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Wednesday, July 23, 1980/Sravana
1, 1302 (Saka). sou

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Question 653. Shri
B. V Desai.

DR.SUBRAMANIAM SWAMY: Sir,

there is not a single Cabinet
Minister.
SHRI JYOTIRMOY BOSU: The

n..mlkers do not not know when
their questions will be coming {for
oral answer here, they fix up thcir
tours and meetings. but the Minis-
ters are whole-time ministers; where
are they? Kindly make an obser-
vation; do not be one-sided .
(Interruption).

MR. SPEAKER: There are four
Ministers. ...The Ministers will be
thera to reply to their questions. Dr.
Subramaniam Swamy has come out
with some recommendations today.

Setting up of Turbine Project in
Karnataka

*653. SHRI B. V; DESAI: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether Union Government
were considering to set up a turbine
project in the State of Karnataka;

(b) if so, when the projeat is likely
to be set up;

(¢) what will be the total expendi-
ture involved;
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(d) when the project is likely to be
completed; and

(e) what wil] be its annual proliuc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir.

(b) to (e). Do noy arise.

SHRI B. V. DESAI: Sir, Karnataka
is one of the southern Stales which
is deficit in pcwer. The Chief Minister
and the Government of Xarnataka
have been every often insisting to
have hag Gag  turbines there.
Probably, the Hon. Minister hag mis-
taken that is is a turbine project. In
fact, Gas turbine is to be imported
and electricity has to be generated
in the  State. Successive  Chief
Ministers and the Government have
been insisting in this regard. In
1975-76, if | remember correctly,
there was a proposal {o import and
supply a generating set to Karnataka
for producing electricity. In view
of that, will the hon. Minisler of State
whether he is thinking in positive
termg to give them the generating
set and see that electricity is genera-
ted there and the scarcity of electri-
city is met to some extent?

SHRI CHARANJIT CHANANA: I
I can assure the hon. Member that
the Ministry only thinks in positive
terms as far as the growth of the
industry is concerned. As regards
the import of the generating plant,
there is no such application pend-
ing with us. As far as the setting
up the generating plant is concerned,
the hon. Member will have to refer
this to the Ministry of Energy. But
if he refers this tp us, we will for-
ward this request to the Ministry of
Energy.
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SHRI V. DESAI: The hon
Minister is pleased to state that if
there is a proposal, it will be consi-
dered. In fact, it is not the manu-
facturing project of  turbine. which
is asked for, it is the generating set.
Actually, ag the hon. Minister knows,
some of the States have been sanc-
tioned turbines and occasionaily those
States which are dependent mostly
on hydel power, they do fall back
upon such types of turbines. AS
karnataka has one of them, they
were insisting for it. Actually, in
1975 there was a proposal which was
also sanctioned. But for some reason
or the other, it was postponed. In
view of this, will the hon, Minister
be pleased to stale that if a proposal
for setting up of gas turbine set
comes from the State, he will consi-
der it in a positive way?

SHRI CHARANJIT CHANANA: 1
can assure the hon. Member ouce
again that we will forward the re-
quest to the Ministry of Energy and
it will definitely be considered
positively.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, both the member and the hon.
Minister have confused the question.
The hon. Minister has stated that the
question may be referred to the Minis-
try of Energy.

MR. SPEAKER:
mentary.

You put a supple-

SHRI K. LAKKAPPA: For the last
eight years, the Government of Karna-
taka have been urging the Gevernment
of India for expansion and also a gener-
ate more electricity to meet the short-
age over there. For this, a turbine
has to be imported and that has been
recommended by the State Government
for getting a clearance from the Cen-
tral Government. I do not know
whether it is with the Ministry of
Industry or with the Ministry of En-
ergy, but I would like to know whether
this Ministry will examine the whole
aspect on which the proposal was sent
by the Karnataka Government, and
whether this Ministry has got any in-
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formation about it, if not, whether the
Ministry is going to get all the infor-
mation from the State Government to
see that the import of turbine for gene-
rating more electricity in the Karna-
taka State which is suffering from
shortage of power materialise’s in
Karnataka State, the industrial growth
ha; been slagnant.

MR. SPEAKER: There is no proposal
for a project even.

SHRI K. LAKKAPPA: Wil this
Ministry answer this question?

SHRI CHARANJIT CHANANA: I
confirm having fnfermed that this sub-
ject relates to the Ministry of Energy.
As far as the Ministry of Industry is
concerned, we would definitely look
into any proposal coming to us posi-
tively. The hon. member has stated
that this question was raised in 1975
regarding the import o¢f plant. For
that also, fhere is nothing pending
now.

SHRT K LAKKAPPA: Clearance has
to be given. “Tf is not that the Govern-
ment of Karnataka will do it. We
want only a clearance from the Gov-
ernment of India so that we can orga-
nise it in a proper way.

SHRI CHARANJIT CHANANA: My
informaticn from the Ministry of En.
ergy is that there is no application
lying pending for clearance. I would
request the hon. member that he
should persuade the Karnataka Gov-
ernment to raise this issue and we
v»éill see that this is positively examin-
ed.

Houses and Schools burnt in
Tripura

*654. SHRI PIUS TIRKEY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state;

(a) whether it is a fact that many
houses and school buildings have been
burnt down in Tripura during the last
few days of June, 1980:

(b) the number of houses burnt and
the names of places where the houses
and schoo] buildings were burnt;
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(c) the estimated loss of property
and life due to the burning of houses
ang school buildings;

(d) whether any assistance has been
given to those persons whose houses

have been burnt; gnd
(e) if so, the details thereof?

THE MINISTER OfF STATE IN THE
MINISTRY OUF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Ac-
cording to the State Government, a
total of 34661 huts were gutted dur-
ing the recent spate of violence 1n
Tripura. Number of school buildings
gutted is reported to be 3 out of which

only one near Belonia was gutted to-

wards the end of June, 1980,

(b) Details locations of these 34,661
huts are not avaitable. Two of the
School buildings  gutted were in the
Jjurisdiction of Police Station Sidhai
and the third one in Belonia area.

(¢): Information on loss only cn
account of fire is not gvailable. How-
ever, according to State Government,
total number of deaths reported up to
21st July, was 547 and the estimated
loss of property was around Rs 209
crores.

(d) and (e): State Government have
decided to grant up-to  Rs. 2000 per
famijly for damage to houses.

SHRI PIUS TIRKEY: The hon. Minis-
ter has said that 34,661 huts were
gutted. It oppeared in the Press that
abandoned houses were set on fire at
Tirunia 20 km. from Agartala on 9th
July, 1980. About 50,000 tribals in-
cluding wemen and  children are in
camps set up by government. Of the
140 camps, 45 are exclusively for the
iribals. Over 190,000 people of whom
42,375 are tribals, they now starving
in camps, May I know from the hon.
Minister what amount of foodgrains,
clothes, oil, medicine and other essen-
tial commodities have been so far rush-
ed from the Central pool, and the re-
quirementg pleaded by the Tripura
Government item-wise to meet the pro-
blems of the camps?

SRAVANA 1, 1902 (SAKA)
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SHRI YOGENDRA MAKWANA: For
item-wise details, I require notice. I
can give the relief  measures which
were taken by the Central Govern-
ment. The Central Government have
allotted 3500 metric tonnes of food-
grains under the normal fcod for work
programme and a further allotment of
10,000 metric tonnes of foodgrains had
been indicateq as relief assistance un-
der the food for werk programme. The
Centra] Government have also set up
a committee and other relief measures
are alsc there. For construction of
houses, an asistance of Rs. 2500 per
family hag beer, provided; in addition
Rs. 250 is provided for loss of immove-
able property, in arder to enable fami-
lies to purchase essential household

goods. The affeefed families will alse
he provided  agricultural input assis-
tance going upto a maximum of Rs. 250
per hectare.

SHRI PIUS TIRKEY: The hon. Minis-
ter has stated just now that Rs. 2000
per family had been granted for demag-
ed houses. Taking in view the cost
these days, Rs. 2000 is nothing. May
I ask htm to review this amount and
double it? Instead of 2000 it should e
Rs. 4000 fer a damaged house per
family. May I also know from the hon.
Miniser: what js the amount asked for
by the Tripura government for imme-
diate and long term assistance taking
into consideration the complete ruin of
the 150 gaon sabhas out of 689 in the
state and hew many social organisa-
tions are working now and what is the
nature of help rendered by the volun-
tary societies?

SHRI YOGENDRA MAKWANA: I
require notice about the social organi-
sations working there. What the Gov-
ernment is doing, I have given the
figures. I have noted the suggestion
contained in the first part of his ques-
tion.

SHRI MADHAVRAO SCINDIA: The
Tripura carnage started from Mandsi,
only 35 km. from the state Capital. Yet
peace keeping forces took 36 hours to
reach the site of the tragedy. Is this
not a clear indication that the State
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government is encouraging this grotes-
que tragedy which was described by
Major Rajamani in these words:
“1 could not forget the sight; a six
month old child had been cut into half
from head to foot and each half had
been placed neatly on either side of
its mother’s body.” I want to know
that since this tragedy is gcing on in
the state of Tripura why is the Cen-
tral Government dilly-dallying over the
imposition of President’s rule in the
State.

SHR1 YOGENDRA MAKWANA: I
have clarified previously also, again I
say that there is no intention on the
part of the government at present to
impoge President’s rule on the state.

DR. SUBRAMANIAM SWAMY: I
would like t¢ know  from the hon.
Minister whether he has information
that this attack was pre-meditated and
pre-planned and there was adequate
advance information. Does he know
this much, that the state government
had adequate information in advance
that something was goig to happen and
this attack was pre-planned and pre-
meditated.

SHRI YOGENDRA MAKWANA:
Whatever information the Central
Government gets, it passes it on to the
State Government. It is for the State

Government to take action. But in
this case. ...

DR. SUBRAMANIAM SWAMY: Has
Government information that this was
pre-meditated? Yecur Prime Minister
need not brief you. You can yourself
answer this.

(Interruptions)
MR. SPEAKER: Is there any bar?

DR. SUBRAMANIAM SWAMY: She
can answer it. Ip faet it is such an
important thing, the Prime Minister
should answer and not the Minister of
State for Home Affairs.

I asked, has he information that this
was pre-planned, pre-meditated and
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there was adequate information avail-
able with the State Government? The
Central Government must have infor-
mation on this.

SHRI YOGENDRA MAKWANA: It
is for the State Government. How can
I know that the State Government had
information? Whatever information the
Central Government gets, we give it
to the Slale Government.

PROF. N. G. RANGA:
Governor. He is a scurce of informa-

There is a

tion for the Central Government. How
is it that the Central Goverument does
not get information {rom the Governor?
We must utilise the services of the Gov-
ernor in crder to get information.

MR. SPEAKER: Have you answered
the question?

DR. SUBRAMANIAM SWAMY:
Central Intelligence is there. BS.F. is
there. Armed Constabulary is there.
Was it  pre-meditated? Was it pre-
pianned? Did the
have advance information?

State Government

This is what I am gasking you.
(Interruptions)

DR SUBRAMANIAM SWAMY: You
have to protect us. They must give
this information. How  can they not

give the informaticn?

MR SPEAKER: Whatever informa-
tion he has, he has given that.

DR. SUBRAMANIAM SWAMY: He
information. He
State Gov-

has not given any
says—State Government,
ernment.

SHRI YOGENDRA MAKWANA: I
saig whatever information the Central
Government has . . . . .
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qg s (sh dte fag) : TEL Wigd, a8
FAT W I F qgd W AF g | (Suwanw)
qgd ©F AREAA ® WAET A Q9T F E
g &1 R § gmi femdde & w1 A
@AT § qF I FY o o o &F My
A $O §o agt wr mifosYo &Y
aE G Y fedwT g fowdy & 9w A ¥
agr & &M A 3o T AR § AW a@ @
Rt @ a8 & ¥ Ag &1 A @A gL NH
gt 2 gaw varEr feder @ax IR 19
Bz & wwet fY 8 ¥ & war g valen
& grdar s feore wa oz A & &
3Iq qF d7 Far wara famr ar, IFF qAER
Fa1 & | Ffx ag qifearaz @ £ AETUF 0F
AFA (€ AT g | WAT U OF qEN A
2Ry g oAy Hw T gr |

Tlo GAFWAW T@IHY : W SOAAT E AR
grad sTa ael fear

Was this pre-meditated? Was there
any information?
sy s Tag: i@ 129, Ig 1R /AT
& {w 9 @arq ag s 49 [ 539 A
fza g1 T ge" ¥ ad fqa €11 «fsd
QAR AT AT AR FIA AAEA | A F02AT B
f§ AT AT H fasya & =47 wAr =afgi
9T WA ¥y A7 d@d fw &4 FAr sdw 2
Al
DR. SUBRAMANIAM SWAMY: How
can you be satisfied with this? 1 am
not.

THE PRIME MINISTER SHRIMAT1
INDIRA GANDHI): I do not think 1
can satisly fthe hon Member either.
what I wanted to say is that it 1s diffi-
cult to say how much information the
State Government had previously. It
is possible that some preparation was
being made. But whether it was actu-
ally planned in cold blooded manner
or not, we do not have full informa-
tion. But one thing is true that the
situation in Tripura was deteriorating
and the State Government should have
foredeen that even if not on this scale
perhaps something like this was likely
to happen. This they did not do. I
do not want to use the phrase playing
one agaimst the other but it does seem
that. There was a ¢ertain amount of
balancing which seemed to have 1irri-
tated both Communities and this con-
tributed to the upheaval.

—
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SHRI RATANSINH °~ RAJDA: Jana-
ta Party delegates went to Tripura; I
was a Member of that delegation. We
put a pertinent question to the Chief
Minister that® this entire holocaust was
avoidable, had proper steps been taken.
The reply given was—I made frantic
calls to the Central Government but
they d*d not send re-inforcement in
time What has the Home Minister to
say about this?

sida fag: a7 ¥ cwAa@A @ S99
g frar = 3@ wed o fear war ury wiw
for wgar § (& = 73482 7 g9 %71 48 fomn
ol {& & dte % w7 ¥ gar? wer fsw
fefezde 1 qrdgm geqa v &3 714  Fgr
fslezaz aifaq edawa g aa & uafad
FARI GG F1 58 7 3 17 IZ0°T (g Ag7 437
fa aY foaie sreay &) wfaqd g &
SAIY ArG ®T WA T FET H wrE oA fAgz
FWE FFT 9T &7 oY | owOFT WAR Al
Fifgn fw #o oo ¥ wo®T FuT F@ 41 | A
F& Fgl 2T\ "o nRo WA &7 § I wIGM
fo g & mudr (&g v #3391 & wig
frwrr 1 3 =7 FJA F7 7 "3, f&7 aF
fewiz &1 W 4 ardro ngo faee ¥ 23 g
g1 BT w19 agroga of @Y1 gy gawel
§ WA K FI GAGT TE P ;G 91
T A7 #d &g ad fo zA awET 3y wol
gz A agr § fa @ Yovmoe 1 wEAe
# aefery fagi wid zagr Avq % faq
MR za{a@d At 7oA afraT @ E I me
FT FZT & Ay 1 f¥@afaies s 3 fq2
e wEARTE  dew ngade ¥ wex i agl
FH FL W & W7 gy wyead f¥ds s w7y
ANTAT AT Figd 21 W7 A WA LT qaa-
#z F2-—-n& fg7 ags ot oY shfady ag
¥ &gl oA, &1 3z saww fasga Tma &
TP S WA ATEr &2 TALHT X TE AR
g7A & & Afga S aaer 28 & g g
TET G FE BT gR oa@E [ R =l
g9 SAF AT AP AT A1Fd |
SHRI SAMAR MUKHERJEE: This
statement is not correct. Let me ex-
plain.

MR. SPEAKER: No
allowed. You can come under rule
115 1f you want, (Inlerruptions).
Nothing will go en record

(Interruptions)

SHRI SAMAR MUKHERJEE: At
least allow me to put one supplemen-
tary.

explanation is

*Not recorded.
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MR, SPEAKER: Yes, you can put
one supplementary.

SHRI SAMAR MUKHERJEE: Will
the hon. Minister state whether it is
not a fact that the Chief Minister was
calied for some conference in Delhi on
the 5t% June, and to attend that confe-
rence the Chief Minister was here?
May I know whether it is a fact that
the Chief Minister wrote a letter to the
Home Minister urging him to send
CRP immediately t6 Tripura and left
that letter in Delhi? May I know
whether it js a fact that in that letter
the Chief Minister mentioned, “I am
rushing to Tripura because I have got
information that there has been some
incident, that is why 1 could not meet
you’? Let that letter be placed here.
I myself repeatedly tried to centact the
Home Minister. At least our comrade,
Shri H. S. Surjeet contacted him and
after that, he sent the force. Is it a
fact or not? Whether it is a fact that
those forces were hold up at Gauhati
because of inclement weather and
after this holocaust, the ferces reached
Tripura? I want clarification on these
points.

SHRIMATI INDIRA GANDHI: The
hon. Member has answered Shri
Swmay’s question that the Tripura
Government did_not have prior infor-
mation. This is what has come out of
this long questicn. The facts as
stated by you are that as soon as the
Home Minister got the request, troops
were rushed. If there is bad weather,
it is not our fault. We cannot control
the weather.

Implementation of Shillong Agreement

*655. SHR1] CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the terms of settlement of 1975
Shiliong Agreement between the people
of Nagaland and Government;

(b) the extent to which the ggree-
ment has been implemented so far;

(¢) whether the third clause which
relates to the durable solution of
‘Naga Political Problem’ has since
been imrdemented;

(d) if not, the reasons therefor; and
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(e) the further steps Government
procpose to take in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAXKWANA):
(a) to (e). Terms of Shiliong Agree-
ment are ag follows: —

(i) The representatives of the
underground organisations conveyed
their decisinon, of their own volition,
to accept, without condition, the
Constitution of India;

(ii) It svas agreed thiat the arms,
now underground, would be brought
out apnd deposited at appointed
places. Details for giving eflect to
this Agreement will be worked out
between theni and representatives
of the Government, the Security
Forces and members of Liaison Com_
mittee;

(iii) It was agreed that ihe repre-
sentatives of the underground orga-
nisations snould have rezsonable
time to formulate gther issues for
discussion far final setilement,

2. Only clause (iii) still renmains

to be implemented, Government

on their part have fulfilleq thetr

commitnients, it is now for ex-

underground leaders to formulate

other issues, which they think
necessary for discussions.

SHR] CHITTA BASU: It has been
stated by th2 hon. Minister *hat it is
now for ex-underground leaders to
formulate other issues which they
think necessary for discussions. May
1 know in this context whether some
underground lcaders met the hon.
Home Minister in April last and had
some discussions? Whether ipn the
course of that discussior, certain pro-
posals emerged if so, what was the
reaction of the Government of India
towards those proposals? May | also
kinow whether it has becn suggested
by underground leaders that in the
course of future discussions between
the Government of India and the
underground leaders, Mr. Phizo
should be invulved in the discussion
so that there can be a permanent
solution to the Naga problem? If so,
what has been the reaction of the Gov-
ernment towards that proposal?
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SHRI YOGENDRA MAKWANA:
These ex-underground leaders say
that their leader is Phizo and that we
should hold discussions with him, But
Phizo is not our national. He is a
foreign national; he is a citizen of
UK. So, the very first condition of
the agreement which they have
accepted is not fulfilled. The Govern-
ment of India cannot hcld talks with
Phizo. ,

SHR] CHITTA BASU: May | know
from the hon. Minister whéther he is
aware of the fact that an interim
Government of Peoples’ Republic of
Nagaland had been set up under the
leadership of Muivahi and that they
have, of late, conducted certajn raids
on the border villages between Burma
and Nagaland? If so, what action do
the Government propose to take in
this regard?” May I know whether it
is a fact that chis interim Government
have received Chinese arms and that
they are using them against Nagaland

people? ,

g War (o w Tag) : 34 Aq @1 owvq
FTEIT F IOW & AT THA qIY FT €T wew &
f& @ svandy &, & (98%) weal 31 z@wwe
F74 &) 3WF A ¥ I 0Fq HIW P 4,
SAar feadez |t mdy @1 mw) Ay Ev ¢
& 7zt {Ia q 1 I LA RS & A9y crgar
T A7 o F gey O 1 9 sAEY ser
gt f& fos1 #Y asrar w1 | SfeEw 3z oife-
a1 FE o1, #aife fos) ofegy fafewa g 2
T WA ¥ Ay fevd & marfsos ey
f@@m #r adqr &7 a1g &v91 geed w@v B
feeY f22eY Y aam &2 At ara #t st wwy
& wov faawy wrd, &Y Sa% foer o wwd &
fra freY faduy & @19 armdoe ¥ wwes
ERCIGEESC I (L B i

aqe a7 gz g fs foemrw oivdz 4
Al wr o) Aw g A @ ewy &
T2 ATHT F FYT AR 1 I-gA e 3
i1 & &€ sTivaw ra fad wE @1 wd fx
axfaer & &) 99d ¥ 55 w1gd Efxfaay
F g four @l oRgw wgA & fv foes
Foeaadig | oq o) ol a5 g7 v
TE &Y A )
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&€ far Y sEsw@ T &) WRa FWIT
@ 4w wrew § W g dardy § ww
fed #Y§ g = awar g

SHRI CHINGWANG KONYAK: T
would like to know whether there is
any proposal to have a talk with those
underground leaders who have not
accepted the Shillong accord.

SHRI YOGENDRA MAKWANA:
There is no such proposal.

SHRI JYOTIRMOY BOSU: The
people in Nagaland, throughout the
period of thirty years, have been given
a very very raw deal. They are talk-
ing about Shillong Agrecment. May
1 ask the Minister whether it is a fact
that in blatant violation of the Shillong
Agreement Indian security forces,
stationed at Melori in Phek District
in Nagaland had arrested 18 members
of the Naga group and they were put
in Kohima jail jor a long time? Is it
also a fact that the persons involved
were moving within the limit of
peace keeping measures, which was
quite within their rights according to
understanding and their arrest and
imprisonment by the Indian Security
Forces is unlawful, illegal and in total
blatant violation of the Shillong Agree-
ment?

Don’t carry coal to Newcastle.

o dat fag 0 AY g8 Ar wgr A o
EET AT B’ AV arEE © &W @a
& w5y foarr odf|e,

SHR1 JYOTIRMOY BOSU: 1 said
you are doing it. You are violating
the Agreement, inciting them and
provoking them.

st W fag : wAAT geer sw miaA
¥ qﬁxﬁ%qgf? Al g qIg wdr 9@ fF farsrior
nitmz A A4 g gEww gl ok
qg AR Afgd @ § {4 9WW Farar
qr, ¥R 399 gfaur & af ¢, SAF fewifaw
dar @rad €1 g9 Arzd e for *) grg
fam w3, goagdr WY foay & ardr §. .
(wwar)

SHRI JYOTIRMOY BOSU: Is it a
proper reply by the Home Minister?
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Sardar Vallabhbhai Patel wag also the
Home Minister, A former Home
Minister ig sitting here.

AW AERY © Hdl AERA A AARIT «&W
&T JAIT AEY GUET )

oft witfaqa ag : s & fgedr | A
I § @ ?

wgA Ay (shad gfw may) o Suw
dneer § arf|d @ gaT 1 A H@r g
g, ar I ¥ 8 afan

A ST AN FE R, IFH wAAA g %
& awar & f& & qraar $F S9F @9 A
& T, gAY g @ - ofaw #Y §ie &
F4T @ gwar &1 AfFa caF w3 adt 2
f& A =8 wfmawm oFre ay @z £
Ffwa a9 & 1 Q& arwad s gw )
faq a1t & 38w fa» fgar,3as ar
¥ WA T IFT AR AL g4 § 1 AfFA wg
ag wEa g fF Qar ow g Swg @m |
afxa af gr At A #BY I H¥ ;A
Y B, 94 @ 91, AR G faes {27 §o
qITT ATAT FUT Wl ) AW AT FIAITH
g (v foa wfzmé & ag owE gar B
fraa feqd a1d @ 90, fq3qr ve w1
aAl & <19 Farfoa & foa fgreifiwa Onem
% #Y{F 3o QU @1FF Fgr 9T WY ST ¢
gIary, & A wEr @) fo oaer fggeaa &
#E grear agl @, qFRIW g9 wJw § Fa¥
ax f& Iga @ A qawd q f& WA #
g gd g & 7. F@ fafemafadr o &)
59 gr v fas § o asar 4y g€ @ ar
arfged mifged 8 s w4 qege & o
oFIE g1 Al ¥o gwil  nY & o &=
q ef & AR s T A Ay A ) A
Ty @ara ST 39 SHLHFA ¥ ag S 5
W 8 TE 2R AL, AW §F F IA A
saTq AT A{gd )

@ gear ww aqr sfumor @ Aw
(et &) fagrt wraw

*657. ot Om e waw™ oaf : FA0 g
HEY Tg TR WY 9 w7 ¥

(%) #ar @1 ge@r as § yar sfeww
¥ d (gardana) § fagre & wEAl A
@7 AT 9T W ¢ walw ¥ §Fe F &F
fraal & sAare go sfaww warfta il &y
wdf faur A sffmd ¢

(€) #=n1 zfo®m wrdta A ) adt
fad 166 @dviter 3Iwi€ fmuifed & mav
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fagry Al & 8 170 &deieT -

(1) wATEA XX A QBT QW7 GLET I
¥ fagre & s &Y e oamw g, AR

() afg af, 31 178 @I F AT AU AN
F& ol fqare &7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDER MAKWANA):
(a) to (¢): No, Sir.

(d): Does not arise.

st Vre WUq waE wwio: fsAW HAEE,
qg wara faspd W 1 wgl as A4
sy @ Y Fgr F | ¥ S a8 faar
2 SHF HAMT g WIWTT agr o< {xar «r
TG oAl A fam woTgrg ar msr
wgiRm agaad f& 1975 & wa q1 ag
st gfaw =@ § 3a¥ fsad  fazrdy «nd
F waw qim ¥? maw A vEw oquar @
al gl &F FYA ¥ ¥ ogigre g

SHR] YOGENDRA MAKWANA:
The quote was fixed in February, 1979
according to which 30 per cent is from
Bihar. The non. Member wants details
from 1977. 1In 1977, the number of
persons from Bihar ig 138 out 448; in
1978, it is 208 out of 552 and in 1979,
it is 262 out of 489. It j5 more than
30 per cent quota.

st Jm wiw warg ant o omeaw wERT,
Hal 72T 7 7z qATA1 & SfFA 7 80 9TEe
agr wat g &1 sifawa § 3@ mev a8y
B WRAR ARYE F A ¥ 3 & WA
gadary & 1 ol S Ay ¥ wreee giaa
araf oix it Fo faddy ara wearg dondy
WAl g o okl armgr & swid & &Y @+
& 38 ¥ ghwa vk wiizandy go @ ad f&a
wrd, TAfad & AW OF a7 & gani Ay ow
FAE §7 AYAT TETHE K FNE  FAST ;A
Y T AT W FT | ¥QT ATAAT HAT Sy
az FUE ATE TAWE F AT gHT A
¥y A F swy 92 fa=re &30 7

SHR] YOGENDRA MAKWANA:

The question doeg not arise because,

as laid down in February, 1979, the

quota of 30 per cent is already recruit-
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ed. The quota of Bihar for the Train-
ing Centre, Meru (Hazaribagh) is 30
per cent; for Orissa, it is 5 per cent;
West Bengal—25 per cent; Eastern
U.P.— 10 per cent Mizoram—10 per
cent and other parts—20 per cent.
This is the prescribed quota, Accord-
ing to that, the recruitment in done.

Impurt of Machines for Manufacture
of Card-Board Match Boxes

-
*653, SHRI K. RAMAMURTHY:
SHRI S. A. DORA]
SEBASTIAN-

Will the Minister of INDUSTRY be
pleased to stale:

(a) whether Government have sanc-
tionec the import of an automatic
machine costing Rs. 93 lakhg for the
manufacture of card board match
boxes by the non-mechanised small
sector of match industry;

(b) if so, whether this will lead tc
the closure of many cottage sector/
small match units; and

(c) if so, the steps proposed to be
taken to protect the tiny match units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CEARANJIT CHANANA): (a): No,
Sir. No licence for the import of
Special Offset Printing Machine
capable of printing match lables on
eard board and converting them into

match boxes (outer) has yet been
issued.

(b) and (c¢). Do not arise.

SHRI K. RAMAMURTHY: Sir, the
last sentence of the answer of the hon.
Minister may look very simple. But in
view of the fact that our State is full
of cottage match Units thig is a very
serious matter. 1 would like to draw
your attention to the last sentence of
the answer that first they have agreed
that no licence hag been issued but
in the end it has been stated that it
has not yet been issued. In view of
that 1 want to know whether jt is the
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Government intention to sanction the
import of such machinery into the
country. The ¥inance Minister, in his
Budget Speech, hag very clearly
pointed out that the middle sector in
the match industry will not be allow-
ed to make jnroads into the cottage
and small-scale industry for the
manufacture of matches. If this
machinery js being allowed in the
country, 1 would like to remind the
House that the entire cottage match
industry in the southerp States will be
closed and will pe very much ad-
versely affected. May I ask the hon.
Minister whether it is g fact that one
of the tycoong in the middle sector of
the match industry, that is, the Pioneer
Match Company, has applied for a
licence for the import of the machinery
and if so, what is the Goveriment’s
attitude towards that and whether this
matter is pending?

SHRI CHARANJIT CHANANA:
Firstly, the Company hag applied for
a licence; secondly, the licence has not
been issued and, thirdly, in regard
to what the hon. Member has said in
the preface to his question, 1 have
only to assure the House that nothing
would be permitted at the cost of
cottage and small-scale industry at
all. The first priority is the promo-

tion of small-scale and cottage indus-
try.

SHRI K. RAMAMURTHY: The
Andhra Pradesh Cottage Industries
Association hkas also pointed out the
very same fact that I have put forth
here. Moreover, 1 had written a letter
to the hon, Prime Minister sometime
in the month of May about this matter,
She has very kindly replied to me
stating that thig matter has been for-
warded to the Industry Minister. I
appreciate her immediate action over
that. But so far 1 have not received
any reply in regard to this matter
from the Industry Minister. 1 would
like to know from the hon. Minister,
before taking any decision over this
matter, whether he will take into
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account all these suggestions put-forth
today.

SHR; CHARANJIT CHANANA: 1
have only to confirm what I have
said.

SHRI S. A. DORA1 SEBASTIAN: 1
would like to know from the hon.
Minister if the Import Policy allows
such kind of a machinery for manu-
facture of Card-Board Match boxes
being imported in the country, as the
hon. Minister :s aware, the import of
this kind of machinery will definitely
adversely affect the cottage and gmall-
scale match industry and, if that is
so, why the Government is not banuing
the import of thig machinery from the
list of Import Policy.

SHRI CHARANJIT CHANANA: If
the hon. Member’s suggestion is in
regard to the import policy. he will
have to refer his question to the
Commerce Minister. |

SHR] S. A. DORA] SEBASTIAN:
The hon. Minister is aware that ‘he
import of such machinery will defini-
tely affect the small-scale and cottage
industry. Why does not the Minister
come forward to ban the import of
such machinery from the list of im-
pert Policy?

SHRI CHARANJIT CHANANA: 1
have already said and I confirm
that we will not permit anything at
all which comeg in clash with the
growth of cottage industry or small-
scale industry. There is already a
ban on that particular thing. Any-
thing which comes in conflict with
the growth of cottage and small-scale
industry is already banned.

SHRI K. KUNHAMBU: May I
know from the hon. Minister whether
the Government have received any
representation from the cottage match
manufacturers of Kerala requasting
to keep in abeyance the decision of
the Government regarding excise duty
till the unitg in Kerala are brought
under KVIC and, if so, what action
Government propose to take?
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SHRI CHARANJIT CHANANA: I
sball have to check up about this
particular representation because 1 do
not have the details about it.

Development of Electronic Watch
Industry

+
*660. SHR] K. MALLANNA;
SHR] CHINTAMANI JENA:

Will the FPRIME MINISTER be
pleased to state:

(a) whether there is any proposal
under corsideration of Government to
take effective steps to develop the
electronic watch industry within the
framework of the industria] and tech-
nology policy on electronic watches;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY AND SPACE (SHRI
VIJAY N. PATIL): (a) and (h). A
statement is laid ocn the Table of the
House.

(a) and (b). The Industrial and
Tecihnology Policy on the Electronic
Watch Industry as approved by the
Government in April 1980 is et out
in the annexure.

The following steps have been
taken by Government to implement
the Policy: —

(1) The applications for industrial
licences/small scale approvals.for
Digital Electronic Watches (DEWs),
which have been received, are being
actively processed in accordance
with the provisions of the Industrial
and Technoiozy Policy on Electro-
nic Watches.

(ii) For both analogue and digital
electronic watches, import of all
electronic watch modules and the
electronic components going into
such modules has been canalised
through the putlic sector company
of the Devartment of Electronics,
M/s. Semiconductor Complex Ltd.,
with effect from July 3, 1080.
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(iii) Diseussions have been held
by the Department of Electronics
and the Semiconductor Complex
Ltd., with the new DEW assemblers
in the organised sector, viz. M/s.
HMT and the State Elcctronic Deve-
lopment Corporalions, to finalise the
type of modules and quantitative
estimates of the requirements of
each of the companies. Similar dis-
cussions are bheing planued in the
very near future, with the new
small scale units as well as with the
existing electronic watch assemblers,

(iv) The applicationg for indus-
trial licences for Analogue Electro-
nic Watches araz also being dealt-
with in accordance with the provi-
sions of the Industirial and Techneo-
logy Policy on Electronic Waiches.

ANNEXURE
Industrial and Technology Policy for
the Electronic Watch Industry

Government have decided that elec-
tronic watch production for tne do-
mestic market must be set up from
the very beginning as a genuine in-
dustry. This means that even in the
initial stages, when the four basic
electronic components going into such
a watch viz. the large scale integrated
semjconductor circuit, the display, the
specia] quartz watch crystal and the
special battery will need to bLe im-
ported, these components will be pro-
cured gs discrete elementis and assem-
bled together to form the basic elec-
tronic watch module. The approach
would be similar in regard {o the
cases in which the module is enclosed,
and the mecnanical piece parts in-
volved in the f[inished watch.

2. Industrial approvalg for the
assembly of complete Digital Electro-
nic Watches (DEW) would be issued
to HMT, a suitable number of public
sector companies of (floated by the
State Electronics) Industrial Develop-
ment Corporations who have applied,
and an appropriate number of new
small scale units having the necessary
competence, who have applied. This
would be apart from the few units (in
both large and small scale sectors)
actually assembling DEWs today. The
mechanical cases and piece parts for
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DEW;s would be approved for manu--
facture only by HMT and another-
public sector company engaged in the-
manufacture of mechanical watches
and watch cases.

3. The electronic watch is a con-
sumer durable of such character that
its efficient marketing and more im-
portantly technical after-sales-service,
on a national basis, is of critical im-
portance for protecting the consumer
interest. This calls for considerable
technical, managerial, organisational
and financial capacity. Therefore, the
marketing and after-sales-service of
DEWs would be undertaken only by
HMT and the public sector companies
of State Electronics/Industrial Deve-
lopment Corporations referrad to in
para 2 above, apart from the existing
DEW assembling units. DEWs assem-
bled by the new small scale units to
be approved, would be marketed and
serviced by HMT or any nf the State
Corporations, based on tie-ups to be
promoted by the Department of
Electronics.

4. None of tae four basic electronic
components needed to assemble
electronic watches is made in the
country today. All of thern, except
the special battery, are also needed
for other electronic products, if with
some variations. The increase in
demand for these electronic compo-
nents which the setting up of «'ectro-
nic watch production ag a genuine
industry will generate is an extreme-
ly important objective in Govern-
ment’s overall decision fo launch
electronic watch production for the
domestic market. However, if that
demand hoost for our electronic com-
ponent industry is to be actually
realised in practice, maximum stan-
dardisation of the watch components
is essential. Only then will the mar-
ket for each of these components be-
large enough and uniform enough in
terms of technical specifications/types,
to make their local production techno-
economically viable. This standardi~
sation would be ensured by thg initial
import of the complete -electronic-
modules for DEW, and the subsequent
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import of the electronic components
going into that module—-Large Scale
iIntegrated (LSI) circuit, display,
crystal etc.—-being canalised through
the Semiconductor Complex Ltd.
(SCL) and directly allotted by SCL to
all DEW assemblers, including the
units actually asesmbling DEWs on
date. Such gdirect allotment would be
against regisiered Actual User require-
ments subject {o the maximum re-
quired to meet licenzed/approved
capacities, and uniformly at the im-
port and szssociated duties specified
in the Import Tariff during 1980-81
and onwards. However, approved
DEW assemblers will he allowed to
import directly such modules/com-
ponent; against REP licences earned
by them through the export of Digital
Electronic Watches. After the jnitial
import of complete electronic modules,
SCL would undertake assembly and
supply of the complete electronic
module to al] DEW manufacturers,
with progressive indigenisation, of the
LS] circuit by SCL itself, and the
Display and the Crystal by other pub-
lic sector companies,

5. The units actually assembling
DEWS today, will continue to market
the watches asesmbled by them.
During 1980-81, SCL wil] supply,
through its canalised imports, the
types of complete electronic module
needed for the watches those unity
are assembling today, or the indi-
vidual electronic compenents in the
case of thoge units already engaged
in local assembly of modules. These
units will be permitted to import the
mechanical cases they need for their
1980-81 production directly. However,
from 1981-82 these units would get
an increasing provortion of their re-
quirements of electronic modules/
LS] circuits from domestic supplies
made by SCL. The same will be the
case with the Displays and Crystals to
be made by other public sector com-
panies. Such residual imports as may
be needed will continue to be supplied
by SCL on a canalised basis. A simi-
lar phased change-over to domestic
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source of supply viz. HMT or the other
public sector company involved, will
be effected by gsovernment in regard
to the case and mechanical piece parts
needed by these units,

6. The single point supply of eiectro-
nic watch modules by SCL to all
assemblers (including the units al-
ready engaged in such assembly)
initially through canslised imports and
progressively frony local production,
would be used by government to im-
plement a pricing policy for the
finisheq DEW  which would ensure
that the mechanical watch industry is
not affected by the introducti n of
the DEW. The (ifference between
this price of the complete electronic
module fixed on the basis of public
policy, and the actual price bas~d on
normal commercial production by
SCL, will be crediteq to thc Consoli-
dated Fund of India.

7. Ag for Analogue Watches i.e.
watches which have a conventional
dial, but where the normal watch
movement is replaced by an [,SI de-
vice and a quartz crystal, indus-
trial licensing would be according to
the general policy applicanle to
mechanical watckes. Howcver, the
supply of the LSI device, the quartz
crystal and the Stepper Motor, would
also be directly allotted to all parties
approved to make such Watches, sole-
ly by SCL on a canalised basis as in
the case of DEW and for the same
Teasons.

SHR] K. MALLANNA: According
to the policy statement of the Govern-
ment, the industrial and technological
policy for the electronic watch indus-
try, the country is importing almost
all the components, if not very impor-
tant components, of eclectronic
watches. May 1 know from the hon.
Minister whether our technology hes
mot been so developed as to manu-
facture these components and if so,
what agre the reasons and what steps
have beepn taken to manufacture these
things in India? And what is the
foreign exchange invoived in the im-
port of these components?
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SHR] VIJAY N. PATIL: ‘The tech-
mological content of the digital electro-
nic watch is mainly large scale inte-
grated semi-conductor circuit, liquid
crystal display, special quartz watch
crystal, the special watch battery, and
the precision mechanicaj case. At
present we have got the technical
know-how and we are having the
liguid crystal display manufactured
indigenously; the other components,
we are importing. Gradually we will
be able to manufacture them indigen-
ously in different public sector undes
takings within two or three years.
The cost involveq in the import of the
components part 1s estimated within
the frami®#work of some few lakhs of
rupees.

SHRI K. MALUANNA: The gmall
scale and others in the electronic
watch industry are manufacturing
sub-standarg watches and are also
sclling in the market at high prices.
This may be due to lack of consider-
able techunical, managerial, organisa-
tionai and financial capacity. In this
context, T want to know from the hon.
Minister whether a1l the products
produced by the small scale units will
be channelised, processed and scruti-
nised by the HMT and sold to the
market throagh the HMT.

SHR1 VIJAY N. PATIL: At pre-
rent, one large scale unit ang three
smal] scale vrilg are assembling digi-
ta] electronic watches. OGf course, the
standard is poor, ond the calibrations
are poor, That is why, Government
have declared this policy, as is stated
in the statement, the Department of
Electronics is  channelising  this
through the Semiconductor Complex
Ltd. with effect from July 3, 1980. The
main cost is on standardisation of the
material. Maximum standardisation
of the components is essential to make
their local production techno-econo-
mically viable. That jg the main as-
pect of it, and the marketing through
HMT is being considered. About nine
State Electronic Corporation; are be-
ing involved in due course for the
marketing and after-sale servicing of
these watches.
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SHR; CHINTAMANT JENA: After
the issuing of such licences within the
framework of the new industrial
policy by the present Government,
what would be the production of all
those applicants who have applied for
the licence and what would pe the
prices of those watches and whether
the prices of those watches will be
much Jower than those of the imported
watches? What action is Government
going to take to see that the prices
of those watches would be lower than
those of the imported ones?

SHR] VIJAY N. PATIL: The price
component of the digital electronic
watch will range fromw Rs. 350 to
Rs. 700. As far as the smuggling part
of it is concerned, experience has
shown thal smuggling is more a
matter of taste than of price. A second
hindrance to smuggling is lack of re-
pair facilities for such watches, and
the caidbration in India and availabi-
lity of batteries for these--all these
are a deterrent for smuggling.

SHRI CHINTAMANI JENA: The
Minister has not replied to the second
part of my question. I want-d to
know what would be the production
and what would be the requirements
for the next five years.

SHRI VIJAY N. PATIL: We are
asscssing for different unils.

SHRI] M. S. SANJEEVI RAO: I
want to know this from the Minister.
He is very well aware that we are in
the infancy regarding the manufacture
of electronic watches. Even for the
small quantities we are manifacturing,
we are importing most of the vital
components like the integrated
cirruits crystalg and batteries I very
well know that jn 1976 itself our Prime
Minister had made plans to marufac-
ture the intecrated circu.ts, mainly
the semi-conductor part of it, but,
unfortunately during the Janata
regime they have completely neglected
our effort to achieve self-reliance....
(Interruptions).
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So, I want to know from the Prime
Minister particularly whether she will
take effective gteps to rectify this
defect and see that we start manufac-
dure of vital components so that we
smay become self-reliant,

AN HON. MEMBER: That is a
matter for consideration.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): It is very
much a part of our policy that we
should become self-reliant and manu-
facture as much ag we can surselves.
Our scientists and our engineers are
working on this,

1 heard some hon. members saying
*Ha, Ha’ just now when a3 Member
spoke about what happened during
the Janatz Party rule. I am told
that.

“The liberalisation of imports policy
of 1978-79 resulted not only in addi-
tional grawals of foreign exchange but
also put some domestic industries at
a disadvantage.”

1 do not want to go into the dctails
‘0f the examples we have “but we do
‘have to take steps now tc ensure that
domestic industries and s2lf-re’iance
are not affectzd hy our measures to
promote imports or to fill up the so-
called gaps in technology or produc-
tivity capacities asz part of this process
and we should have reasonable re-
strictions. . .. (Interruptions) in the
Amport policy to reduce our depen-
-dence on imports thereby providing
the desired protection to our own in-
digenous industry.”

MR. SPEAKER: Nexi{ question—
Shri Harinatha Misra....Then Shri A
Neelalohithadasa Nadar.. ..

Shri Narain Chand Parashar.
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Drawbacks in Industrial Development
of Backward Areas

*663. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INDUSTRY be pleased to s'ate;

(a) whether Government are aware
that one of the major drawback in
the industrial development of back-
ward areag is the lack of infrastruc-
ture )ike the Railway lineg and other
means of communications in these
regions;

(b) if so, whether his Ministry have
requested the Planning Commission
and the Union Ministry of Railways
for the construction of new Railway
lines in these regions;

(c) if so, the names of the Railway
lines which have been planned for the
industrial development of these re-
gions on the recommendationg of his
Ministry ang whether some of them
have since beer sanctioned con-
structed;

(d) if so, the names thereof: and

(e) if not, the reasons therefor?

THE MINISTER OF STATE TN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a): Yes,
Sir. Thig is true in some cases.

(b) to (e). Government had ap-
pointed the National Transport Policy
Committee in April, 1978 to =volve a
rationa} policy for construction of new
railway lines including unremunera-
tive lines and developmental lines in
the backward areag of the country.
Thig committee has recently submitted
its report which is under examina-
tion.

A statement is laid on the Table of
the House regarding new lines pro-
jects and surveys.
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S.No. Project State Railway L‘i‘(;‘nt:’. In
1. Vasai Road-Diva BG Link . . + Maharashtra Central 42 oo
2. Wani-Chanaka BG Raillink upto Pimpalkoti Do. Do. 75 00
3. Apta-Roha BG rail link . . . . Do. Do. 62 oo
4. Muwchaduri/Karaila Road-Jayant . . U.P. Eastcrn 3300
5. Howrah-Sheakhala BG line . . . W.B, Deo. 17 13
6. Shahdara-Saharanpur link . . . U.P. Nothern 157 80
7. Rohtak-Bhiwani . .. . . Haryana Do. 49 30
. New BG line fiom Rampur to Ndw Hald-

wani . U.P. N.E. 78 40
9. Sakri-Hasanpur Road MG line . . . Bihar N.E. 74 9o

10, Bagaha-Chitauni MG (Restroration) . o+  UP/Bihar N.E. 28 41
11. Gauhati-Burnihat BG rail link . . + NE Region Do. 28 21
12, Dharmanagar-Kumarghat MG , . o Do. Do. 33 50
13. Balipara-Bhalukpong MG . . « o Do. Do. 33 45
14. Sichar-Jiribam MG . . . . Do. Do. 50 36
15.  Amguri-Tuli e e e e e Do. Do. 17.07
16. Lalaghat-Bhairabi MG o« o & Do. Do. 48.77

17. New line fiom Nagercoilto Kanyakumari . Tamil nadu Southern 73 31

18.  Alleppey—-Ernakulam . . . . Kerala Do. 51 00

19. Bibinagar-Nadikude BG . . . . AP, S C. 151 0O

(Bxb)mag 1r~Nalgonda Pnase—I 74 Kms, takcn
up

20. Bhadrachalam Road to Manuguru BG A.P. S.C. 52 00
21. Mnickgarh-Chandur BG, . . . Maharashtra S.C. 26 00

22. Jaggeryapeta—Bonakalu BG. . o AP, S.C. 34 00

23. Bringing Old Madhavnagar station on the

main line by providing a chord line between

Pune-Miraj section . . . AP. S.C. 1 50
24. Restoration of Miraj-Sangli rail lmk . o A.P. SC. 7977
25. Howrah-Amta lnC]udlng Bargachla—Cham-—

padanga BG. W.B. SE. 52 78

26, Banspani-Jakhapura BG Phase I (Jakhapur—

Daitari 33.50 Kms. taken up) . . . Orissa S.E. 176 oo

27. Talgaria~Tupkadih BG . . . Bihar S.E. 30 02
28. Nadiad-Kapadvanj Modasa BG . . Gujarat Western 105 00

Kota~Chittorgarh BG . . . . Rajasthan Do. 242 00

29.
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Statement-II
Surveys or new lines in progress
Sl No. Project State Railway
1. Lalitpur-Singrauli via Khajuraho, Satna and Rewa M.P. Central
2. Budge Budge-Numkhana W.B. Eastern
3. Ranchi-Giridih via Hazaribagh "fown and Koderma Bihar Do.
4. Mandarhill-Baidyanathdhzm . Bihai Do.
5. Jammu-Udhampur J&K Do.
6. Gaya-Rajgir . . Bihar Eastern
7. Jagadhri-Paonta-Rajban . Punjab Northern
8. Karur-Dindigul-Tuticotin Tamilnadu Soutl.ern
9. Korapur-Salur/Parvatipmzm/Rayagada Orissa S.E.
10, Talcher-Sambalpur . Orissa S.E.
11. Barwadih-Karonji . M.P. S.E.
12, Kharagpur-Digla . W.B. S.E.
13. Modasa-Shamlaji Road . . Gujarat Western
New Surpeys
1. Guna-Shivpur-Gwalios Etwah M.P, Central
2, Anah-Sasaram Bihar Eastern
3. Beas-Gaondwal Sahib Punjab Northern
4. Mirzapur-Bhadohi U.P. Northern
5. Nazal-Talwara H.P. Do.
6. Bhadohi-Babatpur U.P. Lo.
7. Kalka-Parwano H.P, Do.
8. Padrauna-Deoria U.P. N.E.
9. Guruvayur-Tricchirvia Kuttipuram Kerala Southern
10. Chitradurg-Rayadurg . Karnataka Do,
1t.  Nizamabad-Ramagundam AP. S.C.
12. Gandhidham-Bhul-Lakhpat via Mandvi . Gujarat Western
13. Patancheru to Paddapelli via Sangarcddy, Mrdak Akampet
Siddipet and Karimnagar 5.C.
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Statement I

Projectsuad:r rifsrence with Pianning Commission

for clewrance.

Projct clra=»1 by th*Pianing Crnn'sion forin-
¢l sio1in the S ipplem:ntary Demand ‘or 1930-81,

1. Karu -Tyticorin BG Line(S,R.)—Lengthe—
Cost Rs. 42°85 crores.

2. Chitradrug-Rayagada (S.R.)==I.cngth
100 Kms.—Cost Rs. 18 cores.

3. Dhalli Rajhara-Jagdalpur (S.E,R.) BG
line~Length 2394 Kms., Cost Rs. 6o
crores.

4. Daitari-Banspani BG 1ail link (S.E.R.)

5. Roha-Dasgaon (C.R,)==Length 45 Kms,
Cost Rs. 9 crores.

Tclapur-Patancheru BG  Line (S.CG.R.)
Length 5 Kms.—Cost Rs. 1- 50 crores.

PROF. NARAIN CHAND PARA-
SHAR: From the statement it
appears that there are about 55 lines
in al] under New Line Projects in
Progress, Under Surveys and New
Surveys whicn have been taken up at
the instance of the Industry Ministry.

Sir, India is a vast countrv and one
of the reports of the Estimates Com-
mittee of this House has also recom-
mended construction of new lines in
backward areas. May I know from
the hon. Minister whether the recom-
mendations 2f the Ministry would be
made in such a way that at least each
State gets one new line and in that
case whether the Nangal-Talwara
line in Himachal Pradesh which has
been inaugurated in 1974 will get the
priority.

SHRI CHARANJIT CHANANA:
The details of the report of the Com-
mittee, as T have already said in my
reply, are under examination. But, as
far as the hon. Member’s suggestion
is concerned, that can alwayg be
referred to the Railway Ministry when
the Report is considered, accepted and
they have decided about the imple-
mentation,

PROF. NARAIN CHAND PARA-
SHAR: Sir, this is not g question of
report of the National Transport Policy
Committee. It is a question of recom-
,mendation of the Ministry in such a
manner that all parts of the country

1568 LS-—2.

get the benefit—at leasy each state
gets the benefit—of the railwayline.
Is that the recommendation of the
Ministry of Industry?

SHR1I CHARANJIT CHANANA:
That, Sir, is too general. But T can
reply to the hon. Member in general
that the Policy of the Government of
India is equitable develcpment of the
country. We alwayg allot such lines,
development of such lines, on aBn
equitable basis.

SHRI M. SATYANARAYAN RAO:
Sir, I want to know fromihe hon.
Minister whether it is a fact that in
spite of the districts being backward,
for laying railwaylines in backward
areas, where industries are coming
up and are already established, parti-
cularly, still why Government bas
not taken any steps in that regard for
providing lines? I would like the
hon. Minister to see that he at least
recommends to the hon. Railway
Minister who is just sitting behind
him to lay railwaylines in the back-
ward States. I want to know what
steps are you taking in this regard
to take the new railway lines to the
backward States?

SHRI CHARANJIT CHANANA: I
want to draw the kind attention of
the hon. Member to the reply given
by me. The National Transport Po-
licy Committee was appointed for_this
very purpose and it is after the exa-
mination of the whole report, it would
g0 in the shape of the recommenda-
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tion to the Railway Minister about
the laying of the lines. He would of
course take all this into consideration
in the implementation of the recom-
mendation for developing the areas.

SHRI NIREN GHOSH: I want to
know whether he would regard some
parts of West Bengal as backward
areas. If not whether the entire in-

dustrial development is centred on
one or two States. Would the Gov-
ernment give the break-up »f the
figures of the licenseg issued between
different States during the last two
years?

SHRI CHARANJIT CHANANA:
This does not provide a reply to the
hon. Member’s question I would sug-
gest that the hon. Member may raise
a separate question to get a reply
from me.

sirran  faegaan wuif WEUAST HERET
ey q| FT AT a'zanauz w7a 3, ¥z facgw
A fower gur &7 &) ST @ ¥ W
v 3@ mEF A avs § W) g tF
a7 & fugsr i 21 9@ da ¥ A W qvg
%) #1§ I oz faord &1 gears @ foaay
f& sgf A s gAg @F atvow fawd
TeE FT1 farw wE g sa ?

Wi AT wAAT @ T NFCATRE, gt aw
3T ATEA T XA &, I9F fad gHF UF TR
TIEE F) oAl AT ag a7 FT ) & | ol
wF geeate ufy F1 qATT &, gwd dsegedy
drad ufoms meEAwE T 3 T TR A
T em‘f TT g A W E Wk g wnfaw
T 73 & & wur 9ad grdaw g, wr fefw-
FE 5 % FuT g1 9 TEFEEFAT & WK FEl
¥ iR FY T enfr w5 =ifga ?

simat fuenudy wgadr ;. mww arw
fows A ot ) geamat @y faee i,
¥4 399 ug &7

SHRI CHARANJIT CHANANA:
Mr. Speaker, Sir, I only informed the
hon. Member that there is already a
list of 101 districts which have been
identified as industrially backward
districts and there are 247 districts
which are again open to the financial
concessions. Only those areas have
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been indentifieg as backward areas
and for that, if the hon. Member is
interested to have a list we can give
that.

DR. KARAN SINGH: Mr. Speaker,
Sir, apart from the laying of railway
lines, it is clear that the industrial
policy in backward areas requires a
rational road transport policy also.
There are areas where railways can-
not go and should not go. Now, Sir,
from the reply given it would seem
that the National Transport Policy
Committee is concerned only with the
railway lines. Would the hon. Minis-
ter let this House know whether you
are also interested in the development
of roads particularly, in the Hima-
layan areas where, by roads alone,
they can be developed?

SHRI CHARANJIT CHANANA:
I would only request the hon. Mem-
ber to see not only the reply but the
question also. The question put by
the hon. Member is related to the
laying of railwaylines. So, we have
given the list to the Members. We
have also informed the House and
the Members of the details of the rail-
way lines only. The Committee known
by its name National Transport Po-
licy Committee does not only deal
with the railway lines. Transport in-
clude other things also. All modes
of transport are included in the terms
of reference of the Committee and
the details of the committee report
would be available after it is exami-
ned, approveq and accepted.

WRITTEN ANSWERS TO QUESTIONS

Undertrial Prisoners in Jails

*656. SHRI R. R. BHOLE: Will
the Minister of HOME AFFAIRS be
pleased to lay a statement showing:

(a) the number of undertrial priso-
ners committing (i) bailable offences,
(ii) non-bailable offences, in jail for
more than 1 month, 2 months, 3
months, 4 months, 5§ months; 8 months
and more in Union Territories; and
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(b) whai steps are contemplated to
avoid a large number of undertrial
prisoners remaining for long in jails
un-necessarily?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
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(a) According to the information re-
ceived so far from Andaman and
Nicobar Islands Chandigarh, Dadra
and Nagar Havelj, Delhi, Laksha-
dweep, Mizoram and Pondicherry, the
number of undertrial prisoners in
Jails committing bailable and non-
bailable offences is as under:

More t}an
“One Two Thre  For  Five  six
month  months montls  montls montl « moentls
(1) Bailable offences . 321 131 8o 49 38 42
(2) Non-bailable offences . 233 191 126 77 71 505

Information from other Union Ter-
ritories is being collected.

(b) Maintenance of Law and Order
is g State subject. However, all the
States and Union territories have been
advised to take the following steps
to avoid large number of undertrial
prisoners remaining in jailg for long:

(i) Setting up of Review Com-
mittees to review the cases of un-
dertrial prisoners with a view to
expediting their trial;

(ii) Appointment of whole-time
or part-time legal officers to pro-
vide legal aid to indigent prisoners;

(iii) Strict adherence to the pro-
visions of the Cr.P.C. 1973 relat-
ing to limitation of time for inves-
tigation and inquiry.

Meeting of Leaders of pPlains Tribals
Council, Assam with Prime Minister

*659. SHRI CHITTA MAHATA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that leaders
of the Plains Tribals Council of Assam
met the Prime Minister in New Delhi
bn June 20, 1980 and told her their

problems vis-a-vis the present agita-
tion in Assam;

(b) if so, the details thereof; and

(¢) the action taken so far in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) In the letter dated 20th June
submitteq to P.M. the following de-
mands have been made:—

(1) Areas that have predominance
of tribal people, be clubbed toge-
ther and given Constitutional re-
cognition t, form one contiguous
region and declare it as the Sche-
duled Area.

(2) This region be placed under
a unitary administrative set-up with
reasonable autonomy.

(3) The administration of this
area shouyld be conducted by an
electeq Autonomous Body.

(c) These demands are under con-
sideration.
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Exploitation of Tribal Population of
Bihar

*661. SHRI HARI NATH MISHRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether an organised racket is
involved in exploitation of {ribal po-
pulace in Bihar paiticulariy immoral
trafficking in Adivasi women;

(b) whether youngmen and women
are lured away with offers of lucrative
jobs by this racket and later on the
women are exploited and sent to

brothels; and

(c) the remedial measures taken to
put an end to this sort of exploitation
of tribals and also to unearth and
suitably punish this racket?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Government have received
some reports regarding exploitation
of tribal migrant labourers of Bihar
by unscrupulous contractors,

(b) The modug operandi of the
reported unscrupulous contractors is
initia] offer of high wages ang other
facilities which are denied to the
labourerg at a later date.

(¢) On receipt of information about
such cases, the State Government has
been taking prompt action for rescue
of labourers in distress. The Central
Government has pdassed The Inter-
State Migrant Workmen Regulation
of Employment and Conditions of
Service Act, 1979, although rules
thereof are to be promulgatey soon.
‘The Act provides for registration of
establishments employing jnter-State
migrant workmen, licensing of con-
tractors, their qutieg and their obliga.
tions, regulating wages, welfare and
other facilities to be provided to inter-
State workmen as well as penal sec-
tion for contravention of its provi-
sions. Further, the inspecting staff
appointed g5 per the Act have been
empowered to unearth violationg of
1he provisions of the Act.
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Letter of Intent for Manufacture of
A.C. Pressure Pipes in Kerala

*662. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government of India
have received a proposal from the
State Government of Kerala regarding
the letter of intent for an industrial
unit to manufacture A. C. Pressure
Pipes in Kerala;

(b) if so, what action has been taken
by Government of India in this res-
pect; and

(c) what is the reason for this delay
in giving the letter of intent?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. Messrs Kerala Premo
Pipe Factory Ltd., Quilon, Kerala, a
company fully owned by Government
of Kerala had made such gh applica-
tion.

(b) and (c), 1t was indicated to
the applicant that since adequate
capacity hag already been licensed/
approveq in thjs line of manufacture
to meet the demang upto 1983-84,
prima-facie case for issue of a licence
did not exist. The applicant gubmit-
ted a representation requesting re-
consideration of the matter. The re-
presentation of the applicant and
those of similar other applicants are
being examined

et § ety & frew I @ W)
T

664. St wyqw : wWT VO T
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Computerised Information System

*665, SHRI ARJUN SETHI: Will
the Minister of INDUSTRY be pleas-
eq to gtate:

(a) whether any machinery or any
Committee was gset up by Government
to consider for preparing a compu-
terised information system;

(b) if so, the details thereof;

(c) the time and money gpent so
far; gnd

(d) whether any role hag also been
played by the Indian Institute of
Management, Calcutta in the deve-
lopment of the computeriseq informa-
tion gystem?

SRAVANA 1, 1902 (SAKA)

Written Answers 42

THE MI/NISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (d). M/s. Booz Allen & Hamil-
ton International Inc., Management
Consultants, Zurich were engaged in
1965 to carry out a study of ?he
information gathering and processing
system of the Directorate Genera]l of

Technica] Development,

Subsequently, in 1968, the Indian
Institute of Management, Calcutta was
appointed as consultant to develop ®
suitable information system. The
Tnstitute commenced work in 1969
and completeq it in April, 1975. The
Institute was paid a sum of about
Rs, 7.5 1akhs.

Use of Indigenous Stores and Equip-
ment by Ministries

*666. SHRI MOHD. ASRAR
AHMAD: Will the PRIME MINISTER
be pleased to gstate:

(a) whether the Prime Minister
has deprecated the tendency of
various Ministrieg and Departments
to go in for importeq stores and
equipments and desired that indi-
genoug alternative should always be
examined and preferred even if this

involves some extra expenditure; and
-

(b) if so, the steps taken by each
Ministry go far?

THE PRIME MINISTER (SHRI-
MATI IND'RA GANDHI): (a) In
order to reduce avoidable grain on
our foreign exchange reserves and to
promote self-reliance, I have suggest-
ed substitution of imported equip-
ment etc. by indigenous alternatives
even jif thig involves some extra
expenditure and/or lesser automation
and sophistication, and have asked
for the issue of guitable jinstructions
to all concerned authorities to
exercise the ytmost restraint in sug-
gesting imports.

(b) Various Ministries/Departmentg
have issued necessary instructions in
this regard.



43 Written Answers

Appointment of a Financial Adviser
in N.ID.C.

*667. SHRI K. A. RAJAN: Wil] the
Minister of INDUSTRY be pleased
1o state:

(a) whether an gssessment of the
financial affairg of the National Indus-
trial Development Corporation has
been entrusteg to the Industrial
Credit ang Investment Corporation
of India;

(b) if so, the background for such
a step and the fees payable to the
ICICI;

(c) whether Government are aware
that mmany sub-committees of Direc-
tors of NIDC had jn the past strongly
recommended appointment of a full-
time F'inancial Adviser/Manager
(Finance) to set right the financial
working of the Corporation; and

(d) whether it is a fact that no such
appointrr :nt has been made ¢o far, if
so0, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b)., Yes, Sir. The Board
of Directors of NIDC decided in
March, 1979 to have an independent
assessment of its financial procedures
and systems done by the Industrial
Credit and Investment Corporation of
India Ltd.,, on payment of a fee of
Rs. 80,000/- and out of pocket ex-
penses estimated at Rs. 10,000/-.

(c) and (d). As per the decision of
the Boarg of Directors in their meet-
ing held on 18-7-73, a post of
Manage,; (Finance) as in-charge of
Finance Division in the NIDC was
created in the gcale of Rs. 1600-2250.
In gpite of efforts made to find a suit-
able candidate through advertisement
ang contact with Govt. Departments
no suitable person could be found.
Efforts are still continuing Recently,
the Board hag also decided to raise
the pay scale of this post to Rs. 2250-
2750 and action ig being taken accor-
dingly to fili the post.
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“Sticks” Discovered in Tripura

*668. SHR] K. P, SINGH DEO:

Will the Minister of HOME AFFAIRS
be pleaseg to state:

(a) whether it is a fact that a large
number »f “sticks” have been dis-
covereq in Tripura which were used
by the trouble makerg for arson;

(b) whether it is also a fact that

these “sticks” once ignited do not
extinguish; and

(c) if go, the factg thereof and
Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) to (¢). Yes, Sir. A bag of
inlammable sticks apparently aban-
doned by miscreants at Kalinagar in
the jurisdiction of Police Station
Jirania was seized by Police in the
middle of June, 1980. Markings on
the bag were indicative of their
Pakistani origin. Once ignited, these
sticks are not easy to extinguish.

It is understood that propellant
charges in this form are wused to
increase the range of the artillery
shells. 1t js presumed that these were
discarded during the 1971 war and
picked up by locals.

Raping of Women

*669. PROF. MADHU DANDAVATE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the mews ap-
pearing in the “Times of India”
(Delhi edition) dated the 29th June,
1980 in which Mr., Peter Layton, an
official of the Marie Stopes Society,
is reported to have stated quoting
police department’s statistics that
nearly two million women are raped
in India every year;

(b) if so, whether the information
revealed ig correct; and
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(¢) if so, what stern measures are
being adopted to prevent raping of
women on such a large scale?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):

(a) Yes, Sir.
(b) No, Sir.

(c) Doss not arise.

Setting up of a Paper Industry in
Jhargram

*670. SHRI SATYA GOPAL
MISHRA: Will the Ministry of IN-
DUSTRY be pleased to state:

(a) whether there is any proposal
under the consideration of Govzrn-
meca, of India to establish & Tuige
scale pap2r industry at Jhargram,;

(b) if so, the details thereof; and

(¢) if not the alternative proposal of
Government to meet the crisis of
paper in the eastern region?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) & (b) An Industrial Licence
and a Letter of Intent have bzen
issued to M/s Nartune Paper Mills
and, M/s. Ajanta Paper & General
Products (P) Ltd., respectively for
setting up new units for the manu-
facture of paper, for capacities of
10,000 tonnes and 6,000 tonnes per
annum, respectively, in  District
Jhargram. There is no proposal to
set up any large public sector project
for the manufacture of paper in this
District as adequate raw  material
would not be available.

(¢) The Hindustan Paper Corpora-
tion, a public sector undertaking, is
already implementing three projects
for the manufacture of writing and
printing paper, in Nagaland and
Assam, for a total capacity of 2,33,000
tonnes per annum,
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Land acquired by Andaman and

Nicobar Administration at Gandhi
Nagar, Port Biajr
*671, SHRI MANORANJAN

BHAKTA: Will the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Starred Ques-
tion No. 42 on the 11th June, 1980
regarding land acquired by Andaman
and Nicobar  Andministration at
Gandhj Nagar, Port Blair and State:

(a) whether any land was acquired
and later auctioned for a cinema :cite
on which Light House Cinema was
constructed;

(b) if so, the area acquired and the
persons from whom acquired;

(c) the nature of violation of the
terms and conditions of the allotment
for which land was resumad {rom
seven persons in Gandhi Nagar and
whether pre-resumption proceedings/
action wag initiated/taken;

(d) the reasons why the land in
Gandhi Nagar was allotted to three
private parties when the entire area
was meant for Government Depart-
ments /Workshops

(e) ‘whether any notification was
issueq before these allotment were
made or whether agpplications were
otherwise invited for allotment of
commercial sites there; and

(f) the rates at which allotm:nts
were made?

THE MINISTER OF STATE IN
T}E MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA):

(a) to (f). The site on whihc the
Light House cinema at Port Blair
has been constructed was part of
Plots No. 39 and 40 (measuring 6490
Sq. Maters) which was recumed along
with other lands from the late Smt.
Ram Dei widow of Shri Ganga Ram
in 1958 under orders issued by Re-
venue Assistant Commissioner The
site for Light House cinema was
auctioned in January, 1967 in favour
of Shri M. Kamal and subsequently
transferred in favour of Kamal Buil.
ding Pvt. Ltd.
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2. Records pertaining to resumption
of land from seven persons in Gandhi
Nagar Port Balair were destroyed in
a fire in 1970. 1t is, therefore, not
possible to say what exactly was the
nature of the violation on the part
of these persons.

3. The land which was resumed by
the A & N Administration in Gandhi
Nagar Port Blair in 1958 ‘waws handed
over to the Development Division of
the Andaman PWD in 1960 for exe-
cution of developmental schemes. Out
of the total area of 11.7 HA of the
resumed land about 11.06 HA is at
present being utilised for developmen-
tal activities by the Administration
and the Municipal Board, Port Blair
for bus terminus, schools, electricity
office, harbour works, transport
workshop, PWD workshop, market
etc, 2240 Sq. Metres were earmarked
for allotment of sites for commercial
purposes.

4, 160 Sq, metres of land was allot-
ted to Shri Ashiq Ali in lieu of his
having surrendered a major portion
of his house site in Aberdeen Bazar.
Port Blair in favour of Government
for widening of an important road
passing along his house site. 320 sq.
metres of land were allotted to Shri
Mashooqg Ali who wag a small indus-
trial unit registered with the Direc-
torate of Industries for the purpose
of setting up a bakery. 480 sq. metres
of land was allotted to Andaman and
Nicobar Cooperative Cafetaria which
is a cooperative body registered under
the Andaman and Nicobar Islands
Cooperative Societies Rules, 1973.
The land hag breen allotted to this
society for construction of a cafetaria
as wel]l as a lodging house to be run
on a cooperative basig intended to
provide clean accommodation at rea-
sonable costs to tourists and transit
passengers.

5. All these three allotments have
been made in accordance with the
prescribed rules and procedures and
also in keeping with the past practice.
No proclamation 1is required to be
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issued for allotment of land in the
Municipal area. There is also no
provision for inviting applications for
such allotments.

6. Except in the case of Shri Ashig
Ali mentioned in para 4 above the
other two allotments were made on
payment of prescribed rates of pre-
mium of Rs. 10/. per sq. metre.
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Rape deaths

5202. SHRI JANARDHANA POO-
JARY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of women who died
due to rape in the country during 1978
and 1979, year-wise; and

(b) the measures taken by Govern-
ment to check this menace?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Information on deathg due to
rape has been called from the State
Governments and Union Territories,
which will be placed on receipt on
the Table of the House.

(b) The Union Government have
already announced their intention to
bring in legislative proposals in re.
gard to matters connected with atro-
cities against women.
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Meeting held on Forest Qriented
Industries

5203. SHRI GIRIDHAR GOMANGO:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether hig Ministry has called
the meeting of senior officials of Cen-
tral and State Governments and re-
presentatives of forest-based industries
in New Delhi on 25th June, 1980;

(b) if so, the decision arrived at
after the discussion;

(c) the problems raisedq by the
States and Central representatives
with regard to the forest oriented in-
dustries and the suggested solutions
thereto; and

(d) what are the difficulties posed
by the representatives of forest-based
industries in the said meeting?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) A meeting wag held on June 23,
1980 with representative of the State
Governments, Paper Industry, the
Planning Commission, and the De-
partment of Agriculture, to discuss
the framework of an Industry Orien.
ted Forest Policy, with the objective
of developing forest resources and
ensuring their optimum utilisation.

(b) Based on the deliberations of
the meeting, it hag been decided 1o
formulate an Intensive Forestry
District Programme, and an Expert
Group is being constituted to prepare
the project.

(¢) The main problems discussed at
the meeting were the necessity to
evolve an weffective programme for
protection and rapid development of
Forest based resources, the active
involvement of rural population in
Promoting forestry activities, provis.
ion of infrastructural facilities, parti-
cularly in the North Eastern Region.
price incentives to stimulate produc-
tion forestry and social forestry pro-
grammes, and scientific forest mana.
gement. The Expert Group would
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study these matters in detail and
suggest suitable policy measures.

(d)y The representatives of the
Paper Industry pointed out the need
to cnsure sustained availability of
forcst resources on a long term basis,
and expressed their willingness to co-
operate with State Forest Departments
in promoting industrial plantations.
They also stressed the importance of
a rational pricing policy and increased
research to locate and develop suit-
able fast growing wood species.

Prices of Tractors

5204. YIRI G. Y. KRISHNAN:
Will the Minister of INDUSTRY be
pleasad to state:

(a) whether aims of rescinding sta-
tutory price control order on tractor
prices in October, 1974 have been
achieved regarding the availability of
tractors at cheaper prices;

(b) if so, the number of times the
price of each make of tractor has since
gone up; and

(c) steps Government propose 10
take to bring down the prices of trac-
tors? - l

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTIRY
(SHRI CHARANJIT CHANANA):
(a) Since the rescission of statutory
control on tractors, there has been a
significant increase in the production
of tractors in the country, as would
be observed from the production
figures given below:—

1975-76 33,252 Nos.
1976-77 : 133,146 Nos.
1977-78 40,946 Nos.
1978-79 54.744 Nos.
197980 : . 62,550 Noa.

(b) The prices of tractors are de-
pendent on the cost of inputs like
raw materials, components, overhead
charges and incidence of various
duties and taxes. After the rescission
of the statutory price control in
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October, 1974 a method of self-dis-
cipline through the fixation of pricing
norms and price surveillance over
the performance of norms was intro-
duced. This system is at present
applicable to three lzading makes of
tractors viz. MF-1035 and TAFE-504
tractors manufactured by M/s. Trac-
tors & Farm Equipment Ltd., Madras
and Ford 3600 manufactured by M/s.
Escorts Tractors Ltd. Faridabad.
The number of times the prices of
the above three makes of tractors,
which are under price survelllance
have increased after October, 1974 till
date is given below:—

MF-1035 : 8 times
TAFE-504 : 6 times

Fort-3600 : 7 times

(c) With the increase in the pro-
duction of tractors of all makes and
with inter-sp competition amongst
the diffierent manufacturers, it is ~x-
pected that the prices will stabilise
at reasonable levels. At the same
time the Bureau of Industrial Costs
and Prices have also been asked to
cxamine the cost structure of the
tractor industry.

Age limit for entry into I.A.S./LF.S./
LP.S. and other Central Services by
Rural People

5205. SHRI K. PRADHANI: Will
the Minister of HOME AFFAIRS be
pleaseg to gtate:

(a) whether Government are agware
that the age limit alongwith other rea-
sons has been a hindrance for the
persons residing in rural areas for
entry into the I.A.S., LF.S. LP.S.
ang other Central Services;

(b) if so, whether any representa-
tions have been received from the
youth belonging to rural areas for re-
laxing the age limit up to 30 years in
the case of rural people for entry into
these services; and

(e) if so, what decision Government
have taken in thig regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
{(a) The upper age limit for appear-
ing at the LA.S. etc. Examination
upto 1973 was 26 years. While con-
sidering the recommendations of the
Kothari Committee gn Recruitment
Policy and Selection Methods for
Appointment to the Al] India gnd
Central Services, it was decideq to
raise the upper age limit for appear-
ing at the examination to 28_yea}rs.
The new scheme of the examination
known as the Civil Services Examina.
tion has been introduceg from the
year 1979. Though no gspecial dis-
pensation can be made only in respect
of candidates having rural background,
the new scheme of the examination
has been so modelled as to attract
meritorious candidates with rural
background. The salient featurcs of the
new scheme of the examination ‘which
are expected to help candidates with
rura)] backgroung are contained in the
statement .

(b) No, Sir.

(c) Does not arise,

Statement

Salient Features of the New Scheme

of Examination known gg the Civil

Services Examination which are

Expected to Help Candidates with
Rural Background.

(i) The paper on English is of
Matriculation or equivalent
standard and qualifying in
nature, The marks in this
paper are not counted for
the competitive ranking,

(ii) Option to answer the subject
papers either in English or
in any of the Indian Lan-
guageg included in the Eighth
Schedule to the Constitution

hag been given to the candi-
dates.
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(iiijy Marks allotted for optional
paperg have gought to reduce
the weightage of papers in
General Studies (optional
papers carry 1200 marks
while Gcenera] Studies papers
carry 600 marks).

(iv) Lesser weightage hag been
given to the Interview test.
The Interview Board can
allow the candidate to answep
in an Indian Language if the
candidate o desires because
Of hig inability to express
adequately in English,

(v) The upper-age jimit has been
raised from 26 to 28 years,

(viy Additional papers of post-
graduation leve] for IAS/
Indian Foreign Service in-
cluded in the ylg scheme of
the examination have been
dispensod with in the new
scheme of examination,

Setting up of big industries in public
sector in Punjab

5206. SHRI R. L. BIIATIA: Will the

Minister of INDUSTRY be pleaseq to
state:

(a) whetier it is a fact that no big
industry has been set up ip Punjab
in the public gector so far;

(b) if so, the reasons for ignoring
Punjab when ample infrastructure for
such industries exists there;

(c) whether Government would con.
sider the desirability of setting up of
a big industry in Punjab during the
current Five Year Plan; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir. Central Public Sector Projects,
namely Nangal Fertilizers Isd,,
Nangal, Semi Conductor Complex,
Mohali, and National Fertilizerg end
Chemicals Ltd., Bhatinda have been
#et up in Punjab State. Besides,
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Central investments (Value of (ross
Block) in the projects located in
Punjab have increased from Rs. 32.6
crores to Rs. 344,52 crores duving the
period from 31-3-69 to 31-8-79. Again
Punjab State Industrial Development
Corporation has recerved a number
of letters of intent/industrial licences
for setting up of projectg in the Public
Sector and Joint Sector. These in-
clude major projects like Punjab
Alkalies Ltd., Malwa Cotton Spinning
Mills Ltd. etc.

(b) Does not arise,

(¢) & (d). Locations of Central
Public Sector Projects are based on
techno-economic considerations, How-
ever, the Sixth Five Year Plan 1980—
85, is under formulation and as such
the details of the industrial develop-
ment programme in Punjab during
this Plan period have not as yet been
finalised.

Quality Marks

5207. SHRI BHIKHU RAM JAIN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there are various quali.
ty marks for proving the standard of
a commodity;
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(b) whether some of the quality
marks are on an all India basis like
«ISI"” and some are confined to the
State level like “QUALITY™;

(¢) whether these two marks are
valid throughout the country;

(d) whether this quplication of mark
is causing discouragement to the small
scale industries;

(e) whether in Uttar Pradesh, the
State Government do not give facili-
ties for loan to “QUALITY” mark
diese]l engine/pump sets while it is
available only on “ISI” mark; and

(f) what steps Government propose
to retove the anomaly and make loan
facility available for “QUALITY"” mark
manufacturers of various items?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (f).
This is a subject for which the Minis-
try of Civil Supplies is administra-
tively responsible. Information made
available by that Ministry is annexed.

ANNEXURE

Mark Authority Coverage
—_— .2 3
1. ISI Indian Standards All Indian
Institution S d
(Certification Marks) tandards.
Act, 1952
2, Ag Mark AGPM Act, 1937 Agricultural
Produce items
notified wunder
the Act.
8. Tex Mark Marking Regulations Cloth and yarn

(The Textile Commissioners
Notficaticn Nc. T. C. (6) 1/44,

covered under the
Notification

dated the 19th February, 1994).

— -



57 Written Answers

SRAVANA 1, 1902 (SAKA)

Written Answers 58

2

1

3

4. Q.Ma.l of States,namely  Exccutive order of the |
Punj:b Hiryana, U. P. State Government,

W st Bsngal, Kerala,
ctc.

C,vers limited
number of itcms,

(b) &(c).
Mark
181 . . . . . .
AG Mark . . . . .
Tex Mark

State Q Marks .

(d) There does not appear to be

any discouragement to the small
scale industries.
(e) The Government of UP has

framed a policy which allows a uni-
form price for all approved makes of
engineg by them.

(f) It is for the State Governments
to set up their own standards accord-
ing to the requirement ang desirabi-
lity of g particular type of product.
The State Governments issue guide-
lines for the purchase of engines to
lending institutions in their own
States.

Setting up of H.M.T. unit in Bihar

5208, SHRI N. E. HORO: Will the

Ministey of INDUSTRY be pleased to
state:

(a) whether Government propose
to set up a HMT watch assembly unit
in Bihar;

(b) if so, the details in this regard;

(c) whether there is likely to be
delay in setting up the unit in Bihar;
and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) &
(b). Yes Sir, the HMT assisted watch
assembly unit is proposed tuv be set
up by the Bihar State Industrial

Operation
Wholl of India
Wholc of India
Whole of India

Limited to the State only.

Development Corporation (BSIDC).
HMT besides supplying components
of watches for assembly by this unit,
would provide expertise and alsg take
the responsibility of marketing;

(c) and (d). BSIDC concluded
technical service agreement with
HMT in August, 1978 but did not take
up the development of the unit as per
schedule. However, BSIDC have re-
cently reported their keenness to ex-
pedite establishmed¥ of thig unit.

Launching of SLV-4

5209, SHRI S. M. KRISHNA: Wil
the PRIME MINISTER be pleased to
state:

(a) when the satellite SLV-4 is
expected to be launched; and

(b) in which of the fields, scientific
and others, it would usher break-
throvghs?

THE PRIME MINISTER SHRI-
MATI INDIRA GANDHI): (a) & (b).
The Department of Space has no
Satellite project designated as SLV-4.

Production of less fuel consuming
Mopeds
5210. SHRI CHANDRABHAN

ATHARE PATIL: Will the Minister
of INDUSTRY be pleased to state:

(a) whether it is a fact that as a
result of price hike in petrol the
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automobile industry are switching their THE MINISTER OF STATE IN THE
pattern of production to less fuel-con- MINISTRY OF INDUSTRY (SHRI
sum'ng ‘mopeds’; CHARANJIT CHANANA): (a) Some

(k) the names of the industrial units, of the units engageq in the .manut'ac-
private and public undertakings which ture o.f two-wheeler vehicels are
have been given licences for the pro- prop.osmg to take up the. manufacture
duction of ‘mopeds’ each month during of lighter models also, including the

the last one year, also their capacity mopeds.
for the producticn of ‘mopeds’; and

(¢) the automobile industrial Units
which have shifted their production
from scooters to ‘mopeds’?

(b) The following units have bkeen

granted licences for the manufacture
of mopeds during 19792-80;

-— —— e e .

Name of the unit

Month in which Annual licensed
licence issucd capacity of mopeds
1. Scorters India Ltd. Lucknow (Publ'c Sector) May, 1979 50,000 Nos,
2. Electromobiles (Indi ) Ltd. Bangalore August, 1979 25,000 Nos.

(Joint sector)

3. Kinetic Engg. Ltd. Poona (Private Sector) December, 1979 24,000 Nos.

(Ic!.)eqrj;::in'én & of &ment by States made on an yearly basig and for the

country as a whole. 1The Working

5211. SH;!éINMI?IEgAVRAO Group on Cement Industry for 1978.—

SHRI AM A.R ROYPRADHAN: 83 had assessed the country’s demand

of cement for the year 1980-81 at

Will the Minister of INDUSTRY be 27.99 million tonnes. Statistics of

pleased to state: allocation ang despatcnes of cement

(a) the estimated monthly require- are maintained on a gquarterly basis.

ment of each State for cement during A Statement showing allocation and

April May and June, 1980 and the despatches of cement made tg various

actual supplies of cement made to States during the quarter April—
each State/Union Territory; and June, 1980 is annexed.

(b) what effective steps have been
and are being taken to ensure that this
essential item is made available to

(b) The Government are making
every effort to increase the availibi-
lity of cement in the country by
better utilisation of existing capacities,
sanctioning new capacities and im-

THE MINISTER OF STATE IN THE ports, The State Governments have
MINISTRY OF INDUSTRY (SHRI been advised of the need to devise
CHARANJIT CHANANA): (a) As- effectiva scheme for canmtrol over
segsment of demsnd of cement is upblic sale and distribution of cement,

genuine consumer at fair prices and
to prevent hoarding thereof?
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Allocation and Despatches of Cement Under State Category During the Quarters April-Fune 1980.

(Tonnes)
S1.No. State/Union Territories = Allocation Despatches
- 1 - 2 T 3 4
- x‘ - 'Dclhi - 123200 76369
2 Haryana 144600 84415
3 Himachal Pradesh . 26400 15111
4  Jammu & Kashmir 49600 24268
5 Punjab 222000 90984
6 Rajasthan . . . 128000 132295
Vi Uttar Pradesh 44,7600 389643
8 Chandigarh 22000 12662
9 Assam 49000 28452
10 Arunachal Pradesh 13000 602
11 Bihar 222600 186320
12 Meghalaya 16500 8414
13 Mizo:am . . . 6600 188
14 Manipur 11000 2015
15 Nagaland . . . 11000 6450
16 Orissa 94282 120419
17 Sikkim . . . . . . 11000 11949
18 Thipura 11000 1654
19  West Bengal . . . . . 298000 237405
20 Dadra and Nagar Haveli . . . 2800 1271
21 Goa, Daman & Diu . . . 26400 32387
22 Gujarat 367000 381608
23 Madhya Pradesh . . . 186g50 171631
24 Maharashtra . . . . . . 522600 404134
25 Andhra Pradesh . . . . . 404600 336928
26 Andaman Nicobar Island . . . 5000 1422
27 Karnataka . . . . . . 260000 222650
28  Kerala . . . . . . . 32900 307403
29  Laccadives . . . . . . 1900 34
g0  Pondicherry . . . . . 11000 15327
81 Tamil Nadu . . . . . 417100

392522 -
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Conversion of Occupational Health
Service into a Model Institute

5212. SHRI N. DENNIS: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether the Occupational Health
Service in the Bharat Heavy Electrical
Ltd. at Trichy is to be converted into
a model Institute;

(b) if so, the details thereof;

(¢) whether foreign financial assis-
tance is procured for those schemes;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
Occupational  Healtn  Services in
Bharat Heavy  Electricals  Ltd.,
Tiruchy are being expanded tc serve
as g ‘Model Centre for Occupational
Health Services in places of Employ~
ment’.

(b) In 1976, BHEL, Tiruchy start-
ed the Occupational Health Services
with a view to ensuring good health
of itg workers, with particular re-
ference to the work done by them.
Within two years, the scheme show-
ed encouraging results and spurred
by this success, ILO recommended
that BHEL should draw up a detail-
ed project report to further intensify
and extend the OHS. Subsequently,
Government examined the project re-
port prepared by BHEL ang agreed
to the setting up of a ‘Model Centre
for Occupational Health Services in
places of Employment’ at BHEL,
Tiruchy.

(¢) and (d). The expenditure on the
Model Centre under reference shall be
shared by Government of India
(BHEL) ang UNDP, on the following
basis:

Government of India’s
contribution

UNDP contribution US $ 1225300

JULY 23, 1980
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Cess from Salt

5214. SHRI DIGVIJAY SINH:
Will the Minister of INDUSTRY be
pleased to state:

(a) what has been the revenue of
the Central Cess from Salt in the State
of Gujarat in the last 10 years;

(b) how much of this amount has
till now been spent for the benefit of

the salt producers ipn the Gujarat State;
and

(c) what has been planned to utilise
fully this accumulated amount?

THE, MINISTER OF STATE IN THE
MINISTRY of INDUSTRY (SHRI
CHARANIJIT® CHANANA): (a)
Salt Cess collections from the Stite
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of Qujerat during years 1971-7% to
1979-80 totalled Rs. 689,17 lakhs.

(b) A sum of Rs, 57.57 lakhs was
spent in Gujarat on developmental
and labour welfare works pertaining
to salt industry and for giving ex-
gratia grant and loans t, salt licen-
ces whose salt works were damaged
by natural calamitieg during the
years 1971-72 to 1979-80.

(c) Sehemes already exist for giv-
ing assistance out of salt cess pro-
ceeds for labour welfare & develop-
mental workg pertaining to salt in-
dustry anq for giving assistance to
salt works damaged due t) natural
calamities, viz., cyclones, floods, hea-
vy rains etc. Amounts available by
way of salt cess collections are not
earmarked for any perticular State

and are available for the benefit of

the Salt Industry throughout the
country. )
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Criteria for rumning N.C.C, Ereup in
Schools

5216. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of DE-
FENCE be pleased to state:

(a) what are the criteria for running
an N.C.C. Troop in a School;

(b) whether N.C.C. can be disbanded
on the recommendation of the Prin-
cipal of the Schoo] about the useful-
ness of the same; and

(c) if so, what are other reasons on
which it could be disbanded?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH): (a) The criteria
for allotting an N.C.C_ troop is that
the applicant school must:_

(i) make available a suitable
member from amongst its teaching
staff for training and commission-
ing ag part-time NCC officer to
conduct cadet training;

(ii) undertake tg enrol and main-
tain the authorised strength of the
troop;

(iii) provide necessary &ccommo-
dation for storage of clothing and
equipment;

(iv) arrange to obtain the use of
a suitable miniature rifle range; and
and

(v) be willing to supplement,
from its own funds, the financial
grants, made by the State Govern-
ment for the troop.

(b) Yes, if approved by the Central
Government.

(¢) Non-availability of part-time
NCC officers, adequate funds, storage
accommodation and other allied fa-
cilities and unsatisfactory response
from the students over protracted
periods are other major factors which
can lead to disbandment of an NCC
troop.
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Closure of Kumardhubi Engineering Fewey srere fivamt offor 3 wawr Fverfr et &
Works dvamguw o @
5217, SHRL A. K. ROY: Will the 5318 ot No guo AR : ¥T ¥ WA

Minister of INDUSTRY be Prleased i
; - feelt TR v @a ¥ waw fanin qrady
to refer to the reply given to Un ¥ fearde g @ b AR F 11 -

starred Question No. 1699 on the i
26th, March, 1980 regarding closure %980 'i; ?‘:‘f“:ﬂ:;’ q;; ';7(" 3:%'*';“.‘
of Kumardhubi Engineering Works, il & X :
and state: (%) wafaps =10 1 gy ¥ ok
aken f opening of feedt wx ey wfufraw & wwria wrema

(a) steps t. or reopening aT & o b

Kumardhubi Engineering Works;
(@) #war ¥ T § IO K

(b) whether it is a fact that the gert & foy feeet AT o & ey AT
Public Sector Enterprise C.I.L. has & fear & wmar ¢ wa wdad Wy wy
expressed its willingness to take over 2
the management of the KEW to run R R LRy ta—
that; A frmrgwa &Y 1€ awrdga WY swga fean §

. - vk afz g, & 9S4 9T war sd@d & T

(¢) whether he is aware of an effort ; wk
to tag the KEW with some monopoly . @ Ry
house before opening that; and ¥ fa(_;r) ::‘;Rf g'ﬂfw :;1?! ;Ff’( N ;;:

) THRT WA qAN & ArALE wqr § oo W

(d) if go, steps taken thereon? ve Sirg & fe¥ e a P sour

aifofsqs wtar wor ?
THE MINISTER OF STATE IN THE 4

MINISTRY of INDUSTRY (SHRI F' ng simma & ww wl (st owex

HARANJIT CHANANA):  (a) wewon) : (%) ¥ (8) faedft qe frm
¢ . . | X gam & E o faet e frm wfafr
¢ & d): Varioug possible options for 1957 ® &/ 118(2) ¥ g€ sOW &
reopening the Kumardhubi Engine- ferg waaY & wwarr # ﬂ%‘%‘:!ﬂ T §

; ntly under con- TG A &1 w38 ¥ saarx ¥ § o woma
e,rmg Works are presently er dzr #¥ ok oigw, TRy wuar g &
gideration of the Government. One fon macaTE @1 | NgT @A B vt w
of these options was fpr the amal- eqIqIT Y98 1 afoarsy %'mfh TEY AT

ati ith a health ¢ st fr ew wfufaaw & wrw 2(33)
gar.r*at.lon of KEW wit y ¥ gmfga ¥ + wfuffag & agarw sqaes)
unit like M/s. Tata Iron & Steel Co. ¥ e oy werl ®1 3w =AW @ o
Ltd. (TISCO) which was siluated aFdr g Wl OAr v are fEar man g

earb d coul the comple- . . .
nearby and could  use P . wod & ot qefent ¥ sra widwm ¥
mentary facilities of KEW more ef- mAe & fr wER W wfew aeErd wfr
fectively. TISCO have, however, not ¥ g4 qrEur JEr F& IAS AHTEY H w1

® Arsr T FWT § 1 AW 4T g

so far, shown any favourable res- *
y wafaga &5 & fag werwn & fass was

ponse for such an amalgamation, a1z Frim€ wr vf & Te @g 7 Ay AT
(b) N proposal has been received :;%ﬁl z-; 2::?:; :Trfé ?TF bl ;‘f?:q'
by the Government from Coal India ay w3 ¥ w1 ¥ yegter faoar s sy
Limited for taking over the mana- 446 ¥ N a7 wfw wwfa w3 & =q &
. wrea g€ & 1 ran ofafod 31-3-1080 )

gement of Kumardhubi Engineering a1 B A wafs & fav wle Ak &

Works. sq ¥ 1634.75 @ ¥ syufm awYy &
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NHigh pewer iaquiry committee on
National Instruments Ltd., Calcutia

5220. SHRI SATYA SADHAN CH-
AKRABORTY: Will the Minister of
INDUSTRY be pleased to state:

(a) whether there was any proposal
from the National Instruments Em-
ployees Uniop sent to the Minister of
Industry, Government of India for ap-
pointment of g high power committee
t6 enquire into the causes of deteriora-
tion in company’s performance and to
make if a viable one;

(b) if so, what steps have been taken
thereon so far; and

(c) what further steps his Ministry
intend to take to improve the perfor-
mance of National Instruments Ltd.

to make it viable?

THE MINISTER OF STATE IN THE
MINISTRY OF NDUSTRY (SHRI
CHARANUJIT CHANANA): (a)
Yes, Sll‘

{b) It was not considered necess~
ary to appoint such a Committee.

(c) The Company hag taken up 3
diversification schemes for improv-
ing its viability. In view of adverse
debt equity ratio, the question of re-
structuring the capital base of the
company is alsg being considered.

FRTHAT WY WAl
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o3 Wy w3 fear mar ar, o faqfes oW
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Survéy of Palamau District, Bihar

5222. KUMARI KAMLA KUMARI:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government propose to
undertake a survey of Palamay dis-
trict of Bihar for a special assistance
for the development of agricultural
land thereof; and

(b) if not, the reasons thereof?

¢« THE MINISTER OF PLANNING
(SHRI N D. TIWARID: (a) and
(b). Palamau district of Bihar is
covered under the Drought Prone
Areas Programmes since the Fourth
Plan period. The Programme aims
at’ restoring ecological balance and
elevating the levels of production in-
cluding agricultural production to the
extent possible. Soil and land use
capability surveys, are conducteq as
part of the Programme. Programme
components are formulateg on the
basis of potential for development,

Funds for the Programme are pro-
vided by the Government of India
and the State Government on a
matching basis. During the period
1974—80 (upto Feb., 1980, a total ex-
penditure of about Rs. 422 crores
was incurreq under the Programme.
Expenditure on development of ag-
riculture including soil conservation
was of the order of Rs. 1.12 crores.
Expenditure on development of ir-
rigation was Rs. 1.74 crores.

Publicatien of Daily Sakal by Sakal
Papers Pvt. Ltd., Poona

5223. SHRI BALASAHEB VIKHE

PATIL:

SHRI B, R. WASNIK:

SHRI R. N. YADAV:

SHRI V. N. GADGIL:

SHRI K. RAMAMURTHY:

DR. VASANT KUMAR
PANDIT:

' Will the Minister of INDUSTRY be
Ppleaseq to state:
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(a) whether Sakat Papers frivate
Limited, Poona propose to print and
publish daily Sakal from Kolhapur;

(b) whether the Company has not
obtained the necessary licence under
Section 11 of the Industries (Develop-
ment and Regulation) Act, 1951; and

(c) if so, what action Government
propose to take against the Company?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
Yes, Sir.

(b) No, Sir.

(¢) There hag not been any con-
travention of the provisions of the
Industries (Development and Regu-
lation) Act, 1951 so far.

Road Block to stop the Car of a
Minister in J & K

5224, SHRI KISHORE CHANDRA
S. DEO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that during
the election campaign for Lok Stbha
elections, g road block was erected to
stop the car of the then Union Cabinet
Minister at Inderwal constituency in
Doda district in Jammu and Kashmir
State on the 20th November, 1979
obviously with hostile intention; and

(b) whether the matter has been
investigated by the CBI ang if so, the
result of the investigations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)

(a) Presumably t‘he Hon'ble Mem-
ber is referring to the incident of
the 20th November, 1979 in which
Dr. Karan Singh, the then Union
Minister of Education and Social
Welfare, was involved, According
to the jnformation received from the
Jammu and Kashmir Government,
Dr. Karan Singh’s allegation that du-
ring the last Lok Sabha elections
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in that State a road block was erect-
ed to stop his car in Doda district
was enquireq into by tne State Go-
vernment. It was found that on
the 19th November, 1979, a timber
firm had engaged some trucks for the
carriage of sleepers from Kanchan
Nallah, Gandoh, tehsil Bhaderwah.
The temporary support erected for
loading the sleepers in the trucks
was forgotten to be removed from
the roaq till the time of the return
of Pr. Karan Singh from Gandoh,
The State Government have denied
that there was any intentional block-
ade or mischief directed against the
Minister. Adequate Police arrange-
ments were made angq prolection
provided by the State Government
to Dr, Karan Singh during his tour
of Doda district from the 16th Nov-
ember, 1979.

(b) No, Sir.
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qg vawm ¥ o wey (st dvier
wewonr) ¢ (%) &9 Atw G ohw §
oF seer ¥ weanal ¥ wov afafy M
19-12-1979 TR ¥ gf wadr 53% &
wredvg gfere dar ¥ adwfa & (o iseqrd
ag yar ¥ 10 wmiaEEr & ow g€y

e & @ | ¥ AT W 4Y e Jar
qraYT ¥ 18-2-1980 ¥ WANNT (v

qr |

(@) gudeq gar ® da FW@ A

wredta gfeg dar (vEnfe s frfe)
fafras 1955 & fafaaw 5 & qqare afe
23l s nm fg 9T IuF exa faar

ar |

(v) Yz (=) gur ¥ alwalfom s
¥ fan fawifew =21 10 Ifoq sifgsifeady
¥ 3 mlgwfofi® A7 1977 991 1978
# agrc #r wf g X &y ¥ 0 feg e,
a maEed ) vrw g gy ¥ wiaw
fegqr anr o1, I19 4fwd ¥ gy wyEay
AY TIWEAAN F TAT €T A 0F H@AEY
frea 71 fatadl & maare wgaied faar
ar

(s) W ad, syarg 1 wew AH I3

Nationalisation of National Rubber
Manufacturers Ltd.,

5226. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be pleas-
ed to state what steps have been
taken for nationalisation of the Na-
tional Rubber Manufacturers Ltd.

THE MINISTER OF STATE IN THE
MINISTRY of INDUSTRY (SHRI
CHARANJIT CHANANA): No de-
cision has been taken for the na-
tionalisation of National Rubber
Manufacturers Ltd. Efforts are, how
ever, being made for the revival of
this yndertaking and for that pur-
pose a revival scheme is being pre-
pared.
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Armed Forces in Tripura

5227. SHRIMATI PRAMILA DAND-
VATE : Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that GOC-
in-C, Eastern Command had entered
the Tripura State in the 3rd week of
June, 1980;

(b) if so, what was the number of
armed forces that entered Tripura;

and

(c) at whose instance the army en-
tered Tripura State?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N, SINGH): (a) Yes, Sir. The
GOC-in-C, Eastern Command visited
Tripura on 19.6.1980 and 20.6.1980:

(b) Two companies on 9-6-1980
and one battalion on 11.6.1980 were
inducted into Tripura,

(c) At the request of the Govern-
ment of Tripura for mainienance of
Jaw and order.

Ultimatum to Bengalis to Quit Tripura

5228. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is g fact that an ulti-
matum has beep given to Bengalis io
quit Tripura as early ag possible; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(a) & (b). According to information
received from the State Government,
some 'wall posterg to this effect had
appeared in some parts of Tripura,
State Government alerted the local
administration and police vigilance
was stepped up. Central Govern-
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ment have already sent in reinforce-
ments of Army anq para-military
forces to assist the State Goverament
in curbing lawlessness and taking
effective preventive measures. A
close watch is being kept on the situ-
ation.

Manufacture of Machineries ang Parts
etc. by Alcock Ash Co.,, Bhavnagar

5229. SHR] RAMJIBHAI MAVANI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Alcock Ash industry at
Bhavanagar Port area (Gugarat)
under Gujarat Government undertak-
ing is manufacturing Barge and other
important machineries and parts etc.;

(b) whether the Central ®Govern-
ment has any investment therein or
any type of assistance hag ever been
given to it;

(c) if so, the details thereof;

(d) the detailg of the various pro-
ductions made since 1975 to 1977 and
1977 to 31st March, 1980;

(e) whether the State undertaking
industry hag shown the work and pro-
duction excellent in comparison to the
Private Sector Industries;

(f) whether thig industry now ac-
cepts foreign offers too; and

(g) if so, what Central assistance
will be provided to this industry at
Bhavnagar for its expansion and
development?

THE MINISTER OF STATE IN THE
MINISTRY of INDUSTRY (SHRI
CHARANJIT CHANANA): (a)
to (c). The Undertakings of M/s. Al-
cock Ashdown co., Ltd. in Bombay
and Bhavnagar which had closed
down in January, 1971, were acquired
by the Central Government through
an Act of Parliament known as “Al-
cock & Asndown Co. Ltd. (Acquisi-
tion and Transfer of Undertakings)
Act, 1978”, which came into force with
effect from 14th December, 1973. The
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management of the Bhavnagar Unit
was entrusted to the Government of
Gujarat by an order dated the 15th
of December 1873. Since than, this
Unit ig being managed by the Go-
vernment of Gujarat on behalf of
Government of India. This unit is
manufacturing Barges, Pontoons, F.
R. P. Boats, Tourists Launchestugs,
Work Boats, F. R. P, Dug-out Canoes
and algp doing off-share Work.

(d) Details of production in the
Bhavnagar Unit from September 1975,
when it re-started, till the 31st of
March 1980, are as under:

Nos. Value

Rs. (in 'akhs)

1. Barges 3t 272. 50
2. Pontoons 4 31.00
3. F.R.P, Boats 4 0.36
4. Launches 1 2.95
5. Off-Shore Work - 6.23
Total; 313.04

(e) to (g) Production in the

Bhavnagar Unit, being managed by
the Government of Gujarat, is of ex-
cellent quality anq the Products meet
the required specifications. This Unit
has already executej several export
orders for Barges, Pontoons etc. As-
sistance required for its growth will
be made available as and when found

(%) 1971 % wnru-qix gz % wuw
wft ymd wi ofeweh dfeY Y gear
towlt ot i 37 9% ¥w fermr v fam
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Manufacture of Deep Sea Fishing
Trawlers

5231. SHRI K. A. SWAMI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is sufficient tech-
nical know-how in Indian Shipyards
to manufacture deep sea fishing traw-
lers;

(b) whether Government-owned
shipyards are willing to build fishing
trawlers; and

(c) if so, the reasons why Govern-
ment are permitting import of foreign
trawlers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Yes, Sir.

(b) Yes, Sir.

(c) The import of fishing trawlers 1s
permitted on a selective basis on consi-
Herations of cost, delivery and special
needs so as to ensure rapid develop-
ment of the marine fishing industry,
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Reduction of Excise Duty en Tooth-
pastes

5232. SHRI NAVIN RAVANI: will
the Minister of INDUSTRY be pleased
to state:

(a) whether he is aware that despite
the reductiop of excise duty on tooth
pastes most of the multi-product
manufacturers have not brought down
prices of their tooth paste brands;

(b) whether ‘Forhans’ brand pro-
ducers have not reduced the price so
far; and

(c) what steps Government propose
to take to ensure reduction ia the
prices?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Following reduction in the rate
of Centra] excise duty on toothpaste,
most of the toothpaste manufacturers
have reported that they have brought
down prices of various brands of
toothpastes manufactured by them.

(b) M/s. Geoffrey Manners and

Co, Ltd., who produce ‘Forhans’
brand of toothpaste, have also
reported reduction in the price of
their toothpaste.

(c) In view of reply to parts (a)
and (b) above, does not arise.

Result of Special Employment
Programme

5233. SHRI B. R, NAHATA: Will
the Minister of PLANNING be pleas-
ed to state:

(a) the result of the special em-
‘ployment programme for the educated
and uneducated unemployed during
the years 1971—74 and the total
amount provided for the schemes and
spent thereon and the results achiev-
ed; and

(b) are Government taking up any
such further programmes this year
and in subsequent years?

JULY 28, 1980
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THE MINISTER OF PLANNING
(SHRI N, D. TIWARI); (a) The Pro-
gramme Evaluation Organisation of
the Government of India have carried
out evaluation studies of the following
Special Employment Programmes:

(i) Special Employment Pro-
gramme for the Educated Un-
employeq 1971-74; and

(ii)y Crash Scheme for Rural

Employment 1971-74.

Summaries of the findings are at
Statements I and II laid on the
Table of the House [Placed in Lib-
rary. See No. LT-1151/80] The re-
levant information on Pilot Intensive
Rural Employment Project is at
Statement III laid on the Table of
the House. |Placeq in Library, See
No. LT-1151/80].

(b) The Budget Estimates present-
ed in the Lok Sabha provide Rs. 340
croreg in 1980-81 for new National
Rural Employment Programme; it is
estimatey therein that the programme,
if properly implemented, could gene-
rate 850 to 990 million mandays of
additional employment. It is further
stateq in the Budget proposals that
some part of the provision for this
scheme would be gpecifically ear-
marked for high priority programmes
like social forestry, fuel plantation,
rural community housing and water
supply and nutrition. The new Plan
1980—85 is in the formulation stage
and schemes for e~mployment are
under examination.

Central Assistance Rehabilitation of
Victimg of Tripura Carnage

5234. SHRI M. RAMANNA RAI:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) the Central assistance asked for
by Tripura Government by way of
money, food and medicine, etc. in
order to rehabilitate the victims of
recent trouble and carnage there; znd

(b) the amount of help already
given bv Government for the work f
rehabilitation in Tripura?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1I YOGENDRA MAKWANA):
(a) and (b): Government of Tripura
had approacheq the Central Govern-
ment for financial assistance to re-
habilitate the people affected by the
recent disturbanceg in the State. The
requirements were assesseq at Rs. 2
crores, The Central Government de-
cided to advance a sum of Rs. 2
crores as a gpecial case having regard
to the financial position of the State
ang other relevant factors, subject to
review of the actua] expenditure in
due course. The State Government
was also permitted to utilise up to
10,000 tons of foodgraing additionally
allocated to the State out of this
amount.

State Government has since pro-
jected futher requirement of fund for
assisting the agriculturist; who have
suffered, ag also others who are in
need of help jncluding gratutious re-
lief etc. A Central Team has since
been sent to Tripura to make realis-
tic assessment of requirements. The
Team is still in Tripura and appro-
priate action would be taken on re-
ceipt of its recommendation,

State Gvernment had also requested
for gupply of Cholera Vaccine, medi-
cine, milk powder, blankets dhotis;
sarees, etc. These have been made
available by the concerned authori-
tiey as well as the Indian Red Cross
Society. 100 tonnés of skimmed milk
powder available with India Dairy
Corporation at Calcutta was assured
to the State. Release instructions for
1.26 lakhs sq. metres of cloth for
dhotis have also been issued by the
Textile Commissioner,

The Central Government is glive to
the problems of the State and having
Tegard to all relevant factors, would
take suth measures ag the gituation
wiarrants,
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Installed Capacity of Commercial
Truck Producing Industry

5235. SHRI M. M. LAWRENCE:
Wil; the Minister of INDUSTRY be
pleased to state:

(a) what is the installed capacity
of the commercial truck producing in-
dustry in the country;

(b) what was the production last
year; and

(c) what is the total requirement
of Truck chassis in the country for
19807

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR;] CHARANJIT CHANANA):
(a) The installed capacity for the
production of commercia]l vehicles
including trucks ang buses js report-
ed to be about 95,000.

(b) The production of commercial
vehicles during 1979-80 was 57,441.

(cy The Working Group on Trans-
port Earthmoving and Agricultural
Machinery appointeq by Planning
Commission has estimated the de-
mand for commercial vehicles in
1980-81 at 73,200.

Assistance to Rajasthan for Develop-
ment of Backward Areas

5236. SHR1 JAI NARAIN ROAT:
Will the Minister of INDUSTRY be
pleased to lay a statement showing;

(a) the type of assistance rendered
to the State of Rajasthan for the deve-
lopment of backward areas during the
year 1979-80; and

(b) the type of assistance requested
by the State for the year 1980-81°?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The State of Rajasthan
is eligible to the following Central
Incentiveg to entrepreneurs getting up
industries in backward areas. In res.
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pect of the Central Investment Sub-
sidy Scheme girectly administered by
the Ministry of Industry, a sum of
Rs, 1,31,75,458/- had been released
as Central Subsidy to Rajasthan Go-
vernment during 1979-80;

(i) Central Scheme of Invest-
ment Subsidy.

(ii) Concessional Finance facili-
tieg from the All India Term Lend-
ing Financial Institutions.

(iii) Tax concessions.

(iv) Hire purchase of Machinery
by small scale industries.

(v) Consultancy for technical

services.
(vi) Interest Subsidy.

(vii) Specia] facilitieg for import
of raw materials.

(viliy Rura} Industries Projects

Programme.
(ix) Rura] Artisans Programme.
(x) District Industrieg Centre.

(xi) Seed/Margin Money Assis.-
tance.

In the State plan 1980-81 Govern-
ment of Rajasthan have proposed an
outlay of Rs. 50 lakh for industrial
development. Ag and when gpecific
requests are receiveg for Central
Subsidy in eligible cases, appropriate
action would be taken.

Assistance to Maharashtrg under Police
Housing Scheme

5237. SHRI R. K. MHALGI: Will
the Ministey of HOME AFFAIRS be
pleased to gtate: )

(a) the amount of Central loan
assistance given to Maharashtra State
under the scheme for Police Housing
during the year 1979-80 and the phy-
sical targets achieved so far;

(b) the number of non-gazetted
police personnel in Maharashtra who
are entitlegq to free housing and are
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yet to be provided with this essential
facility; and

(c) the steps being taken by the
Central Government and State Gov-
ernment of Maharashtra in expediting
construction of adequate number of
houses for the eligible persons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No Central financial assistance
wag given to the Maharashtra State
under the Scheme for Police Housing
during the year 1979-80 due to the
transfer of the Scheme from the Cen-
tral Plan sector to the State Plan
sector.

(b) 40,771 Police Personnel includ-
ing inspectors who are though
gazetted, are entitleg for rent free
houses.

(¢) The Centra] Government have
provided Central financia] assistance
amounting to Rs. 732.25 jakhs till the
operation of the Scheme upto 1978-79.
Since the year 1976-77 greater atten-
tion ig being paid by Maharashtra
State Government to police housing
(including  non-residential  police
buildings) and funds .amounting to
over Rs. 4 crores are being provided
each year in the State Plan Budget.
In the year 1979-80 funds amounting
to Rs. 5, 21,60,000/- were provided in
State Plan Budget for police housing.
In addition to the regular programme
of construction under the Police
Housing Scheme through the State
Public Works and Housing Depart-
ment, the State Government has
undertaken a large geale programme
of construction of (1) gbout 6,089
tenements by the Maharashtra State
Police Housing and Welfare Corpora-
tion with HUDCO loan of about
Rs. 11,50,10,000/-at various places in
the State ang (2) About 2,000 tene-
ments by the Maharashtra Housing
and Area Development Authority un-
der the L.I.G, Scheme for giving to
Policemen on hire purchase basis. In
the State Budget Estimateg for 1980-
81 it is proposed to make for Police
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Housing (i) Plan provision of
Rs. 4,40,26,000/-. and (ii) Non-Plan
provision of Rs. 4,58,00,000/~ for grant
of mobilisation advances to the Maha-
rashtra State Police Housing and
Welfare Corporation ang for repay-
ment of loan with interest to the
HUDCO.

Political Rights to Civil Servants

5238, SHRI A. A. RAHIM: Wil
the Minister of HOME AFFAIRS be
pleased to state whether there has
been a suggestion from any quarter
that civi] servants be given political
rights, including the right to contest
elections?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
Yes, Sir.

Backwarqd Districts

5239 DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUS-
TRY be pleaseq to state:

(a) whether Government have
made a recent survey of Industrial
growth particularly in backward areas
of the country;

(b) whether Government had de-
cided to declare about 120 backward
areas in the country as specially back-
ward districts for “operation indus-
trialization”; and

SRAVANA 1, 1902 (SAKA)

Written Answers 86-

(c) if so, which are the districts in
Madhya Pradesh and Maharashtra and
the industrial items identified for each
district in these two States?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Apart from Industrial Potential
Surveyg conducted by State Govern-
ments from time to time, IDBI have
conducted industrial potential surveys
in the following States/Union Terri-
tories: Andhra Pradesh, Assam,
Arunacha)] Pradesh, Bihar, Goa, De-
man angd Diu, Dadra and Nagar
Haveli, Himachal Pradesh, Jammu
and Kashmir, Lakshadweep, Madhya
Pradesh, Manipur, Nagaland, Orissa,
Pondicherry, Rajasthan, Sikkim, Tri-
pura, Uttar Pradesh and Andaman
and Nicobar Islands. IDBI has also
been working with State Govern-
ments in conducting district surveys
and, wherever feasible, extend neces-
sary assistance by way of finance or
otherwise.

(b) Out of 246 districts declared as
industrially backward by the Plan-
ning Commission, 101 districts/areas
(Annexure I) have been selected to
qualify for Central Investment Sub-
sidy.

(¢) The list of districts in Madhya
Pradesh and Maharashtra which have
been identifieq for Central Investment
Subsidy is given in the Statement.
No specific jndustrial items have, how-
ever, been identified for such districts
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Statemont

Districts/Areas qualifying for Central Schemes of Investment Subsidy

1. Andhra Pradesh

2, Assam .

3. Bihar . .

4. Gujarat

5. Haryana .

6, Himachal Pradesh .

7. Jammu & Kashmir
8. Karnataka

9. Kerala . .
10. Madhya Pradesh .

Srikakulam district and 5 ‘areas’
Two ‘areas’ from Rayalseema region ccmprising 22 blocks:

Area I : comprising 13 blocks viz. Chittoo1* Dangarppalam,
Pulicherle®* Pattur*, Chandragiii and Kalahasthi* (from Chittoor
District)and Kodur, Rajampet, Sidhona, Cuddapah, Kamzalapuram
Prcddutur and Palivendla (from Cuddaph district);

Area [[ : comprising g blocks viz Tadpatri, Singanamala, Gooty,
Kudair *(from Anantapur district) ard Dhene , Kurnool, Bangana-
palli Nandyal* and Giddalur* (From Kurncol District).

Three carcas’ from Telangana region comprising 43 blocks ;

Area I:— comprising 14 blocks viz. Mahabubnagai* Jadhcherla®
Shadnagar*, Kalwakurthy and Amangal (from Mahaboobnagar
district and Nalgonds, Mungaid, Nakrakal, Suryapct, Kodad*
Kuzurnaga1 ¥, Mryalgud:z*, Pcddavira* znd Devarakond: * (I'cm
Nalgonda District)

Area IT : Comprising 14 blocks viz,, Khamam, Thirumalaipalcm,
Kullut*, Yellandu*, Kothagudem*, Aswaraopeta®, Puragempzd*
and Bhadrachallam* (from Khammam district) and Mahabubabad
Narsampet, Hanamkonds, Ghanapur, Jangaon* and Milug* (from
Warangal district)

Area III : tomprising 15 blocks viz. Zaheerabad* Patarche;uvy*
Narsapur* Medak* and Siddipet (from Medak district). Yedapalli*
Njzamabad*, Kamareddy*, an Demakonda* (frem Nizamab:d
district) and Sirilla*,Karimnag: r, Sultanabad, Pcddapalli, Manthani*
and Huzurabad (from Karimnagar district).

. Goalpara, Mikir Hills, Kamrup*, Nowgorg*, Cachar* and New

Lakhimpur#* districts.

. Bhagalpur, Darbanga@, Chan.raian*@ . Palanauv*, falwica*

and Santhal Parganas#* districts.

. Panchmahals, Broach* and Surendr: nagar* districts.

. Reorganised Mohindergarh djstrict (ccmprising Mohindct garh and

Rewari*Sub-division)*, Bhiw: ni d'strict (compris'ng Bhiwani and
Dadri*@Sub-divisions and one ‘area‘(comprising 8 blocks viz. Hissar
Block No. 1 and Barwana Block (of Hissar Tchsil) Hansi Block No.
1 (from H:nsj Tehsil) Bahuna Block (from Fatehabad Tehsil),
Tohana Block/Tchsil (from Toh:na Tehsil) from district of Hissar-
Jind Block and Julana Block (frcm Jird Tehsil), Uckana Block
(Narwana Tehsil) from the district of Jind.

. Kangra@, Chamba*, Kulu*, Sirmur* and Solan* districts.

. Jammu & Srinagar, Anantnag®*, Doda*, Baramulla* and Poonch*

Districts.

. Raichur, Mysorc* and Dharwar* districts.

. Alleppey, Cannanore* ard Malapuram®* djstrict.

‘Six Areas’

Area I :— (from Eastern Region) comprising 12 blocks viz, Korba,
Baloda, Ghimpa, Kot1, Masturi and Bilha (Bilaspur) blocks (from
Bilaspur district (Bharapara Simga, Tilda, Dharsiwa (Raipur)
Abhanp r and Rajim blocks (from Raipur district) ;
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11. Manipur
12. Meghalaya .

13. Mahatashtra :

14. Nagaland :

15. Orissa :

16. Punjab: .
17. Rajasthan :

18. Sikkim :

1g. Tamil Nadu :

20. Tripura
21. Uttar Pradesh

22, West Bengal:

Are [] : (from Weste:n Region) comprising 10 blocks viz. Dewas and
Tonk Khurad Blocks (from Dewas DI trict) Gulana, Shujalpur and
Shajapur hlocks (from Shajapur district) Panchor (Sarangpur
and Biaora block, (from Rajgarh district) and Chachaura, Raghogar
and Guna blocks (from Guna district),

Area I11*: (from Northern Region) comprising 9 blocks viz. Shivpuri
and Kercra (from Shivpuri district) Datia and Seondha (from Datia
district) Bhind, Mchgaon and Gohad (from Bhind district) and Morena
and Jawa( from Morena distiict).

Area 1V* : (from Ceateral Region) comparsing 11 blocks: viz. Binas
Itawa, Khuri-Banda (Bi-aika), Rahatgarg, Saga: Shagarh(Amarmau)
(from Sagar district), Tikamga. h Baldeogarh (from Tikagarh district)
Vidisha and Gyaraspur (froin Vidisha district) and Chhatarpur (from
Chhatarpur district)

Area V* :(fromWestern Region IT)comprising 12 blocks viz. Petlawad
Meghnagor (from Jhabua district) Padhawar, Dhar and Naloha (from
Dhar district), Meheshwar and Barwama (from Khargone district)
Batlam and Jaura (from Ratlam district) Mandsur, Malhagarh and
Neemuchcfrom Mandsaur district).

Area VI*:(fiom North Eastern Region) comprising 11 blocks viz. Rewa
and Raipur (Garh) (from Rewa district) Majhauli, Sidhi, Doosar &
Waidhan (from Sidhi district) Sonhat, Baikunthpur, Manemdargarh,
Surajapur and Ambikapur (from Sarguja distirct),

. All the five districts.
Garo Hills@ and United Khasi & Jaintia Hills@.

. Ratnagiri, Aurangabadand Chandrapurdistrict.
. Kohima, Makokchung, Tuensang* disticts,

. Kalahandi, Mayurbhanjm Bolangir*, Dhenkamal*, Keonjhar*

and Koraput* districts.

. Hoshiarpur, Sangrur*and Bhatinda* @ districts.

. Alwar, Jodhpur, Bhilwara®*, Churu*, Nagaur* and Udaipur*

districts.

. Gngtok,* Mangan®, Gyalshbing* and Namchi* districts. (covered

with effect from 16-5-1975).

. Three ‘Areas’ [Trancts compiising 33 Taluks:—

Area I : Comprasing 12 Taluks (including Sub-Taluks) viz, Ram~
anathapuram, Maduklathur, Sivaganga, Parmakudi, Thiruvadani
Karaikudi and Thirupathur Taluks (from Ramanat hapuram
district ) Melur  Taluks (from Madurai district), Padukkottai,
Thirumayam, Alamguli and Kulathur Taluks (from Puddukkottai
district),

Area 11* : Comprising 11 Taluks viz. Dharamapuri, Palacode,
Hosur, Denkanikottah, Krishnagiri, Uthangarai, Harur (from
Dharamapuri district) Tirupattur, Vaniyambadi, Vellore, Wallajapet
(from North Arcot district).

Area IIT* : Comprising 10 Taluks viz. (Aruppukkottai,  Sattur,
Virudhunagar, Srivilliputhur, Rajapalayam (frcm West Ramana-
thapuram of Ramanathapuram district) Thirumangalam, Usilam-
patti, Nilakothai, Dindigul and Vedasandur (from Madurai district).

. All the g districts.
. Almora*, Balia, Basti*, Faizabad*, Jhansi and Rai-Bareili* districts

. Purul a, Midnapur* and Nadia* districts.
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1. Andaman & Nicobar Islands : . .
2. Arunachal Pradesh :

3. Dadra & Nagar Havceli .

4. Lakshadweep :

3. Mizoram : . . . . . .

6, Goa, Daman & Diu

. Pondicherry : . . . . .
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UNION TERRITORIES

Entire Territory

Do.

Entire Territory excluding the area within
the Munijcipal limitsof Territory?s capital

Entire Tertitory excluding the area within
the course Chabrol South Boulevard, West
Boulevard and North Boulevard in the
Pondicherry municipal area of Territory’s
capiial.

*Represents districts/Sub-divisions/Taluks/Blocks/Tehsils selected after 10-7-1972.

@Represents districts as they existed prior to their recent re-organisation.

Financial Assistance to Small Scale
Units in J&K

5240. DR, FAROOQ ABDULLA:
SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of INDUSTRY be
pleased ty state;

(a) whether Uniop, Government
have decided to give much financial
assistance to small scale industrial
units in J&K State;

(b) if so, whether small scale indus-
tries have not beep developed in the
State;

(¢) if so, how many small scale
industries have been set up in the
State for the last three years;

(d) what help the Union Govern-
ment have provided to these units; and

(e) if so, whether Government have
decided to encourage and assist the
State Government in developing the
small scale industries in the J&K State
during the current financial year and
also during Sixth Five Year Plan?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY

(SHR] CHARANJIT CHANANA):
(a) Yes, Sir. The Union @Govern-
ment gives financia] assistance to
States including Jammu and Kash-
mir for promotion ‘of small gcale in-
dustries through Central and Centrally
shareq programmes particularly Dis-
trict Industries Centres.

(b) and (c). The Central Govern.
ment ag wel] as the State Govern-
ment have been making consistent
eftorts to develop small scale indus-
tries through various promotional
measures, The number of registered
small scale unitg set up in the State
was 2308 upto December, 1977; 2808
upto December 1978 and 3985 upto
December, 1979.

(d) ang (e). The Central Govern-
ment’s promotional assistance covers
inter-alia (a) services in technical,
managerial, economic and other dis-
ciplines through the Small Industries
Service Institutes located at Srinagar
and Branch Institute at Jammu to
the existing and prospective small
entrepreneurs;

(b) sharing of expenditure on 14
District Industries Centres sanctioned
for Jammu and Kashmir to provide
a comprehensive range of facilities
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and services under one roof for the
effective development of gmall scale
industries; (c) the following incen-
tiveg tp entrepreneurs to set yp in-
dustries in the backward areas of the
.State are also offered:—

(i) Central Scheme of Invest-
ment subsidy.

(ii) Concessional Finance facili-
ties from the All India Term Lend-
ing Financial Institutions.

(iii) Tax concessions.

(iv) Hire purchase of Machinery
by Small Scale Industries.

(v) Consultancy for technical
services.

(vi) Interest subsidy.

(vii) Special facilities for 1_1333@'1:
of raw materials.

(viii) Rura]l Industries Projects
programme.

(ix) Rura) Artisans Programme.

(x) Seed/Margin Money assis-
tance.

During 1979-80, The Government
has reimbursed a sum of Rs, 45, 34,
222 to State Government on account
of Central subsidy for setting up in-
dustries. The Centraj Government
would continue to assist and would
support such schemeg which are sui-
table for developing the gmall scale
industrieg through District Industries
Centres.
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Ceatral Assistance to Goa, Daman and
Diu

5243, SHRIMATI SANYOGITA

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) The in-
formation is indicated below:

RANE: (Rs. crores)
SHRI MANPHOOL SINGH 1975-76 11.50
CHAUDHARY: 1976.77 13.16
Will the Minister of PLANNING be 1977-78 17.40
pleased to state: 1978.79 22.58
1979-80 24.61

(a) the amount of the Central fin-
ancial assistance given to the Unien
Territory of Goa, Daman and Diu dur-
ing the last five years, year-wise;

(b) whether Government are aware
of the fact that the Plan assistance
formulated by the Planning Commis-
sion falls short of the Territory’s
needs on building infrastructural
facilities like power, water supply etc.;

(c) whether it is proposed to aug-
ment the Central assistance; and

(d) if so, the detailg thereof?
1568 L.S.—4

(b) The Central assistance is made
available for the Plan as a whole and
is not linked to any specific program-
me or project. The plan expenditure
on building of infrastructural facili-
ties like power, transport & com-
munication and/ water supply has
been increasing from year to year
during the last five years.

(¢) and (d). The Central assistance
for the Annua} Plan 1980-81 has been
fixed at Rs. 26.48 croregs and the ap-
proved outlay for infrastructural
facilities has been increased from
Rs. 9.69 crores in 1979-80 to Rs. 10.21
crores in 1980.81,
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Use of Fire Armg in Bihar Assembly
Pell

524¢. SHRIMATI KISHORI SINHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
found evidence for wide spread use
and possession of fire arms in Biha;
during the recent interval of Presi-
demt’s Rule there; and

(b) if so, whether any steps were
taken to limit and delimit this
menace?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). According to informa-
tion furnished by the Government of
Bihar, special drives were launched
during the President’s Rule for re-
covery of unlicensed weapons and
ammunition. As a result, a large
number of fire arms and ammunition,
besides large quantities of other
lethal weapons were seized and
some factories for manufacturing
country made guns and Wweapons
were unearthed.

Two-Seater Scooter Industries and
their Capacity

5245. DR. KRUPASINDHU BHOI:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of units which are
manufacturing two seater scooters;

(b) whether it is a fact that some
of the units are unable to utilise their
installed capacity due to lack of mar-
ket demand;

(c) if so, the investment made in
these units;

(d) the installed and manufacturing
capacity of Bajaj Auto Ltd. and the
present demand of Bajaj scooters in
the country;

(e) whether in order to meet the
demand, Government propose to ask
M/s. Bajaj Auto for horizontal trans-
fer of technology to other units; and
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(1) i? not, the reason thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) There
are 12 existing units in the line of
scooter manufacture of which two
have discontinued the manufacture of
scooters.

(b) Some of the unitg are operating
below the installed capacity mainly
on account of technical and flnancial
problems. The demand for acooters
in the country is fairly substantial.

(c) The investment in fixed assets
(Gross Block) of the scooter manu-
facturing units having low utilisation
of capacity, as indicated by the res-
pective companies, is given below:—

(Rs. in lakhs)
M|s. Scooter India Ltd.,

Lucknow 1542 (Ag on 31.3-79)
M|s. Andhra Pradesh Scooters

Ltd. 185 (As on 29-2.80)
M/s. Karnataka Scooters Ltd.

296.3¢ (As on 31-12.79)
M/s. Automobile Products of

India Ltd. 989.21 (As on 31.7.77)

Besides the above, scooter plants
have been sget up in the Joint Sector
by the State Industrial Corporations
in Gujarat. Rajasthan, Wesy Bengal
and Bihar. Except for the Rajas-
than, unit, the others are licensees
of Scooters India Ltd., and are pri-
marily engaged in the assembly of
the scooter. The investment in the
scooter unit in Rajasthan at Alwar is
reported to be Rs. 409 lakhs.

(d) The licensed and installed
capacities of M/s. Bajaj Auto Limi-
ted are 1,60,000 Nos. and 1,00,000
Nos. per annum respectively. The
manufacturers have reported that
there is a substantial demand for the
various makes of Bajaj scooters.

(e) No, Sir.

(f) M/s. Bajaj Auto have been
granted expansion of their capacity
from 80,000 scooters per annum to
1,60,000 scooters per annum.
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National Forest Policy

5246. SHRI MANPHOOL SINGH

%U%ABY: Will the Minister of
G be pleased to state

(a) whether it is g fact that destruc-

tion of forests continue in the coun-

try endangering the wildlife, environ-

ment, tourism, forest-based industries
and the enfire hatiénal economy;
¥ . L

(b) whether Planning Commission
propose to set up an expert group to
work out the details for the preserva-
tion and promotion of forests, seeking
close involvément of all countrymen
ghd preparation anq effective imple-
mentation of a national forest policy;
and

(c) if so, the details thereof?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Yes. Sir;
There have been reports about des-
truction of forests from certain areas.
It should be borne in ming that since
the area under forests is at present
hardly about 21 per cent of the total
land area in the country, which is
much, lower than the optimum of 33
1/3 per cent prescribed in the
National Forest Policy, the forests
are not able to meet the full demand
of the people in respect of various
forest products especially fuelwood.
In consequence, people residing near
the forest areas have a tendency to
cut firewood from the forests, and
it thus creates a problems for proper
protection of the forests. Similarly
the land available for cultivation be-
ing limited, the demand for land for
cultivation by the growing population
also results in encroachment of
forests by the people residing in the
around forests areas. This, in turn
treates the problemg for effective
protection of forests, which has a
bfaring on the wild life environment,
ete.

{b) and (¢). The Government of
India have constituted a Committee
under the Chairmgnship of Deputy

Chairman, Planning %ommjssion for
recommending legislative measures
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and administrative machinery for
ensuring environmental protection.
The terms of reference of the Com-
mittee are as follows:

(a) To review the existing laws
on the subject of environmental
protection at the Central and State
levels and recommend legislative
measures required for ensuring en-
vironmental quality;

(b) To review the existing ad-
ministrative arrangements for the
protection of the environment and
to recommend improwved adminis-
trative machinery for ensuring en-
vironmenta] protection; and

(c) To recommend  appropriate
and adequate machinery in Govern-
ment both at the Central and the
State levels for improving environ-
mental quality and to maintain
ecological balance.

The Department of Science and
Technoligy is coordinating the prog-
ramme and work of the Committee.
The Committee is expected to submit
its report to the Government of India
by the end of July, 1980.

Pension to Freedom Fighters in
Karnataka

5247. SHRI T. R. SHAMANNA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of freedom fighters
getting pension in Karnataka State;

(b) the number of cases pending

for sanction of pension;

(¢) the number of cases where free-
dom fighters have asked for enhance-

meht of pension;

(d) the number of pension cases
cancelled during the past five years;
and
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(e) the number of pensions stopped
after the death of the pensioners?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) : 7,350
(b) : 1,380
(e) : 2,380
(d) : 102
(e) : 176

Econemic Census

5248. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PLANNING
be pleased to state:

(a) whether Government are pro-

posing to conduct economic census
shis year; and

(b) if so, the details of the census
toc be taken?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Yes, Sir;

(b) Economic Censug of enterpri-
Ses engaged in all economic activities
othrer than agricultural production
and plantations is being conducted
along with the houselisting opera-
tions which are carried out in 198

a3 a prelude to 1981 population
census.
After identifying the wenterprises

through the houselist, few basic par-
ticulars about enterprises are being
collected. The items of informa-
tion include location of the enter-
prise, description of the activity of
the enterprise, nature of operation,
type of ownership, social group of
owner, power/fuel used for the ac-
tivity and the total number and the
number of hired persons usually
working in the enterprise.

While the Registrar General of
India and the State Directors of Cen-
sus Operations are responsible for
the Organisation and coordination of
the fleld operations, the overall res-
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ponsibilities for technical guidance
and tabulation of the economic cen-
sus data rests with the Central Sta-
tistical Organisation in coopcration
with the State Statistical Bureaus.
The field operations of the census are
spread over from March to October,
1980 in diffrent States.

Violence again in Tripura

5249. SHRI SATISH AGARWAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that after
a calm for some time, violence broke
out in Tripura once again on the
30th June, 1980;

(b) if so, the number of persons
killed, rendered homeless and the
value of property lost;

(¢) whether this has happened in
areas where the CRP and other Central
para military forces are stationed and
it so, whether it was due to the num-
ber of such personnel being less in
number; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I YOGENDRA MAKWANA):
(a) Yes. Sir.

(b) 7 persong were killed. Number
of families rendered homeless and
value of property lost has not yet
been ascertained|estimated by State
Government.

(c) and (d). Security forces were
deployed throughout the affected
area. However, it wil] ke appreciat-
ed that it ig not feasible {0 cover each
and every village.

Capt. A, W. Talukdar missing since
1-12-79

5250. SHRI INDRAJIT GUPTA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Capt. A. W. Talukdar
of the Corps of Engineers is reported
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missing since 1-12-78 wh@le on trans-
fer from Pune to Siliguri;

(b) the place where he was last
detected;

(c) the efforts made to trace him;
and

(d) whether any foul play :is ce-

tected?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) to (d). On
his posting from College of Military
Engineering Pune to 53 Engineer
Regiment, IC-27246 Cdpt. Alan
William Talukdar of the Corps of
Engineers, while proceeding from
Madras to his new unit in the Eastern
Sector, did not report there. His
whereabouts were not known since
1st December, 1979. An ‘apprehension
roll’ was issued on 11th February,
1980 informing the civil police autho-
rities at Madras and Calcutta to ap-
prehend the officer. The Officer was
found serving in the Armenian
Schoo] located in Free School Street
Calcutta and was taken into custody
by military authorities on 1st July,
1880. No foul play hag been dectect-
ed.

dnge #§ s faw WY wqmgEr
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Five day week in Centra]l] Government
Offices

5252. SHRI ARVIND NETAM: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 50 on the 1llth
June, 1980 regarding five-day week
in the Central Government offices and
state:

(a) the time by which the final
decision is likely to be taken jn this
regard; and

(b) the reasons for the
announcing the decision?

delay in

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAM):
(a) and(b). The proposal in question
is being examined in all its aspects,
in consultation with varioug concern.
ed agencies; a final decision can be
taken after this examination is 2om-
pleted.

Distance Restrictions for First Class
to Travel Commissioned Officers Pro-
ceeding to Home Stations

5253. SHRI K. ARJUNAN: Will the
Minister of DEFENCE be pleased to
state;

(a) is it true that the commissioned
officers are not eligible to travel in
first class if the distance is 960 kms.
and above from the duty stations to
the home stations;

(b) whether Government are aware
that the above mentioned rule was
formulated in the pre-Independence
period and still it persists;
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(c) is it not a fact that the South-
ern and North Eastern officers are the
most affected persons by this rule;

(d) do Government propose to take
necessary steps to abolish this partial
treatnient and give equal weightage
to all officers in Defence; and

(e) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) No, Sir. Offi-
cers and memberg of their family are
eligible to travel in first class at Gov-
ernment expense once in a block of
two years to home town and back ir-
respective of the distance. In the
other year of the block of two, the
officer and his wife can travel to any
station upto 965 Kms. at Government
expense in first class. For journey
beyond 965 Kms. they can travel in
first class against Form ‘D’ by pay-
ing 60 percent of the fare.

(b) The rule in respect of Officers
as clarified in answer to (a) above
was formulated as stated. However,
the entitlement of Leave Travel Con-
cessiong of Service Officers wag last
reviewed by the Third Pay Commis-
sion in the year 1974 and is incorpo-
rated in Travel Regulationg (1976
Edition).

(¢) Yes, Sir. Generally speaking it
would appear to be so to a limited
extent for officers hailing from the
South mainly in the second year of
the block of two years during which
free travel concession is restricted to
965 Kms. This is so because for
strategic reasons bulk of the Army
is located in the North and North
East. However, officers posted in
field areas, irrespective of where they
hail from can avail of free warrant
to selected place of residence cwvery
year. It, however, also needs to be
noted that this rule is equally appli-
cable to all Defence Personnel whose
home their are more than 965 Kms.
from their stations of posting.

(d) and (e). The ruleg are applica-
ble to all the Defence Service person-
nel irrespective of the region they
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hail from. However, a case is under
consideration for extending the limit
of 965 Kms. and extending the con-
cession to minor children also.

Foreigners arrived

5254, SHRI K. A. RAJAN: Will
the Minister of HOME AFFAIRS be
pleased to state the number of fore-
igners who arrived in India during
the lasy three years and from which
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
The information is given in the State.
ments A, B and C attached.

Statement ‘A’

Nationality wise break of foreigners who
arrived in India durirg the period from
I.I,77 to 31.12,77

—

S. —Natio a'ty Arrived
No.
1. Australia . . . 19928
2. Afghanistan . . . . 9020
3. America . . . . 58815,
4. Algeria . . . . 430
5. Argentina . . . 972
6. Austria . . . . 5025
7. AbuDhabi . . . 16
8. Albaria | . . . 374
9. Andorra . . . 6
10. Angola . . . . I
11, Burundi . . . . 3
12, Bahama . . . . 14
13. Barbado . . . 44
14. Botswana . . . . 25
18. Britain . . . . 89351
16. British Protectorate . . 65
17. British Subject ., . . 13
18. Belgium . . . 6581
19 Bahrain ., . . 13238
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(1) (2) (3 (@) (2) @
20. Bhutan ., . . 72 53. Greece ’ 165°
o1 Boliva . . . 38 54. Gautemala 47
22. Brazil 1436 55+ Honkong 23t
23. Bulgaria 248 6. Has *
24. Burma . . . 541 7. Honduras ‘ g
25. Bangladesh . 4056 56. Hungary . ) e
26. Central Africa . . 12 59- freland- 123
2%, Ganada 17206 6o. Ivory Coast *
28. Gyprus . 53 61. Iceland 105
29. Cambodia 40 62. Indonesia . 1480
30. Chile . . . 226 63. Iran 10177
31, Ghina . . 971 64. Iraq . . 1236,
32, Colombia , . 316 65. Isracl ) 2977
33. Congo 1 66. Italy. 16484
34. Costatrica . 32 67. Jamaica 93
35. Cuba 118 68. Japan 24418
36. Gzcchoslovakia , . 1150 69 Jordan 1009
37. CGamercon . . It 70, Kcaya 4019
38. Demark . . 4431 71 Korca 924
39. Dominican 34 72, Kuwait 2236
40. Dubai | . 136 73. Lesotho I5
41. Dahoney . . 32 74. Laos 17
42. Fl-Salvador |, | 15 75. Lebanon |, 1079
43. Eduador . 105 76. Lcberia 7
44. Ethopia , ., 510 77, Libya 145
45. Finland 974 78. Liechtenste in 14
46. France 39081 79. Luxembourg . 224
47. Fiji , . 1282 80, Malta . . 119
48. Zambia 5 81. Malawi 8,
49. Guyana . . . 149 82. Malaysia . 2111y
50. Ghana 403 83. Mauritius , 349,
51. Germany East (GDR) , et 84. Maldives . 18,
52. Germany West (FRG) 37142 85. Mexico 87g
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(1) (2) (3) (1) (2 (3)
86. Monaco ., I 119. Srilanka . ’ ) ) 30744
87. Malagasy . ) . 120. South Yemen . . . 5
88. Mongolia . 52 121. Somali ' * : 434
89. Morocco , . 246 122 Spain * * : : 9177
90, Morzambique . 485 123. State less . ) ’ : 8o4
ot. Muscat & Oman 5377 124. Sudan . . 549
92. Mali ' 4 125, Senegal . . . 42
93. Nigeria 1499 126. Surinam . . . . 122
94. Newzeaund ., . 3300 127 Sweden . ) 5273
95. Nepal . . . 4766 128. Swiss * * : : 9382
6. Netherland (Dutch) . 2379 129 Syria ... 422
6. Nicaragua ] 20 130. Tanzania . . . . 3807
8. Norway 2147 131. Tru idad & Tobago . 396
99. Papua New Guinea 19 132. To-ga . . . 2
100. Persian Gulf State . 1 133. Thailand . . . . 6116
101, Peru. 152 134. Tibet 132
102, Panama 69 135 Tunisia . . 234
103, Paraguay . . 9 137. South Yemen . 156
104, Pakistan** gob7 198. Turkey 674
105, Palestine , . . 251 139. Thai. 4502
1ou. Phillippines . . 1692 140. Tibet 244
107. Pcland 2122 141. Tunisia. 119
108, Portugal |, . 2490 142, Uruguay . 735
109 Qatar : : 6131 143. U.A.E. 15197
110. Rhodesia . 232 144. Upper Volta. i
111, Rumania , 239 145. Venczuela, 337
112, Rwanda 2 146. Vietnam, . . . . 213
113. Scotland 8 14%. Vatican. 1039
114. Sierra Leone 32 148. Yemen 4120
115. Singapore . . 11450 149. Yugoslavia, 2411
116, Switzerland . 6 150. Zaire. . . 87
117, Scychelles , . 452 151, West Indies X
118. South Africa 3966 152. Jaman . . 3
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I 2 3 I 2 3
153. Madag1skar 4
53 14. Kenya 4880
154. Manacco. 22
15. Lesotho 7
155. Sandorien. 2 )
16. Ma'avi 58
156. Gaunadian. - 3 )
17. Malaysia . 18123
157. Djibouti o
57 3 18. Maltese 108
158. Togo 1 .
19. Mauritius 4195
159. Cremeda. . 1
20, Newzealand 3896
160. S. African (Indian) 11
21. Nigeria 11891
161, Mali. 25
22, Papua New Gunen. 35
162. Scotish 3
23. Seychelles . 315
163. C:ntral Africa 3
24. Singapore . 120
164. Equatorial Guneau. I
25. Srilanka 131
165. Greek. 2920
26. Swaziland 5
—_— 27. Tanzania . 5248
11,46,123 28. Tonga 5
o 29. Trinidad & Tobago 434
Statement ‘B’
Nationality-wise breakup of foreigne s 30. Uganda 373
who arrived in India during the period
fom 1.1.1978 to 31.12.1978 31. West Samao 3
32. Zambia 966
SI. No. Nationality Arrival
33. Sier oleone 31
1. Australia 21535 .
34. America 76725
2. Bahamas . 7
. Afghan 16176
3. Bangladesh** 167780 35- 18 7
36. Austria 6183
4. B-itish 100290
. Argentina . 106
5. Barbados . 39 37. T8 *
8. Algeria 28
6. Botswana . 26 3 8 3
7. Ganada . . 20091 39. Albania 4
8. Cyprus 87 40. Angola 5
9. Fiji . 1111 41. Abudhabi . 5
10, Gambai 47 42. Andora . 4
11, Ghana . . 417 43. Belgian 7206
12, Gayana . . 166 44. Brazilian . 1398
13. Jamaica . 169 45. Burmese 513

—
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S§'.No.  Nationa'ity Arrival Sl No.  Nationality Arrival
46. Bolivian 48 27. German West 42619
47. Bhutanese 74 78. German East 755
48. Benin 12 79. Gautecmala . 69
49. Behrain 12806 80. Greek 1454
50. Burundi 3 81. Hungary . 1568
51 Bulgaria . . . 330 82, Haiti 23
52. Guba 125 83. Hongkong. 260
53. China (Mainland) 1143 8+. Hondrus 56
84. Czechoslovakia . 1217 85. Italy. 22188
55. China (Taiwan) . 37 86. Iran 12533
56. Colambia . . . 419 84. Iraqi 1691
57. Chilean . . . 253 88. Indonesian 1. 95
58. Costarica . . . 31 8g. Israel 2853
59. Camaroon . 1 go. Icelund 108
60 Congolese . . 9 g1. Ivery Coast . 7
61. Capanola , . . 2 g2. Irish. 1648
62. Combodia . 6 93. Jordan . 1286
63. Chad . . . 1 04. Japan . . 25201
64. Danish . . . 5615 95. Kuwaiti 2214
65. Dutch . . . 7106 g6. Korean 1716
66. Dominican . . 87 97. Lebenan 1126
67. Dubai 3 98. Laxumburgh 260
68. Dahoney 4 99. Lybia . 173
69. Egypt 1283 100, Liberia . 35
70. Ethiopia 774 101, Laos . . . . 65
71. Equadore . 46 102. Liestichin . 4
103, Mozambique 225
72. El-Salvadore 26
104. Mexico . . . . 1292
73. Equitorial Guninea 40 105, Morraccan ] 238
74. Espanish 17 106. Monolian 60
75. Finish ., 1057 107, Maldivin ., . . 377
76. French 2701 108, Malagasy . . . . 89

109. M cat & Oman .

6340
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Sl. No.

Nationality

Arrival

110. Nepalese .
111, Norway .
112, Nicaraguya
113. Osteritch
114, Polish .
115. Phillipines
116. Portuguese
117, Pakistan | .
118, Palestirian-,
119, Panama
120, Paraguya .
121, Peruvian ?,
122, Qatari |
123. Romania .
124. Rwanda
125. Russian i .

126, Rhod¢sian!' !

127. Saudi Arabian ,

128, Swiss

129. Swedish

130. Spain

131, Stateless
132, Syria .
133. Somali

134; South Africa’
135. Surinamese ]
136, Sudanese |,
137. Sencgelese
138, South Yemen
139. Turkey

140. Thai

141, Tibet

142. Tunisin

.

.

*

8469

5115

251

(3

8060

229

7548

10584

) 5638
gool

. 938
. 51
o 886

T 612

5898
183

=<3

S 1. No.
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Nationality Arrival

143. Uruganian . i . 15

144. UAE. ., . ., 11458

145. Venezula ., . . . 440
146. Viectnamese . . . 250
147, Vatican . . . 22
148, Western Samat | . . 1
149. Yemen . , . . . 2687
150. Y1 goslavia . . . 2134
151. Zaire . . . . 59
152, Otlier (small nationalitics) ., 99

910048

Statement ‘¢

Nationality-wite break up of foreigners arvived
in India during the pericd ficm 1-1-1959 to

31-12-1979

Sl.No. Nationality Arrival

I, Australian . . . 1g€o1
2. Bangladesh . . . 169750
3. British

113190

4. Canada . . 23148
5. Ceylonese , . . . 35631
6. Fiji . . . . 1232
7. Ghana{ . . . 384
8. Guyana . 166
® 9. Hongkong . . . 254
10, Gambian |, . . . 168
11, Kenyan . . . . 4188,
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Sl No.  Nationality Arriva! SL.N>.  Nationality Arrival
12. Malaysian 21663 44. Algeria 409
13. Mauritious 3977 45. Albania 76
14. 'I'Wewzcnland 4474 46. Angola 9
15, Nigeria 2660 47. Abudhabi
1(;. ‘Malta 108 48. Aden 14
17. Singajiore 11966 49. Andora 1
18. Tanzania . . 3031 50. Belgiam 7045
19. Trinidad & Tobago . 490 51. Brazilian . 1433
20. Uganda . . . 444 52, Burmese 564
21. Zambian . . . ] 682 53. Bolivia 144
22. Nepalcse | 9481 54. Bhutanese 75
23. Westerin Samoa . . 46 55. Benin 5
24. South African 699 56. Bahamin I
25. Statelas 972 57. Bahrain 11089
26. Barmuda |, 2 58, Burundi 41
27. Cyprus . . R 84 59. Bulgaria 313
28, Malavi . . 148 60. British Protectorate 7
29, Papua New Gunea 23 61. Cuba 129
30. Seychelles 198 62. China 2222
31. Bahamas . 340 63. Czechoslovakia . 1449
32. Barbados . . ) 52 64. China (Taiwan). . 76
33. Botzwana . . . . 56 65. Golumbia . 389
34. Greneda . 1 66. Chilean 329
35. Irish 1849 67. Costarica . 26
36. Jamaica . . ; ) 148 68. Camairoon . . 1o
37. Lesotho | . . . 18 69. Congolese . 9
38 Tonga 58 70. Cambodia 5
89. Sieralconea . 2 71. Danish . . . 5143
40. America 78503 72. Dutch (Netherland) . . 10802
41, Afgha 9192 73. Dominican y 32
42, Austrip . . . 7052 74. Dubai . I3
43. Argentina e e 1833 75. Egypt 1556

— e - -
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S'. No.

Nationality

S'. No. Nationa'ity Arrival
76. Ethiopia . 951
77. Equadore . 96
78. E'-Salvadore 19
79. Chad . .

8o. Finish 1199
81. French 45350
82. German West 45350
83. German East 1806
84. Gautemala 1414
85. Hungary . 1200
86. Haiti . 9
87. Hongkong 39
88. Hondrus 20
89. Italy 22932
go. Iran . 18063
g1. Iraqi . 2057
92. Indonesia . 4328
93. Isracl 2419
94. Iceland 109
95. Ivory Coast 7
g6. Jordan . 1933
97. Japanese . . 28374
08. Korean . 2306
99. Kuwaiti . 2961
100. Lebanan 907
107, Lr.xumbourgh . 220
102. Libya 344
103. Laos 14
104. Liestichin . 8

105. Mozambique . 161

106. Mexico . . 1470

107. Morraccan . 225

108. Maldivian .

. 670

Arrival

109. Malagasy

110. Muscat & Oman
111, Norway . .
112, Nicaraguya

113, Osteritch . .
114. Polish . .
115. Phillipines .
116, Portuguese .
117, Pakistani , .
118. Palestinian .
119. Panama

120, Paraguya . .

121, Peruvian . .

122. Persian Gulf

123. Qatari . .
124. Rumania . .
125. Rwanda . .
126. Russian . .

127. Rhodesian .

128. Saudi Arabian
129. Swiss

130. Swedish

131. Spain

132. Syria

133. Somali

134. Surinam

135. Sudanese .
136. Senegalese

137. Turkey
138, Uppervolta

139. Uganda .

59
6852

2144

22
3002
3153
3151

272998
14

76

15

736

30
4534

270

19

9349-

223
13207
10536
5998
9327
683

1103

911
79

731

344
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Sl. No. Nationality Arrival
140. USSR, . . . . 8300
141. UAR. . . . . 1079
142. UAE. . . . . 16100
143. Uruguay . . . . 105
144. Vatican . . . . 28
145. Venezula . . . . 504
146, Vietnam . . . . 127
147. West Samoa . . . 6
148. Yeman . . . . 1771
149. Yugoslavia . . . 2379
150. Zambia . . . . 863
151, Zaire . . . . 123
587782
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Creation of Indian Service of Eugineers

5256. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIBS be
pleased to state:

(a) whether it is a fact that Rajya
Sabha in 1961 passed a Resolution to
create Indian Service of Engineers;

(b) if so, at what stage this reso-
lution and its implementation is pen-
ding, and the reasong for delay; and

(c) whether Government propese
to take immediate steps to implement
the resolution to create ‘Indian Ser-
vice of Engineers’?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (c¢). The Rajya Sabha passed a
Resolution in 1961 for the :reation,
among others, of the Indian Service
of Engineers (Irrigation, Power,
Buildings and Roads). In pursu-
ance thereof, the All India Services
Act 1951 was amended in 1963 to
provide for the constitution, among
others, of the Indian Service of En-
gineers (Irrigation, Power, Buildings
and Roads). The Service, howazver,
could not be constituted because some
States had expressed their disincli-
nation to participate in it and efforts
continued to persuade the dissenting
Governments to agree to participate.
In March, 1978, the previous Govern-
ment decided that the question of
constituting the cadres of this Ser-
vice should not be pursued. The
matter js now being reviewed and is
under the active consideration of the
present Government.
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Inadequate Subply of Deinking Water
i» Amhals Canit.

5257. SHRI SURAJ BHAN: Will
the Minister of DEFENCE be pleased
to state: ‘

(a) whether it is a fact that thare
is inadequate gsupply of doinking
water in R.H.A. Bazpr, Ambala
Cuantt, for several years;

(b) whether it is also a fact that g
propasal for construction of an Over
Head Tank in the gaid locality has al.
ready been sent by Cantonmeént
Board, Ambala, to the Dinector, De-
fence Lands and Cantonments, Simla,
for grant of administrative sanction
only and no allocation of funds are
required;

(c) if so, what is the hitch in gran-
ting administrative sanction for the
said small project; and

(d) the approximate period by
which the required administrative
sanction is going to be issued?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) to
(d). Some difficulty is being experi-
enced a; present in the supply of
drinking water in RHA Bazar, Am-
bala Cantonment on account of shor-
tage of power supply and mal-func-
tioning of the diesel standby engine of
the Board. There has been no re-
port that the supply has been inade-
quate for sewveral years.

2. The Cantonment Board has initia-
ted a proposal for construction of an
overhead tank and has proposed re-
novation of distribution lines. Ne-
Cessary technical report and details
@n respect of the expenditure to be
Incurred on renovation of distribution

line have not been furnished by the _

board which ig holding up the issue
of the sanction. Issue of sanction
would be considered on receipt of
the information called for from the
Cantonment Board.
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Protest against Lathi Charge on Law-
yers in Gwalior High' Gourt

5258. PROF. MADHU DANDA-
VATE: Will the Minister of H
AFFAIRS be pleased to state: P

(a) whether it is a fact that law-
yerg all over the country boycoled
the courts on 4th April, 1980 as “Pro-
test against the lathi charge on law-
yvers in Gwalior High Court; and

(b) if 8o, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME A!‘!‘AIRS
(SHRI YOGENDRA MAKWANA): (2)
and (b). According to available infor-
mation, lawyers boycotted court pro-
ceedings at various places in the
country on the 3rd April 1986. On
the advice of the Central Government,
the Government of Madhya Pradesh
appointed g Commission of Inquiry,
presided over by Shri Justice Yoge?h:
war Dayal, Judge of the Delhi High
Court, for the purpose of making an
inquiry into the clashes between the
advocates and the police at Gwalior,

Complaint against banks by DSOS

5259. SHRI ARJUN SETHI: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have re-
ceived any complaints from the Dis-
trict Industries Centres against the
Banks about sanctioning of loans; and

(b) whether Government have
sought assistance from both non-na-
tionalisad and nationalised banks in
this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Some of the District Industries
Centres have reported to the Dewvelop~
ment Commissioner Small Scale In.
dustries about difficulties faced by
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Small Scale Industries and Cottage
Unitg in obtaining credit from com-
mercial banks including nationalised
banks. The matter is taken up with
Reserve Bank of India from time to
time, .

Asgent to Kerala Cashew Werkers
Relief and Welfare Fund Bill

§260. SHRI A, NEELALOHITHA-
DASAN: Will the Ministey of HOME
AFFAIRS be pleased to state:

(a) whether the Government of
Kerala have sent the Kerala Cashew
Workers Relief and Welfare Fund
Bill, 1979 to the Central Government
for the assent of the President; and

(b) if so, the action taken by Go-
vernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; P. VENKATASUBBAIAH):
(a) and (b). Yes, Sir.

The Government of Indig are not in
favour of certain provisions of the
Kerala Bill. The view of the ‘Govern-
ment of India have been communica-
ted to the State Government. Their
reply is awaited.

Assent to Kerala Casual, Temporary
and Badli Workers (Wages) Bill

5261. SHRI A. NEELALOHITHA-
DASAN: Will the Ministe; of HOME
AFFAIRS pbe pleased to state:

(a) whether the Xerala Casual,
Temporary and Badlj Workers (Wa-
ges) Bill, 1977 was sent to the Cen-
tral Government for the assent of the
President; and

(b) if so, the action taken by Go-
vernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
and (b). Yes Sir, Government of
Indig are not in favour of some pro-
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visions of the Kerala Bill and sugges-
tions were accordingly made to the
State Government for certain amend-
ments to the same. The State Gov-
ernment have since sent us a draft
amending Ordinance for approval of
the Government of India. The Kerala
Bill gg well ag the proposed Ordinance
are now under examination in consul-
tation with concerned Ministries/
Departments.

Assent to Kerala Headload Workers
Bill

5262. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of HOME
AFFAIRS be pleased to state the rea-
sons for the delay in giving the assent
of the President to the Kerala Head-
loagd Workers Bill, 1977?

THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
The Government of India are not in
favour of some provisions of the Kera-
13 Bill. Since the Bill had already been
passed by the State Assembly, the
State Government were inter alia
asked whether they would amend
the Bill by 5 suitable amending legis-
lation to achieve the object in view.
The assurance of the State Govern-
ment has since been received and the
matter is now undey examination in
consultation with the concerned Minis-
ries/Departments.

Rubber Based Industries

5263. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) the capital estimated ‘o be in-
vested in the organised sector of rub-
ber based industries as on 1st Janu-
ary, 1980;

(b) the number of employees in
the said industries on 1st January,
1980;

(c) the total wage bills paid@ for
the year 1979; and
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(d) the total profits made by the
said industries in the above year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d).
Information is being collected and wiil
be laid on the Table of the House.
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Permission for taking up Employment
in Commercial firms by Class II
Officers

5265. SHRI R. L. P. VERMA: wsll
the Minister of HOME AFFAIRS be

Pleased to state:
1568 LS—_5.
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(a) whether it is a3 fact that Class
II officers of the Central Secretariat
Service are not requireq to take per-
mission from Government before tak-
ing up employment in commercial
firms;

(b) if so, the reasons therefor;

(c) whether it is a fact that some
Class II officers of the Central Sec-
retariat Service sought retiremen, in
1978-79 and 1979-80 and joined busi-
mess houses in the Capital whose cases
they were dealing while in service at
very high salaries and perks; and

(d) if so, the steps Govern-
ment propose to take to stop such
malpractices both by the business
houses in luring such employees for
seeking employment in lieu of services
rendered to such Houses and using
their contacts in the fulfilment of the
jobs entrusted to them by these new
employers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir. Retired Class II officers are
not required to take permission.

(b) According to rule 10 of the CCS
(Pension) Rules, 1972 only retired
Class I Officers are required to take
permission before taking up commer-
cial employment within two years of
their retirement.

(¢) This Department have no infor-
mation as to whether some Class II
officers of the CSS sought retirement
in 1978-79 and 1979-80 to join business
houses in the Capital whose cases they
were dealing with while in service.

(d) Instructions have already been
issued under Rule 15 of the CCS (Con-
duct) Rules, 1979 that Government
servants should not negotiate for com-
mercial employment while in service
without permission. However, re-
quests of retired Class I Officers for
permission to take up commercial
employment within two years of re-
tirement are examined with reference
to the cnteria laid down in Rule 10(3)
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of the CCS (Pension) Rules, 1972
which are designed to ensure that cuch
employment is not a quid-pro-quo for
favours shown by those officers during
their service under Government,

Liquor Vending in Tribal Areas

5266. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that one
of the worst forms of exploitation in
tribal areas is that of the practice of
liquor vending;

(b) if so, the steps taken by the
Ministry and also the States to check
the exploitation of tribals by abolish-
ing the liquor shops from tribal areas;

(c) the excise policy adopted by
the Government of India for tribal
areas and instructions” issued to this
effect to the States; and

(d) the number of shops abolished
by the States from tribal areas since
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the implementation of the excise po-
licy, State-wise, and the loss incurred
to the excise revenue cof the areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKAWANA):
(a) It is a fact that the tribal popula-
tion get exploited by commercial vend-
ing of alcoholic beverages.

(b) At the instance of the Ministry,
the Governments of the States and
Union Territories have been taking
progressive steps to abolish liquor
shops from the tribal areas.

(¢c) The policy adopted by the
Government of India briefly is that
liquor vending in tribal areas sihiould
be discontinued and that the tribal
people should be allowed to brew their-
own drinks for individual and social
purposes but not for commercial pur-
poses. Instructions to this effect have
been issued to the State Governments.

(d) A statement compiled as per
available information is appended in
the statement.

Statement
S. No. State Number of shops Excise Revenue
abolished (Rs. in lakhs)
1 2 3 4
1. Andhra Pradesh . . Information not received —
2, Assam . Information not received —_
3. Bihar . Since April 1, 1979 407
shops have been aboli-
shed
Bihar Govt, have intro- Rs. 150° 00
duced prohibition throu- Lakh

ghout Bihar in respect of
all intoxicants other than
bhang and toddy with
effet from 1-4-79. But
members of the Schedu-
led Tribes have been
allowed to manufacture
and  possess Pachwai
(Rice Beer) with a license
or permit for domestic
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1 2 3 4
N consumption and for re-
ligious and rocial occa-
sions but such self-brewed
pachwai are not allowed
to be sold under any
circumstance,
4. Himachal Pradesh . 35 shops Rs. 15° 00 Lakh
5. Karnataka . Information nct received —
6. Kerala Nil Nil
7. Madhya Pradesh. . 779 Liquor shops Rs. 346° 65 Lakh
8. Maharashtra . . Information not received Rs. 42°00 Lakh
9. Meghalaya . Information not received Information
not received.
10. Manipur No liquor shop is permi- Does not
tted in tribal srea arisc.
11. Nagaland . . . . Information not received Information not
received.
12. Orissa . 366 Liquor shops Rs. 10900 Lakh
13.  Sikkim . . Information not received —
14. Rajasthan . The Tribal area is under Not reported.
total prohibition. Only
addicts are being allowed
liquor on production of
medical certificate * from
a registered Medical Prac-
titioner through authorised
permit shops.
15, Tripura . Information not received —_
16. Uttar Pradesh . 40 shops Rs 32-00 Lakh
17. West Bengal . . Information not received —
18,  Gujarat . The States are under total
prohibition.
19. Tamil Nadu b
20, Andaman & Nicobar Islands . No licence issied for sale Does not arise.
of liquor in tribal areas.
21.  Arunachal Pradesh, . There is no liquor vending
in Arunachal Pradesh,
The tribal people brew
their own rice beer for
personal consumption.
22. Goa, Daman & Diu. . . Nil
23. Lakshadweep . . No liquor shop exists, in
Lakshadweep
24.  Mizoram . « 26 shops Rs. 1-5 lakh

——

——
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Rehabilitation of Ex-servicemen in
Andaman and Nicobar Islands

5267. SHRI R. L. BHATIA. Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether any scheme has been
framed by Government to settle the
ex-servicemen and their families in
Great Nicobar Island and other Islands
in the Andaman and Nicobar Group
of Islands;

(b) if so, the broad details thereof;

(¢) how many persons and their
families have so far gone there; and

(d) the manner in which these ex-
servicemen have been selected and
how many persons are there from
Punjab?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRy YOGENDRA MAKWANA):
(a) A Scheme was framed to reseliile
ex-servicemen and their families 1n
Great ' Nicbbar Island only. The
Scheme has been suspended presently
in order to study the effects of defore-
station on the ecology of the Island.

(b). Each ex-serviceman selecieq for
re-settlement is alloted 10 acres of
agricultural and plantation land and 1
acre of homestead land in zddition to
the various grants/loans amounting to
about Rs. 23,000/-,

(¢) 329 families of ex-servicemen
have been resettled there.

(d) The ex-servicemen gare selected
by a Committee constituted by the Di-
rectorate General of Re-settlement
which includes representatives of the
Ministry of Defence, A&N Adminis-
tration, concerned Rajya  Sainik
Board and the State Government. An
ex-serviceman who is l»ss than 30
years in age and has an agricultural
background is eligible for resettle-
ment in Great Nicobar Island. Out of
329 families settleq so far, 100 fami-
lies of ex-servicemen from Puniab
have been resettled.

JULY 23, 1980

Written Answers 136

Satellite Launching Vehicle

5268, SHRI R. L. BHATIA: Will the
PRIME MINISTER be pleased to
state:

(a) whether the Indian Space Re-
search Organisation (ISRO) is getting
ready satellite launch vehicle; and

(b) if so, when the satellite is likely
to be launched? )

THE PRIME MINISTER (SHRIMA-
TI INDIRA GANDHI): (a) and b).
The second experimental flight of the
Satellite Launch Vehicle took place on
July 18.

News Item “U.S. Balloon found near
Gurdaspur”

5269. SHRI R. L. BHATIA. Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attentinn
has been invited to the news item
captioned ‘US balloop found near Gur-

daspur’ appearing in the Tribune
Chandigarh, dated the 19th March,
1980; and

(b) if so, Government's reaction
thereto? !

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDR MAKWANA): ()
and (b). A balloon with US marking
was recovered from the fields near

village Jaiton Sarja, P. S. Sadar
Batala of Gurdaspur District, in
March, 1980. A box with US mark-

ing wag founq tied with the balloon.
Opn examination it was found to be
the usual Radio Sonde Meteorologiral
equipment and nothing unusual was
discovered.
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Manipur g5 Backward Region

5270. SHRI NGANGOM MOHEN-
DRA: Will the Minister of PLANN-
ING be pleased to state:

(a) whether entire Manipur comes
under the category of Backward
Region; and

(b) whether the Meiteis as a com-
munity comes under the category of
Backward classes?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI: (a) Govern-
ment of India does not categorise the
States/regions of the country iate
backward or otherwise, However,
Manipur along with the States like
Jammu & Kashmir, Himachal Pradesh,
Assam, Meghalaya, Nagaland Tripura
& Sikkim js treated as a Special Cate-
gory State for purposes of Central
assistance. On gaccount of its limited
resources, the bulk of its Plan outlay
is financed through Central Assistance.
The Central Assistance for Manipur is
in the form of 90 per cent grant and
10 per cent loan, against the general
pattern of 70 per cent logn and 30 per
cent grant applicable to all the non-
Special Category States and the two
Special Catezgory States—Assam and
Jammuy & XKashmir, The pattern of
Central assistance in case of Hill areas
of Assam and Ladakh in Jammu &
Kashmir however is 90 per cent grant
and 10 per cent loan.

(b) The categorisation of communi-
ties as backward classes is within the
purview of the State Government. Ac-
cording to available information
‘Meiteis’ community has not been
categorised as a backward class by the
Government of Manipur.

Newg Item “Barpeta temse after kidnap
of Cops”

5271. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of HOME
MINISTER be pleased to state:—

(a) whether the attention of Gow-
ernment has been drawn to the news
item in “Sunday Standard” dated the
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z9th June, 1980 wunder the caption
“Barpeta tense atter kidnap of cops™”;
and

{(b) 1f so, the details thereof ana
Government’s reaction theretvor

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Yes, Sir,

(b) According to the Governmeant
of Assam on 27th June, 1980 at about
2100 hrs., an Asstt. Sub-Inspectof of
Police with five Armed Branch Con-
stables and two unarmed Branch cons-
tables went to Kherapara (Bhella)
under Barpeta PS of Kamrup for
investigation of 3 murder case. About
2,000 persons of Kherapara and nei-
ghbouring villages armed with deadiy
weapong attacked them. Two cons-
tables who hgd fallen behind the main
police party were wrongfully confined
and assaulted by the mob. When thke
rifle of an Armed Branch Constable
was gttempted to be snatcheg by the
mob, he fired two porimds in air. The
main police party alsp fired five
rounds in the air to scare away the
mob. In the meantime, on receipt of
information the Officer Incharge Bar-
peta Police Station. Addl. S.P; Bar-
peta and Subk-Divisiona] Officer reach-
ed the spot with reinforcement. 61
accused persons were arrested and a
large number of lethal weapons such
as pointed sticks, spears, daos. Iron
rods, Ballams etc. were seized. Some
members of the mob in the meantime
set fire to three houses, of which two
wers completely damaged. Barpeta
police have registered 5 case and
Deputy Commissioner, Kamrup has
ord>red a magisterial enquiry into the
incident.

.
Fishing and Export of Prawung

5272. SHR] BAPUSAHEB PARULE-
KAR: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are aware
that on the West Coast of Maharashtra

fishing of prawns iS done in plenty
anda lg exported worth crores;
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(b) are Government aware that these
fishermen 'who export prawns, bring
lakhs of dollars top the country and
they are in need of Central Financial
assistance; gnd

(c) whether Government would
treat this fishing business as a small
scale industry and give all the bene-
fits arising out of it to fisherman?

THBE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) No representation has been
received by Ministries of Agriculture,
or Industry requesting for any Central
financial assistance.

(¢) No such proposal is under consi-
deration.

Incentives for setting up of Industries

to Ratnagiri and Colaba Districts of
Maharashtra

5273, SHRI BAPUSAHEB PARU-
LEKAR. Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government propose to
give any special benefits and financial
assistance for starting industria] units
in backward districts in backward

areas:

(b) whether there js any scheme in
this connection; and

(c) whether such benefits or finan-
cial assistance is given or declared to
be given for establishing industrial
units in Ratnagiri and Colaba -listricts
of Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). It has been part of Government
policy for 5 long time to encourage
entrepreneurs to set up industries in
backward areas by offering them the
following incentives.
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(i) Central Scheme of Investment
Subsidy.

(ii) Concessional Finance facili-
ties from the All India Term
ILending Financial Institut-
ions.

(ili) Tax concessions.

(iv) Hire purchase of Machinery
by Small Scale Industries.

(v) Consultancy for technical

services.
(vi) Interest Subsidy.

(vii) Special facilities for import
of raw materials.

(viii) Rural Industries Projects

Programme.
(ix) Rural Artisans Programme.
(x) District Industries Centre.

(xi) Seed/Margin Money  assis-
tance.

(c) All the above mentioned in-
centives are available to entrepreneurs
in Ratnagiri district. In Colaba all
the above-mentioned incentives except
the Central Scheme of Investment
Subsidy are available.

Sainik School in Raigad Fort

5274, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government are aware
that the Defence Minister during
Janata regime had declared that a
Sainik School will be established in
the vicinity of Raigad Fort in Colaba
district of Maharashtra in memory of
Chhatrapati Shivaji;

(b) whether Government propose to
do it now and if not, the reasons
therefor; and

(c) whether any representation in
this connection has been received by
Government and action taken thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.
P. N. SINGH): (a) On j suggestion
made to the former Minister of De-
fence that g Sainik School be establish-
ed at Raigad he explained that such
a school can be established on the re-

commendation of the State Govern-
ment and that the Central Govern-
ment will grant the usual assistance

applicable to such schools when ar-
proached by the State Government.

(b) Since np request has been re-
ceived from the State Government, no
action is due by the Government of

India.

(c) A request has been received
from one Dr. Rajeghatge. Sainik
Schools as stated above are opened

only at specific requests from State

Governments.

Data collected during Solar Eclipse

5275. PROF. NARAIN CHAND
PARASHAR:

Will  the PRIME
be pleased to state:

(a) whether the Indian Scientists
collected some useful datyz during the
solar eclipse earliey this year, and

MINISTER

(b) if so, the main features of the
data collected especially in relation to
its utility for weather research and
agricultural development in India?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Considerable data wag collected

by a number of Indian scientists dur-
ing the Solar eclipse gn 16th February,
1980 relating mainly to aspvects of Solar
Physics gnd atmospherie scienccs. The
data is still being subjected to analysis
and interpretation.

Pengion and Gratuity of Personnel of
the Former Suket State in HP

5276. PROF, NARAIN CHAND
PARASHAR: Will the Ministe, of
DEFENCE be pléased to refer to the
reply giving to TUnstarred Question
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No. 4890 on the 27th March, 1979, re-
garding merger of porces of Suket
State in H. P. and state the steps that
have so far been taken on the repre-
sentations made by the personnel of
the former Suket State Forces (Hima-
chal Pradesh) for settlement of their
pension ang gratuity claims?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.
P. N. SINGH): Representations made
in the past to the Government on be-
half of certain ex-personne] of ftre
erstwhile Suket State Forceg for grant
of pensionary benefits to them, were
investigated. It was found that in som=
cases the individuals had already been
granted pension/gratuity, while in
other cases, no gratuity was admissi-
ble as the individuals had not rendered
the minimum length of service requir-
ed under the rules. However, in one
cas2 where the individual belonged to
non-1.S.F, Unit, records are not trace-
able with the Distt. civil authorities
who are responsible for keeping such
records, and as such no investigation
can be made by the Government.

fasett famuforarm & o @B TIO WAL
w ¥

5277. WTWTY WA ¥}|W ;. wT K
dft gz Fad N gw w10 5o
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Recognition of Bhartiya Pratiraksha
Mazdoor Sangh

5278. SHRI DAYA RAM SHAKYA:
Will the Ministey (of DEFENCE be
pleased to state:

(a) whether the Bhartiya Prati-
raksha Mazdoor Sangh, an All India
Federation of Defence Workers has
applied for recognition;

(b) if so, what is the total mem-
bership they have claimed in their
application for recegnition and does it
(the tota] membership) satisfy the
pre-requisite conditions specified for
granting recognition; and

(c) if so, then what is the delay
and why the recognition is not being
granted to this Federation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.
P. N. SINGH): (a) Yes, Sir.

(b) and (c¢). It had claimed mem-
bership of 66,859. At present the
rules regarding recognition of new
Federationg are under consideration of
the Ministry of Home Affairs, Depart-
ment of Personnel & AR and till such
time as the rules are finalised, the 1e-
cognition tg ney Federations cannot
be granted.

Cycle Fabricating [Factlories

5279. SHRI N. DENNIS: Will the
the Minister of INDUSTRY be pleased
to state:

(2) the number of cycle fabricat-
ing factories in India, State-wise;

(b) the number of them in public
sector and private sector;
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i

(c) the details of these (factories
which are exporting cycles to cther
countries; and

(d) the countries to which the
cycles are exported; and the quantity
exported during ‘the financia] years
1977-78, 1978.79 and 1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) State-
wise distribution of units engaged in
the manufacture of cycles is given bhe-
low:—

(1) Andhra Pradesh . . .2
(2) Assam . . . . |
(3) Bihar . . . . .2
(4) Delhi .. .. .3
(5) Gujarat . . . . .o
(6) Haryana . . . . .2
(7) Himachal Pradesh . . .3
(8) Kernataka . . . . .o
(9) Kerala . . . . .o
(10) Madhya Pradesh . . .ol
(11) Maharashtra . . . .3
(12) Manipur . . . . .1
(13) Orissa - . . . .2
(14) Punjab . . . . . 14
(15) Rajasthan . . . . .2
(16) Tamil Nadu . . . .2
(17) Uttar Pradesh . . . .7
(18) West Bengal . . . . 29
Total . . . . - 77
Note: Information in vrespect of

small scale sector is based on a
survey conducted in 1972.
(b) None of these unitg is in public
sector.
(¢) Sixteen of the units
gaged in the export of cycles,

are en-

(d) A statement is appended.
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Statement
Quantity : Thousand Nos-
- 1979-80

S.9 Description of item/ Major 1977-78 1978-79 (Upto June 1979

No. countries Quantity exported Qua:éxty Expor- Q_uagéxty cxport-
1 2 3 4 5

A.  Bicgycles — .

1. Afganistan 14 12 I
2. Egypt Arab Republic . 6 33 4
3. Ghana . . . 8 -_— neg
4. Iran 63 65 2
5. Iraq 9 — —
6. Japan . . . — - 1
7. Kenya , 6 9 I
8. Mauritius . 1 8 neg
9. Nigeria . . 95 92 4
10, Niger . . . . . —_— — 1
11. Nepal . . . . neg 1 {
12.  Netherlands . . neg neg I
13. Tanzania Repulic 87 81 I
14. Uganda . . . . . 16 neg —_
15,  Zamba . . . . . 8 9 1
16. Other countries, o . R 15 22 3
Total . . . 328 332 20

B, (zcthe)r (Cycle  rickshaws, cycle, (tricycles, -

ele.,

1. Egypt Arab Republic . —_— — I
2. Iraq . 8 —_— —_—
3. Qatar , . . . . . - 3 -
4. Nigeria . . . . neg neg -
5 United Arab Emirates n eg neg -—
6. Othe countries 2 1 neg
Total ., 10 4 1

———

Note : Figures are provisional and subject to revision,

Source

(i) 1977-98 : I:}fl:nthly Statistics of Foreign Trade of India Volume-1 (Exports) publi-

d by Director General of Commercial Intelligence and Statistics,
Calcutta.
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(ii) 1978-79 and 1979-80 (upto June, 1979) : Advance data received in the

office of the Economic Ad-
viser, Department of Commerce
received from Director General
of Commercial Intelligence
and Statistics, QCalcutta,

(iii) Data beyond June, 1979 is not available.

— - -
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(=) & (=) : sto =& &7 |
Fort St. George, Madras

5281. SHRI N. DENNIS: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the Fort St. George &t
Madras is the property of the De-
fence Ministry; and

(b) the tota) area of land covered
by this Fort?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI C.
P. N. SINGH): (a) Yes Sir. It vest-

ed in the Government of India under
Section 172(1) of the Government of
India Act, 1935,

(b) It comprises 119.7 acres of
which 3.9 acres vest in the State
Government.

Rubber Factory in Kanya Kumaurl
District

5282. SHRI N. DENNIS: Will the
Minister of INDUSTRY be pleased to
state whether there are proposals
under the consideration of Govern-
ment to start a rubber factory in
Kanya Kumari district?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): No, Sir.
There is no such proposal under the
congideration of the Central Govern-
ment.

gaa wfes wrdlm awweT ERET

5283. sit v fasrq qrewrw ;. F@T
TE dA ag FarT A AT FA fR

(%) w1 9w wfaw wrediy qorarr
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149 Written Answers

TR Waw W Twq WAt (st avr
Awaren ) (%) off g

(=) g (w) g smfaw  wredw
TISTHTET 4 30 WE@, 1979 & 1
feamz, 1979 o fgqare § a1 fafeaa
g1 ar 1 feeg  ofifeafagian avvea AN
T v aF a7 qad A I N
¥E AVRA & WG & qa ¥ ardw ag
F & yww famrada g

(0) e & g9 45 fowfawr
T fal ¥ o4 TS W oaw
WX I 9T HTAWF FEATE § W @
21 AW gz fawie fear o om w@rg o

Frwdr arn Wt gen & fefad @ Wt of
vt

5284. WTEIY WA AW : FAT g Ha
3z AT A 3o &G fw .

(%) feesit & fagerdr anay wrasmfag
# gl & foafex & 5w a5 feay =ufea
frmare fag m § ;

(@) 7r frwarz afsadl & faoms
=§1_(m‘1 i wfwam-gq aifes (g 70 §;
o

(7) afz 7y, ar a9 =7 aw afad
f7 v &y gewEAT & ?

TE watw ® T wAY (R @
qeRToT) : (F) WA g% 4 safsw ymd
T g '

(@) wa a5 wiwdlsT ge adf o
L LA

(1) @9 ¢ @ & a17 wfwarw <@
w1 faog fear s

Constitution of High Powered Fact
Finding Committee for Violent Agita.
tion in Tripura

5285. SHRI MADHAVRAO SCINDIA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the high powered fact
finding committee for prebing  into
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real causes of the recent violent agi-
tations in Tripura has been consti-
tuted;

(b) if so, when;

(c) whether the Committee has
started its work; and

(d) if so, the time by which its re-
port is expected?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) to (d).
Terms cf reference of the Committee
constituted by the Central Government
on July, 1980 are:—

(a) to suggest measures for speedy
restoration of normalcy and relief
and rehabilitation of the victims of
violence; and

harmonious
differnt

(b) to bring about
relationship among the
sections of the population.

The Committee visited Tripura from
13th to 18th July, 1980, during which
it had detailed discussions with Gover-
nor, Chief Minister, Council of Minis-
ters and cfficials. All political parties
and a large number of organisations,
groups and individuals also met the
Committee and had free and frank
exchange of views. The Committee
tried to ascertain their view points in
order to undersfand their stand on pro-
blems confronting the State and mea-
sures necessary for resteration of nor-
maley. In its discussions, Committee
underlined the importance of coopera-
tion from all leaders of public opinion
in clearing the prevailing atmosphere
of fear and apprehension and creating
a climate of mutual trust and a first
step towards restering normalcy and
friendly relations among all sections of
commuhnity. Committee also visited
evacuee camps, listened to the victims
of violence and considered steps for
their relief and rehabilitation.

The Committee is expected to sub-
mit its report shertly.
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Labour Management Relationg in
National Rubber Manufacturing Ltd.

5288. SHRI NIREN GHOSH: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether he is aware that in
National Rubber, Manufacturing Ltd.
the labour.management relations had
started deteriorating gradually ever
since the new General Manager had
joined the NRML factory jn July,
1978; and

(b) steps Government
take in this matter?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Labour management relations had
deteriorated in National Rubber Manu-
facturers Ltd. some-time back due to
lack of rapport with Employees’ unions.
The Union leaders had complained to
the Chairman that no meeting had been
helg by the General Manager (Works)
on any matter and he paid no heed to
their suggestions. The Chairman ad-
vised the General Manager (Works) fo
have weekly meetings with them in
order to solve their Problems and in
the interest of Production and good in-
dustrial relations. There has been an
improvement since then.

Violation of Traffic Rules in Delhi

5289. SHRI N. E. HORO: Will the
MINISTER OF HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
drivers of automobiles are generally
violating the traffic rules in Delhi;
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(b) whether it is also a fact that
the efforts of the Delhi Police to teach
the rules of the road to the drivers
have produced no results; and

(c) if so, the details l'ggandjng the
plan ¢f Government in this rega:d?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Traffic
offences in Delhi are as common as
anywhere else.

(b) The efforts made have produced
good resulls. Accident rate has started
showing a downward trend. In the
first five months of this year 288 ver-
sons we.e killed in 272 fatal road acci-
dents compared to 329 persons Kkilied
in 311 tatal rcad accidents during the
corresponding period of last year.

(¢) A number of road safety educa-
tion scheme have been launched.

(1) Exhibitions and film shows on
road safety are arranged in various
localities;

(ii) Road safety orientéd advertise-
ments through A.LLR. T.V. and News-
papers are issued.

(in) Printed literature like hand-
bills, tolders, beoklets, stickers, pos-
ters clc. are distributed to the drivers

in various languages like Hindi,
Punjal1 and Urdu.
(iv) Extensive outdoor publicity

is undertaken with the help of hoard-
ings, kiosks, banners, DTC panels etc.

(v) Those desirous of obtaining
commercial driving Licences are
compulsorily trained for three days
cn various aspects of road safely.

(vi) for training DTC Drivers, the
traffic Police Officers are associated
with their programme being conduct-
ed at Wazirpur DTC Depot.

(vii) School-going children are en-
rolled as Road Safety Patrol cadets
to regulafe traffic in Front of their
schools and at impertant road junc-
tions.
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Answering of Questions in Engligh in
Staff Subordinate Service Examina-
tion by U.P. Candidates

5290. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
candidates belonging to Uttar Pradesh
are not eligible to appear in the Staff
Supordinate Service Examinations in
Delhi as they are supposed to answer
the questiong in English also;

(b) whether it is a fact that for
the post of Hindi Typist, written exa-
mination along with English is com-
pulsory; and

(c) if so, whether Government pro-
pose {o exempt those candidates, who
have not taken English in their High
School, from the written test for
qualifying to the post of Hindi Typist
or Hindi Stena-typist?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
No, Sir.

(b) Yes, Sir.

(¢) There is no such proposal under
consideration.

Pakistanis overstaying in India

5291, SHRIMATI PRAMILA:
DANDAVATE:
SHRI AMAR ROYPRADHAN:
SHR1 R. K. MHALGI:

SHRI RAMKRISHNA
SADASHIV MORE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that out of
a total of 2,70,354 Pakistanis who
visited India last year, only 2,18,552
returned home;

(b) whether over 50,000 Pakistanis
have remained in India; and
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(¢) if so, the details of these 50,000
"Pakistanis and where they are living
in India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1] YOGENDRA MAKWANA): (a)
to (c). According to informaticn com-
piled for the calendar year 1979, a
total of 2.72,998 Pakistani nationals
entered India and 2,20,172 left the
country during this period. Arrival and
departure of Pakistani nationals is a
continuous process and they are nor-
mally permitted to remain in India [er
3 months and visit three places which
may be in different States. It would,
therefore, not be feasible to specify the
places where these Pakistani nationals
were slaying during the period of time
in question.
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Institutional Training to SC/ST for
Selection in Higher Posts

5293. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(2) whether Government propose
to provide more opportunities
for institutional training to Scheduled
Castes and Scheduled Tribes and also
for attending seminars, sympcsiums,
Conferences, to improve their chan-
ces of selection in higher category of

posts;

(b) whether any arrangements have
been made for giving proper guidance
in this regard; and

(¢) if so, the details regarding
pclicy adopted py Governnent in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
It is the Government’s policy that
ministries/departments should nomi-
nate a considerably larger number cf
Scheduled Castes/Scheduled Tribes
officers for training programmes, semi-
nars, symposia, conferences, etc. con-
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ducted by various departments and
autonomous training institutions so as
to improve their chances for selection
t¢ higher posts. Ministries/Depart-
menis of the Central Government have
been instructed to complete training of
such officers in appropriate fields within
a specified time limit.

In selecting officers for training
courses, seminars, symposia, confer-
ences, etc. special consideration is
shown to officers belenging to SC/ST.

(b) The Training Division of the
Department of Personnel and Adminis-
irative Reforms renders all assistance
11 suggesting or even devising suitable
programmes for SC/ST officers, wher-
ever necessary.

(c) Detaiied instructions in this re-
gard are contained i1n the brochure on
Reservation of SC/ST in Services
(Fifth Edition 1978) para 17.5 and
Para 17.17”

Financial assistance for Institute of
Physics Bhubaneswar by CSIR

5294. SHRI ARJUN SETHI: Will the
PRIME MINISTER be pleased to state:

(a) whether the State Government
of Orissa requested the Council of
Scientific and Industrial Research to
provide substantial financia] aid for
all round development of the Institute
of Physics established at Bhubanesh-
war;

’

(b) if so, the details thereof; and

(¢) the reaction of

Governn;ent
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SIPIGH): (a) to (¢). The Gov-
ernment of Orissa  approached the
Council of Scientific and Industrial
Research (CSIR) to counsider extend-
Ing substantial financial assistance to
the Institute of Physics, Bhubaneswar
for its all round development. They
Wwere informed that there was ne, pro-
Vision under which CSIR can provide
Substantial financial aid to build up
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such institutions. CSIR provides grants
for specific schemes and projects and
for fellowships etc. The Orissa Govern-
ment subsequently wrote to the Direc-
tor-General, CSIR for grant of recogni-
ticn to the Institute as an institute of
higher learning and also to consider
substantial grant to supplement the
State Government’s grant. Since these
are not matters under the purview of
CSIR, the matter has been referred to
the Department of Science and Tech-
nology for consideration and necessary
action as appropriate.

Supply of Cement Bags in Dehi

5295. KUMARI RAMLA KUMARI:
Will the Minister of INDUSTRY be

pleased te state:

(a) whether Governmeni propose to
give at jeast ten bags of cement to
the people of Delhi who are paying
House Tax, for the repair of their
houses 1n the year 1980-8!;

(b) if so, the total number of ce-
n.ent bags to be given tu them far
repair work in 1980-81; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c).
Cement is issued by Delhi Adminis-
iration, Department of Food and Sup-
plies, to all bonafide applications for
repairs of their houses on the basis
of actual requirements As the issue
of cement for repair purposes during
1980-81 will depend upon beth the re-
guirement as well as the availability of
cement, it is not possible to indicate
the total quantity of cement which will
be given for this purpose.

Expenditure on Experiments on
Colour T.V.

5296. SHRIMATI PRAMILA DANDA-
VATE: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have been
experimenting on colour T.V.; and
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(b) if so, the amount spent on the
experiment so far?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir.

(b) The experiment is being con-
ducted by the All India Radio with the
participation of the Central Electronics
Engineering Research Institute, Pilani
using equipment worth Rs, 14 lakhs,
which AIR have received from the
West German Gevernment, as a gift.

BHEL in Doldrums

5297. SHRI NAVIN RAVANI: Wwill
the Minister of INDUSTRY be pleased
to slate:

(a) are hig Ministry aware of a
report titled “BHEL in Doldrums” in
29th June issue of “Business Standard”
where it js said that out of five full
time directors only one is really func-
tioning and he is to retire in August;

(b) what factors have delayed re-
placement of retired Directors;

(c) what necessitateq foreign trip
by one Director (Commerce) and an
how many trips and where has he
gone during last two years and what
were the resultg achieved; and

(d) what steps are planned to
streamline the set up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir; Government's attention has been
invited to the said write up.

(b) At present, only the post of
Director (Engineering) is vacant. Steps
are being taken to fill the post.

(¢) The Director (Commercial) is
incharge of marketing operations both
in India and abrcad. BHEL is already
operating in several countries and in
connection with the export drive, visits
to foreign countries are necessary. So
far, Director (Commercial), BHEL, has
gone abroad 11 times and he has visit-
ed Libya United Kingdom, Ghana,
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West Germany, Nigeria, Kenya, USA,
Canada, Malaysia, Australia, New Zea-
land, Thailand, Iraq, Indonesia. His
visits were for specific purposes and
they have proved useful.

(d) Does not arise in view of replies
to (a) to (¢) above.

Closure of Industries in Karnataka

5298. SHRI B. V. DESAI:
SHRI M, V. CHANDRA
SHEKHARA MURTHY:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether a record number of
Industries were closed in the Karna-
taka State during March, April and
May this year due to power shortage;

(b) if so, whether the position be-
came worse in June and July this
year;

(c) the total number of industries
closed in the Karnataka State up till
now;

(d) the total loss sufferedq due fo
the closure of these industries;

(e) if so, whether the position has
not been improving so far;

(f) whether many industries have
also reduced the staff with the result
of that large number of people have
become unemployed; and

(g) what steps Union Government
have takep to help these industries
and also the large number of workers
who have been rendered jobless?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (g).
Preduction and distribution of power
in Karnataka State is the responsibility
of the Karnataka State Government.

No report has been received by the
Ministry of Industry regarding the
number of industrial units that may
have had to close down in Karnataka
due to power cuils imposed by the State
Government during the period in ques-
tion.
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Reduction of Excise Duty on
production of Matches

5299. SHRI B. V. DESAI:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of INDUSTRY be
pleased teo state:

(2) whether All Irdia Match In-
dustries have urged the Union fiov-
ernment to reduce the excise duty on
the production of the small scale sec-
tor to Rs 3 per gross and to reim-
pose an cutput ceiling of 75 mliion
sticks per annun 1n the cottage sector
with immediate effeet in grder to save
the existing 1000 small uynits from
closure,

(b) if so. whether they have repre-
sernted Dhoth to the Minister of Indus-
try as well as Finance Minister in
thic rezard;

(¢) whetter any decision has been
taken; and

(d) if 0, the details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Yes, Sir, such a representation has reen
received from the All India Chamber
of Match Industries.

(c) and (d). This is being examined
along-with various other post Budget
representations and the decision will
be inzorporated in Finance Act—19080.

Making of India a ‘Grain Power’

5300. SHRI CHITTA BASU: Will the
Minister o PLANNING be pleased to
state:

(a) whether the Planning Commis-
sion has decided to make India a
‘grain power’ and exporter of grains;
and

(b) if so, what is the concrete plan
strategy fo attain the objective?

1568 LS—8.
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THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) No deci-
sion has so far been taken by the
Planning Commissicn to make India a
‘grain power’ and an exporter of
grains. In reality, these ideas are
stili at thinking stage in the context of
preparation of Sixth Five Year Plan
and the perspective plan.

(b) As the Sixth Plan is still under
preparation, it is not possible fo give
any specific reply at this stage.

Sick Industries

5301. SHRI CHITTA BASU: Will the
Minister of INDUSTRY be pleased to
state:

(a) the total number of industries
which have fallen sick during the
years 1977 to 1979;

(b) how many of them have been
taken over by Industrial Reconstruc-
tion Corporation of India;

(¢) how many have been nation-
alised; and

(d) how many have been merged
with the healthy units so far?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANIJIT CHANANA): (a) There
is no universally accepted definition of
a sick industrial undertaking. There-
fere, it is not possible to indicate the
precise number of ‘“sick industries” as
such at a given point of time.

However, the Rasorve Bank of India
collects information about sick indus-
trial undertakings (according to its
own norms for determining sickness)
and covering units enjoying aggregate
bank credit (unitwise) of Rs. 1 creore
and above from scheduled banks. As
per this information, there were 344
sick industrial undertakings in the
organised sector as on the 31st March,
1979.

(b) The Industrial Reconstruction
Corporation of India Ltd., has been ap-
pointed as the Authorised Person for
management of four undertakings.
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(¢) ard {1). Of the units whose
management was taken over between
1977 and 1979, none has been national-
ised or merged with a healthy unit so
far.

Assistance to West Bengal for
Development of Backward Areas

5303. SHRI CHITTA MAHATA: Will
the Minister of INDUSTRY be pleased
to state:

(a) the type of assistance rendered
to the State of West Bengal fur the
development of backward areas dur-
ing the year 1979-80; and

(b) the type of assistance requested
by the State for the year 1980-81?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
The State of West Bengal is eligible
to the following Central Incentives tc
entrepreneurs  seiting up indus-
tries in backward areas. In respect of
the Central Investment Subsidy Sche-
me directly administered by the Minis-
try of Industry, a sum of Rs. 44,73,
036/- had been released as Central
Subsidy to West Bengal Government
during 1979-80;

(i) Centra] Scheme of Investment
Subsidy.

(ii) Concessional Finance facilities
from the All India Term Lending
Financial Institutions.

(ili) Tax concessions.

(iv) Hire purchase of Machinery
by small scale industries.

(v) Consultancy for technical ser-
vices.

(vi) Interest Subsidy.

(vii) Specia] facilities for import
of raw materials.

(viii) Rural Industries Projects Pro-
gramme.

(ix) Rura1 Artisans Programme.
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(x) District Industries Centre.

(xi) Seed/Margin Money Assis-
tance.

In the State plan 1980-81, Govern-
ment of West Bengal have proposed an
outlay of Rs. 45 lakhs for industrial
development. As and when specific
requests are received for Central Sub-
sidy in eligible cases, appropriate ac-
tion would be taken.

Number of Dams and Irrigation
Schemes likely to be approved

5304. KUMARI KAMLA KUMARI:
Wi.l the Minister ¢f PLANNING be
pleased to lay a sialement showing:

(a) the number and nameg of Dams
and irrigation schemeg which gare
likely to be approved during 1980-
81; and

(b) whether any priority will be
given to projects of Bihar and UP.
as these States gre backward States?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) The ap-
prova] of the schemes is a continuous
process. The major and medium irri-
gation schemes are submitted by the
States to Central Water Commission
for detailed scrutiny. The detaiied
project reports are examined in the
various specialised Directorate of the
CWC and Water Management Division
of the Ministry or Agriculture &
Cooperation and the Technical Section
of the Ministry 6f Irrigation. Tha2
CWC notes on the projects gre consi-
dered by the Advisory Committee on
Multipurpose, Irrigation & Flood Con-
trol projects set up By the Planning
Commission under the chairmanship
of Secretary, Ministry of Irrigation, Jt.
Adviser (I1&CAD), Planning Cemmis-~
sion is the Member.Secietary of the
Advisory Committee. As the accep-
tance of the schemes is dependent on
the completion of technical scrutiny of
projects by the Central Water Com-
mission in conslutation with the States
and clearance by the Advisory Com-
mittee cn Multipurpose, Irrigation
and Flood Control Projects, it may
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mot be possible to furnish the number
and names o! dams and irrigation
schemes which are likely to be approv-
ed during 1980-81. However, g state-
ment showing the major & medium
dfrrigaticn schemes accepted from 1st
April, 1980 to date is enclosed.

(b) Irrigation is a ‘State subject and
the outlays for major and medium ir-
rigation schemes have to be accom-
rmodated within the State Plan. The
projects of U.P. and Bihar would also
be considered along with the projects
©of other States for acceptance afler
these have been technically examined
by the CWC and cleared by the Ad-
wisory Committee.

Statement
Major & medium irrigation schemes
~___ accepted from 1-4-80 todate

Sl Name of the Schemes
No

1. Mondovi Irrigalion Project (Goa,
Daman & Diu)

2. Revised Eestimate of Parallel
Lower Ganga Canal (U.P.)

‘3. Champamati Irrigation Project
{Assam)

4. Replacement of Lachurg Dam
(U.P.)

.5 Thoubal Multipurpose project
(Manipur)

5. Sankh Irrigation scheme (Maha-
rashtra)

7. Kelia Irrigation scheme (Gujarat)
8. Jhuj Irrigation scheme (Gujarat)
‘9. Bah project (M.P.)

IE Sagar project (M.P.)

I1. Doraha Tank project (M.P.)
12. Kaliasote project (M.P.)

13. Tiflar Dam project (M.P.)

14. Chhapi Irrigation project
than)

15. Bankbal Irrigation project (Orissa)

16. Lining of Distributaries and
Minors project (Punjab)

37. Sipu Reservoir preject (Gujarat)

(Rajas-
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Spurious Liquor Death

5306. SHR] ARJUN SETHI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(2) the number of persons who died
after taking spurious liquor during
the last two years, State-wise, as well
as in the Union Territories; ana

(b) the number of persons appre-
hended for selling illicit liquor dur-
ing the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The requisile information is
being collected and on receipt of the
same a statement will be laid on the
Table of the House.

Kidnapping and Abduction of
Children :

5307. SHRI ARJUN SETHI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the statistics relating to kid-
napping and abduction of children
during the last two years in different
States and Umion Territories;
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(b) in how many cases the missing
children have beep restored to their
parents;

(¢) the nature of other crimes found
associated with child lifting and
abduction; and

(d) the details of the child lifting
gangs found operating in various parts
of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (d). The information is bcing col-
lected and on receipt of the same a
statement will be laid on the Toble of
the House.
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Industria] Licensing procedure

5308. SHRI MOHD. ASRAR AHMAD:
Will the Minister o. INDUSTRY be
pleased to state:

(a) the old procedure for industrial
licensing and the new procedure for
the same now being adopted; and

(b) what advantages will accrue t&
Government as also to the Industrial-
ists and new entrepreneurs as a result
of adoption of the new procedure?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR!
CHARANJIT CHANANA): (a) #nd (b).
The followi.lg are tne t-nos of indus.
ti1a] ucensing eic applications that are
r.ceived in the SIA:

Type of application

Considered Tine limits of
by consideration

1. Gomposite applications i.e. aprlications sceking more

Project Appronal 120 days

than one approval z12. in respoct of industrial licence, Board
capital goods, foeiga collaboration (tw or more appro-

vals sought simultancously).

2. lalwstrial licence applications by MRTP Houses.

Other industrial licensing applications other than (1)

and (2) above

LG-cum-MRTP 150 days
Comm ttee
Licensing g0 days
Committec

2. As a result of the initiatives taken
in 1975 and 1976 and the years subse-
quent the following liberalised licens-
ing procedure is now operative:

(1) Small-scale sector ndustiry
does nct require any licensing. More
than 807 industries have Leen noti-

fied as reserved for the small-scale
sector.

(2) Industrial licences are not re-
quired if the investment for substan-
tial expansion/new articies/new
undertaing does not exceed Rs. 3
crores and provided it does not re-
quire foreign exchange in excess of
10 per cent of ex-factory value cof

¢ output or Rs. 25 lakhs whichever is
less for raw materialg import other
than steel and aluminium or if the
proposed investment does not require
foreign exchange in excegs of 10 per

cent or Rs. 15 lakhs wh.chever is less
in any years 3 years zazfier the com-
mencement of preduction for import
of parts/components. Also the articl
ot manufacture should not be one
of those which are subject to special
regulations.

(3) 24 1nd istries as listed in An-

nexure I do not require any licens-
ing if;

(a) the article of manufacture is
not in the reserved iist,

(b) ne imported raw materials/
capital godds or foreign collatora-

tion are required, and

(c) the applicant unit is nof &
MRTP/FERA unit.
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(4) For 29 industries listed in An.
nexure II full utilisation of installed
capacity withcut limit is permutted
provided it is not a small sca.e re-
served item, and provided that addi-
tional machinery either indigenous or
importd is not installed aud further
that the applicant unit is not a
MRTP/FERA unit

(5) For 15 indusiries listed m An-
nexure III automatic expansion to
the extent of 5 per cent per annum
ur 25 per cent in the Five Year Plan
period over and abeve the registered/
licensed capacity is permitted, pro-
vided it is not a SSI reserved item,
and provideld that the investment in
affecting s.ich expansion is from its
own resouarces and provided it is not
a dominant unit within the meaning
of the MRTP Act.

(6) Bes:des the above industrial
units have already been permitted
additioaal  production over the re-
sirncred /licensed'authorised  wapa-
ity to the extent of 25 per cent of
such approved cabpacity.

(7) D.veisification within the
licensed capacity has been permiited
for a large range of industries, and
it doeg not require any separate
licensing &S the administrative
powers in this regard. In cases of
MRTP/FERA units, however this
Ministries have been delegated wide

is placed before the LC-cum-
MRTP Committee ater a Task
Force report in the administrative

Ministry.

(8) If an industrial unit desires to
manufacture new preducts/expand
its existing licensed capacity by uti-
lising its own wastes or effluents for
such new products/expansion, it 19
liberally allowed to do so by endors-
ing such canacity on the recommen-~
dation of the administrative Minis-
try.

(9) Under the scope of the Techni-
cal Development Fund scheme
fcreign exchange upto a limit of
$ 250,000 per undertaking per
annum js provided for a large range
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of industries (Annexure IV) for im-
proving in an integrated manner:—

(a) export capability and ex~
port volume,

(b) cost reduction,
(c) capacity utilisation,
(d) technology upgradation,

(e) product-mix rationalisation,
and

(f) mcdernisation and ration-

alisation.

Decisions on all such TDF appli-
cations are to be given within 45
days.

(10y Utilisation of resources for in-
house R&D for commercial exploita-
tion is also already liberal and indus-
trial licences applied for on this
basis are crdinarily allowed as a
matter of course. In respect of
MRTP/FERA companies, these can
undertake R&D only in respect of
industries covered by Appendix 1
and such proposals for setting up
industrial capacity based on in-nouse
R&D on Appendix-I items may be
allowed on merits.

3. In the light of the above it will
be seen that Government’s poiicy to~
wards industrial licensing has been
constantly to endeavour to simplify/
streamline, and free it from unneces-
sary controls of administrative pro-
cedures. Government is constantly
endeavouring to reducing the admin-
istrative gelays that may, inevitably,
sometimeg arise jn the processing of
applications and it is hoped that the
results of some of the measures re-
cently taken will show positive
achievementg in the course of the
next few months. Already, the regis-
tration time by DGTD has been cut
down to about 7 days. The speeding
up of the jndustrial licensing mechani-
sm to reduce administrative delays
has also been taken in hand.

ANNEXURE—I

List of 24 industries which do not re-
quire any licensing.
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1. Cotton spinning for the manufac-
ture of coiton yarn up to a capacity of
50,000 spindles subject to the follow-
ing:.—

(a) packings of yarn in hank,
form and the count-wise production
should be in accordance with the
policy in force and the directions
issued by the Textile Commissioner
in this regard from time to time.

(b) New unit should have a capa-
city of 25,000 spindles.

(c) The unit should be located in
an area other than in towns with
a population of more than 10 lakhs.

2. Solvent extraction of ¢il/oil cakeg
from minor seeds including cctton
seeds.

3. Writing, printing and wrapping
paper from agricultural residue and
waste.

4 Rayon grade pulp from bamboo,
5. Refractories.

6. Water pumps beyond 10 cm x 10
cm.

7. Cotton seeds linter pulp

8. Tractor drawn agricultural imple-
ments.

9. Glass lag and mineral wool and
products thereof.

‘10. Yard teard including fibre board/
chip board and the like.

1t. GLS i1amps
12. Industrial sewing machines.
13. Basic drugs.

14. Forged hand
tools.

tools and small

15. Leather goods except those re-
served for small scale industries

16. Industrial machinery.

17. Surgical and medicinal
products.

rubber

18. LT switchgears.
19. Machine tools.
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20. Industrial and scientific instru--
ments.

21. Basic insecticide.

22. Sanitary.

23. HT insulators.

24. Tile of size 4”X 4" and above:
ANNEXURE 1I

List of 29 industries where ful. utilisa-
ticn of installed capacity without
limit is permitted.

1. Specia] alloy, iron and stee] cast-
ings, S.G. iron castings, Stainless steeh
castings and closed die forgings.

2. Diesel engines (above 15 HP.¥
and pump (other than small pumps
reserved for small scale industries).

3. Equipment for transmission and&
distribution of electricity.

4. Power transformers
5. Switch gears.

6. Electric motors—specialised types.
{e.g. lame-procf motors).

7. Electric furnaces.

8. Electronic components and equip~
ment.

9 Commercial vehicles.

10. Tractors.

11. Scooters.

12. Automobile ancillaries;
13. Industrial machinery.
14. Machine Tools.

15. Conveying equipment.

16. Cranes.

17. Earth-moving, mimitg and metas-
lurgical equipmeni

18. Hydraulic equipinet:

19. Nitrogenous and phosrhi‘ic ferti-
lizers.

20. Incrganic heavy chem.czi:
21. Organic heavy Chemicals.

22. Fine chemicals including photo-
graphic chemicals.
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23. Synthetic rubber and rubber che-
micals.

24. Industrial explosives.

25. Ingecticides, fungicides, weddici-
des and the like.

26. Paper and pulp including paper
products.

27. Refractories and furnace-lining
bricks.

28. Portland cement.
29. Basic drugs.

ANNEXURE—III

List of 15 industries in which auto-
matic expansion to the extent of 5 per
cent per annum or 25 per cent in the
Five Year Pian period over and above
the registered/licensed capacity is per-
mitted.

1. Automobile ancillaries.

Castings and clesed die forgings.
Tractors.

Commercial vehicles.

Conveying equipment.

Diesel engines, pumps.

Cranes.

8. Earth-moving, mining and metal-
lurgical equipment.

9. Hydraulic equipment.

10. Industrial machinery, including
chemical plant and machinery.

11. Machine Tools.
12. Textile machines.

13. Power transmission and distribu-
tion equipment (other than cables and
wires).

14. Power transformers.
15. Switchgears.

ANNEXURE IV

Industries covered by the Technical
Development Fund.

1. Iron and Steel Industries.
2. Non-ferrous metals.

3. Boilers and Steam Generating
plants.

4. Prime Movers.
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5. El~:t.ical Equipments.
6. Telecommunications.

7. Transport Equipment.
8. Industrial Machinery.
9. Machine tools.

10. Agricultura] machinery and ime
plements.

11. Earth Moving Machinery, other
machanical and engineering industries.

12. Commercial and other equipment.
13. Medical and surgical equipment.
14. Industrial instruments.

15. Scientific equipments and other
instruments.

16. Fertilizers.

17. Chemicals.

18. Oi] exploration.

19. Industrial gases.

20. Dyestufts.

21. Drugs and pharmaceuticals.
22. Plup and paper.

23. Tyres, tubes and tyre cord.
24. Leather and leather goods.
25. Glass and Ceramics.

26. Cement,
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News Item “Chambal Dacoits use
. Pak Bullets”

5315. SHRI R. K. MHALGI: Will
Minister of HOME AFFAIRS be pxeas—
ed to state:

(a) whether Government = have-
noted a news item publisheq in “Sun-
day Standard” (Bombay) dated the:
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'8th June, 1980 under the caption
“Chambal Dacoits use Pak Bullets’;

(b) if so, the facts thereof; and

(c) the action Government have
taken or propose to take to stop illegal
import of fire arms and bullets etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{(a) to (c). The requisite information
is being collecteq and on receipt of the
-same a statement will be laid on the
Table of the House,

Request for increase in Minimum
Pension to Ex-sarvicemen

5316. SHRI R. K. MHALGI: Wil the
Minister of DEFENCE be pleased to
state:

(a) whether Government  have
received any memorandum in the last
week of May, 1980, or in the first week
of June, 1980, from the Ex-service-
mens’ Welfare Organisation request-
ing Government to increase the
amount of pension with a minimum
of Rs. 100/- and to look into their
other grievances;

(b) if so, what are their other

demands; and

(¢) what action Government have
taken so far or propose to take?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
~C. P. N. SINGH): (a) to (¢). No memo-
randum frem the Ex-Servicemens’ Wel-
fare Organisation appears to have been
received in the last week of May or in
the first week of June, 1¢80. However,
the minimum pensicn including- relief
«of a Sepoy who retired prior to 1st
January, 1973 is Rs. 100 p.m..; of the
one who retircd on or after the date
is Rs. 121 pm. and of the one whe re-
tired on or after 1st April, 1979 is
‘Rs. 150 pm. -

-
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Sctting up District Indusiries Centres
in Orissa

CHINTAMANI JENA:
INDUSTRY be

5317. SHRI
Wili the Minister of
pleased te state:

(a) whether any proposal has been
received by the Central Government
from the State Government of Orissa
to set up District Industries Centires
in more districts in that State;

(b) if so, what are the details

thereof; and

(c) what action Central Govern-
ment have taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (¢).
All the 13 Districts of the State of
O:1ss3 have been sanctioned a Diztrict
Industries Centre each during 1578-79.
Hence the question of receiving any
proposal from the State Government
to cover more Districts does not arise.

Demand for Bajaj
Scooters

and Priya

3518. SHRI CHINTAMANI JENA:
Wm the M.nister of INDUSTRY be
pleased to statlz:

(a) whether there is a great de-
mand for Bajaj and Priya Scooters in
the market;

(b) if so, what is the waiting period
during which the persons on the
waiting list are expected to be allot-
ted these scooters; and

(c) whether any complaint have
been receiveq by Government that
the two makes of scooters are sold at
a premium in open market and if so,
the amount of Ppremium on each
make?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY {SHRI
CHARANJIT CHANANA): (a): Yes,
Sir.

(b) The manufacturers have reported

that the waiting/delivery period for
the Bajaj Scooter is cver. 12 years and
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that the delivery period for the Bajaj
Chetak Scooters under the foreign ex-
change remittance scheme is approxi-
mately 5 years. The delivery period
for the Priva Scooter is arourd 15
years.

-(¢) Some complaintg have been re-
ceived Ly the Government regarding
sale cf Bajaj and Priya makes of
scooters at a premium in the open
rmarket. The manufacturers have re-
ported that no intending purchaser is,
however, required to pay for the
purchas: of scooter a price exceeding
the authorised price.

P,ot tiken over by ISRO at
Valiamalla

5319. SHRI A. A. RAHIM: Will the
PRIME MINISTER be pleased to state:

(a) whether the Indian Space Re-
search Organisation hag taken over
a plot at Valiamalla, near Nedum-
angad in Trivandrum district for
one of its projects: and

(b) if so, the details of the project?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) and (b). On a
request made »y The  Department of
Space the Gevernment of Kerala has
allotted o»e hundred acres of forest
land :t Valiamala near Nedumangad.
The 1:nd is 1 the process of being
taken over. It is proposed to locate
some facilities for future launch vehi-
cle development programmes on this
land. Details are being werked out.

Cashewnut based Industry in
Kanya Kumari

5320 SHR] N. DENNIS: Will the
Minister of INDUSTRY be pleased to
state:

(a) the detailg of the steps taken
by the Central Government to promote
Cashewnut baseq Industries in Kanya
Kumari District in Tamil Nadu dur-
ing the financial years 1977-78, 1978.
79 and 1979-80; and

(b) the details of stepy taken by
Government to promote the import
of raw Cashewnuts?

SRAVANA 1, 1802 (SAKA)
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THE MINISTER OF STATE IN THE.
MINISTRY OF INDUSTRY (SHRJ
CHARANJIT CHANANA): (a) Tk~-
Ceniral Government have not taken
any special steps to promcte Cashew-
n it based Industries in Kanya Kumari
District in Tamil Nadu during the
financial years 1977-78, 1978-79 and
1979-89.

(b) In order to augment the import
o{ raw Casbe-wvnuts, a scheme was
evolved in 1979 under which eligible
manulactuer exporters of cashew could
be zl.owed to import raw cashew from
non-traditiona] sourceg subject to the
overall supervision and control of
Cashew-Corporationr of India and sur-
reiiaer half of the imported raw cashew
to the Cashew Corporatien of India.
L.rect import of raw cashew has also
heen permitted on merits for the pur-
pose of processing in India and re-ex-
port subject to such conditiens as may
be stirulated in each case.

Return of CFRI to CSIR

5321. SHRI A. K. ROY: Will the
PRIME MINISTER be pleased to state:

(a) whethe; rhe is aware of the
policy of the previous Government
to delink Research laboratories from
the Council of Scientific and Indus-
trial Research ang attach them to the
user Ministries;

(b) whether it ig a fact that Cen-
tral Fucl Research Institute of Dhan-
bad was thus attached to the Minis-
try of Energy;

(c) whether this arrangement has
not been favoured by the Scientists
and technologists of the country and
Scientific Workers’ Association de-
manded return of the Central Fuel
Research Institute to the Council of
Scientific and Industrial Research; and

(d) if so, Government’s reaction

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) and (b). Feur
National Laboratories, three Museums
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and ten Research  Associations, were
transferred to ‘User’ Ministries with
-effect from 1st April, 1978 on the basis
of a decisicn taken by the previous
Government Central Fuel Research
Institute, Dhanbad was translerred to
the then Ministry of Energy (and now
under the Ministry of Sfeel, Mines and
Coal).

(¢c) and (d). A large number of re-
presentations and m_emoranda have
been received in the Counci] of Scien-
tific and Industrial Research from
Sciemtists, Technologists and Scientific
Workers’ Asscciation etc. demanding
the return to CSIR of various transfer-
red 1nstitutions. The matter 1s under
active consideration of Government.

Protest Rally by Santhalg in
West Bengal

5322. SHRI A. K. ROY Will the
Minister of HOME AFFAIRS be pleas-
ed to state.

(a) whether his attention has been
drawn to the news item published in
the ‘Amritay Bazar Patrika’ dateg the
27 June 1980 under the caption
“Protest Rally by Santhals” on the
atrocities on the tribals in West
Bengal; and

(b) if so, the facts thereof and the
steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Report has been called for from
the State Government. A statement
will be placed cn  the Table of the
House on receipt of the Report

Demand and supply of Writing and
Printing Paper

5323. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it ig a fact that the
gap between the demand and supply
of .writing and printing pape, is in-
-creasing in the recent years;
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(b) what are the plang to produce
more paper of the above type to
cover up the widening gap;

(¢) what efforts Government have
made to increase fresh capacity crea-
tion in all types of paper during the
next three years; and

(d) how many new paper manu-
facturing unitg are on the sick list
and what efforts have been made by
Government to save the same?

THE MINISTER OF STATE IN THE
MINISTRY OF TINDUSTRY (SHRI
CHARANJIT CHANANA): (a) The in-
digenous production of paper i1s likely
to be marginally short of the demand
in the near future.

(b) and (c). Adequate capacity is
being set up both in the public and
private sectors tc meet the country’s
requirements of paper. With expected
improvement in power and coal availa-
bility, 1t would be possible to achieve
higher capacity utuisation, leading to
increase 1n production. The following
steps have glsp been taken for encour-
aging wmncreased  production of
paper:—

(1) Promoting the setting up of
paper mills based on secondary raw
materials which  does not 1nvolve
foreign exchange expenditure has
been delicensed.

(11) The facility of imports cf
second hand paper plants has been
allowed upto a capacity of 30 tonnes
per day.

(i1i) The import of
lhiberalised.

(iv) The Import duty on waste
paper used for paper making has
been waived,

pulp has oeen

(v) Excise rebates have been allow-
ed to small paper mills for the use
of uncenventional raw materials

(vi) Special incentives have been
offered for the utilisation of bagasse
for paper making,
(d) It has not Dbeen reported that
any new paper manufacturing unit
is on the sick list.
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Increasing of Excise Duty om
Small Sesle Units

5324. DR. VASANT KUMAR PAN-
DIT: Will tne Muuster of INDUSTRY
be pleased to state:

(a) whether the bolts and nuts
manufacturers Association has gagp-
proached Government in February,
1980 to raise the excise duty exemp-
tion limit from 5 lacg to 15 laes in
case of small scale units of bolts and
nuts;

(b) whether the feasibility study
conducted by SISI in 1977 has estab-
lished that such small scale unitg can
be viable only when their production
£0es beyond 8.5 lacs;

(c) whether Government consider
to transfer small scale unitg of bolts
and nuts from C.E.T. No. 52 {o CET.
No. 68; and

(d) if not, what other relief and in
what manner do Government nropose
1o protect small scale manufacturers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARNJIT CHANANA): (a) Yes,
Sir.

(b) The feasibility study has reveal-
ed that small scale units can be viable
only with the annual production cf at
least Rs. 7.5 lakhs and suggested ex-
emption limit for excise duty may be
raised to Rs. 7.5 lakhs

(c) and (d). The matter was recent-
ly examined in the context of the libe-
ralised® dispensation under the scheme
of General Exemptions proposed 1n
the Finance Bill, 1980 under which
a reiief of 25 per cent on the nermal
excise duty is applicable on clearance
between Rs. 5 lakhs and 15 lakhs.

The proposed liberalised concessions
under the General Exemption Scheme
(which covers nuts and bolts industry)
is considered adequate for protecting
the interests of the small scale manu-
facturers.
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Assistance to M.P. for Develo,ment of
Backward Areas

5325. SHRI DILEEP SINGH BHU-
RI1A;: Wil] the Minister of INDUSIEK{
be pleased to state:

(a) the type of assistance rendered
to the State of Madhya Pradesh for
the development of backward areas
during the year 1979-80; and

(b) the type of assistance request-
ed by the State for the year 1980-81?

THE*MINiISTER OF STATE IN THL
MINISTRY O IMHUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The State of Madhya Pradesh is
eligible to the following Central Incen-
tives to entrepreneurs setting up in-
dustries in backward areas. In res-
pect of the Central Investment Subsidy
Scheme directly administered by the
Ministry of Industry, a sum of
Rs 60,04,638 had been released as Cen-
tral Subsidy to Madhya Pradesh Gov-
ernment during 1979-80;

(i) Central Scheme of Investment
Subsidy.

(ii) Concessicnal Finance facilities
from the Al] India Term Lend-
ing Financia] Institutions,

(ii1) Tax concessions.

(1v) Hire purchase of Machinery by
small scale industries.

(v) Consultancy for Technical ser-
vices.

(vi) Interest Subsidy.

(vii) Special facilities for import of
raw materials.

(viii) Rural Industries Projects Pro-
gramme,

(ix) Rural Artisans Programme.
(x) District Industries Centre.

(xi) Seed/Margin
tance.

In the State Plan 1980-81, Govern-
ment of Madhya Pradesh have proposed
an outlay of Rs. 30 lakhs for industrial
development. As and when specific re-

Money Assis-
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quests are received for Central Subsi-
dy in eligible cases, appropriate action
would be taken.

Funds for Deveiopment of
Backward Areas

5326. SHRI DILEEP SINGH BHU-
RIA- Will the Minister of PLANNING
be pleased to state:

(a) whether Government have
considered the desirability of allo-
cating more funds for development
of backward areas in the country;
and

Statement
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(b) if so, the decision taken in the
mattey with special reference to
Madhya Pradesh?

THE MINISTER OF PLANNING '
(SHRI N. D. TIWARI): (a) Govern-
ment have recognised backwardness as
a factor in the formulae governing the
quantum of resource transfers as weil
as allocaffon of Central Assistance to
State Governments. Bcosides, the
special problems of hackward areas in
States. such as the luorge cnncentration
of tribal and smail farmers, areas
prone to drought, irrigatien com-
mand areas in need of development
and industrially backward areas have
also teen recognised for assistance
through Centrelly sponsored schemes.

(>) Statement enclosed.

MADHYA PRADESI

1. Central Assistance to the State during 1979-80 Rs. 113-25 Crores.

2. Special Assistance under Centrally Sponsored programmes

Programme Coverage in Madhya Pradesh Central  Assistance
during 1979-80 (in
Rupees L khs)
SFDA . . . . 12 Agencics 129° 50
DPAP . . . . 6 Districts (Betul, Dhar, Jhabua, Khar-
gone Sidhi & Shahadcl) . 236.25
CAD . . . . 4 Projects 418 oom*
Intensive I.R,D.. 3350 Blocks out of 458 blocks in the State 443 72
Cboncessional Finance . 35 Districts in the State . . . X
Investmzat Subsidy 6 ‘““Areis” (65 Talukas) Sclected from all
the regions in the State . @@
Tribal Developmant 42 ITD?'s and 29 tribal p'.)ckcts in 24. dis-
tricts. 192 00

**This figurc shows the provision in the State Plan.
@@No outlays are provided. The amount is reimbursed according to eligibility.
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Deaths in Tripura Carnage

5327. SHRI DILEEP SINGH BHU-
RIA: Wiil the Mintster of HOME
AFFAIRS be pleased to state;

(a) the number of deaths of tri-
bals and non-tribals in the recent
carnage in Tripura,

(b) the steps taken by Government
in the matter; gnd

(c) the assistance rendered to
their relatives and dependants?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). According to information
furnished by the State Government,
547 person (Tribalg 95, non-Tribals 450
and Policemen 2) were reported kil-
led upto July 21, 1980.

Army and Central] Police Forces
were girlifted and rushed to Tripura to
help the State Police in controlling the
situation. State Gevernment have de-
cided to make ex-gratia payment of

Rs. 5000 to next of kin of persons who
lost thelr lives in the disturbances.

Central Government have been giv-
ing all help and assistance to Btate
Government in dealing with the situa-
tion.

Former Dacoits moving in Armed
Groups

5328. SHRIMATI KISHORI SINHA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government have
seen reports that the dacoits who had
surrendered have subsequently taken
to moving around in the company of
armed supporters in Madhya Pradesh
and Uttar Pradesh;

(b) if so, whether Government have
taken any initiative to discuss this
preblem with the States concerned:
and

1568 LS—7
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(¢) whether Government propose to
take steps to prevent the former
dacoits from moving around in armed

groups?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). The required in-
formatijon is being collected from
the State Governmenis and will be
laid on thc Table of the House in
due couise.

Leaflets demanding separate Gorakha-
land

5329. SHRIMATI KISHORI SIN-
HA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether leaflets demanding
separate Gorakhaland were distributed
in Nepali populated areas of West
Bengal and Sikkim;

(b) if so, whether Governmeng have
located the source of origin of these
leaflets;

(c) whether Government  have
drawn the attention of the State Gov-
ernments to the serious situation that
could develop if such demand is allow-
ed to spread; and

(d) whether Government have
sought to find out whether there are
any genuine local grievances which
the State Government hag beep ignor-
ing?

THE MINISTER OfF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) ang (b), ‘Prantiya
Morcha’, a Gorkha organisation, in
support of their Jdemand for seperate
“Gorkhaland”, published and circu-
lateq leafletg in the Nepali populated
areas of Darjeeling and in Sikkim.

(c) and (d). The Governments of
West Bengal ang Sikkim have re-
ported that thev have not ignored
any genuine local grievances.
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Development of Backwarg Tribal
Areas

5330. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the steps Government pave

taken to develop the backward tribal
areas in the country; and

(b) the steps proposed to be taken
in the near future?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Tribait sub-Plans have
been drawn up in 16 Siates and 2
Union Territories. Suitable program-
mes have been undertaken baving
regard to the needs of the respective
tribal areas. Schemeg for {he deve-
lopment of these areas have hbeen
taken up in varinus sections like ag-
ricullure, horticvliuie, irrigation, co-
operation, forestry murcall industry,
health and education etc.

(b) Schemes for the Jevelopment
of tribal areas are continuing pro-
grammes and a sum of Rs. 70 crores
(Seventy crores) is being given as
Special Assistance for the same dur-
ing 198-81.

Policies for implementation in Tribal
Sub-Plan Areag

5331. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HOME AF-
FAIRS be pleased tg state:

(a) the forest policy, excise policy
and personnel policy prepared and
communlcated to the concerned Cen-
tral Ministries and the Staie Govern-
ments for implementation in tribal
sub-plan areas of the State;

(b) whether the Stateg have pre-

pared the schemes programmes and
earmarked funds according to the said

policies;

(c) if so, the progress made by the
Stateg so far State-wise and policy-
wise; and
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(d) if not, the reasons for delay in
imnlomentation of the policies by the
states?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The PReport of the
Working Group on Tribal Develop-
ment for 1978—83 contained guide-
lines for excise policy, forest policy
and personnel policy. Copies of the
report were forwarded to the Central
Ministries and State Governments
for incorporating in their Annual
Tribal sub-Plans.

(b) The schemes and programmes
of some State Governments have
been in accordance with such guide-
lines. The practive of earmarking of
funds is being followed.

(c) and (d). The States zre cur-
rently engaged in drafting Tribal
sub-Plans for the Sixth Plan period
1980—85. Their documents will re-
veal the progress,

Geological Survey by Satellites

5332. SHRI P RAJAGOPAL
NAIDU: Wil the PRIME MINISTER
be pleased to state:

(a) whether geological survey pas
been made by our satellites; ar.d

(b) if so, whether acquifers of
water and oil were found in that
survey?

THE PRIME MINISTER SHRI-
MATI INDIRA GANDHI): (a) No,
Sir,

(b) Doeg not arise.

Ordnance Depot, Calcutta

5333. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleaseq to state:

(a) whether he is awsara that
although Government have not taken
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any decision to disband the Ordnance
Depot, Calcutta, even then fresh receipt
of stores and further provisioning has
been stopped and existing stocks are
being  back-loaded to other Central
Ordnance Depots; and

(b) whether Government propose to
advise the concerned authorities to
ensure smooth and normal functioning
of the depot?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): (a) and
(b). Government have not so far
taken a decision to disband Ordnance
Depot Calcutta, No mass back'oad-
ing of stores is being done. The nor-
mal functioning of the Devot con-
tinues except that no further provi-
sioning of stores is being 1nade.

garhel ®Y da §  genn

5334. it frgw fog : @71 gow s 3@
FaTX *Y FO FI9 f

(%) ¥ar s F 9 ming Y
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I foar srar @ & 3% e faAl as
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(@) afz g, @t dmfasY & fgai
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N ak 7
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Percentage of Reservation for SC/ST
in Services

5336. SHR] K. PRADHANI: Will
the Minister of HOME AFFAIRS
be pleased to state the percentage of
reservation jn Services made by Cen-
tral Government and Union Terri-
tories for appointment of persons
belonging to the Scheduled@ Castes
and Scheduled Tribes?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): The requisite information
is given in the Statement.
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Scheduled  Scheduled
Castes Tribes

(i) Direct recruitment on all-India basis :

(a) By open competition (i.e. through the UPSC or by means of
open competitive test held by any other authority. 15% 7=3%

16—2/3%  714%

In proportion to the popu¥
lation of Scheduled Castes
and Scheduled Tribes

i1 theco cerned Statesf-

(b) Otherwise than at (a) above.

(ii) Direct recruitmeat to Group ‘C’ and Group ‘D’ (Gl III and
Cl. IV) posts normally attiacting candidates from a locality
or a region,

Union Territories.

(iii) Posts filled by promotion in grades or services in which the clement
of direct recruitment, if any, does not exceed 66——2/3% 1=

(a) Through liimited departmental competitive examination in
Groups B’C and D (Cl. II, III and 1V). 15% 7-3%

(b) By selection from Group B (Cl II) to the lowest rung of
category in Group A (Cl.I) and in Groups B, C & D (Cl. II,

III & IV).

15% 7-3%

(c) On the basis of seniority subject to fitness, in Gioups A, B,

C & D (QlL 1, 11, 11l & LIV)

15% 7-3%

Outlay for Cottage and Smel)
Industries

5337. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the proportion for
cottage and small industries in the
total outlay ag proposed in the draft
Sixth Five Year Plan ig less than that
in the Second and the Third Five Year
Plans; and

(b) if so, whether Government pro-
pose to substantially increase it so as
to bring it to the same proportion as in
the Second Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir, In the draft Plan for
1978—83, the proportion for cottage
and small industries to total outlays

i s e c—

is less than that in the Second and
the Thirq Five Year Plans.

(b) The Five Year Plan for
1980—85 is presently uader formula-
tion and the outlays for cottage and
small industries would be known
only after the Plan is finalised

Nucleus Industry Scheme in
Backward Districts

5338. SHRI NAVIN RAVANI: will
the Minister of INDUSTRY be pleas-
ed to state:

(a) on what basis the selection of
101 districts has been made out of 247
backwarq districts for nucleus indus-
try scheme;

(b) which States have so far set
up State-level committeeg to screen
and sanction applications of new entre-
preneurg for such nucleus industries;
and
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(c) which particular industries have
been considered or taken ag ‘nucleus’
ones and what steps have been taken
to publicise techno-economic survey
of such districts so as to attract invest-
ment?

THE MINISTER OF STATE |IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Based on reports of two Work-
ing Groups set up respectively to
recommend criteria for selection of
backward areag and to recommend
financial, fiscal and other incentives
required for starting industries in
backwarg areas, the National Deve-
lopment Council Commitiee of Chief
Ministers at its meeting held in Sep-
tember, 1969, accepted the recom-
mendationg of the Working Groups.
Ag regards the criteria for identifi-
cation of industrially backward dis-
tricts, the Committee hag desired the
Planning Commission to settle it in
consultation with the financial insti-
tutions and the State Governments.
In pursuance of this decision, a set
of criteria for identification of indus-
trially backward districts was evolv-
ed in consultation with the financial
institutions and forwarded to 1he
States and Union Territories to be
adopteg as “guidelines” for sending
the proposals about selection of dis-
tricts alongwith stafistical datg for
these districts. On the basis of the
proposals of the States and Union
Teritories for selection of these dis-
tricts, 246 districts have been selec-
ed as industrially backwarg to
qualify for concessional finance faci-
lities from the term lending financial
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institutions. A list of these districts
is given at annexure—I. OQut of the
248 districts, 101 districts/areas have
been selected on the basis of 6 dis-
tricts/areas for industrially back-
ward States and 3 districts/areag for
other States by the Planning Com-
mission in consultation with the
States, A list of these districts is
given at annexure—II,

(b) and (c). The industry would
be nucleus in character since it is
expected to create nef-work of an-
cillary anq small scale industries
around it. Issue of licences to ap-
plicant entrepreneurs for setting up
nucleus industries in backward areas
are governéd by the normal licensing
procedure. The entrepreneurs are
expected to conduct techno-economic
survey in a district before setting up
such a plant. In the past 1DBI have
conducted industrial potential sur-

veys in the following States/Union
Territories:

Andhra Pradesh, Assam, Aruna-
chal Pradesh, Bihar, Goa, Daman and
Diu, Dadra & Nagar Haveli, Hima-
chal Pradesh, Jammu & Kashmir,
Lakshadweep, = Madhya  Pradesh,
Manipur, Nagaland, Orissa, Pondi-
cherry, Rajasthan, Sikkim, Tripura,
Uttar Pradesh and Andaman & Nico-
bar Islands, IDBI has also been work-
ing with State Governments in con-
ducting districts surveys and, wher-
ever feasible, extend necessary as-
sistance by way of finance or other-
wise. These reports are priced pub-
lications and can be had from the
IDBI, Bombay. ’
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ANNEXURE-1
List of Industrially Backward Districts seleeted to qualify for concessional finnance from the financial
institutions.

~———

o > e veos meomm

2

Andhra Pradesh (14) .

Assam (7) . L

Bihar (16) . . .

Gujarat (10) .

Haryana (4),
Himachal Pradesh (7)

Jammu & Kashmir (10)

Kerala (5) § . .

Karnataka (11) .

Madhya Pradesh (36):

Maharashtra (13)

Manipur (5) o .
Tripura . .
Uttar Pradesh(38) .

- . - .

4

Anantapur, Chittoor, Cuddapah Karimna-
gar, , Kurnool, Mehbubnagar,
Medak, Nalgonda, Nellore Nizamabad,
Ongole, Srikakulam and Warangal.

Cachar, Goalpara, Kamrup, Mikir Hills,
North Cachar Hill, Nowgong and New
Lakhimpur district.

Bhagalpur, Champaran*, Darbhanga*,
Muzaffarpur*, Palamau, Purnea, Saharsa,
Santhal = Parganas, Saran®, Nalanda,

Aurangabad, Nawadah, Gaya, Bhojpur,
Begusarai and Monghyr.

Amreli, Banaskantha, Bhavnagar, Broach,
_éunagadh, Kutch, Mehsana, Panchmahals,
abarkantha and Surendernagar.

Bhiwani, Hissar**, Jind and Mohindergarh, **

Chamba, Kangra*, Kinnaur, Kulu, Lahaul
and Spiti, Solan and Sirmur.

Anantnag, Baramula, Doda, Jammu,Kathua,
Ladakh, Poonch, Rajori, Srinagar and
Udhampur.

Alleppcy, Cannanore, Malapuram, Trichur
and Trivandrum,

Belgaum, Bidar, Bijapur, Dhaiwar, Gulbarga,
Hasan, Mysore, North Kanara, Raichur,
South Kanara and Tumkur.

Balaghat, Bastar, Betul, Bilaspur, Bhind,
Chhatarpur, Chindwara, Damoh, Datia,
Dhar, Dewas, Guna, Hoshangabad, Jhabua,
Khargone, Mandla, Mandsaur, Morena,
Narsimhapur, Panna, Raigarh, Raipur,
Rajnandgaon, Rajgarh, Raisen, Ratlam,
Rewa, Sagar, Seoni, Shajapur, Shivpuii,
Sidhi, Suraguja, Tikamgaih, V'disha and
New Sehore District,

Aurangabad, Bhandara, Bhir, Buldhana,
Chanda, Colaba, Dhulia, Jalgaon, Nanded,
Osmanabad, Parbhani, Ratnagiri and
Yeotmal.

All the 5 districts.

All the g districts

Almora, Azamgarh, Badaun, Bahraich,
Ballia, Banda, Barabanki, Basti, Buland-
shahr* Chamoli, Deoria, Etah, Etawah,
Faizabad, Fariukhabrd, Fatchpur, Gar-
hwal, Ghazipur, Genda, Hamirpur, Har-
doi, Jalaun, Jaunpur, Jhansi,* Main
puri, Mathura, Mcradabad, Pilibhit,
Pithoragarh, Pratapgarh, Rai-Bareli,
Rampur, Shahajahanpur, Sitapur, Sul-
tanpur, Tehri Garhwal, Unnao & Uttar
Kashi.
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West Bengal . . . . . .. Bankura, Birbbhum, Burdwan, Cooch-
(13) Bihar, Darjeeling, Hoogly, Jalpaiguri,
Malda, Midnapur, Murshidabad, Nadia,

Purulia, and West Dinajpur.

Andaman & Nicobar. . . Entire Area
Arunachal Pradesh . . . . . Entire Area.
Dadra & Nagar Haveli . . . .. Entire Area.
Goa, Daman & Diu . . . . .. Entire Area.
Lakshadweep . . . . . .. Entire Area.
Mizoram , . . . . . . Entire Area.
Pondicherry . . . . . . Entire Area.

Uttar Pradesh (38) Almora, Azamg:rh, Badaun, Bahraich, Ballia, Banda, Barabanki,
Rasti, Bulindshahr, Chamoli, Deoria, Etah, Etawah, Fzizabad,
Farrukhabad, Fatehpur, Garhwal, Glazipur, Gonda, Hamir,
pur, Hirdoj, Jalaun, Jaunpur, Jhansi, Mainpuri, Math ra,
Moradabad, Pilibhit, Pithoragarh, Pratapgarh, Rai-Bareli
Rampur, Shahijahanpur, Sitapur, S ltanp r, Tehri Garhwal,
Unnao & Utlar Kashi.

West Bengal (13) . . Bankura, Birbhum, Burdwan, Cooch-Bjhar, Darjecling, Hoogly
Jalpaiguri, Malda, Midnapur, Murshidabad, Nadia, Pur.lia
and West Dinajpur.

Andaman & Nicobar . Entire Areca

Arunachal Pradesh . . Entire Area
Dadra & Nagar Haveli . Entire Area
Goa, Damun & Diu . . Entirc Area,
Lakshadweep . . . Entre Arca,
Mizoram . . . Entire Aria.
Pondicherry . Endie Area .

ANN “XURE-II

Distriets| Areas quali'ying for General Schemes of Investment Subsidy
1. Andhra Pradesh . Srikakulam district and 5 ‘areas’

Two ‘arcas’ from Rayalseema region comp is'mg 22 blocks:

Area I : comprising 13 blocks piz. Chittoor* Dangarupalam®*
Pulichorla Pattur*, Chandragiri and Kalahasthi* (frcm
Chittoor District) and Kodur, Rajampot, S.dhora.CGuddzpah,
Kamalapuram, Proddutur and Palivendla (ficm  Guddaprh
district);

Area IT : comorising g blocks piz. Tadpatri, S'nganmala, Gooty
Kud-ir®* (ftom Anantapur district) and Dhono, Kurnool,
Bingwnpul*  Nandyal* und Giddalur*  (frem Kurncol
District).

Three ‘areis’ From Telangana regin comprising 13 blocks‘o.

Area I : comprising 14 Dblocks piz. MahabuTnagar* Jadhcherla*
Shadnagar®*, Kalwakurthy and Amangal (from Mahakoob,-

*District as it existed prior to its recent re-organization,
**District as re-organised recently.
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nagar district) and Nalgonda, Mungaid, Nakrakal, Suryapet
Kodad, Kuzuranagar®*, Miryalguda®*, Pcddavora® and Deva-
rakond.* (from Nalgonda Distiict);

Area II: Comorising 14 blocks piz.. Khammam, Thirumilaipalum,
K llur*, Yellandu*, Kothagud ni*, Aswar.opeta*, Pura-
gamnad* and Bhadrachalam* (from Khanmam district)
and Mahibubabad, Narsampet, Hanamkonda, Ghanapur,
Jamgaon* and Mulug* (from  Warangal district)

Area II1: comprising 15 blocks viz., Ziheerabad* Patancheruvu¥,
Narsapu' *, Medak* and Siddipet (from Medak district)
Yodapalli*, Nizamabad,* Kamareddy* and Demakonda*
(from N z mabad district) and Snilla,* Karimnagar. Sultana-
b.d, Pedd palli, Manthani* and  Huzurak.d (fiom
Karimnagar districi).

2. Assam . . . Goalpra, M kir Hills, £amrup*, Nowgong®*, Cachar* and New
Lakhimpur* districts.

3. Bihar . . . Bhagalpyr, Dirbhanga'@, Chmparan @, Palamiu,* Saharsa* and
Sunthal Parganas* districts,

4. Gujarat . « Panchmahals, Broach and Su-“endranagar® districts.

5. Haryana . . Recorganised Moh,nlergarh district (comprising Mohindergarh

and Rewari* Syb-divison), Bhiwani district (comprising
Bhiwani and Dadri*@ Sub-Divisions and one ‘area’ com-
prising 8 blocks viz. H:ssar Block No, 1 and Barwana
Block (of Hissar Tehsil), Hansi Block No. I (from
Hansi  Tehsil) Bahuna Block (from Fatebahad Tehsil)
Tohana Block/Tehsis (from Tohana Tehsil) from dsistrict
of Hissar-Jind Block and Julana Block (from Jind Tehsil)
Uchana Block (Narwana Tehsil) from the district ot Jind

6. Himachal Pradesh . Kangra*, Chamba*, Kulu*¢ Sirmur* and Solan* districts.

7. Jammu & Kashmir . Jammu, S-inagar, Anantnag*, Doda®, Baramulla* and Poonch*
districts.

8. Karnataka . . . Raichur, Mysore* and Dharwar* districts.

9. Kerala . . . Alleppey, Cannanore* and Malapuram¥* istrict.

10, Madhya Pradesh . ‘Six Arcas’.

Area I . (rom Eastern Reg'on) comprising 12 blocks viz,
Koiba, Baloda, Champa, Kota, Mastuii znd Bilha (Bilas-
pur) blocks (from Bilaspur district), Bhatapara, Simga,
Tilda, Dharsiwa (Raipur) Abhappur and Rajim blocks (From
Raipur district);

Area IT : (From Western Region) comprising 10 blocks viz. Dewas
and Tonk Khurad Block (from Dewas district), Gul. na
Shujalpur and Shajapur blocks (from Shajipur district) Pan-
chor (Sarangpur) and Biaora block (from Rajgarh district)
and Chachaura, Raghogarh and Guna blocks (from Guna

dist.jct),

Area UT* : (from Northern Region) comprising g blocks viz.
Shivpuri and Karera (from Shivpuri district) Datia and
Seondha (from Datia  district) Bhird, Mehgzon and
((i}ohad (from Bhind district ) and Morena & Jaura' (from Morena

istrict).

*Represents Districts/Sub-Divisions/Talukas/Blocks/Tehsils selected after 10-9-1972.

@Represents districts as they existed prior to their recent reorganisation.
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Area ; IV : (from Central Region) comprising 11 blocks : viz.
Bina, Itawa Khuri-Bands (Binaika), Rahatgarh, Sagar Shah-
garh (Amarmau) (from Sagar district), Tikamgarh Baldeo-
garh (from Tikamgarh district) Vidisha :nd Gyaraspur (from
Vidisha district) and Chhatzrpur (from Chhatarpur district).

AreaV* : (from Western Region 11) comprising 12 blocksviz. Petla-
wad and Meghnagar (from Jhabua distiict) Padnawar, Dhar
and Naloha (from Dhar district),Maheshwar and Barwame (from
Khargone district) Ratlam and Jaura (from Ratlam district),
Mandsaur, Malhargarh and Neemuch (fiom Mandsaur dist'ict).

Area VI* : (from North Eastern Region) comprising 11 blocks viz.
Rewa & Raipur (Garh) (from Rew.: district) Majhauli, Sidhi,
Doosar & Waidhan (from Sidhi district) Sonhat, Baikunthpur,
Manendargarh, Surajapur ard Ambike pur (fiom Sarguja distiict).

11. Manipur . . All the five districts.

12. Meghalaya . . . Garo Hills@ and Uni‘ed Khasi & Jaintia Hills@.

13. Maharashtra . . Ratnagiri, Aurangabad and Chandrapur district.

14. Nagaland . . . Kohima, Makokchung, Tuensang®* districts,

15. Orissa, . . . Kalahandi, Mayurbhanjm Bolangir*, Dhenkanal*, Keonjhar*
and Koraput* districts.

16. Pumjab . . . Hoshiarpur, Sangrur and Bhatinda*@ districts,

17. Rajasthan ., . . Alwar, Jodhpur, Bhilwara®, GChuru*, Nagaur* and Udaipur*
districts,

18, 8ikkim . . Gangtok*, Mangan*, Gyalshing* and Namchi* districts, (covered

with effect from 16-5-1975).

19. Tamil Nadu . Three “‘Areas’[Trancts comprising 33 Taluks :

Area T : Comprising 12 Taluks %including Sub-Taluks) viz, Rama-
nathapuram, Madukulathur, Sivaganga, Parmakudi, Thiruvad-
ani, Karaikudi and Thirupathur Taluks (from Ramanathap-
uram district) Melur Taluks (from Madurai district) Padukkotta’,
Thirumayam, Alamguli and Kulathur Taluks (from
Puddkukottaj district).

Area  II* : Comprising 11 Taluks viz, Dharamapuri, Palacode,
Hosur, (Denkanikottah, Krishnagiri, Uthangarai, Harur (from
Dharamapuri district) Tirupattur, Vaniyambadi,Velore, Wallaja-
pet (from North Arcot district).

Area [II* : Comprising 10 Taluks viz. (Ar pp kkotta:, Sat- r,
Virudhunagar, Sriviliputpur, Rajapalayam (from West Rama-
nathapuram of Ramanathapuram district) Thir. ma galam,
Usilampatti, Nilakothai, Dindigul and Vedasandur (from Madurai

district),

20. Tripura . . . All the g districts.

21, Uttar Pradesh . Almora*, Balia, Basti®*, Faizabad*, Jhansi and Rai-Bareili
districts.*

22, West B=ngal . Puru'ia, Midnapur* and Nadia* districts.

¢ Reptesents districts/Sub-divisions/Taluke/Blocks/Tehsils selected afier 10.-7-19%a.
@ Represents districts as they existed prior to their recent re-organisation.
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Union Territories
1. Andman & Nicobar Islands . . . Entire Territory
2, Arunachal Pradesh . . . . Do.
3. Dadra & Nagar Haveli Do.
4. Lakshadweep . . . . . Do,
5. Mizoram Do.
6. Goa, Daman & Diu . Entire Territory excluding the arca witli-
in the Municipal limits of Territory’s
Capital,
7. Pondicherry . v . - Entire Territory excluding the arca with-

in the course Ghabrol South Bouleva-d,
West Boulevard and North Bou'«vard
in the Pondicheiry municipal aica of
Territory‘s capital,

st

Deployment of Para-Military Forces
In N.E. States

5339. SHRI NAVIN RAVANI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) how many CRP and BSF per-
sonnel have been deployed at present
in North Eastern States—State-wise;

(b) the daily expenditure behind
this measure and the time since these
forces have been sent there; and

(¢) whether any arms with foreign
marks have been captured by these
forces so far, if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) & (b). Tt is not in pub-
lic interest to disclose these details.

(c¢) Since 1st January, 1980, the
BSF has seized 25 rounds of POK
marks in Assam and CRP captured 2
pistols of Chinese mark and one bay-
onet of Japanese mark in Manipur
State.

Break-up allocation for uplift of
SC and ST .

5340. SHRI NAVIN RAVANI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether any break up State-
wise or scheme wise of Rs, 100 crores
of allocation in 1980-81 Budget for
upliftment of Scheduled Castes and
Scheduleg Tribe; people has been
made; if so, the standard applied;

(b) whether Gavernment have any
proposal to involve maximum number
of Scheduled Castes and Scheduled
Tribes people in implementation of
such schemes; and

(¢) if so, whether Government pro-
pose to chalk out any scheme to that
effect?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The Honble Member
is presumably referring to the pro-
vision of Rs, 100 crores in the 1980-81
Budget for the scheme of Special
Central Assistance to the  Special
Component Plang for the Scheduled
Castes. This is available for the
development cf the Scheduled Castes
alone; Scheduled Tribes are not
covered by thig scheme. The alloca-
tion of the Special Ceniral Assistance
to the States will be made on twe
sets of criteria—one baseq on Sche-

duled Caste population and back-
wardness and the othey based on
effort as reflected in the Special



213 Written Answers

Component Plang of the States, The
break-up of Rs. 50 crores on the
basis of the first criterion between
States which have prepared Special
Component Plans has been finalised;
the first instalment has alsp been

released.

(b) & (c). The Special Central As-
sistance is an additive to the State
Plan and programmes jor the Sche-
duled Castes and will not follow a
Schematic pattern for specific sche-
mes. It will be for the totality of the
State’s effort for the development,
especially economic development of
the Scheduled Castes. Like the Spe-
cial Central Assistance for the Tribal
Sub-Plans, it is envisaged as an in-
strument for effectively improving
the Special Component Plans of the
States, and to have a multiplier ef-
fect. The Special Central Assistance
would alsp provide the required
thrust to programmes relevant for
the development of the Scheduled
Castes particularly in core Sectors
like Animal Husbandry, Agriculture,
Village and Cottage Industries, etc.
A large number of Scheduled Caste,
families are naturally expected to
derive direct beunefits from the pro-
grammes formulated and implemen-
ted as a consequence of the Special
Central Assistance,

Proposal to Revise Pay Scales of MES
Personne]

5341. SIRI T. S. NEGI: Will the
Minister of DEFENCE pe pleased to
state:

(a) is it a fact that Government are
considering pronosals to revise the pay
scales of the MES personnel; and

(b) when decisions are likely to
be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C.P.N. SINGH): (a) and (b). In the
light of the recommendations of the
3rd Pay Commission Government
have formulated certain proposalg for
providing g revised grade structure
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for industrial staff in Defence Estab-
lishments, including MES. These
proposals have been forwarded to the
two Defence Federations (Indian
National Defence Workers’ Federa-
tion and All India Defence Emp-

loyees’ Federation) for discussion
with them, and 5 decision in the
matter will be taken shortly.

Appointment of Hindi Officers in
Ministrics

5342. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is 5 fact that the
Hindi Advisory Committee at its
meeting helg as far back as in 1964
had recommended that Hindi Officers
should be appointed in each Ministry
and in the attached and subordinate
officeg under it for satisfactory im-
plementation of the Hindi Pro-
gramme;

(a) whether it iz also a fact that
a number of attachei and subordi-
nate offices have not yet appointed
Hindi Officers despite the above re-
commendation;

(¢) what ig holding the creaticn of
the posts of Hindi Officers in the said
Offices*

Pev o

(d) the total number of proposals

relating to the ~reation of these posts

which have not yet been cleared by
the Ministry of Finance; and

(e) the steps taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) to (¢). A Hindi Salahakar
Samiti was constituted under the
auspices of Ministry of Home Affairs,
in the year 1964. to advise the Gova.
ernment of India in regard to propa-
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gation and publicity and development
of Hindi and its progressive use in
the official work of the Union. The
»amiti, in ity meeting held on 6th
October, 1964, had recommended that
there should be “Hindi Officers in
each department so as to increase the
work in findi”. In the office Memo-
randum dated 19th December, 1964,
issued by the Ministry of Home
Affairs, all the Ministries were re-
quested that for implementing orders
regarding the use of Hindi arrange-
ments should be made to appoint
one or more Hindj Officers, keeping
in view the size and organisational
structure of the Ministries concerned.
In another letter issued by the Minis-
try of Home on 6th August, 1973,
suitable norms have alspo been sug-
gested on the basis of which creation
of posts in Ministries/Departments
and their subordinate offices could be
considered. In compliance with the
above instructions, directions of the
Government, one or more posts of
Hindi Officers etc. have been created
in almost all Ministries/Departments
and their attached and subordinate
offices. It is worth mentioning that
action regarding creation of posts, as
per its requirements is taken by each
Ministry separately.

(d) and (e). Proposals relating to
creation of new posts are usually
disposed of in consultation with in-
ternal financial Adviser/Integrated
Finances Division of the Ministries
congerned. No kentralised informa-
tion is maintained in regard to such
proposals and nor their position re-
mains constant. However, an impor-
tant step taken in thig regard is that
for the fulfilment of statutory require-
ments necessary Hindi posts are ex-
cluded from the general ban on the
created of new posts.

Yarmn shortage for Type Indusiry in
Karnataka

5343. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the Tyre Industry in
Karnataka hag been badly affected
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by shortage of yarn; and
(b) if so, steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Shor-
tage of nylon yarn has been reported
by M/s. Vikrant Tyres Limited, an
automobile tyre manufacturing wunit
in Karnataka.

(b) Necessary steps ave being taken
to enable this company to import
nylon tyre yarn.

Allotments for Handloom Develop-
ment in Karnataka

5344. SMRI S. M. KRISHNA: Wil
the Minister of PLANNING be pleased
to state:

(a) the allotment made for the deve-
lopment of handloom Industry in
Karnataka during 1977-78, 1978-79
and 1979-80; and

(b) the names of various items and
heads of account under which allot-
ments have been made for the pur-
pose?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (ay On the
basig of information furnished by tha
State Government the approved out-
lays for handlooms provided under
iheir Plans are indicated in the table
below -

(Rs. lakhg)
1977-78 1978-79 1979.80
75.00 120.00 75.50

In addition, the following funds
were released to the State Government
from out of Central funds:

(Rs. lakhs)
1977-78 1978-79 1979-80
90.00 114.50 60.00

(b) The major schemes included in
the State Plan for the development
of handloom industry relate to (i)
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rebate on sale of hand.loom cloth;
(ii) strengthening of Apex Societies;
(iii) interest subsidy to weavers co-
operatives on loans from banks;
(iv) Assistance to State Hand-loom
Development Corporation; (v) Esta-
blishment of Collective Weaving
Centres; (vi) Assistance to Primary
Weavers’ Societies for share capital;
(vii) Creation of processing facilities;
and (viii) Subsidy to weavers coope-
ratives for appointing paid Secretaries,
etc.

The schemes for which funds were
released to the State Government
under the Central Plan included (i)
Export-oriented Production Project;
(ii) Strengthening the share capital
base of Primary Weavers Coopera-
tives; (#fi) Share capital assistance
to State Handloom Development
Corporation; (iv) Assistance for pre-
loom Post-loom processing facilities;
and (v) Intensive Handloom Deve-
lopment Projects (for 1977-78 and
1978-79 only).

Recasting of the HM.T. Management
Structure

5345. SHRI S. M. KRISHNA: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether there is a proposal to
recast the management structure of
H.M.T. Units; and

(b) if so, main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANANA): (a) No, Sir.
Management has already been re-

structured on business group con-
cept;

(b) Does not arise,

Shortage of Salt in Eastern States

5347. SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be pleased
to state:

{a) whether there is an acute short-

age of salt in the eastern States; and
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(b) if so, the steps taken by Gov-
ernment to meet the supply?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Supplies of salt to Eastern States
during 1980 (upto 30th June, 1980)
have been generslly satisfactory ex-
cept in case of Assam, where supplies
were 55,400 tonnes as against the
proportionate quota of 64,300 tonnes
for this period, Special measures are
being taken in cooperation with the
Railways for stepping up supplies of
salt to Assam,
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Studies on Regional Development by
Census Commission

5350. SHRI HARI NATH MISHRA:
Will the Minister of PLANNING be
pleased to state:

(a) whether after the 1961 census
the Census Commissioner of India
nitiated studies on the levels of res
sional development in the country;

(b) whether his findings had been
that Saren, Champaran, Muzaffar-
pur, and Darbhanga, were among the
districts of the country which were at
the lowest level of development;

(c) what steps the Planning Com-
mission took to bring about all-round
development of the districts mentioned
at (b) above; and

(d) what were the findings of the
Censug Commissioner after 1971 census
in respect of Bihar State; and the
stepg that have been taken or are

(1) Concessional Finance Scheme.

(2) Industrial Investment Sub-idy

Scheme.

(3) Small
Agency.

Farmers Development

(d) The Census Commissioner has
not undertaken any study after the
1971 Census on the levels of regional
development, as was done after the
1961 Census.

Tmprovement of Quarters in New
Safai Mazdoor Colony in Ambala
Cantt.

5351. SHR] SURAJ BHAN: Will
the Minister of DEFENCE pe pleased
to state:

(a) whether some propusals were
sent by Cantonment Board, Ambala to
the Director, Defence Lands and Can-
tonments, W.C, Simla for the improve-
ment of Safai Mazdoor Quarters badly
damaged during September, 1978
floods and construction of a new
Safaj Mazdoor Colony in Ambala
Cantt.; and (
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proposed to be taken for the all
roung development and of the un-
derdeveloped belts of the State?
THE MINISTER OF PLANNING
(SHRI N. D. TIWARI): (a) Yes, Sir.

(b) Yes, Sir.

(c) Removal of regional disparities
within the State and ensuring all
round development ,in the districts
arc primarily the respdnsibility of
the State Governments and this is
attempted through the State. District
and local level plans. The Planning
Commission has provided guidelines
in this direction. Where jroblems
are very acute, the Centre also sup-
plements the efforts of the State by
making special Central Assistance
available to States. Besides, to tackle
specific problems of backward areas,
special programmes are being imple-
mented as Centrally sponsored pro-
grammes. The districts referred to in
the question, are covered by the fol-
Juwing special programmes:

— A1l the four districts.

—Champaran & Dharbhanga dis-
tricts.

—Saran, Champaran & Dharbhanga
districts.

(b) if so, what is fate of the said
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF DFFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) Certain information and docu-
ments have been calledq for from the
Cantonment Board, on receipt of
which the proposal would be pro-
ceesed.

SC/ST in Board of Staff Selection
Commission, Madras

5352, SHRI THAZHAI M. KARUNA-
NITHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that there is
no representation for Scheduled Caste/
Scheduled Tribes, in the Board of Staff
Selection Commission, in Madras, from
its inception;
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(b) if so, the reasons therefor; and

(¢) what remedial action hag been
t.ken to rectify this?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(ay There are no standing Interview
Boards in any of the four regional
offices of the Commission including
the one at Madras. Boards are set up
as and when the need for selecting
candidates by interview arises and
their constitution demands upon the
nature of the post involved. Whenever
a board is required to be set up efforts
are made to associate a pcrosn belorg-
ing to Schedsuled Castes/Scheduled
Tribeg with it. In the case of the
Madras Regional Office, a perscny be-
longing to a Scheduled Caste was
associated with the [nterview Board
copstitutzd for selection ot Court
Clerk.

(b) Does no! arise.

(c) Attempis shall be made to asso-
cizte a member belonging to Sche-
duled Castes/Tribeg whenever feasi-
ble.

Rajsing Manipur Regiment

5353. SHR] NAGANGOM MOHEN-
DRA: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are con-
templating to raise a Manipur Regi-
ment in Manipur;

(b) it so, when; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) No, Sir.

(b) Does not arise.

(c) The Policy of the Government
is not to raise any new regiment/unit
ir} the name o¢ any class, caste, reli-
gion oOr region.
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Representation from Beacon Civilian
Employees Union

5354. SHRI DAYA RAM SHAKYA:
Will the Minister of DEFENCE be
pleased to state:

(a) has he received telegram/
representation from the Beacon Civi-
lian Employees Union Pathankot—re.
garding termination of services of ten
casual labourers serving with 1326
Base Depot Pathankot having one to
ten years service at their credit; and

(b) if so, what action has so far
been taken on the above representa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
C. P. N, SINGiH): (a) Ap unsigned
post copy of a telegram on the subject
was received from a self-styled “Bea-
con Civiliap Employees  Union,
Pathankot”, which is neither recog-
nised nor apparently lawful,

(b) The position is that ten casual
Jabourerg were not re-mutered due to
reduction in the workloag of the Base
Depot, which is :n acocrdance with the
nature and terms of their employ-
ment. As such it is not proposed to
take any further action.

Development of Poladpur and Mahad
Talukas under Western Ghat pevelop-
ment Scheme

5355. SHR] BAPUSAHEB PARULE-
KAR: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Poladpur and Mahad
Talukas in Collaba district of Mahara-
shtra were surveyed by the officers of
the Central Government for the pur-
poses of their development under the
Western Ghat Development Scheme;

(b) whether the report has been re-
ceived and details thereof; and

(c) what steps Government propose
to take in the matter?

THE MINISTER OF PLANNING
(SHRI N. D. TIWARD): (a) Polad-
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pur and Mahad Talukas in Colaba
District of Maharashtra were survey-
ed by State Government Officials for
collecting statistical information re-
quireq for the preparation of a
techno-economic survey report for the
Western-Ghats Region.

(b) No, Sir.

(c) Question does not aris=.

Publication of Joummals in Hindi by
Ministries

5356. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the provision in regard to jour-
nals published by various Ministries
and Departments of Government with
a view to promote and propagate
Hindi and the decisiong taken by the
Hindi Advisory Committee;

(b) whether it js a fact that all
Ministries and Departments have bheen
issueq instructiong to provide facilities
and salary etc. to employees engaged
in Hindi publication work equal to
those employees engaged in English
publication work;

(c) if so, the nameg of those De-
partments where these instructions
have not been followed and ‘he rea-
sons therefor; and

(d) the steps taken to remove lan-
guage disparities in Government pub-
lications?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) The Hindi Salahakar Samiti of
the Ministry of Home Affairs after
considering the matter in its meeting
held on 23rd November, 1972 rccom-
mendeqd that in accordance with the
official language policy ang with a
veiw to encouraging the use of Hindi
in official work progressively use of
Hindi should be made in the official
magazines. The Ministry of Home
Affairs, therefore, requested all the
Ministries/Departments to take appro-
priate action for initiating the use of
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Hindi in the official magazies publish-
ed by them.

In accordance with the above ins-
tructiong several Ministries/Depart-
ments of thc Government of India
have starteq bringing out rnagazines
in Hindi alongwith those in English
for publicity of their activities,
schemes ang achievements, Some of
the Departments are publishing ex-
clusively Hindi Magazines too.

(b) to (d). The Kendriya Hindi
Samitj in December, 1977 have made
following recommendations: —

“there should no discrimination
in respect of pay scales, designationg
and other conditions of service bet-
ween officers and employees working
in the editorial departments of vari-
ous magazineg in Hindy and other
Indian languages and those working
on English magazines on equivalent
posts and that necessary measures
may be taken for bringing out uni-
formity in this regard.”

All the Mianistries etc. were re-
quested to ensure the compliance
thereof. Simultaneously, a Magazine
Sub-Committee has been constituted
under the aupicies of the Department
of Official Language to consider over
the standard, language and sta® etc.
of the various Hindi magazines pub-
lisheq by the Ministries/Departments.
The Committee is seized of the matter

It is a well considered policy of
Government to encourage the progres-
sive use of Hindi in the official work.
Action is algg being taken in this
regard by the various Ministries
However, this is a time taking task,
and real progress depends on the
requirement and resourceg of indi-
vidua] Ministries. Necessary guide-
lines in this regard are being provid-
ed hy the Government regularly.!

Requirement and Allocation of Salt
to Orissa

5357. SHR1 BRAJMOHAN MO-
HANTY: Will the Minister of INDUS-
TRIES be pleased to state:

(a) what is the quantity of salt
demanded by the State Government of
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Orissa as their monthly requirement
and what was the quantity supplied
gince January to May, 1880 ang the
quantity of this item actually reached
the State month-wise;

(b) reasons of short supply, if any;
and

(c) whether the Government of
Orissa have requested the Union Gov-
enment to remove restrictions for im-
port of salt from Tuticorin?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (ay De-
mands for salt are not placed by
States/Union Territories on monthly
basig but their requirements are
assessed annually. The annual quota
of salt fixed for the State of Orissa
is 1,52,000 tonnes and the proportio-
nate quota for the period from Janu-
ary to May, 1980 works out to 63,300
tonnes. Against this quota, despatches
during thig period amounted to 83,500
tonnes.

The figurcs of the quantities of salt
actually reacheq the State cf Orissa
during January to May, 1980 are not
available. -

(b) There is no short supply of salt
to the State of Orissa.

(c) Yes, Sir.
consideration.

The matter is under

Chipa’s tralned persons in N.E. States

5358. SHRI R. L. BHATIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it has been brought to
Government’s notice that young men
trained militarily and politically in
China are active in Assam and other
North Eastern States;

(b) whether it is also a fact that
some Lhasa-trained young men are
operating in Manipur playing an im-
portant role behind the present dis-
turbances which have rockej those
States of late; and

1568 L.S.—8
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{e) if: so, Government’s reaction

thereto?

THE MINISTER OF STATE IN THE
MIN{STRY CF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Whilg there is no such informa-
tion in respect of Assam, some gangs
of Naga and Mizo Underground and a
group of Meitei extremists had gone
to China in the past for receiving
training. It is also known that Nagas
and Mizo Underground had returned
with armg in 1976 and 1977.

(b) Yes, Sir.

(¢) The Government are determin-
ed and are tasing steps to put an end
to violence indulged in by the extre-
mists. Steps mave also bcen taken to
wean them away from the path of
violence by offering assistance for
rehabilitation.

The matter of Chinese assistance to
Undergrounds was taken up at dip-
lomatic level with Chinese Govern-
ment. In February, 19879, Chinees
Foreign Minister gave an assurance
that such support as might have been
given earlier could be looked upon as
a thing of the past. This has been
their consistent stand since then.
Strict vigil continues to be maintained
by the Security Forces along the in-
ternational border to check any
clandestine crossing fo the horder,

Foreign hand in Assam trouble

5359. SHRI M, V. CHANDRA.
SHEKHARA MURTHY:
SHRI P. M. SAYEED:

SHRI GHULAM RASOOL
KOCHACK:

Wil] the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether it is a fact thal Gov-
ernment have got sufficient proet
that foreign countries have been
helping to create disorder in the
country and much foreign help has
been provided to the agitaters ip
Assam;
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(b) if so, whether recently arms,
ammunition have been found of the
foreign make; and

(c) if so, what are the couniries
involved?

¢ A

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA)):

JULY 23, 1980
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(a) There are indicationg of certain
foreign elements taking unhecalthy in-
terest in the North-Eastern Region,

(b) and (c). Security Forces have
recovered the following arms/am-
munition of foreign make in the
North-Eastern Region since Novem-
ber, 1979:—

(i) Weaponsg

(ii) World War-II
Vintage

(iii) Ammunition

3 (includes Japanese and

4 (Chinese pistols and Rifles)

Italian)

681 (Ccinese 226 rounds and Pakis-

tani 385 rounds).

Closure of Khandelwal Glasg Works,
Ambona

5360. SHR1 A. K. ROY: Will the
Minister ¢f :NDUSTRY be pleased to

state:
(a) whether he is awarz of Xhan-
delwal Glass Works, A mbona in Dhan-

bad -district of Bihar, lying closzg for
years despite having great prospect
in the area being only industry of the
type, if so, facts in details;

(b) whether the dues of the factory
to the workmen and to the Govern-
ment are more than the value of the
factory, if so, detailg of that;

(c) steps taken to realise the dues
of the Government; and

(d) do Government propose to na-
tionalise that factory and start it
under its management?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
(CHARANJIT CHANANA): (a) M/s.
Khandelwal Glass Works iz located
just near the Railway Station Ambona,
on Broad Gauge line linking Dhanbad
with Howrah. As per information
furnished by the State Government of
Bihar, this factory is lying closed
since January, 1968. It hag been
intimated that the factory was regis-

tereq ‘with the DGTD in 1952 wvide
DGTD No. R/37/112-R-32(1) /31, dated
21st October, 1952,

Khandelwal Glass Works, Ambona,
Dhanbad District, hag not been regis-
tered till 1979 as a small scale unit.

The State leve] Coordination Com-
mittee, Government of Bihar, agreed
in its meeting held opn 6-4-1979 thet
Khanwelwal Glass Works, Ambona,
should be registered ag a small scale
unit and placed in the categery of
sick industries lying closed, so that
suitable assistance could be prowded
for its rehabilitation,

(b) Total assets of XKhandelwal
Glass Works, Ambona, ag on 10-11-77
in accordance with the relevant
Balanjce Sheet, were worth Rs.
2,66,604.95, while total liabilities in
respect of FProvident Fund, Employees
State nsurance (ESI) and Sales Tax
amounted to Rs. 3,10,005.00.

(c) The matter is under considera=-
tion of the Government of Bihar.

(d) There is no proposal for
nationalisation of the Glass Factory at
present. Taking over its management
by the Government of Bihar does not,
therefore, arise.

ik
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Rise in prices of Laundry soap

5361. SHRI R. K MHALGI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether prices of laundry soap
are rising alarmingly due to the ab-
normal rise in prices of raw materials
such as rice bran oil and rosin;

(b) whether the rise in priceg of
rice, bran o0il and rosin is due to the
growth of export market for these
materials;

{c) whether Government propose to
take steps to control the export com-
mitment of the rice bran oil and rosin
and thereby bring down the priceg of
laundry soap; and

(d) what other steps Government
propose to take to bring down the
prices of laundry soap?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
{(a) Rise in the prices of laundry
soap is due to the rise in the prices
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of raw materialy such as oils, jnclud-
ing rice bran oil. Prices of rosin are,
however, declining.

(b) and (c¢). No, Sir. Export of
rosin is banned. There is no export
of rice bran oil.

(d). All possible efforts, including
the import of mutton tallow to supple-
ment the availability of ,il and fats
for the smal] scale sector, are being
made,

Increase in prices of Tyres and Tuhes

5362. SHRI G, Y. KRISHNAN: Wilj
the Minister of INDUSTRY be pleaseq
to state what is the increase in the
prices of tyres and tubes of different
types during the last twg years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
A statement giving details of the
increase in the prices of varioug cate-
gorieg of tyreg and tubes during the
last two years, June, 1978 to June,
1980 ig attached.

Statement
W holesale prices of Tyres and Tubes

(Price in Rupees)

— e a4

%%increase

Tyres with specifications|sizes

Car Tyres Standard rayon BSW

(1. 8,70-15 6 ply rating C.49

2. 5,90-15 8 ply rating C.49

3. 5.20-14 6 ply rating C.49 . .
4. 5.5B0-13 8 ply rating O.49 . .

[ .

in June
1980 prices
over June
1978 price
2 3 4
June 1972 June 1980
. 299.73 453.00 51,1
228,74 367.00 60.4
197.19 316,00 60, 2
208,23 326.00 56.6
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X 2 3 4
Truck Tyres
5. 8.25.20 12 PRHW 105~—rayon , . 1077.4% 1578.00 46.4
6. 9.00.20 12 PRHW 105 MKIIL . . 1370.85 1832.00 33.6
Motor Cycle Tyres
7. 3.25-19 4 ply . . . . 112,36 163.00 45.1
Scooter T yres
8. 3.50-10 4 ply . . . . . 72.23 101,00 39.8
Tractor Tyres
9. 12 2—28 (11,28) GG 4 plyrear 893.85 1214 ,00 35,8
10, 12 4~=36 (11.46) 6 ply reas . . 1074 .39 1526 ,00 42,0
Of the Highwgy T yres
11. 12,00-=24/25 16 ply nylon . . . 3113,99 5061,00 81.8
12, 18,03-24/25 12 ply nylon . . . 9805. 74 15830.00 61.4
Cycle Tyre
1. 3 28-11/2 w.o0. . . . . . 12,20 14,65 20,1
Tubes
1. Motor car tube 5,g0-15 (G-15) 33.13 50.00 50.9
2. Giant truck tubes g.00-20 (Butyle) . 120.05 195.00 62.4
3. Motor cycle tubes 3.25-16 . 22,73 33.00 45.2
4. Scooter tubes 3.50-10 (two wheeler) 16.48 24.00 45.6
Cycle tubes
5. Bates/rickshaw (Heavy Services) 5.00 6.00 20.0
6. Roadstor 5.15 6.15 19.4
Tractor Tubes
7. 12.4-28[11-28/GG 126, 10 217.00 72.1
8. 12.4-36/11-36 GG . 175.12 281.00 6o.5
Of the Highway Tubes
9. 12.00==24[25 . 217.21 301,00 38.6
10, 18.00-24/25 . . . . . 653.21 888.00 35:9
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Memerandum from Chamra Uayog
Karamohari Sabha, Kanpar

5363. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleaseg to state:

(a) whether his Ministry have re-
ceived a copy of memorandum from
Chamra Udyog Karamchari Sabha,
Kanpur dated the 3rd April, 1980 re-
garding problems of workers engaged
in this industry;

(b) the nature of problems listed
in the memorandum; and

(c) the steps taken by Government
to resolve the problem?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir, Several memoranda
have been received regarding the pro-
blemg of workers of Tannery and
Footwear Corporation of India,
Kanpur.

(b) The main demands are grada-
tion of workers and revision of their
wage structure. In addition, they
have also demanded certain facilities
for games, library, canteen inside the
factory and constitution of a works
Committee.

(c) These gemands were discussed
by the Chairman-cum-Managing
Director with the representativeg of
the Union. It was explaineq to them
that the question of wage revision
was engaging the attention of the
Government. In regard to other
demands they were assured that steps
were being taken to provide the
necessary facilities,

Lok Dal President’s Call to Revolt

5364. SHRI CHIRANJI LAL
RMA: Will the Minister of
HOME AFFAIRS be pleased to gtate:

(a) whether his attention has been
drawn to the recent statement of Pre-
sident of Lok Dal published in news-
papexg, of 21st April, 1980 in which he
has given call to his party workers for
revolt;
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(b) it so, the reaction of Govern=-
ment thereto; and

(c) the action taken or proposed to
be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) and (c). Government hag noted
the statement reportedly made by the
President of Lok Dal at a conference
of party workers at Lucknow. Any
violation of public order will be dealt
with according to law.

Activities of Req BNigade of Japan

5365, SHRI CHATURBHUJ: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government »f India
had ever received information from
the international police about the
startling activities indulged into by the
Red Brigade of Japan in India; and

(b) if so, the steps Government of
India had to take on the basig of the
said information and the details in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Information was receiv.
ed from the Interpol about the possi-
bility of undesirable activities by
certain militant groups like the
Japanese Red Army, in the context
of theg Tokyo Summit Conference in
June, 1979, Suitable precautionary
measures were taken,

wfedw & Rt aofenl w1 fautfa
wafa & wfus @@ aw sge

5366. st TaTI™ WY : W} N A
Iz T W AT FE fF e

(%) w7 wxFTeHT gy qar & v Al
™Ex 3% “uehaEr” e dnr st dw e
e W 3w Tfew T gam feeies
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(w) war ag ww ¢ fir “aefraner”’ arfe-
wr, sty st w dw e A W

(T) TV WO F WA ERE W
€1 WA AT gErA & waw ¥ gfew g
ft wafs aes & faeg wred, 1979
T @A, 1980 F wym: &Y W xd
fird @ AN =raem ¥ frAror ®
frd wfa &

12 hrs.

RE: MOTION FOR ADJOURNMENT
sft it v amh (fgEe) - werw w@-

zq fAaw 376 ® FANA A AT ¥ T
2! WY 184 T FW1 1, 2 WR 3 ¥ wrE
9 H Ag WATAT FT AGT WA WA §
4, 5, 6 W 7 ¥ AER 9T T T
34 WiT fAe™ 1 AT I HIAEAT #T WOA
AR Ty F qX ¥ & w17 sufwy
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wigt & o= W we q ...
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@A AW dR]
WY 222 & Qeada fzar qri

12 hrs.

RE. QUESTION OF PRIVILEGE
AGAINST ALL INDIA RADIO

MR. SPEAKER:. On 21st July, 1980
Shri Mani Ram Bagri gave notice of
a question of privilege against the all
India Radio for not broadcasting the
announcement made by the Speaker
in the House on 17 July 1980 while
disallowing notices of adjournment
motion on the subject of reported
rape of a woman by certain policemen
of Dabawali Police Station, Sirla
District in Haryana and her subse-
quent demise. While disallowing the
notices of the adjournment motion on
the subject given by Sarvashri Mani
Ram Bagri K. K, Goyal, Satish Agar-
wal, Jaipal Singh Kashyap, Chandra
Pal Shailani and Ram Vilas Paswan,
1 had made certain observations re-
garding the concern of the House about
such incidents.

The Ministry of Information and
Broadcasting in their comments have
stated that the news regarding dis-
allowance of the adjournment motion
thad been briefly mentioned by Al
India Radipo in their English news
bulletin broadcast at 4 P.M. and also
in ‘Parliament Today’ and Sansad
Samiksha’.
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I have no doubt that All India Radio
and other officlal media would take
due note of the observations made
from the Chair, particularly those

which show concern of the House.
W wirew wod (feaR): vy,

T WA T FAA ) WA W W

T AT B Wiy wow weAw § s W
weam wERT &: af) A wAy g

RE: CERTAIN REMARKS MADE

BY THE MINISTER OF ENERGY

AND COAL ABOUT THE GOVERN-
MENT OF WEST BENGAL

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I wrote to you
about certain actions you have taken
and observations you made about
yesterday as reported and also by the
Chairman, Mr. Patil. What has been
expunged. Let say, you cannot do
it....**

MR. SPEAKER : No please. Not
allowed. Noy allowed.

SHRI JYOTIRMOY BOSU: It is a
very important issue on expunging
what has been said. There are rules
on this, Rule 380....

MR. SPEAKER: You give it to me
in writing. No, no.

SHRI JYOTIRMOY BOSU: I have
given to you in writing. You can-
not expung.

MR. SPEAKER: Order please. I
knowwhat I can do. There are rules
and there are guidelines for me. I
have to follow them. You can come
and discuss with me. What I have
done, I have got right.

No please, not allowed.
(Interruption) **

MR. SPEAKER: If there is anything
more I can allow. Is there any other
point of order?

238
and Coal

SHRI JYOTIRMOY BOSU: My
privilege motion against Mr. A.B.A.
Ghani Khan Chaudhury, that he has
deliberately told** on the floor of
the House....

MR. SPEAKER: You cannot tell
that. Order please..

PROF. P.J. KURIEN (Mavelikara):
You listen to only those who are
shouting....who have lung-power,

MR. SPEAKER: I am coming to
You. Let me make an announcement.
Why are you in such a great hurry?
Please do not ride in the Rajdhani
Expresg like that.

I have to make an announcement.

I have received a letter dated 16th
July, 1980 from ShriJyoti Basu, Chief
Minister of West Bengal, regarding
certain remarks made by Shri A.B.A.
Ghani Khan Chaudhuri, Minister of
Bnergy and Coal in 1,0k Sabhg on 9th
July, 1980, about the ‘Government of
West Bengal. I also received a letter
dated 19th July 1980 from Shri Som-
nath Chatterjee and others requesting
that the contents of the letter of ‘he
Chief Minister of West Bengal may he
disclosed in the House and copieg cf
the same be circulated to the members.

I have forwarded both the letters to
the Minister of Energy and Coal and
the Prime Minister for comments.

I may, however, state that it is not
the normal practice of this House that
such letters be brought before the
House or circulated.

I hgve also received notice of a
motion under Rule 184, regarding con-
stitution of g Parliamentary Commit-
tee to go into the propriety of issueof
coal permits by the Minister of Energy
and Coal to certain parties in West
Bengal. This matter figured in the
House also some daygs ago. The
Minister of Energy and Coal gave

#*Not recorded.
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by Minister of Energy
and Coal

[Mr. Speaker]

replies to the remarks made in this
regard. This matter has also been
under my consideration.

I received a letter dated 16 July,
1980 from Shri Jyoti Basu, Chief
Ministey of West Bengal regarding
certain remarks made by the Minister
of Energy and Coal in Lok Sabha on
9 July, 1980, about the Government of
West Bengal. I have forwarded that
letter to the Minister of Energy and
Coal and the Prime Minister for
Commenty,

In regard to the allegation made
against him, the Minister of Energy
and Coal has sent me a communica-
tion explaining the position, toge-
ther with copics of certain documents.
Shri Jyotirmoy Bosu has also written
to me and met me and saig@ that
he would show some documents to
me in this regard. 1 would examine
the matter further on receipt of the
documents in support of the motion
from Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: On a
point of order. I have given a Privi-
lege Motion against what he said on
the 9th of July about coal dumpings
in Calcutta, which is an absolutely
untrue statement. That is my privi-
I=ge motion.

MR. SPEAKER: We have got
Chief Minister letter....

SHRI JYOTIRMOY BOSU: My
Privilege motion is against Mr. Ghani
Khan Chaudhury....

MR. SPEAKER: Mr Jyotirmoy
Bosu, please sit down. Don’t mono-
polise all the time.

SHRI JYOTIRMOY BOSU: He has
said that, The Minister has said
that. ...

MR. SPEAKER: Please sit’ down.
Now, Shri Jharkhande Rai.
W wroie T (6v)  memer #dwew
sTiF A eafor T &F s AN e
fagqr Wt
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Mr. SPEAKER: I have disallowed
that; it is a State subject....

PROF. P. J. KURIEN: I have given
notice of a privilege motion..

MR. SPEAKER: I have received it,
Mr. Kurien. I have already inform-
ed you. It has been sent for ascer-
taining the facts.

W w feorm qEwmA (grfige)
usagy TRA, W { W wyAwe WMo, far 3.
faeeh 3§ o sRfmmT T W Y ...

MR. SPEAKER: Next iten,. Papers
to be laid on the Table. Shri Kedar
Pandey. ..

12.10 hrs.
PAPERS LAID ON THE TABLE

DETAILED DEMAND FOR GRANTS (GENE-
RAL) 1980-81 oF MISTRY OF IRRGATION

THE MINISTER OF IRRIGATION
(SHR] KEDAR PANDAY): I beg to
lay on the Table a copy of the Detailed
Demands for Grants (Hindi and Eng-
lish versions) of Ministry of Irrigation
for 1980-81. [Placed in Library. See
No. LT-1136/807.

DETAILED DEMANDS FOR GRANTS (GENE-
RAL), 1980-81 ofF MINISTRY OF SUPPLY
AND REHABILITATION

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VA-
SANT SATHE): I beg to lay on the
Table a copy of the Detailed Demands
for Grants (Hindi and English ver-
sions) of Ministry of Supply and Re-
habilitation for 1980-81. [Placed in
Library. See No. LT-1137/80].

DETAILED DEMANDS FOR GRANTS (GENE-
RAL), 1980-81 oF MINISTRY OF Law,
JusTice AND COMPANY AFFAIRS

THE MINISTER OF LAW, JUSTICE
AND ‘COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): I beg to lay on the
Table a copy of the Detailed Demands
for Grants (Hindj' ‘smd-Engiish' ver-
sions) of Ministry of Law, Justice and
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Company Affairs for 1980-81. [Placéd
in Library. gee No. LT-1138/80].

‘REVIEW AND ANNUAL REPORT OF LAGAN
Jurg MacHINERY Co. L1p.,, CALCUTTA
POR PERIOD ENDEp 31.10.78 WITH STATE-
MENT FOR DELAY, NOTIFICATIONS UNDER
ESSENTIAL COMMODITIES AcT, 1955 AND
INDUSTRIES (DEVELOPMENT AND REGULA-

TION) AcT, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA): 1
beg to lay on the Table:

(1) A copy each of the following
papers (Hindj and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Statement (Hindi and English
versions) regarding Review by the
Government on the working of the
Lagan Jute Machinery Company
Limited, Calcutta, for the year
ending 31st October, 1978.

(il) Annual Report of the Lagan
Jute Machinery Company Limited,
Calcutta, for the year ending 31st
October, 1978 along with the Au-
diteq Accounts.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (1) above. [Placed in
Library. See No. LT-1139/ 807].

(3) A copy each of the following
Notificationg (Hindi and English ver-
sions) under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955:—

(i) The Tractors (Distribution
and Sale) Control (Amendment)
Order, 1980, published in Notifica-
tion No. SO 398(E) in Gazette of
India dated the 13th June, 1980.

(ii) The Imported Cement Con-
trol (Second Amendment) Order,
1980, published in Notification No.
S.0. 471(Ey in Gazette of India
dated the 27th June, 1980.

YAhWital Réport of 'the Phiysical
the Yédr™ 197879 “whs 14fd on ‘the
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(ili) The Imported Cement Con-
trol (Third Amendment) Order,
1980, published in Notification No.
S.0. 476(E) in Gazette of India
dated the 30th June, 1980. [Placed
in Library. See No. LT-1140/80].

(£ A copy of the following Noti-
ficalions (Hindi and English versions)
under sub-section (2) of section 18A
of the Industries (Development and
Regulationy Act, 1951:—

(i) S.O. 747(E) published in
Gazette of India dated the 22nd
November, 1979 regarding conti-
nuance of control over the mana-
gement of Messrg India Machinery
Company Limited, Howrah,

(iiy S.O, 465(E) published in
Gazette of India dated the 26th
June, 1980 regarding continuance
of control over the management of
Messrs Andhra Scientific Company
Limited, Machilipatnam. [Placed
in Library. See No. LT-1141/807.

DErtaiLEp DEMANDS FOR GRANTS (GENE-
RAL), 1980-81 or Min1STRY oF HEeaLTH
AND FamMiLy WELFARE

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NTHAR RANJAN LASKAR): I beg to
lay on the Table a copy of the Detailed
Demands for Grants (Hindi and Eng-
lish versions) of Minist of Health
and Family Welfare for 1980-81. [Plac-
ed in Library. See No, LT-1142/80].

REVIEwW RE. PHYSICAL RESEARCx LABO-
RATORY, AHMEDABAD FOR 1978-T79

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P, N. SINGH): I beg to lay on the
Table a statement (Hindi and English
versions) regarding Review by the
Government on the working of Physi-
cal Research Laboratory, Ahmedabad,
for the year 1978-79. [Placed in
Library. Ser No. LT-1143/80]
Researéh T.aboratoty, Ahmedabad, for
Table"on -26th Mavéh, * 1980.
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ANNUAL REPORTS, REVIEWS AND STATE-

MENTS FOR DELAY IN RESPECT OF MAHA-

RASHTRA ASSOCIATION FOR CULTIVATION

OF SCIENCE, PUNE, RAMAN RESEARCH

INSTITUTE, BANGALORE AND INDIAN Na-

TIONAL SCIENCE ACADEMY, NEwW DELHI,
FOR 1978-79

THE DEPUTY MINISTER IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND SPACE (SHRI N.
VIJAY PATIL): I beg to lay on the
Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
Maharashtra Association for the Cul-
tivation of Science, Pune, for the
year 1978-79 along with Audited
Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
Government and reasons for delay in
laying the Report. [Placed in Li-
brary. See No. LT-1144/80].

(2) () A copy of the Annual Re-
port (Hindi and English versions)
of Raman Research Institute, Banga-
lore, for the year 1978-79 along with
Audited Accounts,

(ii) A statement (Hindi and Eng-
lish versionsg regarding Review by
Government and reasons for delay in
laying the Report. [Placed in Li-
brary. See No. LT-1145/80].

(3) () A copy of the Annual Re-

port (Hindi and English versio;;)
of Indian National Science Academy,
New Delbi, for the year 1978-79
along with Audited Accounts,

(iiy A statement (Hindi and Eng-
lish versions) regarding Review by
Government and reasons for delay in
in laying the Report. [Placed in
Library. See No. LT-1146/80].
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12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DECISION TAKEN AT THE RECENT LABOUR
MINISTER'S CONFERENCE HELD IN NEW
DELH:Y

st TwwwArT Wit (9EAr) oW
ey, @ ufaaradia o wga & famfafas
fasg AW aw wh T A e g
MR s § F WM A &
ey 8

“qf fee) A wo wfaaY F g & F
3¢ W ¥ frd v fig

THE MINISTER OF STATE |IN
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH): The 31st session of the
State Labour Ministers Conference,
which met on the 19th and 20th July,
1980, took a number of important de-
cisions covering the entire range of
industrial relations, labour administ-
ration and workers’ welfare. It was
the consensus in the Conference that
industrial harmony, welfare and
production and productivity are
closely inter-woven and would have
to be promoted together.

The Conference agreed that the
industrial relations machinery should
be strengthened and streamlined to
anticipate labour problems and to
take prompt preventive action to
avert work-stoppageg and that the
laws on industrial relations and trade
unions should be suitably modified.

The Conference recognised that
there is urgent need to strergthen
the implementation machinery to
carry through the more basic pro-
grammes of ensuring minimum
wages, freeing and rehabilitating of
bonded labour, eliminating unfair
labour practices in the contract sys-
tem and im the employment of casual
labour. It desired that appropriate
provision be made in the Sixth Plan
for such strengthening and for the
specific programmes,

It was decided that a Central law
shouly be enacted t, regulate the
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conditions of work and wages of
construction workers,

12.14 hrs.

[MRr, DeEpUTY-SPEAKER in the Chair}

The Conference decided to set up
a Standing Committee consisting of
all the Ministers to effectively follow
up the decisions.

I lay on the table of the House a

statement containing the main re-
commendations of the Conference.
Statement

The main recommendations of the
31st session of the Labour Ministers
Conference are outlined in the fol-
lowing paragraphs:

I. Industrial Relations

The Conference recommended that
the Industrial Relations Machinery
should be streamlined and streng-
theneq to anticipate labour problems
and take prompt preventive action
to avert work stoppages so as to

promote industrial harmony and
production.

2. The legislative changes suggest-
ed by the Conference in the Indust-
rial Disputes Act, 1947 related to vari-
ous matterg such as a redefinition of
the terms “appropriate government”,
“industry” and “wages” besides
changes in the provisions concerning
powers of conciliation 1rachinery,
award of labour courts, closure, lay

off and powers of labour courts/tri-
bunals, etc.

3. The amendment suggested to the
Industrial Employment (Standing
Orders) Act, 1946 related to making
a substantive provision for payment
of subsistance allowance ang adop-
tion of more favourable provisions of
Model Standing Orders.

4. In regard to the Trade TUnions
Act, 1926 the Conference suggested
among other things raising of the

minimum membership for registra-
tion, incorporation of new provisions
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for coverage of agriculfural and rurel
workers and for reference of inter-
union ang intra-union disputes to a
Tabour court or industrial court and
reduction in the existing limit of out-
siders in the executive of a registred
trade union,
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II. Workers participation in manage-
ment.

5. There was a consensus in the
Conference on the principle of giv-
ing legislative support to the scheme
of workers participation. The other
recommendations of the 2l-member
committee on Workers Participation
in Management and Equity were ge-
herally endorsed. The need for mak-
ing adequate arrangements for edu-
cating the workerg so as to equip
them to play their v»art adequately
in the participative forums was con-
sidered essential. It was also agreed
that the selection of workers’ repre-
sentatives should be through secret
ballot while a few States suggested
nomination by a recogniseq union.

III. Uniformity of labour laws

8. It was agreed that the States
should be free to bring forward
their labour laws or carry out amend-
mentg to existing laws to suit local
conditions.

IV. Wages

7. The Central Government should
bring forward an enabling legislation
providing for setting up of statutory
Wage Boards for fixation /revision of
Wages by Centre/State Governments
for each major industry. The legisla-
tion should provide for a Central Ad-

visory Board to coordinate functions
of State Boards.

8. Notwithstanding the need for
constant vigil for upward revision for
the level of minimum wages, mini-
mum wages should not be below the
poverty line as defined by {the Plan-
ning Commission and, wherever at
present they are, every effort should
be made to raise them to that level.



47 -Recent Conference

[Shri Anjiah]
9. Other recommendations relating
to minimum wages were as uvnder:—

(i) Minimum wages should be
fixed for as many employment as
possible by making additiong to
the Schedule to the Minimum Wag-
es Act from time to time.

(ii) Minimum wages should be
reviewed ang revised if necessary
once at least in 2 yearg or on a
rise of 50 points in consumer price
index number, whichever is earlier.

(iii)The Central Government rnay
fix minimum wage in employments
where State Government have not
fixed or revised the minimum wage
for more than 3 years.

(iv) Revision of minimurne wages
in bidi and cashew industries
should be expedited.

(v) While absolute uniformity
was not possible, there should not be
too wide a disparity in wages pres-
cribed by neighbouring States.

(vi) A committee may be appo-
inted by the Centra] Government to
review the existing wage structure
in handloom industry ang suggest
measure to bring in uniformity.

10. In order to ensure effective im-
plementation of the Minimum Wages
Act with particular reference to ag-
ricultural labour, a number of mea-
sures were alsp suggested.

11. The Conference alsp drew at-
tention to the large number of work-
charge employees who had not been
brought on the regular establishment
and suggested that wurgent steps
shoulg be taken to regularise them.

V. Safetly and welfare

12. 'The Conférénce recommended—

(i) Constitution of statutory wel-
fare cess funds for weavers and
persons engaged in fishery and
leather industries.
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(ii) Progressive elimination of
chilg labour and regulation of their
working conditions till complete
elimination is achieved (The Con-
ference recognised that a total eli-
mination of child labour in the
country was not practicable at the
present stage of its socio-economic
development),

(ni) Aprpointment of a Comrmnittee
to examine the various usrects re-
lating to “Own your own” housing
scheme for workers before retire-
ment.

(iv) Augmentation of the enior-
cement machineny for gaftey in fac-
tories and mines in all States.

V1. Social Security

13. If necessary, the Payment of
Gratuity Act, 1972 might have to be
amended to ensure that the powers
of the Contrqlling Authority were
not curtaileg and the Aulhority re-
tained the power to decide disputes
regarding admissibility of a claim or
right of a person tp claim any
amount. The Act could alsy be amen-
deq to make it clear that the Con-
trolling Authority had the powers to
decide all matters incidenta] to the
payment of gratuity,

14. The Act should be made aprpli-
cable tp all establishments including
those in the rural ang informal sec-
tor employing 10 or more workers.
However, before this was done, ‘he
question of setting up of a Gratuity
Funds should ke finally dicided Pro-
vision should alsp be made in the
Act for appointment of Inspectors
ang for extension of the Act.

15. If exemptions were granted
from the Act, the exemnted establi-
shments should remain under the
juridiction of Controlling Authority
and the Appellate Authority. Fur-
ther, the gratuity should be protect-
ed Irom being attached.
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16. Other recommendations were—

(a) The coverage of the Act be
extended to cover employees draw-
ing upto Rs. 1600 per month or
even Rs 2000 per month,

(b) It should be clavified that
gratuity would be paig at the rate
of 15 days’ wages (instead of half
month) for every year of service.

(c) An employer appealing
against the decision of the Control-
ling Authority should be required
to deposit the amount involved
with the Appellate Authority.

(d) The Controlling Authority
should have the powers to recover
interest from the employer in case
of delayed payment of the gratuity
amount.

17. Once the dues under the Emp-
loeeg State Insurance Act and the
Employees Provident Funds and Mis-
cellaneous Provisions Act were de-
termined and revenue recovery cer-
tificates were issued, theyshould be
executed in time insteag of the re-
venue recovery authorities going into
the merit of each case in elaborate

quasi-judicial proceedings which was-

a duplication of effort for recovery.

18. Special recovery cellg should
be set up in the States which should
be answerable to the ESI and the
EPF authorities.

19. With regard to recovery of
PF/ESIC dues from  State/Central
Government undertakings and other
public sector undertakings, the con-
cerned administrative department of
the Central and State Government
might issue suitable directives to the
defaulting establishmentg for liguida-
tion of arrear dues with due ptiiority.

20, In case of undertakings which
fall sick and which are subsequently
taken over by the Government or
Government owned Corporstiong the
concerned administrative Ministries/
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Departments of the Central/State
Government might be urged to issue
sujfable directives for regular pay-
ment of current dues.

21. There should be a separate
cadre of Medical Officers and other
staff for ESI Scheme in different
States.

22. The State Governments should
take effective stepg for:__

(a) extension of ESI Scheme to
new areas/new classes of establish-
ments, as per phased programme
drawn up in consultation with
ESIC;

(b) Improvement in the type of
medical care being provided to
families of insured persons; and

(¢) Improvement in the quality
and standarg of medical services
under the ESI Scheme.

23. Other recommendationg includ-
ed the following:

(a) The pace of extension of the
ESI Scheme to cover more wo:-kers
according to the phased programme
prepared for extension should be
intensified” and the State Govern-
ments should speed up the medical
arrangements therefor, ag well as
to cover the building construction
workers in cities and towns where
the Scheme is already in force.

(b) The wage limit for coverage
under the ESI Act may be raised
to Rs. 1600 p.m, with an added
provision that a workman once
covered under the Scheme will re-
main so covered even after his
monthly wages exceed the specified
ceiling. A provision should alsg be
made to enable the Central Gov-
ernment to raise this wage limit
from time to time.

(c) A provision may be made for
voluntary coverage of factories/
establishments which do not come-
within the purview of the ESI Act
at present.
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(d) The ESI Act and the EPF
Act may be amended to enable for-
mulation of suitable schemes for
bidi workers ang for agricultural
and seasonal workers etc. in rural
areas to suit the rural conditions
and their socio-economic needs.

VII. Employment and Training

24. In connection with the imple-
mentation of t{he Apprentices Act,
1961, the Conference made the follow-
ing specific 1ccommendations:

(1) The ratio in the commercial
trades be decided by the appropriate
authority depending upon the situa-
tion from year to year within its
area.

(2) For designated trades other
than comwmercial designated trades,
the ratio prescribed so far be
followed and the industry should
arrange he training (a) either at
their establishment depending upon
the approved facilities or (b) at an
establishment either sct vp by a
group of industries or by appro-
priate authority by contributing
total actual expenditure involved in
terms of per apprentice per year to
be realised in the form of levy.

(3) There should be a reserva-
tion of 50 per cent of the direct
recruitment vacancies occurring in
an establisliment for the apprentices
trained in same establishment.

(4) Standing orders of variovs
-establishments should provide for
qualifications of apprentices for the
recruitment in various trades which
have been designated under the Act.

(5) There should be diversifica-
tion in the training programme of
apprenticeship by way of exX-
tending this Act to more number of
trades.

(6) The ratio applicable for
Scheduled Castes/Scheduled Tribes
should not be limited to each trade
or occupation, but may pe taken as

Labour (CA)

to be applicable to the total number
of apprentices engageq in a parti-
cular establishment during the year.

(7) In order to improve the
quality of training, it wag suggest-
ed that adequate supervisory staff
may be provided to enable proper
and continuoug inspection of the
training received by the apprentices
i, various establishments so that
they are no* used as cheap labour
and training 1s imparte@ properly in
accordance with the 1laid down
standards.

(8) Adequate staff should be pro-
videq for the purposes of surveying
the training facilities and they
should be properly trained in this
area.

(9) In order to cnordinate the
activitiecg of wvaiious training pro-
grammes, it was suggestion that
they should be brought under one
organisation to avoid duplication.

(10) Appreutices should get free
lunch and transport in the estahlish-
ments.

25. Stressing the need to 1intensify
efforts to promole rehabilitation of
the physically i.andicapped, the Con-
ference suggested the following
measures—

(i) More Special Employment
Exchanges should be opened with
the objective of having atleast one
such exchange in each State. In
the bigger States more than nne
Special Employment  Exchange
should be cpeneq according to the
need.

(ii) Special Cell in the Employ-
ment Exchanges at the district level
should be opened for the Physically
Handicapped persons.

(iii) Placement Officers may be
appointed in all the Special Employ-
ment Exchanges for the Physically
Handicapped in order to strengthen
the placement activities.
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(iv) Skill Training Centres/Pro-
duction Unitg should be added to the
V.R.Cs. for providing tailor made
training courses to enhance their
employability.

(v) Reservation for Group ‘C’ &
‘D’ categorie; of posts may be made
in States wherever guch reservations
do not already exist.

(vi) Monitoring Cell may be set
up at the State level to ensure that
the reservatiun orders are fully im-
plemented.

268. Other recommendations of the
Conference covereq setting up of job
development units in the State Dir-
ectorate; and at the District Employ-
men Exchanges, extension of employ-
ment exchange machinery to rural
areas at the block level and filling
through Employment Exchanges all
Group ‘C’ and ‘D’ rosts both in the
public and private sectors, other than
those to be filled through statutory
Commissions.

27. In regard to vocational training
for women, the Conference recom-
mended that{ vocational training pro-
gramme for employment ¢f women
may  be diversified and that
special women cells pe set up in each
State Directorate of Employment and
Training. It also suggesteq measures
for improvement of quality of training
in the industrial training institutes.

VIII. Contract Iabo:ur, bonded labour
and interstate migrant labour etc.

28. To meet some of the difficulties
experienced in the implementation of
the Contract Labour (Regulation and
Abolition) Aect, 1970, the Conference
made the following main recommenda-
tions:

(i) Before sanctioning any con-
tract, a lump sum provision of an
additional security amount to meet
various contingencies, should be
take, from the contractor.
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(ii) necessary legislative provision
should be made casting an obliga-
tion on the principal employers to
absorb contract labour, wherever
they were abolished.
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(iii) The Act must provide for a
more direct and gpecific provision

M

prohibiting  principal employers
from engaging unlicensed contrac-
tors. ’

(iv) There were cases of contrac-
tors splitting their establishments
so as 10 avoid the legal provisions
of the Act. This lacunae may be
removed.

(v) There was urgent need to
bring within the ambit of the Cen-
tral Sphere Section 2(a), corpora-
tions and other agencie: under the
adminisirative control of the Central
Government. Similar vprovisions
were also recommended for the

State Sphere.

(vi) Government should examine
the desirability of making suitable
provisions in the Act for forfeiting
the security, cancelling the contract,
black-listing the contractor and
suitably compensating persons who
are the victims of atrocities during
the course of their work with con-
tractors.

29. On the question of bonded
labour, the recommendatiops of the
Conference inctuded the following:

(i) while eflorts by the State
Governments to identify bonded
labour should continue and be in-
tensified, steps should also be taken
to involve non-official agencies and
academic bodies with some expertise
in this field to expedite the process
of jdentificatiun. The costs of these
surveys should be Lorne by the

Central Government.

(ii) the quantum of sample finan-
cial assistance should be raised from
the existing 50 per cent to 100 per
cent.

(ili) the financial component of
the rehabilitation scheme should be
increased to a maximum of
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Rs. 10,000/-, from the existing
Bs. 4;000/-.

(iv) the rehabilitation programme
must cover the entire family of the
bonded labourer, rather than the
bonded labourerg alone, as ic the
practice.

(v) The rehabilitation schemes
should include inter-alia;

(a) the creation of durable
community assets like wells, etc.

(b) provide a consumption sub-
sidy for a maximum perind of one
year, so that during the time lag
between the release and aclual
rehabilitation, a bonded labourer
was taken care of.

(¢) Employment Guarantee
Schemeg should be compulsorily
linked with rehabilitation pro-
grammes.

(vi) free legal aid should be pro-
vided to bondeq labourers when-
ever they are implicateq in cases.

(vii) residential schools writh free
boarding and lodging should be
provided for the children of freed
bonded labourers. Where such
schools are nat possitle, adequate
stipends should be given to such
students.

(viii) freeq bonded labourers
should be trained and organised
through rural labour camps and
glven government help and assis-
tance so as to be in a position to
demand their rights.

(ix) The Bonded Labour Act
requires gn amendment so that the
lacunae pointed out by certain
Courts in recent cases are done
away with. Amendments were also
necessary to include various forms
of bondage not covered by the Act.
The provision for State Level Com-
mitteeg should also be included in
the Act.

Labour (CA)

20. Issues relgling to the implemen-
tation. of the Ipiter-State Migrant
Workmen (Regulation of Employment
and Conditions of Service) Act, 1979
were also censidered hy the Confe-
rence and the following main coOn-
clusions emerged;

(i) Cases of exploitation of
migrant labourers should be investi-
gateq jointly by the representatives
of the State to which they belong
and of the State where they are
employed, to facilitate guick reme-
dial action.

(ii) Cases of atrocitics on migrant
labour should be taken up by the
Ministry of Home Affairs for speedy
and effective investigation, To
avoid harassment to such victims,
the trial of such coses should take
place in the State of their resident,
wherever the law permits.

(iii) Specia] employment schemes
should be taken up for women and
child migrant labourers in and
around tneir residence, so as to
prevent their exploitation by con-
tractors and middlemen.

(iv) The Food for Work Pro-
gramme should be intensively taken
up in migration prone aress.

(v) Edycation programmes
through rural labour camps, should
be organised in migrant prone areas.

(vi) A concerted effort should he
made by the Ministry of Home
Affairs and the concerned State Gov-
ernments to trace migrant labourers
who are traceless.

(vij) Effective rehabilitation
schemes shoulg be drawn up for
those migrant labourers who have
become handicapped in the course
of their work and of families whose
bread-winner hag lost his life while
working.

(viii) For Intra-State Migrant
Labour, Stale Governments should
make effertive provisione to re-
gulate the working conditions and
prevent their exploitation.
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31. The Conference also did give
consideration to certain other catego-
ries of workers guch ag the domestic
servants and casual workers. 1t re-
commended: —

(i) The propnsed legislation for
domestic servants should take into
account the problems of women,
migrant labourers, who are recruit-
ed by contractors for working as
hirers and domestic servants with
individual families, where they are
at timeg subjected to economic and
sexual exploitation.

(ii) Central legislation ghould be
introduceq to regulate the working
conditions ¢f casual/badli and cther
unorganised workers.

(iii) Central legislation to regulate
the working conditions, hours of
employment, wages, welfere and
safety measures relating to build-
ing and construction workers should
be enacted.
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¢ & feaar aws 9w ¥ fag am sEd
¢ ®i fao woqd &1 wwiw wga & wgeaqe
ang § ol ma ¥ age @ ad wf ¥
i gNfrs T st Adf pm @t A
QRGP A FE 7 /M | 7 JHIN
oY &7 ok ga ¥ 21 oy T ¥ foet
ol # 913 3aw @ dgax wmw o &
st MEgm fe w7 vy gig & WX A
wq A qq fear a1 aff (& @ @@y ax g
& weidfea d@T 19w war wgd 7

T ¥R ¥ atgdw ¥ Q| ...

(cwwema) ... gfm, @ war ar Ag,
' & fou gyrsqw o 43 § w9 Saraw
gt & 1. .. (uwew) ... .@wr 2@ &

mqﬁﬁm«ﬁwég,#a‘mr@
SO, (vawE) L

MR. DEPUTY-SPEAKER: Please

do not reply to them. Their interrup-
tions wil] not go on record,

St TMWAT wEt 0 I gReA W
SaM HAT Y &1 WY ATHN guT | SEA WY
fem & fax fam f& woge omr 99 &
g § W aw Wy f@w wan, wgowe &Y
T91 1 A% @Y7 FOQIT 47 99t ) T
L ;‘W%‘I sfvrm 1% QT FIE SENT WY
A% ¥ war fs fzql aga 9@ wr §, X
AT AgTE FT § (S0 &Y awg & m%
gy fagd § 1 Y S oW sTAe 8,
U qF SHGT & OR @A q& samal §
fa st ot swg sy fgar & aivma &
@ & 39 F (qU gogy watade 4@ &
3 & fau mw@may, wfos, surls,
aetrafd S weERi ar friw wmer s &
T SAI98E § WX 39 F) WG ¥ wwn &7
o9 FIT § TSI FT § | G ¥Y
gfwq fram o syaear 0 ad @ @,
THA F1 Al A Tw Wy, g A
oW F W@ A a3 wwAr AlwA Aw-
TV T & qaT ¢vdt & wifawt & W
# foaam g § wO%TAIE | 18 wAgAT
1 QNN F wwge WL N 1 ggh w9
I oava A g ... . (wowaw). ...

MR. DEPUTY-SPEAKER: The

calling attentio;: is on the labour con-
ference held in New Delhi. 1 am only

reminding you as to what js under

discussion.

ot TRWATC wmE  agi W o Y §
fo¥ faqg wifew s gfew =1 aswews
srady §, Al wedt fen A 4
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w1 A AT FT T WY W @ AT |
T 7 WIF TN F @ & 1 Huwr
afardr wage A Wag fader & | ma
Fagdl ¥ fo g8 s A wEd F o
A ﬂr%rsﬂ%atmairwﬁm%gc
fer-wa datafa 37 FEl &1 IeEa &
w® § |zgvs g gz ag«itgw% FZ 41
fs g & 40-15 ®@A T &, F}°
wiwe (& @@t qu a7-aE ar G ar @
A& grar, ARAYAT A FE AT, AT FIAA
?‘ﬁl aEr g ) d safaw ¥Uoagm @
Foo...

SHRI MOOL CHAND DAGA (Pali):
He is having a general discussion on
labour, .

MR. DEPUTY-SPEAKER: Please
stick to the calling attention.

SHRI RAMAVATAR SHASTRI:
Everything is mentioned here,

MR. DEPUTY-SPEAKER: But we

are not able to see that.

SHR1 RAMAVATAR SHASTRI:
Therefore, T am quoting that.

SHR] M. SATYANARAYAN RAO
(Karimnagar): Since Labcur De-
mands are not coming up, he would
like to take this opportunity to speak
on that.

MR. DEPUTY-SPEAKER: Please

come to the question proper.
(Interruptions)

SHRI RAMAVATAR SHASTRI:
There are 17 pages in Hindi. All are
recommendations of the Labour Minis-
ter’s Conference. How can you check
me from mentioning these things?

% fedor ¥ 7 o, fass o ara wY
IAAT AE E | Y FERY WO F
waf & 1 wogd ¥ wgy Sk &, fasr @
fs Wi Yeaw ¥ domrer A @ty sId
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@Y & | A wr o Al goiefasy W W
& fag &, wifs wiodr qEerc o@ FaT
frde & S= Y Tt § WX i
wg I g9 ¥ qiF s@ § o & s
argn § & war a9 o & @l § of g
e I @ 7 e Selr §, @ e
it & Fr favg fam § ? @@ @ §
g WFF § Fga a€ wewr d @ wogy
WY &, maEY w1 qra & & A g wad
#E oy AT &

MR. DEPUTY-SPEAKER: You are
a very senior member. There is no
discussion on Jlabour laws or labour
demand. This 1s a calling attention
espec:ally on labour regarding decent
status of the labour. This is g parti-
cular subject.

SHRI RAMAVATAR SHASTRI:
You please go through this. Every-
thing is mentioned here.

MR. DEPUTY-SPEAKER: For the
the information of the House....

SHR1 RAMAVATAR SHASTRI:
Then T will say something on that.

MR. DEPUTY-SPEAKER: You ask
a question on that.

SHRI RAMAVATAR SHASTRI:
Therefore 1 will ask a question. Why
are you checking me today? There
should not be any special law for me.
(Interruptions).

gE WA wIwr . wdTEAs & R
g

5t THINTC WEdT . 3T AT ASY AT
@ E

MR. DEPUTY-SPEAKER: Every-
body will form hig own opinion. Why
do you reply to them? (Interrup-
tions).

SHR; RAMAVATAR SHASTRIL
Everything 18 mentioned in this.
(Interruptions). 1 will speak on
every item.
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MR. DEFUTY-SPEAKER: Then
you should ask for mcre time for

other members also to speak.

o tmmae wrelt gy &Y eToEy
qgx g @ar fzar § f& fear & aga &
F § Agd H qTNR F/F o oFifew
@ § W Awgdl ® MW F faw
+Y § | xR I & zwrw § fa wA
g WA, A gAEY € A gEEd AU WK
gy & W g I....(s®am@) .....
amfgyaie & @7 R M §, elErER A
#r 7k wo € FE sE g7 AW oA
@ wE

MR. DEPUTY-SPEAKER: You
stick to the quection prop=r. (Interrup-
tion). He is going to put a question.
(Intérruptions) No interruptions to
the calling attention. FHe is going to
put a question. (Interruptions) Then
the House will take care of you.

W AN QA . F A9 & §IAT
¥ diage wagdd & {93, @ (ggeaw &
Jury 9T 37 & 73 $173 @z w7, 29
1 glagrat ¥y &, wagd & T F,
& qd g, Fhifs T8 AW F ¥ A
FHIY FFATT 9 q2H g 4 Wi Iw &
FETd ¥ Wiy T Ayl At (& g W owvA @
g wer faem w & ? wmr & wEA
fawmen mar ? gz {Aw@r w@m & AT wig
37 & fa¥ gi7rgd, w1 A fwfqe
A 34 & fa% Td F1qA 41 @ 7

MR. DEPUTY-SPEAKEPR: You
have put the question.

SHRI RAMAVATAR SHASTRI: 1
am putting the question. You do not
understand my language....

MR. DEPUTY-SPEAKER: How do
you know? You cannot presume.

SHRI RAMAVATAR SHASTRI: If
you know, it is very good Anyway,
I shall read out the questions in
English, (a) whether it is a fact that
the Labour Minister convened 3 meet-
ing of trade union leaders on 30th
June, 1980 in Delhi to discuss certain
important issues like bonus, wages,
and machinery for settlement of dis-
putes and if so, whether all the leuders
pleaded for raising the ceiling on
bonus.

Labour (CA)

st dro geitqr : OT9 & HIN-gEWA W
g i ar |

W WA WA ;o §@a ¢ )

....if so, whether all the leaders
pleaded for raising the ceiling on
bonus from Rs. 750 to Rs. 1500 and
the limit from 1600 to Rs. 2500 and
if so, whether it has been agreed to
by the Labour Ministry and the
Government,

(b) some of the employees of LIC,
GIC, Railways, P & T and Defence
are not covered under this; whether
in the proposed Bill some provisions
will be made to safeguard tho inter-
estg of these people regarding bonus
and if so, in what form:

(c¢) whether the suggestions for
the revival of the apex body for ma-
jor industries also came up for dis-
cussion and if so the reaction of the
Labour Ministry;

_F@ A, =g 3 aE ¥
T, werarei & wAwial ar gak
FHATA FT AT @ & wgew & I7 W7
N A JIFIXF g g & frare
fafrma foar § 7 afk fear & @ #r e
gl &, Wgar §T ¥ qaAr Oy ?

]

To wimmy T HET A awr
7gs & aid 99 & w3z
gl fr o fediow forr @ § & w9
SEl
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[#r o wrdzar]

g€ o), 9w ¥ g ¥ qae fufvee W1 ¥,
T & A< fafieet & w fage & da<
fafrezr W & 7R W fage & ®@aE

fafaeer & &7 w1 € arear w5 & ..
(oem) . . qmarwiﬁamawé?
uarwmmwmﬁaﬁ&%gq% g
%%gwﬁﬁfmﬁ:%&m@%’ 4T
3T giwuw qa¥e FATAT ST @l

o TRAEC et . waT §e Ay €
WX AFM" FB AR g ...(mm)

MR. DEPUTY-SEPAKER: Dgp you
want him to reply? Let him reply.
(Interruptions) **

MR. DEPUTY-SPEAKER: Your

interruptions wil] not go on record.

s Yo WREy  ANTT FT F ATCAGH
Y AT A s A Af L (swaE)

MR. DEPUTY-SPEAKER: You
hear him and oppose him if you want.

si 0 Wwer LT AN FL &
E F AW &1 w R A G @ oug
Af =M A€ 1 zE AfF z.gwqﬁaﬂ%
T WS EART  a9¥ ® FW 4T ATH
¥ fam miew T fgw | & wg w7 qaar
g%ﬁmr Wl ATy g W W W
@vo o rfo 7T To mrdo&lo Fo Hlo FT
gm-ﬁ%mwwqfwﬁqa%ﬁ"
B4 GAT I FX @ § | ComTEod) oo 0
ardl @ W #Y A A § W IR agE
Agr g fF arasw g dfEs gare wra aga
gy wA § e X ug dar & 15
mqﬁﬂgmgnwrzm Y EAQ
f¥ anam ¥ wf@ e gfvge Aawe =7
el § At 4z R A Y

! TWEMT WA ¢ gW 4g el
| |

MR. DEPUTY-SPEAKER: Mr.
Shastri, when you spoke on your Call
Attention, Minister did not interrupt
like this. Why can you not have pa-
tience?

(Interruptions)**
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MR. DEPUTY-SPEAKER: All
these thingg will not go on record.
Interruptions will not go on record.

sit Vo wwwnt : ¥ ug wEAr AN §
f& 30, 40 T & megd & foy lﬂ'f

AT G AN 1 gT IRF § e ¥
fag =i weer FTqv a7 gx  qfun TR
AR w¥fgud fiegzg R aar fiAg &
are & ) s 7 fyew foar &, o @ I
¥ 9a & 3 ¥ fe2x & afy Oya 7 wngrar
g #4ifF wgAde xq X A ®qq47 A¥ W
W@ & T § 5z aarifww?fqman T
feut war av, 9w & wsw¢ Aew zg:rr IFH
SATRT %9®7 &w§ G gF daT wrfad)
irarwft%marrtggl qIgd F faw
gmfm Bl F g ¥ A @ 3
N@idT wT 9 TERH W ¥ JI H
ma—ggnnaamsﬁwagﬁ; vfsaa
R F Fo M TG W N Ffrw
FLGE ATET § AT AAAT ST, G )
Fifew A & o A T gt qidr F
arfs 4 NT WIFT 7 a7 AF | B FEAT
gl g & ga gfar & gat 2o & W
o W E X oug wwar § fe Asie
% TE G W FETETT A oaga ¥
rzft;&fmz NG & fr ugr gT wEas &
A F qaT AED § geaTRAEA) i faar
&1 defear a) G, T ¥ gaFT Wl FIq
gal & W gH STAT & fF o9 &0 fee
aE & forT qar stmo gq A yg
wHAT HAGET & AT AT qav fafied
FToH- TS WYL HT HT 7 UFAIGE
T & fF @A wiET #N oAd g
0O 8 Y E T T Afer 73 Ao
SN FTAT W
BIGH '*ﬂ AT FIF | W7 T Gn feAww
IR U CA I E R
ﬁgazﬁt & W@ & wrx fafam afus &
Ty ®, afas Afed ¥ ar ¥, Fivw F
CIEQE: § mﬂ%‘a‘r‘t ¥, FeRaT F e A
Wl & w|WeE

HAw 1 O 7y 5F four g 1 A
gt & fag N FIR JeewT enFw aE
N g @ & wnn HAw wdR gET
Afr, =t @y 57 F oawr @ ad
& | wd) AR 1w qE frar § W gRe
N W OE frar g, Ia¥ W @ g o
frraefls ¥ groT @ & P o & g
Wz mAdcd & wg §

**Not recorded.
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FquT Jwl AR AG g € ¥
dAwe JaTC W I JWW i {5 5-20
T AA @ E SR sREmE ETE
TR F ga 36 &W aA § | wicew AW
faeen vt «t g7 wenfaw & #1 @va @ &
fegeam &1 A AmEe & IEF R adF ¥
SYeama X ¥ fow gw @va @ &1 3@ @A
F owmry grrde AT ard wgr g T wq ! qd
wFT F qq F woA W@ Ea0 B ITR
&} U FIAT FY a1 FIAT 4G AE &

FiRa ¥ @1 fedftoa & fad o7 & ¥ax
fafqeag & ot fedior fod & a0 fedhaal
X FqA Tfgardz § a7 Feq wF FI70 §
aar avag e fafrewr Sa & % 5041 agi w17
/L WOnC | REAA N AT TEF oo
e wugAReA & A1 g qra s & | €T
T45HeY @ ga qiedla wT @R § W FAW
HNA Fr g7 AT FLRE 1 wT gAdy
ALY LY & qA, gAY AN §W@ F FAT
FIFFT F XA Fra FW § 1 WAL A5
¥ qrada Q& owiw W g H A 0T,
wirsr gfagq W agi & Wy @rsr 0 fax
AT Yooy @ #da faw g wezw dT 1 BH @R
¥ wMA AT BTE agS o AE g #
Fasar g fw syadt sfwr aiey £ mew fafrez.
fag # wag7 & fao o agq wrd &41 6K
IR wIA F W4T FA AITAHN T U
FSNAT FX FTANAT FIR

s WA wreR - ..., &
ark ¥ O9F 3% qE FE

ot o wer ;. faay iy dite F aR
H qiqd YA FY IEG AL Y | Fg oY
g7 FC W@ E Saer WY g gar &

e e et et

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTH REPORT

SHRI BHEEKHABHAI (Banswara):
Sir, I beg to present the Sixth Report
of the Committee on Private Members’
Bills and Resolutions.

Rt
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COMMITTEE ON ABSENCE OF
MEMBERS

FIRST REPORT

SHRI XAVIER ARAKAL (Ernaku-
lam): Sir, I beg to present the First
Report of the Committee on Absence
of Members from the Sittings of the
House.

12.39 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR PREFERENCE IN EMPLOY.
MENT TO LOCAL PERSONS IN
MATHURA OIL REFINERY,

W 3 wfawax awT ¥ wfed oy
f“‘*"@%\lw{nw}ﬁm%aﬁi}
AL g W E feEr wqft o gy
Awfal & srafawar 48 @ 1 W ow
RSLIES A N, Oy
frrr & @ ™  owrEd ¥ wfrEd
N A ot ¥ § 3 ww g
%mﬁﬁﬁ{tsmﬁwé%rgumhv
TN AR AT @ § ) wAw e ani
T wwe v o § 1 frase way o
¥ fovms N 2 oww wmar # Tz
WEAN & R §wmE A gewew g
TS A ATTEd & v gy oy @
aﬁwuimmgf*qﬁmw
mglﬁtrﬁﬁ%mamm
g 5 sawr Aemr a2
AT HelY N agi oy ¥ ay

AN B
mwvﬁamaﬁ%ﬁeﬁmm
a3 dmd e TR 09 W e g
R wrEE oyl ¥ qer ARy



267 Matters Under

[ »f feorrae fag )

g g
24
£ [
o
%

»33
1
ol
pets
i1

34
-4
]

Hids
1
1!

i
gﬂiiiiiﬁ
v, 12374
?f.,% % 2,
ER) % :
53 L
T EMGE

(ii) NEED FOR IMMEDIATE SUPPLY OF
FOODGRAINS TO UTTAR PRADESH FOR
“Foop ¥OR WORK” PROGRAMME

ot dme wwe Ay, & fraw 377
T U qF TEX ¥ TR A ® IIAT
g g ST s w7ar g ofw gy wy S
TH gWEH N UF JHdog av |

T §WE i JET ¥ gRrE T g9y
WA ¥ FW SO W@ ¥ FTqUEN,
A, TEER, $AER AT e wew

JULY 23, 1980
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(iii) NEED FOR LEGISLATION TO TAKE
OVER AUROVILLE AS A NATIONAL
MEMORIAL OF SHRI AUROBINDO,

DR. KARAN SINGH (Udhampur):
Under Rule 377, I wish to raise the
following matter of public import-
ance:

Several years ago a remarkable
project entitled Auroville wag start-
ed by the Mother of Sri Aurobindo
Ashrama of Pondicherry., It wag en-
visaged as a new type qof spiritual
community where the entire life and
activity would revolve around the
integral spiritual quest. It included
a number of very interesting exper.-
mental activities in the field of agri-
culture, education and community
living, As long as the Mother was
alive the project continued to grow,
but after her death ({he whole con-
cept has unfortunately become dis-
torted. Endless conflicts have been
raging between the Stri Aurobindn
Society, which claims exclusive own-
ership of this vast project, and the
‘Aurovillians’ who are living there.
Unsavoury incidents of violence have
also occurred, and ‘herz have been
grave charges levelled by the two
parties against each other. Recently
there was again 3 clash over the
Matri Mandir which is supposed to
ke the spiritual centra of Auroville.

A vast vroject like Aurovilie in-
volves extensive acquisition of land
in the State of Tamil Nadu and the
Union Territory of Pondicherry; nu-
meroug visa and passport problems
connecteq with the many foreigners
who are living in Auroville, and ex-
tensive developmental and adminis-
tive dimensions. Clearly all these are
far beyond the capacity of the Sri
Aurobindo Society to manage, parti-
cularly as the President of this So-
ciety has himself been accuseq of
numerous misdemeanours.

It is a tragedy that a magnificient
concept like Auroville, which has re-
ceived recognition from UNESCO
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should have become bogged down in
petty intrigues and administrative
bungling. I would urge that the
Government of India should imme-
diately move to take over Aurobille
as a national memorial of Sri Auro-
bindo and for this purpose bring a
Bill before the Parliament as early
as possible,

(iv) SUPPLY OF ESSENTIAL COMMODI-
TIES AT REASONABLE PRICES,

st gheem wgrae (reye) : SqTeqe
WERA, T qwa Wt wiawms aegEl &Y
I AT F qrq Fgdr v @ § 1 A,
T, AN, ATAT UE WG qrAWS  ITWIEAT
T‘f%q\wﬁw&fzg‘tmﬁal
DA w AW wRAE A Wz wqw wfa
foet & wmar @, fogy ada mrEEy &
7 @0 W A Awar | g A W B
of AE F e gUA & owdr & o a4
T2 ®T FINY YA qaHr G€r ST G &)
ATHFTT T FamA gifgw @fs & falgs
Frm & w1 qrdr g Frwal ov fadan
nEY waIfew g€ ar @ & aga o Twqd
¢ driE grfy Y geweEaTHl &) fRa Wy
AT 9T WO

HT T &Y I WWEmISY g
R arfgd faqd Sedmar aga g9 Ty
q7  WEAr ¥ S R SqAd FToAw |
qTq& 9w A F qrz IuvEar TEEET &
geal & Fagrwr Ay weaw fawrsew &)
At wqfa Aaraw w1 aedrw T fear §
SHTAT FTAFTET FTET AMEO )

(v) NEED TO RESUME RELIEF WORK IN
THE TRIBAL AREAS OF JHABUA RAT-
ALM, DHAR AND KHARGON DISTRICTS
MADHYA PRADESH,

_ ot faefia Tag wfear (wrawn) © sareas
REVEA, Wed  SAA  F ofwe#) AW ¥ Riawr
WAW, 8], WA Nl F wifqardr Say
g 0w AR HAIT AL FY TT FT
fem wo § agrt gl o7 & wHA w0
qHE w0 wwAT IF wE fear war
qrE & ge wary & Al § sfzarfady
F HEZ WIAT HRET WATH, FATC, T
niiZ I4qeE g § 1 AT F IF arny F
wara faq g & foa& wifegrer =7 7
arsl &

b

wa: wdy wifearfant § wewd vd
g sqrer & wsw et WY fadm
gy W fx ox g 4 wEA AH &
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aF 7% qgq aid Wi W 18 o8 wFN
&7 wfqae Fm’m faqr o Wk mEw
AR GATS W FHiRT G AR WATH WY
sgaeqr Fr wIX |

(vi) NEED TOR IMMEDIATE SUPPLY OF
WHEAT FOR “F'OOD FOR WORK” PRO-
GRAME IN RAJASTHAN.,

st wfg wr §7 (TTIR) . IoneAw
qeRy, v s fam & aswe
s ¥ G &1 wrw @ gA% Ay #
AT T W 9T, 3% &% yea & 7w fax
& fasger @t & war § 0 fomd w1Tor
TaterH gra ¥ for arewy, duewe, mfz
¥ gl gF w14 JAd ], ag A%
T § ) ower w14 ST R A QA
QAT & gatq g9 W T & qHr A
fr oo §  a® s A gwTAl ¥ ST
w ¥ A ¥ 7 fAew & s g
Sal ¥ WEFT wa=re § | I F W@ IW
T T ogg U € | wwE E FM
0A AT & AT &1, FE WR A% AL
T & 3w fost ¥ wewdt *v fesfa
T W & uA FF @I A US™@H
sTA § g & oerE wwdl ¥ oSedl o &%
T FY  SAGT FT WIERGE WATEY
qff &3 1

(vii) REPORTED VIOLATION OF THE COM-
PANIES ACT, INDUSTRIAL DEVELOP-
MENT AND REGULATION) AcT,
FOREIGN EXCHANGE REGULATION
Act, ETC., BY FOREIGN COMPANIES
OPERATING IN INDIA,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Deputy-Speak-
er, Sir, it has been reported that offi-
cia] inspection hag brought out that
branches and subsidiaries of Foreign
Companies operating in India are
violating with impunity the Compa-
nies Act, Industrial Development
Regulation Act (Licencing), Toreign
Exchange Regulation Act and MRTP.

The British companies numbering
319 some time ago were on top of
the list in this adventure. Although
the number hag come down because
of FERA compulsion, they have in-
creased the remittances considerab-
ly. Their assets are ~oing up by leans
and bounds. In 1973-74, the white
money value of their assets way
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[Shri Joytirmoy Bosul

shown as Rs. 1790.4 rrores, by 1978-
79 it has gone up to Rs. 2401.4 crores.
In 1975-76, it was Rs. 2178.2 crores.
Besides, there is a huge amount of
black money mainly kept with their
distributors, agents dealers and bena-
midars. It is estimated that an amount
of Rs. 1500 crores go out of the
country through invoice manipulation
every year, A big part of this mo-
ney is given in Indian rupces to the
foreign agentg ang missionaries for
anti-India activities in the country,

The Managing Director of a Motor
Company, a Britisher who has shifted
his activities from Calcutta to S£hil-
long, hag given millions ¢f rupees to
foreign missionaries :n Indian 1upees
and took back the same in foreign
currencies abroad with a premium.

Detailed reply from the concerned
Ministry is called for.

ey S

12.52 hrs.

*

DEMANDS FOR GRANTS
(GENERAL, 1980-81—Contd.

MINISTRY OF INDUSTRY—Contd,

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion and voting on the Demards
for Grants under the contiol of the
Ministry of Industry.

Mrs. Krishng Sahi,

swfl goor wnlt (FNETT) - IqvEECmM
AT, FI W 4T ¥ wa [T ey,
Y T wAfErr, W ¥ R T, @y & A
qFA A { IAFr W g wR AT A8
F I AT A 9@ w1 g WY
W | 7@ WA A0 F wqdr gese
#1 Afedl it g ft IR ¥ qr }E
AR AIA geatust & w f wmo@
T AfeT & gorh § f osw siewr &
qg 9 *fEal § ear qa @ | & woe
W ¥ ™ gorslog aeaars) w1 gar
WA AEN g |

JULY 28, 1980
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® ot Wil § fe o qrdf &
KT & a9 a5t F goerdr W i
T Wt soEt & faedr gear
gt, fem sw-wew g, TR ({Had
JUN-EE T @ w1 W fead dTEw @
ATE gU | THE weATAT gAY sYenfrw ea
® IOIEH FE & 9@ mWr ? W@ Av
AT JTRA 0.FT q4 9g9 AT, 9EH g
faaht udg afa g€ ? T @1 qid g
iy sWA-fag a9 #T ufeoa §

sAar @ & Fw a9 qvtaw @
o w9y s @arey & faei &
fer 3a¥ a¥ ¥ Sunmgfaal g & Wl
s & frgaul ®Y ger femwr | wHETS
g & wfgar ama w© T AR 3%
HGHTT @ Qe @1 70 | &% Fg faaa
gl ®Hix g @ Juhaigal #1 g%
# fwiga fad of #Yv SAEY quuw wgEr
2 Ak fHFl T | FE¥ FT AAAT Tg
g f& sy 97 W &N WE Y 7,
g2l sRYas wuar  favAew @< Ov
qed T |

2w w wifws earaemET oY wTer-favar
Y WX ¥ AT WU jel SFIEATT Ag®
F1 UF QOAT 97 | IAHT g0F W ¥ H/OHaF
i/ # Auga a FT AAT qT | SF qH
gard ol #T @I @), W gH  SicH-
fadar Y M} o1 @ ¥ 1 AfFT 57 FAAT
qiEf &1 wied Wi, @ T@ I 9 &
FEIX AT WX ST §@ ¥ qU  HAX
stoifas &= qX gTr | & IgET ow SIS
T oArgdr g oo A oawt § sy
¥ og € @ # @Ear g @@ omar
qaT wE fwq #1 HaeqOw F € ¥ g
wat, & fed@y &1 719 a8y a1 g, Afwa
W WAEANT qE & AT 9 & F6
¥ I§ o @rEer & qgr qar fgar
q¥ IF ¥ IH W HNT FAT FT QT
faar | 77, 78 %W 79 aF 65 FUT & qT

T

3

*Moved with the necommendation of the President.
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wgw T o oAy w0 wrT widee  frar
¥ o qugdhr § f afk g wgr SR
§ "o @ Wk 51 A garA
oA R agt oY, 7 gz W@y g ek
€ W g fal@ qpr WY gw g ww
gt fow & fo gv w9erc & g ? o
WM Fq gl g i § QY qa S Wy
FE &1 widee age ¥faem & 1 & sgw
g g fw ovw ¥ Awdz & o P
A & weTr ¢ oAt gl ® wew
i T s 9T W w1 E
T ® gd o wifaw wfx g€ ¥ a7 qwa
wo & qf gnfr

arsdr § ff gn @q A g | TR
W 9w &Y W wigwsng § a7 argr ¥ Wit
&1 ¥ ag wga Wt £ fe owgi o wi-
FEIFAY § AT g & fag W og € Sy
weX faar w7 o ww W FREe fzar
w1} aifs g anndT A I F goars w1
w1 3=t mifrs gafa @ v

ar faam & WA F ogwET w9
T H Wra X w1 emA fagre &
faqwar &Y s & wrar =g § 1 99 &
wed ¥ wig & gg w1 g g fv @@
U fazmar & & Sgoms oo & e
s 9319 §, Y JT-5 &, I a9 @
gu o fagre 741 A W war 37 ¥ A
fam A ¥ IR A e & IAET
40 sfoma #adx fagrx & & wwF 60
sfams ¥ 1 gfEr, @G, arsaTeE, W,
wreat, #wdtw, fow, G, s, TH91-
a3y wife s wrar § fage ¥ &
AFA garR agi wifas faafagma 3 ?
Wi ? wfag f& ot g o fawdt 2
T AGT U W W fag @ & ok W
iy & aNsdar W W e mfre
qzrd gare qgi o ey § 37 ¥ wr ) g%
FE feEr gAY gt Al e wf ¥
T fedi A vg Hram alror F ¥
& wrea wewre ¥ wgac w1gd § v 1fvrs
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U Qar wand § o fagre & S e g
a & W ¥ sar fadwy ¥ ot aga w
wigl § uwed gar ¥

BIET AIgT ¥ Wig@m oF 9w ¥
WE 9TE ¥ vegfaftaw &1 aga awr WewT
T TR Wi Al a1 W ;g ar
R § | ag wdr wwtw a@ od § fa
W fagix ) wifas gafa w3 s wwdr
& | 20-25 W@ zA VTR W 99
sfaad agi & g1 & 1 Hfwa w1 qrarara
# gfawr A ¢ 1 afk R
qgraat agt &t arg At w1 W CegfRtaan
¥ @M agi @8 & vy § )
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*SHRI D. S. A, SIVAPRAKASAM
(Tirunelveli): Hon. Mr, Deputy
Speaker, Sir, welcoming the Demands
for Grantg of the Ministry of Indus-
try, I wish to make a few sugges-
tions in regarg to industrial develop-
ment of backward areas,

When our present Finance Minis-
ter, Shri R. Venkataraman was the
Industries Minister in Tami] Nadu, I
should say that his entire tenure was
an era of industrial development and
Tamil Nadu came to occupy third
place in the industrial map of India.
This happy situation continued till the
D.M.K, Government 'asted in Tamil
Nadu. Due to the ineptilude of
AIADMK Government in Tamil Nadu,
the state has slided to 13th position
in industrial development. In lhis
public speech some ilen days ago,
Shri R. Venkataraman referred to
this unfortunate position and stated
In unequivocal terms that it was pii-
marily due to lack of initiative oa
the part of AIADMK Government.
The AIADMK Government »f Tumil
Nadu doeg not offer incentives to
entrepreneurs. Because of this, the
second unit of Ashok Leylands, pro-
posed to come up in Tamil Nadu, has
been taken away to another Siate.
Similarly, the Railway workshop
which the Central Government .rten-
ded to set up in Tamil Nadu hag been
taken away to some other State be-
cause of inaction on the part of
AIADMK Government. 1 request
that the Central Government should
take direct interest in the industrial
development of Tamil Nadu, Fven
one Tamil Weekly which was un-
ashamadly the  mouth-piece of
ATADMK Government, has editorial-
ly commented upon the calloug =tti-
tude of AIADMK Government in
Tamil Nadu so far as industrial de-
velopment of the State is concerned
and it has blamed the present Gov-
ernment for large industries being
taken away from the State ¢f Tamil
Nadu.

The Central Government should
ensure that heavy industries are rot
set up only in particular States. They

*The original speech was delivered in Tamil.
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should be set up in all the States of
the country so that the industrial de-
velopment of the counfry is put on
even keel. I have to regretfully point
out that in my constituency Tirunel-
veli the Central industrial undertak-
ings are negligible in number. Only
the Heavy Water Planti is located in
Tuticorin and no other notable cen-
tral industrial undertakings are there.

I request that the Central Govern- -

ment should take steps to set up in-
dustrieg in this permanently drought-
afflicted part of the country. Anp in-
dustrial survey should be conducted
and suitable industries shoulg be or-
ganised in these parts. The Govern-
ment should consider the vroposition
of putting up a shiryard in Tuticorin.
Tuticorin products the largest quan-
tum of salt in the country. With salt
ag the basic raw material chemical
industries can be set up here. In my
pariiamentary constituency, ihe as-
sembly constituencies of Vilathikulam
and Ottapidaram are always facing
drought conditions and naturally
they are backward in every aspect of
human life. There is not even one
lathe in this area. The Government
of India should conduct a survey of
this area and assist in the matter of
organising suitable industries here.
There should be a permanent Indus-
trial Survey organisation ‘vhich should
take up particular areas which are
backward industrially and suggest
suitable industries.

‘At present, only the affluent sec-
tlon of society are able to get finan-
cial assistance from Industrial Invest-
ment Corporation, Credit Corporation
etc. The Unit Trust of India sells
units to the public and buys shares
in industrial undertakings. Another
such institution can be started to take
money from the public and buy
shares of industrial undertakings. I
request the Government to consider
this proposition favourably. The
Government should give direct as-
Sistance to the setting up of small in-
dustries and cottage industries. The
Khadi and Village Industries Com-
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mission is giving financial assistance-
for the settng up of tiny match units..
Simlarly for other cottage units also,.
the Government shoulg extend finan=-
cial assistance.

In Tamil Nadu, like my consti-
tuency Tirunelveli which is indus-
trially backward, Periyar District is
also jndustrially backward. The Go-
vernment of India should declare it
as such and fix a time-limit for deve-
loping industrially this district. If no
time-limit of 5 years or 10 years is
fixed, then the adjacent areas also
might become industrially backward.
The Central Salt Commissioner should
ensure that ships are allocated only
to salt manufacturerg and not to mid-
dlemen traders, who are the prime-
movers in creating artificial scarcity
of essentia] commodities. If an entre-
prenuer wantg to set up an industry,
a minimum period of 2 years is con-
sumed in pbserving all the rules and
regulations. I suggest that these
rigid rules and regulations shoulg be
relaxed to such an extent that from
the date of application within six
months the industry should start pro-
duction. All the other infra-structure
amenities like power, raw materials
etc. shoulg be made available by the
Government of India without any
delay.

Beiore I conclude I would refer to
Beedi industry. The Government
with a view to encouraging self-em-
ployment among common people has
given excise exemption for label-less
beedis. The former Government had
given excise exemption for label-less
60 lakhs of beedis and the present
Finance Minister has reduced it to
30 lakh beedis for such tax exemp-
tion. An individual can manufacture
1000 to 1500 beedis a day and he can
go up to 5 lakh beedis in a year with-
out paying any excise duty. This
concession ig given for generating
self-employment, But big beedi-
manufacturers have jntruded intg this
sector for evading excise duty. Such
excise-evasion on a large gcale ig tak-
ing place in Kerala, West Benga] and
U.P. They manufacture beedis and
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sell them without labelg upto 30 lakhg
without paying excise quty. The Go-
vernment js being deprived of its
legitimate revenue. The Government
should remove this king of excise dis-
tinction immediately in the jnterest of
survival of beedi industry. If it is
not done, the beedi industry would
be decimated. I demand that the Go-
vernment should take immediate
action in this regard.

Before I conclude, I woulq like to
point out that last year there was no
increase in jndustria] investment but
there was 22 per cent jncrease in
savings, which is necessary for capital
formation. I would like to know the
reasans for this.

With these words I conclude my
speech.
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MR. DEPUTY-SPEAKER : We
have got to complete this discussion
at 3.30 P.M. The hon, Minister will
reply to the debate at 3.30 P.M. The
entire demands have to be passed at
430 P.M. Then we have to take up
the next item, Therefore, every
Member will take 5 minutes only.

SHRI A, A. RAHIM (Chirayinkil):
Mr. Deputy-Speaker, Sir, at the out-
set, let me congratulate the Finance
Minister for his budget which has
been welcomed by almost al] sections
of the people of India. The budget
reverses the trend set by the earlier
oneg mtroduced by the previous re-
gime. In this ‘era of advanced tech-
nology and development it needs
considerablle courage to propagate
and implement a theory against in-
dustrialisation of the country. This
wag what the present opposition
tried to do when they were in power
and mercifully fajled. Without rapid
industrialisation, the country can
neverj progress. To pose agriculture
versus industry is to say the least,
childishr, If agriculture alone jg to
be developed and industry ignored,
this country would continue to be
an ynder developeq country with
permanently poor peasants and life-
long bee-keepers. As a matter of
fact, for development/ of agriculture,
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industrialisation is an absolute must.
It' is no wonder that our industrial
growth rdate has become negative.

.I am not denying that there were

a variety of economic factors which
work behing thig phenomenon of ne-
gative gry%h rate, But let it be re-
cognise /that the main factor res-
ponsible for thig phenomenon was a
total lack of political will ang direc-
tion. Luckily, the people were
quick to see the impending danger and
they turnej out of office those who-
brought the national economy to the
brink of disaster. Here Ave are with
a legacy of mismanageq economy but
with a clear mandate to premove the
distortions that have been introducegd
in the nation’s economic jife. Mis-
management wag pervasive during
the last three years s0 much so that
not only have several healthy in-
dustrial xumts tendeq to be sick, but
the industria] climate itself has been
vitiated, It js now our task to re-
create this climate by inducing the-
much needed discipline among work._
ers and alertnesg and efficiency
among managers. Our  industrial
scene has been based on a culture/
of conflict, so to say, The conflict
of interest between workers and ilhe
management has been at the root of
the strikes ang lockouts which we
have cynically learned to live with.
I am not going to the detajls of the
growing loss of mandays. At the
same timg I would like to emphasise
the need to enact a mew industrial
relations law so as to bring akout a
new industrial culture based on mu-
tuality of interest, instilling in the
minds of workers 5 sense of partici-
pation. Moreover, the numbez/of
unions in a unit should also be limit-
ed. And while bringing forward such
a legislation, we will do well to bea:
in mind those aspects of the previous
regime’s draft which met with uni-
versal opposition. Such g law should
take into account also the /heed to.
cater. to the thrust for development
of industry and not merely regulating
labour relations. It is customary fow
our industrial managers to put the
blame for all this failure at the door
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of workers. I would not blamg wor-
kers nor would I blindl;/ defend all
of them. I have my own suspicion
about our militant comrades who
pose as the guides, friends and philo-
sophers of workers. Even so, I be-
lieve many of our industrial centres
could be made heglthy if it is brought
home to workers /[ that they are a
vital part of the institution in which
they work.

Sadly, this has not been achieved
even in some major public sector un-
dertakings which are supposed to
occupy commanding heights of the
economy. I will refer to just ocne
public/ sector project which has had
labour problems from time to time in
my State. The Hindustan Paper Cor-
portation’s Newsprint Project in
Keralag was to be commissionzd t{wo
years ago but the target date of com-
mercial production goes on being
revised from time to time. It is per-
haps time that the Government or-
dered an enquiry into the functioning
of the Corporation particularly to
find out what exactly ails the Kerala
Newsprint Project.

Coming as I do from Kerala I can-
not help highlighting the industrial
backwardness of the State. 1 am
indeed distressed/that this year also
there is practically no allotment for
any major industry in Kerala. I am
sure you will agree that in the larger
interest of this country it is very ne-
cessary to ensure a fair distribution,
of public sector industry in all the
States. We have abundance of man-
power and we are the only State
which could boast of surplus hydro-
electric power. As a matter of fact
we have gone to the rescue of our
neighbouring States at moments of
crisis. Our well-trained manpower
is exported to/all sorts of places, We
must have more industrial units :n
the State if the resourceg are ty be
tapped adequately. Moreover we got
plenty of natural resources such es
mineral wealth and rich forests. The
“ State is fairly well serveq so far as
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communications/are concerned, whe-
ther it is by sea, road or rail. Yet
the Government have been staying
away from setting up new public
sector units there. It ig an ideal place
for locating industries that need a large
number of educgted persons as well
ag industrief that consumew
large quantities of power. We have
no major central public sector under-
takings in the State. The invest-
ment in such undertakings, in
the State falls very much short of
our eligibility on the basis of, say,
population. Advances, investmgnls
by taie national financial institutig

is an index of the industrial activity.
By this yardstick )Kerala has fared
very poorly. Public in Kerala have
been voicing concern with regard to
a number of projects such as Aroma-
tic complex, Caprolactum Project of
F.A.CT, Railway Coach Factory and
defence production units/ expansion
of Indian Telephone Industries unit
ang also Instrumentation Ltd. These
are projects, which are agitating the
minds of the people. Kerala State
stands prominent in earning foreign
exchange by way of exporting cash
crops, marine products and alse bv
remittance from Keralites abroac I
would, therefore, request the Minis-
ter for Industries to pay spzcial atten-
tio1 to Kerala in the matter of loca-
tion of new public sector units, espe-
cially at a time when our tradi-
tional industries like coir, cachow,
handloom are facing serious crisis.

The / problem of educated unemploy-
ment that has reached menacing pro-
portions cannot be solved unelss there
is an aggressive effort at promoting
extensive development of small in-
dustries throughout the country. 1t
is particularly sc in my State where
educated unemployment As tae high-
For the last thirty years consi-
derable work has been done in this
direction, no doubt. But I do not
think the results achieved so far have
been commensurate wity the money
spent on it. I would like to draw
the attention of the Minister parti-
cularly to certain aspeets./ Firstly,
I would say that the banks have not
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played their due role in the matter
of promoting small industries the way
they ought te have done. The Hor’
ble Finance Minister also admitted
the othen day, in this House, unless
a positive effort/is made by the banks
themselves to assist in the setting up
and mothering of small industries,
we will not be able to solve the pro-
blem of educated unemployment in
this country. I believe, the Industry
Ministry will take up some initiative
in arriving/at an effective procedure,
that woulg involve the State Govern-
ment departmente, the barks and the
enterpreneurs together at district
levels. The o»anks and the depart-
ments concerneq may be made
accountable for their performance,

MR--DEPUTY-SPEAKER: There
are 35-40 speakers. You please con-
clude now./~/

SHRI A.A. RAHIM: I am -ure
the energetic young Industry Minis-
ter will do well to solve the many
problems which beset industrial
development of our country. I strong-
ly support the Demand,

MR.-DEPYUTY- AKER! Mr. R.
K. Mhalgi: Yodr party has got 9
minutes.

*SHRI R--K. M{TIALGI (1hane):
Mr. Deputy-Speaker Sir, the indus-
trial policy of our country should
have a firm foundation if/we want to
put an end to poverty. 'The Central
Government declared its industrial
policy in 19568 and again in 1977. The
key note of both these policies was
that of “Mixed Economy”. onside.-
ring the present situation, IAeel that
“Mixed Economyv” should be the
lodestar of our industrial policy. It
must aim at achieving g kalanced
develotment of the public, coopera-
tive and private sector. The public
sector is, no doubt, important but,at
the same time, priyate and coopera-
tive sectors should/ not be neglected.
The Central Government should solve
the problems faced by the private
and cooperative sectors.
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The Janata Party announced its
industrial policy in 1977. It laid
greater epaphasis on the development
of 'th%/wx}r:all scale industry. The
majority fof Indiars live in rural
areas and it is necessary, therefore,
that industries should be decentira-
lised. The Janata Government’s
policy was that of encouragement to
small scale industries and it aimed
at achieving this objective. I request,
Sir, that the present Government
should also maintain the/same policy.

Sir, presently thousands of small
scale industries are sick. The con-
dition of some of them js serious. 1
feel that four causes are mainly res-
ponsible for this state of affairs. (i)
Scarce supply of raw materials; (ii)
The power famine; (iii) Lack of fin-
ancial /hssistance and (iv) Lack of
marketing facilities.

Regarding the shortage of the sup-
ply of raw materals, I would like to
cite one or two instances pertaining to
Maharashtra State which will high-
light the requirements of the State
and the supply arranged by the
Centre. Presently = Maharashtra’s
requirement of cement is 1,31,000
metric tonnes a quarter. But the
supply is only 35,000 metric tonnes.
The requirement of coke and coal is
5600 wagons per month, but we r
ceive only 2700 wagons. Againsf/a
requirement of 18,000 metricé tonnes
per year of paraffin wax, we receive
only 11,140 metric tonnes. We need
6,500 metric tonnes pig iron per
month, but we get only 2,480/metric
tonnes per month. The difference
between what we need and what we
get, clearly brings out the position.
The supply of raw material should
equal the requirement of the State.
Some States receive a higger quantity
of raw materials and gome less. The
Government of India should gtart the
“nodal agency” scheme. It should be
made more effective. Nodal agencies
could perform the following func-
tions. (i) Determine periodically
quotag of raw material for different
States taking into consideration the

*The origina] speech was dalivered
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in Marathi.
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need the small gcale industrial
units/;‘ii) monitor supply and move-
ment of allocated raw materials to
respective States and (iii) to have
liaison between Central and Govern-
ment agenciegs and State Govarn-
ments.

Nodal agencies should hold mwze-
tings of the representatives of various
States and solve the problems, This
will remove the inequality Oﬁ&dp‘ply
of raw materials.

The Centra]l Government brings out
a periodical “Small Scale Industries”
which is published in English and
Hindi. It shoud also be published
in regional languages. This will
enable all the people connected with
small scale industries to obtai?/ ihe
information regarding the supply of
raw material. Now, English and
Hindj knowing people alone get the
information published in this periodi-
cal. It is wrong to presume that all
the people who run small scale in-
dustries know Hindi and English
only. It is necessary, thereforz, tha
this periodical should be publishe
in regional languages also.

13.37 hrs.
[Surr SwrveAJ V. PATIL in the Chairl

Regarding the shortage of electric
supply, it is needless to insert that
industry and energy are closely link-
ed. No industry can run without
power. The Government of Maha-
rashtra have sent six schemeg to the
Central Government for their appro-
val. But many of them are pending
since September 1977. I need not
read the list, but Pavana scheme,
Girana scheme and some other sche-
mes are pending with the Central
Government, The Government
should take immediate steps to sanc-
tion these schemes.

The Ministry of Industry should
pay greater attention to supply of
energy for industrial wunits. The
Ministry of Energy should be convin-
ced that small scale industries cannot
run unless there is sufficient and

JULY 23, 1980

Min, of Industry 288

regular electric supply. The coordi-
nation between the Ministries of In-
dustry and Energy, is therefore, very
essential.

I want to make a few suggestions
regarding flnancial assistance by the
Central Government. A Credit
Guarantee scheme wag launched by
Government of India in 1860. Many
more schemes were also started. The
credit guarantee scheme was enforced
to integrate institutions giving credit
facilities. = The Central Government
appointed a working group to integ-
rate these institutions. It submitted
its Report. I request, Sir, that this
report should be published. The
Ceantra!l Government should take im-
mediate decisions on the Report.
This will help small scale industries
to get required subsides in time.

The financial position of the small
scale industries needs to be examin-
ed. The big industrialists purchase
goods from small scale industries.
But they do not make payments for
more than six months. Big indus-
trialists should be compelled to pay
the amounts due within a month. It
is for the Government to see how
the statutory sanction can be created
or any other meang for this purpose.

The Government have given cer-
tain clear guidelines regarding mar-
keting facilities to the effect that the
Central Government, public under-
takings and State Governments 1o
purchase the goods manufactured by
the small scale sector. The Minister
should see whether all these agencies
purchase the prescribed quantity
of goods from the small scale sector.
A report on the subject should be
submitted to the House. This will
help the small industries to sell their
goods.

Commercial Estates should also be
established on the lines of industrial
estates. This will give better marke-
ting facilities. There should also be
‘mini-trade’ centres, Testing facilities
should ,also be introduced.
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Fishing industry in my constituency
faces some problems. Today in reply
to unstarred question No. 5272, from
my friend Mr. Parulekar, the Gov-
ernment replied as follows. I quote:

“Whether Government would
treat fishing business as a small
scale industry and give all the
benefits arising out of it to the
fishermen.”

“No such proposal is under con-
sideration.”

1 demand Sir, that the fishing
should be declared a small  scale
Industry and fishermen should also
get the benefits and facilities avail-
able to Small Scale Industries.

In 1977 the Janata Government
started the District Industrial Centres.
This was a very good inrovation of
the Janata Government and it should
be continued,

It is said that these Centreg will no
longer function in future but the
Government should take responsibili-
tv and run these centres cffectively
and help small scale industries. Pre-
sently, we sec that they are not run-
ning as efficiently as they shouid. An
action plan formulated in this cornec-
tion should be implemented with
phased programme. An employwrent
target should be fixed for these cen-
tres.

The officers of these centres should
behave courteously when owners of
small industries come to seek guid-
ance. They should give good guid-
ance and help,

Let me briefly mention a point of
my friend from Bihar desires to make
since he may not get an opportunity
to speak, Four thousand workers have
loat their jobs as the K.E.W. Kngineer-
Works in Bibhar has closeq down
last 50 many months. Some-
must be immediately done as
a question of 4000 employees
their livellhood. It is not pro-
that such a big factory should
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close down. I urge upon the Govern-
ment to solve the problem of these
employe diately.
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SHRI BHERAVADAN X.GADHAVI
(Banaskantha): Mr. Chairman, Sir,
first of all our Industry Minis-
ter deserves congratulations because
the legacy that he gor was that his
Ministry was completely in a mess,

The ex-Minister of Industry, Mr.
George Fernandes, who spoke here
yesterday very loudiy talked against
monopolies. But during his time, he
always adopted two standards, double
standard. While he was speaking and
we were hearing, I just remember a
dialogue by Mr. Bottom in the Mid-
summer Nights Dream where a lion
used to roar like a nightingele.
Mr. George Fernandes, when he was
Minister in charge of Industry, mgd
to roar against big monopolists, but
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his roaring was so sweet to the pig
monopolists that they were hearing
it as if it was from a nightingale.

(Interruption). He was roaring like a
nightingale, not like a lion,

14 hrs.

It is g good sign and a happyv au-
gury that, now there is a tendency
for industrial growth. But let me
tell you that, now, we have to start
acting upon a different concept. Those
poor people living mn the backward
areas where there is no industry are
longing, are locking forward. that
immediately something would be done
for the development of their areas.
All my learned friends have spoken
about this ang I also share with their
concern. A Committea had been set
up to identify the areas, which areas
are backward. They have had a
number of sittings, but slill they have
not given their report. Aftey all, what
have they to find? Only whetlier an
area is backwarg or not. You can see
with your naked eyes what are the
areas which are industrially back-
ward. When we ask why a particular
a 2ag is not declaredq backward under
the State Government op under the
Central Government subsidised
scheme, the reason given is that there
is no infrastructure. Is it possible for
a man who wants to venture intp a
small scale industry or a medium in-
dustry to set up the infrastructure?
Is it possible for an individual to set
up the infrastructure? 1f that is the
excuse given, then let me tell you
that that is not the proper thing.

In Gujarat—I hail from Gujarat—
our States has asked for a petro-chemi-
cal industry to be set up there, has
asked for licence. But there is no reply
from the Centre. In Gujarat there is
a great potentiality, there is a good
scope, so many industries can come
up. In today’s situation when we
have got @ very heavy burden on agri-
culture—and land in not going to ex-
pand—setting up small scale and me-
dium industries would prove to be a

great r¢llet, would provide alternative
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employment and woul help in uplit_t—
ing the standards of living and cqntn—
bute to industrial growth and national
income. In this respect, what 1 want
to emphasize is this. Let there be a
petter coordination between, as some
of my friends have rightly said, the
Railways, the Ministry of Industry and
the Ministry of Energy, there should
be concerted and coordinated gﬁqus
on the part of all these Ministries.
Otherwise there will be only excuses.
which will be given. Why is there n¢
power? Because there is no coal.
Why is there no coal? There 1s no
wagon., Why no wagon? Something .
else is not there. Therefore, we are
thinking of setting up power houses
near the coal fields. But that would
not be applicable to industry because
we have to make the entire coun?xy
hum with industries, make it a beehive
of industries. For that, the remotest
corners of the country are to be lookefl
upon. Now_ what has been our experl-
ence? We talk a lot about industries.
1 do not criticise put I just want to
point this out. When small entrepre-
neurs go to the district unit or the
State unit or to the other officers for
guidance, they are not getting the pro-
per guidance. If the technical engi-
neers want to set up a small unit, they
are not in a position to set it up
because they do not get the proper
data the proper information, proper
ﬁnar{cial assistance, and °~so many
other things. As has been rightly
pointed out by some of my friends
here ,the big monopoly houses a.re,
eithey directly or indirectly, scutt}mg
the growth of small scale and medium

industries. So, that aspect will have
to be taken care of.

Tatas, Birlas are manufacturing
soap. They are manufacturing trucks
also. But look at the premium on
trucks. Drivey ig the person to whom
first attention is to be given b? own:;;
driver. But trucks are being §
with a premium of Rs. 40,000. Are We
checking it? Oniy fhose people Nm;
register themselves and who have g0
the money get it but the poor ”‘i?,’e
people are not getting. It is only
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blackmerketeers, profiteers and agents
who get it and make money out of it.
Sir, something will have to be done in
this regard glso. I know from my
constituency so many taxi-drivers are
there in Bombay and so many peogle
have applied for trucks. Their regis-
tration is there for the last 3 or 4 or 5
years but they are not getting. But if
you pay Rs. 40,000 you will get it. I
think the Minister must pe knowing
about the facts and he should do
something to stop this racket.

Then. Sir, so far as petro-chemicals
are conerned, I have already said aud
I would repeat it. The Gujarat gov-
ernment has asked for a licence for a
petro-chemical” industry. It js not yet
cleared by the government of India. I
do not insist that it should be exclu-
sively on the State Government sector.
Let the Centre also have a share in it.
There is IPCL of Central Government
at Baroda. Let there be a competition
so that we may know who is working
better. There should be , healthy
competition in industries. This point

also, I hope, the hon. Minister will
bear in mind.

Much has been talked about sick
units, about the tendency to make the
units sick and to declare lock-outs,
etc. Sir, it is surprising that those
who were managing the sick units
which were ultimately“taken over by
government, those proprietors have
never gone sick monetarily. They have

become fat and this aspect also should
be taken care of.

Sir, I know the time is very short
and a lot of things I have to say. One
aspect I would tell you. There should
be more emphasis given on agro-indus.
tries so that agriculture is brought in
harmonious fusion with agro-indust-
ries, There is a lot of scope here and
it will revitalise the rural economy
which will give g great fillip and
momentum to the village activities.
Presently, we hear a hue and cry that
there is a lot of migration to cities and
there is a lot of congestion in the big
cities. It we can set up agro-indust-
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ries in different parts of the country
and even in the remotest parts of the
country, I think that the problem of
great density and concertration of po-
pulation in the big cities leading to so
many evils would be solved {0 some
extent. Therefore, on this point also I
ask the government to take due care
and pay proper attention fo this ques-
tion.

The Banaskanthg district which 1
have the honour to represent here in
this House is a bakward district. It
should be declared a backward district
and I wrote to the Prime Minister
while she was in Ambaji. The reply
that I got was that 3 committee will
examine this ; aspect. I hope vou
would expedite the matter.

North Gujarat Is a industrially ve;y
backward region of Gujarat State. It
is said that Gujarat is an industrially
well-advanced State. But let me tell
you that all your industries have come
up only on the two sides of the nation-
al highways or the State highways ard
not in the remote villages. They have
come up only on the sides of the natio-
nal highways just as we have got road-
side planationsg hut behind them every-
thing 1s barren. But take the case of
Jaisalmer or take the remotest corner
like Barmer or Banaskantha. Nobody
is paying any attention to those places.
Sometimes it is very surprising that
we talk here about a particular area,
harly people here in charge know
where that areg is in our c_ountry.
This is a sad state of affairs and some-
times we cut a sorry figure. I hope
with the present government's zeal we-
will no longer cut any such sorry
figure.

Therefore, while supporting these
grants—I do not think I would be able
to finish several points within the time
because the bell would be rung by you
and 1 may have to sit down—I only
urge upon the Minister that he should
make concerted efforts for a prover
coordination between three or fou-
ministrieg as they are inter-linked
witp this Mimnistry. Let there be the
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bold concept; let the red carpet treat-
ment given to big monopolies, big busi-
ness, go away and let the small entre-
preneurs, small people come to the
office of the Industries Minister of any
offices barefooted and receive equal
treatment that is given to these g
business men, Unless you do that, I
do not think you will be able to deve-
lop the country the way in which we
want to develop it. Certainly we want
to see that there should pe more PI10-
duction of essential commodities.
There ghould be more production
efforts made in that regard at a much

less cost.

I hope the Minister of Industry will
make his concerted efforts in this re=
gard. He will have to look fo the as-
pect of coal first to be sent to the areas
where it is not available or where the
same cannot rcach within a short time
to places like Gujarat, Rajasthan and
other parts. We have a vast coastel
area. Now there is a new concept of
generation of energy from sun and
waves. We have to depend very
heavily on our solar energy. Atomic
energy woulg be the alternative source
of energy for thig country if we want

to remove poverty from this countr.V.
We all have bean dedicated for this.

Therefore, T would submit that all
these gspects will have to be looked
into by the Industries Ministry. We
have seen in this Parliament the
Minister’'s zeal and enthusiasm. So, 1
hope he will take due care and will
pay proper attention to these.

. With these words, I support .the De-
mands for Grants of the Ministry of

Industry.
MR. CHAIRMAN: Mr. Unnikrish-

nan. You have nine minutes.

SHRI K. P, TUNNIKRISHNAN
(Badagara): Mr. Chairman, Sir. T am
conscious of the fact that the time at
my disposal is short. So, 1 shall con-
fine mv remarks only to some far
reaching an” maior areas of nolicy
and 1 do not want to go into manv
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details although there is 5 lot of scope
and provocation to do so. We are
debating the Demands of this vital
minjstry six months after the new
Government, under the leadership of
the Prime Minister, Mrs. Gandhi has
got a massive mandate. At this pomnt
of time, certainly, this House is
entitted to know what are the con-
tours and dimensions of the new Go-
vernment’s Industrial policy and the
details the thrusts, of the policy.

I am conscious of the fact—I shall
certainly concede—that the Minister
and the Ministry certainly have not
time long enough for many achieve-
ments because they have been here
only for the last six months. But cer-
tainly. it i{s time enough to find out
what exactly are the dimensions of the
new policy. Also I want to emphasise
on what is more important thap this,
that i1s what are the departures that
thev propose, or are they under way,
from the basic industrial policy thnt
this country had adopted for the last
thirty years?

Now, Sir, this policy, as embodied in
the Industrial Policy Resolution of
1956. if I may add, had historical
roots in the freedom movement be-
cause, after the Karachi Congress ot
thirties, the Indian National Congress,
as a National Liberation Movement,
had adopted an economic perspective
to which we contributed not only
from that side but from this side as
well. It was subsequently incorpora-
ted in the planning process ang the
perspective that was unfolded before
the country by the late Prime Minis-
ter, Pandit Jawaharlal Nehru.

So, this Industrial Policy Resolution
of 1956 isnot somethingto e trifled
with. It has a basis; it has its social
roots. It answerg to the ndeds ot the
countrv not only for the present but
allso possibly—I am sure at least for a
few decades more tp come. That does
not mean that the country is at a
ctandstil' and there is no movement
forward. That certainly is not the
idea. That is why I am rather dis-
turbed by the whispers, or even by the
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loud talk in the corridors of power,
about the changes in the Industrial
Policy Resolution. That is why
when spokesmen from their (rul-
ing) party whg were sitting on
this side during the last two years and
some of us firmly resisted the earlier
attempts by proponents or expouents
of ruralism to change the direction of
this policy.

Now, Sir, I would particularly refer
to some cof the reports that have ap-
peared in the Press. I quote from a
document which has appeared in the
Business Standard of July 18, which is
called the background note for discus-
sion between Planning Commission and
the Ministry of Industry. Sir, I know
that it is a high pedigreed document!
I also know that there are mcre than
national possibly even international
ramifications behind this document. 1
am also conscious of the fact that
World Bank and IMF have been de-
manding structural changes in the
economy and there has also been cor-
respondence and talks on this aspect.

But what I am immediately con-
cerned with is and I quote—first, I
quote Mr. Marathe:

“Mr. Marathe said at the meeting
that it might be necessary to re-
examine the Industrial Policy Re-
solution which was prepared with
different historical  perspective

Afiain “Dr. Manmohan Singh also built
up a case for private sector. He said
that Sixth Plan would have to cperate
within severe resource constraint and
expansion of public sector in industrial
fleld would have to be very selective”
ang he added “that even there was
justification for public sector not to
expand in a big way.” Again the note
says ‘“that the private sector is now
in a pesition to make huge investment
in areas involving sophisticated tech-
nology and where gestation period 1s
long.” Now, there aremany more
things to be quoted but I do not want
to go into the whole note.

This then is precisely the problem.
What are we {rying to do in this coun-
try? 1Is this a drifting, mindless gova.
ernment or has the Minister—I con-
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cede that he is a very busy man—found
time to apply his mind or has his party
or leadership applied its mind to the
problem”? I am conscious cf the fact
of natural inhibitive factors on the
industria] environment, viz., lack of
power, crisis in transportation and so
on and so forth.

But with all this do you have a
strategy? Have ycu changed the stra-
tegy? What I want to say and say em-
phatically is that there is a clear-cut
effort to change the course of the In-
dustrial Policy Resolution of 1956.
Our strategy of industrialisation as
envisaged by the planning process
and Industrial Policy Resolution of
1956 was not only to
raise natioanl output and
achieve self-sustained growth but also
to achieve even income distribution and
social equality. There was also a strong
case made out by the Prof. Mahano-
lobis Committee on concentration o2
income and even by Industrial Licens-
ing Policy Committee for preventing
concentration of economic power. There
was a larger social purpose, as I said
earlier. which emanated from the goals
that the freedom movement had itself
set before the nation and in the hands
of Jawahar Lal Nehru new tools were
fashioned and subsequently followed by
the successive governments of this
country. It was because cf this effort
and perspective that we were able to
raise not only a substantial area of
public sector and to achieve if not com-
manding heights, major heights in
economy but also we created the third
biggest reservoir of technological man-
power in this country. This is a major
and an important point which 1 wish
to stress. It is closely related to self-
reliance and self-sustained growth.

I am disturbed because I find that in
many public sector organisations many
of our engineers and scientists are de.
moralised. I thought that with the
coming in of this government and with
the departure of the previous govern-
ment all such issues would have been
settled but on the contrary I find that
their morale is at a lower ebb today
than at any time before. I wish to
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say that the public sector was equally
in bad shape in late sixties and early
seventies but subsequently during the
next 3 or 4 years they were nurtured
and they were allowed to grow so that
sufficient gains were achieved compared
to the earlier results, after the 1971
Government took over and the gross
profits from these public undertakings
had gone up from Rs. 146 crores in
1970-71 to Rs. 668 crores in 1975-76,
a rise of 290 per cent and a net profit
of Rs. 306 crores, a rise of almost un-
believable 1400 per cent! But still we
are told by the planners and the offi-
cials: I don’t know what exactly they
have said, but from these reports it
is clear there is a move for a system-
atic denigration of the public sector.
I don’t know, whether we will go
back to the primacy of agriculture
which was the main theme of the
Janata Government. Where do we
stand? I want a categerical answer.
Are you going to succumb to pressur-
es that have developed around? Are
you going to depart from the time
tested industrial policy resolution of
1956 or do you want to go ahead?
Now, Sir, Bharat Heavy Electricals is
a prize plant which has been built up
with great care. With pride I would
say, it is one of the biggest achieve-
ments of the public sector in India.
Their order books are getting blank
today. On the contrary efforts are
made for importing equipments which
can be made here. And our great
voluble Minister for Power said the
other day— Mr. Ghani Khan Chau-
dhury went to the extent of saying
that he “would hand over power
houses to foreign experts.” Sir, I was
really astonished. But that is what
he has been saying. He went to the
extent of saying that we shall invite
them to run power plants. It is a new
concept. If law _and order breaks
down do you get policemen and ex-
perts in criminology from other coun-
iries? Because, that is what it
amounts to!

Sir, there are many distortions al-
ready even otherwise in the develop-

mental process. The Minister is not

JULY 23, 1880

Min, of Industry 304

here now; he himself jg an economist
The first problem in the development
process is the high capital intensity of
the Indian industry. It used to be
around Rs. 32,980 for every job in 1968
accerding to an ICICI study; now it
may have gone up to around Rs. 48,000.
But 1 would say capital intensity is
not the only major problem, nor capa-
city utilisation.

But there are some inherent difficul-
ties in the demand pattern of Indian
industry. One problem which I have
always been stressing is the structure
of demand. People don't have the
wherewithal and the capacity to buy
geods produced by Indian industry,
particularly in the consumer industries
sector. That is what it amounts to
put it in very simple terms. For ex-
ample, in 1969, out of a total urban
market of industrial goods which was
at Rs. 1600 crores, Rs. 568 crores (or
35 per cent) were consumed by top 10
per cent of the urban rich and again
out of Rs. 4600 crores worth of rural
market, 10 per cent of the rura}l rich
consumed goods worth Rs. 1724 crores
or 37.6 per cent. So, this is a basic con-
straint of Indian industry. The con-
straint is the distortion in the demand
structure. So, Sir, unless you have
far-reaching inter-related changes in
the agrarian scene like land reform,
unless you are able to put money in
the pockets of people there will always
be these mnatural inhibitive factors
operating in the development of Indian
industry. Another point I want to
stress is the question of regional im-
balance. Sir, I am all for regulatory
framework. This regulatory frame-
work has a meaning and contept in
the context of our industrial policy.
But I am not for bureaucratic controls
like the price control on automobiles.
How does it matter 1 have never under-
stood our concern for an Ambas-
sador car being sold for Rs. 75,000 or
Rs. 80,000 which must find its own
price of market level. Now whom dces
this price conptrol help? Now, there is
a price control on cement, may be the
Government can certainly take over a
portion of the production of cement.
But the Gevernment is willing to pay
more money and import cement on
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higher price than what it offers to the
cement manufacturers here even if
they happen to be the big business
houses. Now, this kind of bureaucratic
controls generate black money and it
harms not only the economy as a whiile
but it brings distortions even in the
levels of incomes, So, if we have to
fight this, it is very important that
they do have a look at the regulatory
frames work but keeping in mind the
basic perspective of Industrial Policy
which cannot be, as I said earlier,
trified with,

Now, Mr. George Fernandes, talked
about the monopolists and multi-na-
tionals. On the question of multi-
nationals very often it is said that
even the Soviet Union has invited the
multi-nationals like Fiat or Monsanto
Chemicals. But the Soviet Union after
40 years of socialist revolution and
development has acquired a rich capi-
tal base with powerful technology and
material base which can absorb for-
eign technology wifiout damaging or
changing the essential features of its
economy. But we has not here in
this country so far reached the point
where we can afford a large infusion
by multi-national participation unless
you want an export led growth.
I know there is a pressure. The world
Bank is demanding structural changes
in the economy. But, Sir, as I said
earlier, self-reliance has been our
goal, self-reliance can only be sustain-
ed over a period of time, if we adopt
policies where our own engineers, our
own designers, our own scientists
have a key role to play in naticnal
-economy, particularly in the Heavy
Industry sectors. But what do you
fing today? You find that whatever
design organisations we have built up,
we are trying to pass it back to the
private sector, that too multinaticnals.
Tt is very relevant here because I want
1o make this known to the House. I
am glad that the Minister for Petro-
leum is here.

Now, there is the Fertiliser Cor-
poration. In the Research and Design
Wing we have many brilliant engi-
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neers and in the FEDO Design Wing
of FACT alse they have handled and
designed 7 or 8 fertilizer plants. Near-
ly 95 per cent of this was wholly de-
signed by these men. Now, I find that
they are jobless because the new urea
piants that we want to establish, [
am told, have been handed over to
SNAM PROGETTI and Ammonia
plants to American multinationals. I
do not know whether it is in this way
we are going tc develop if for margi-
nal advantages we invite multinational
technology. You can always argue on
this. But what happens to these men?
As Mr. V. N. Gadgil pointed out the
other day abcut H.A.L. it is affecting
the entire area of industrial produc-
tion and activities. There is a back-
slide from our cherished goals and
pelicy of self-reliance. Now, the basic
question is the policy you want to
adopt. You cannot at this stage of
development, I would contend, adopt
any other policy than what we had
followed. I am not here suggesiing
that the same control which was neces-
sary yesterday should be continued
today. It is very important.

I was a little surprised at the Fi-
nance Minister’s announcement during
the budget when he had allowed and
had given a blanket- guarantee to big
business that even if we put money
from the public financial institutions,
we shall come nowhere near you. No
Minister had ever said this before; that
was not a part of the policy. The con-
vertibility clause has a serious impact.
Whatever maybe the argument, you
are saying that you would not come
anywhere near them. On the other
hand, you say that you shall take over
every sick undertaking. Recently in
this House on 23rd March, the hon.
Minister for Industry who is absent
now, had said that he would take
cver Kumar Dhubi Engineering Works.
He had gi*en an assurance but now 1
am told that it is being handed over
back to the private sector. I would
conclude by saying that it is time for
people to realise that there cannot be
any departure from the basic
postulate that we had adopted.
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21 XU artar g fF ag wTRaTar g
¥ it fear a@, N @ar wwEAE

TZar g |

T F W G FEIOG IWT A
g VET A W AAGT FIAT E | WA
i T4 fang g faare s 77 F1 9aw
fear & ©a¥ fou & srawr A WA qTRAT

g

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I rise to oppose the
Demands for Grants under the Industry
Ministry. The reason for this is that
the Government has failed to bring
about the industrial development of the
country in a planned manner. Japan
and Germany were fully destroyed by
war, but they were able to rebuild the
industries in an organised manner in
the course of 8 to 10 years. Even 32
years after jndependence we have not
developed industries in a planned man-
ner and there is still much to be done
to, put India on the industrial may ot
the world. We talk of the regional
imbalances. We talk of carrying indus-
tries to rural and backward areas. But
no satisfactory progress is made in this
direction. We have not heen able 1o
decide which industries are to be in the
private sector and which industries are
to be in the public sector and which
industries are to be in the cocperative
sector. Further, we have no classifica-
tiox? as to the industries which are 1o
be in the small-scale and cottage sector,
and which are those to be put in the
large-scale sector to be produced in big
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factories. We have no detailed plan
as to hew to make up the shortage of
essential consumer goods.

Our industrial policy should be such
that we will have maximum production
of consumer goods at reasonable cost
by a judicious use of the large re-
sources of raw materials we have and
the unlimited manpower available. We
have not yet attained self-sufficiency
in the production of essential commodi-
ties. By reading the report given to
us, we find that there is increased
production of luxury goods iike beer,
wine, cigarattes, cosmetics, gsuperfine
textile gocds, fans, pressure cookers,
etc.—Why have we failed to achieve
self-sufficiency in regard to the produc-
tion of essential commodities like
cement; sugar, paper, edible oil, etc.?

It is a matter of regret that we have
1o import cement, sugar and other com.
modities which we can conveniently
manufacture to the extent we need in
cur country. Regarding cement, it is
very necessary that early steps should
be taken to see that we produce the
cement that we require very early.
With regard to sugar, it is a pity that
the production of sugar is going down
year after year when the demand is
increasing to a great extent. The cost
is also going up and it is beyond the
capacity of the common man to pur-
chase sugar. The Agriculture and
Industry Ministries should work in a
planned manner so that the produc-
tion of these essential commodities
is stepped up, and the cost is reduced.

Regarding paper industry, though the
production ig increasing slightiy, there
is scarcity of paper in the market.
There is lot c¢f blackmarket in nofe-
books and other books that are sup-
plied to the students. Steps should be
taken to see that this artificial scarcity
is removed.

Regarding automobile industry, the
cost of a car is more than half a lakh
of rupees. The cost of petrol is also
going up. Under these circumstances,
there will be greater use of public con-
veyance. It is repérted that chassis
for buses and lorries are not available.

SRAVANA 1, 1802 (SAKA)
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The Government should see that sup-
ply of chassis is step,.ed up so that we
may have more buses and lorries for
the travelling public. In XKarnataka,
the Road Transpert Corporation has
placed orders about a year ago for 1000
chassis. But they have hardly got 300
to 400 chassis. To meet the demands
of city and mofussil passengers and
goods transport, special efforts will
have to be made to produce chassis for
buses and lorries.

Regarding textile industry, sick tex-
tile mills are being taken over. There
is a huge liability on most of the sick
mills. In these mills, most of the
machinery is obsolete. It will be
better if sick mills are taken over

before they are beyond repairs. Steps
should be taken to see that the liabili-
ties of these sick mills are discharged
and that the obsolete machinery is re-
placed by efficient modern machinery.

Regarding silk industry, there is a
big scope in developing sick industry.
If this is developed in an organised
manaer, it can provide employment to
lakhs of people and we can earn large
toreign exchange. In Karnataka, there
is disturbance in the silk production
and trade after the silk exchange law
is breught into force. Because of this,
the weavers and twisters are put to
hardship.
Governmentl 1o take early siteps to see

I urge upon the Central
that this valuable industry is made to
run on sound lines.

The decision to shift the Khadi and
Village Industry to the Department of
Rural Development is not a wise deci-
sion. The Industry’s Depariment has
got the machinery to carry cn the de-
velopment of industries. The Industry
Department could have taken over the
Rural Development Corporation and
then it could have seen that this insti-
tution worked in a better way. Simi-
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larly, the technical department in

DGTD for drugs is looked after by the
Technical Wing in the Chemical De-
partment This duplication sheculd be

avoided.

Regarding DGTD registration of drug
industry, it is to be on the same line
as that of other industries. For want
of time, I am unable to give details of
the drug industry. But I he.e ¢. .n
problems. I will give the nQtes to the
hon. Minister and I am quite sure that
he will take suitable action in this re-
gard.

In cenclusion, I would say that the
Government should see th-. vwe attain
self-sufficiency in essential commod: es.
It is also necessary to check the rush
of rural population to cities. The Gov-
ernment should take immediate steps
1o start industries in rural areas so that
the growth of cities may be limited to a
censiderable extent.

15.00 hrs.

MR. CHAIRMAN: Before me there
is a list consisting of 35 names from
the Congress (I) party and there are 5
or 6 Members from the Opposition side
to gpeak. May I request the Members
to make only the salient points and
finish thef{r speeches, specially from the
Congress (I) party, each fn 5 minutes’
time so that all Members would be
able tc speak.

ot Twerre g (wixe ) - swnfa T,
# swvr s o Wil ¥ gEwew ¥ Ao
& faqg agrgar 1 & g wwy w
g fe ot amar @ T e war Y
v aw wefee Afr feifar s § o
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SHRI Y. S, MAHAJAN (Jalgabn):
Mr. Chairman, Sir, I rise to support
the Demands for Grants of the Min-
try of Industry. Thig Ministry has,
under its supervision and regulation,
a large part of the Public Sector En-
terprises which account for a total ine
vestment of Rs. 960 crores and which
enmploy about 1,860,000 persons.

The géneral industrial situation dur-
ing the year 1979-80 hed been gloomy.
Though industrial production recor-
ded an increase of 7.6 per cent in 1978
79, ip deteriorated sharply in 1979-80.
The overall growth during the year
will be marginal or near zero, This
is largely due to a decline of about 1.5
per cent in the manufacturing sector.

The causés of this decline are obvi-
ous, merely, poor performance, of in-
frastructure, strained labour relations
and other managerial problems.

While considering the activities
planned by the Ministry during the
current year, I would like to eme
phasige the importance of the public
sector. Sir, as on 31-83-79, the total
investmrent in the industrial and
commercial public enterprises of the
Central Government had reached the
leve] of Rs. 15,602 crores, consisting
of Rs. 7,801 crores ag equity and an
equal amount of Rs. 7,801 crores as
long term loang and covered in all 176
enterprises. The turnover of these
enterprises was as big as Rs. 18,936
crores.

The public sector should be stren-
gthened and expanded to capture the
commanding heights of the economy, 80
that the transition to a socialist eco-
nomy should not be a longdrawn out
affairs. This sector has certain defi-
nite social and economic objectives.
Not only doeg it lay down the foun-
dations of an industrial state but it
is also meant to provide a model for
labour-management relations, correct
as far as possible, the inequalities of
regional dewvelopment and promote
industrialisation generally.

Because of the social obligations
these industries should not be jud-
ged by the profit and loss method
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but this does not mean we should neg-
lect th> .inancial results of their work-
ing because ours is a country where
capital is scarce and we have to rely
sometimes on foreign sources for the
setting up and development of mo-
dern sophisticated industries. This
point was made clear by our Prime
Minister in 1970 when she was ans-
wering the debate on General Budget
in March 1970. She said:

“We do want our public sector
to make profit but let us not forget
that the public sector has anciter
important objective. the building
up of the infra-structure of the

economy. The metallurgical, heavy
engineering and heavy electrical
units in the public sector are design-
ed for this purpose.”

Sir as regards these  industries,
they have been suffering from under-
utilisation of capacity during the last
three vears. Admittedly. it is diffi-
cult to defime capacity and various
phrases have been used, various de-
vices adopted to get over the difficul-
ty such as using phrases like rated
capacity, installed capacity, develop-
ed capacity or attainable capacity.
In any case the capacity or rated
capaity of a unit would depend on
the number of shifts, whether it pro-
duces one commodity or a variable
combination of different commodi-
ties. From the statistical informa-
tion provided by the Bureau of Pub-
lic Enterprises the number of manu-
facturing units in the public sector
where capacity utilisation hag been
more than 75 per cent decreased from
76 in 1976-77 to 62 in 1978.79. The
number of units recording less than
50 per cent capacity utilisation increa-
sed from 17 to 27 in 1978.79. The
position does not appear to have im-
proved in the last year and no exact
firures are available. A crippling
factor has been utter inadequacy of
coal, power and transport during the
last year. Attention is urgently ne.
eded to improve the working of the
intra-structure. It is a matter of sa-
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tisfaction that Government has al-
ready taken a number of steps in
this direction. . Implementation of
project planning 1s so deficient that
there is often a delay of three to
four years in completing the projects
with the result that the costs escalate
hugely and these units become a tax
burden on the millions of our people
in the country.

Sir, these large and heavy indust-
ries are a base for the development
of smal] scale industries. The small
scale industries have a large employ-
ment potential. They require less
capital. They can be located in any
part of the country and therefore,
are most suited to the development
of backward areas. But, Sir, this sector
is often sick and quite often a large
number of units are closed down. For
instance, in my State it is reported
that a number of smal] scale umts do
not get even 50 per cent of steam coal
or coke for their use. Some c¢f the
foundries do not get even two-fifth of
the pig iron that they require for
casting purposes. Distribution of these
raw-materials is in the hands ¢f Cen-
tral agencies. Il will be advisable to
establish 5 coordinating agency where
representatives of different States can
be brought together so that distribu-
tion can be made more fairly and the

requirements of these people be met
in time,

As regards my State there is an-
other problem. Our Government has
taken over three textile units under
the Industries (Development and
Regulation) Act. It hag invested
large amounts with a view to bring
them all back to normalcy. And
now the time has come to nationalise
those Mdustries. But theé Central
CGnrvernment has suggested that some
other alternative should be considered
such as merger, amalgamation, or
assistance and help from other sour-
ces, etc. Sir nationalisation is the
proper remedy. In the present social
and econoinic conditions of the count-
ry, nationalisation should be restored



333 -D,G. 1980-81—

4o on a larger scale than what we have
done 50 far. With these words I con-
clude my speech. I wish the Ministry
all success,

MR. CHAIRMAN: The original
plan was that the hon. Minister will
reply at 3.30. But now I have got a
list of 44 memberg given to me by the
ongress (I) party. There are ghout
T members from the Opposition side
'to0 speak. So, unless we extend the
time, it is not possible. If we extent
the time, the debate could go on till
5-30 or 6. But in that case the House
will not be able to discuss the Demands
wvf the Petroleum Ministry. What do
syou suggest? Shall we continue with
‘this discussicn? What is the sense of
‘the House?

SHRI M. SATYANARAYAN RAO
«{Karimnagar): Instead of taking up
‘the Ministry of Pelroleur und Chemi-
vals for one hour it is better 1t we

eontinue with this discussicn on In.

dustry.

PROF. N. . RANGA (Guntur): Let
shere be some cut on the pnumber of
=speakers on these Demands. Let us
spare some time at least for the Petro-
Teum ang Chemicalg Ministry.

SHRI KRISHNA CHANDRA HAL-
‘DER (Durgapur): No, Sir, it ig better
%o continue with this discussion ¢ill 6
D clock.

MR. CHAIRMAN: All r.ght, if the
House agrees, we shall continue with
‘this. I ang we will forego the dis-
cussion of the Petroleum Ministry.

‘SOME HON. MEMBERS: Yes.

N TT vy Wz (HEIAR) 0 A-
wFs #dea, qga &4 I A § N Wl aw
fear faqr 9 I @ § | A fos
qafaam gz QAT &

MR. CHAIRMAN: This is agreed
40 by the House. We cannot just go
on discussing each point. Order
please. 'Now, Shri Girdhkaii Lal Vyas.
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w far a@ & Tz faar § ged @i
N ey foadt Y w7 ¥ F oqrfow o
qE AATH W7 AWH FNT F@ @7 06 4R
gt wTH H KT @tz Al faw  qr
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[ feemrd aw swa]

W ¢ @iy @iz ¥ e oerar @
sHrxt vatfie ww W sraewr ot wrdy wifeg
ayerr # wgd @ A7 WA 6 dde
& wICEAT W W o € g dfed
ot A% ¥ weww are ag ge g
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¥ drifz ¥ wOAR wWeE ;A &1 @A
@y § faawr fggera d ak et «ff §
s u-Adfas ave ¥ ggasy § e
¥ fog fe foaar oRsfl aff § Wik
wimm owew § @i & gad wriand
wmifts ¥ wfgy feax & & T
N @z N Tw whv W g0 fear o ¥

o qrgar § ) fegr & sed swwer aTeer
I ¢ A I ATX FER AR R AW-
T oAt § 1 aweam
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&€ 1 7 ug
foeq swre o Qumr faer @ T F
#far wIw ot & Sa WY 4 WA

qw fawd g, N T iy ¥ w19 w3
2 35 & 2 ar g1t wvd & warur Af faew
N A TEAT

fag v sygear 7@ w3, afews wrqw A
FF WY ¥ IF FIATHT Q 5 agr o7
fafamm aoisr Q@ a1y "@t @ @xar wei
g AT 37 F A faswt 112 WA was
wfaT ®) 793 & w1 12 WA ¥ Us A%y
F Wroq faq qwar § ? g6 gET O 3T
F D-4E wWd & sargr wgl fadaar ) g9
THIT &7 AT Y 1@ GgET W AH-
T & Y deqrEl ¥ werdta a4 g 43
¢ foeaid aral ok s0e wr gel| @
o O o awW F AW oA W gy
wri s owwor fwar o owr @ d
rawr fafraq &7 @ gurag s@ & fao
4 fafreee wrg ¥ fdew w€m 1 o)
R #Y Tawl @w fA¥wr ga wE WEI
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¢ f& ar 2w ) O w@FY, adi aEEmi
F1 @y gy woeAr Afq W weAr dsErm
¥ qfegds o Y Jer X TR F@T @
f& @ 2w wome gom @, FgT AR FEn-
8 @y g § Afew @ 9w w1 oaw
few Y qgar 87 @0 WX @ FRM™
foad «nr eyl A dw X o | ¥
TifE o Ao @ fHF §, A oarewd AT
§ ag R i Y @ & fw A F
o g ¥ owm @1 & 9AY unye afeadw
F@ N wEwmEar & | go4 e R onde
A €8 O # aamay o1, I 6 gER agw

About 15 to 25 big business houses:
have swalloed 1he national exchequer.
They have increased their capital
thousand times more thar they were

on the dawn of independence.

The

urban population 41 per cent, and 51
per cent of the rural population live
below poverty line and about 20
crores of people have become econo-
mically redundant. The wave of dis-
content in eastern zone has taken an
ugly turn. Fellow citizens are fighting
among themselves cursing each other
for their miserable plight in indepen-

dant India.

¥ wwr Fe wird, LRz WX

AFd # qrEme & § AT wwA §

e &
U TRM 12.89
o 3.27
fas= 21.69
AT 4.36
gfaarom 3.29
fewmras w21 1.26
T AT HTATT 0.54
FATZH 5.60
T 12.75
Ieq T3W 7.71
RIS 11.23
aforgy 0.88
AYTHY 0 10
AT 0.04
JEET 4.32
LEIE] 4.14
TR 3.32
afasraTe 10.10
faga 0.68
JaAT R 13.76
& T 21.99



‘339  D. G. 1980-81—

[ faas fereefr]

sogwTa O fasrar srd 0.88
FogNg 0.56
fasely 2.92
TIaT 0.27
S AL 0.04
fadren 0.17
EREIE K 0.34

FA a1 148.43

B

w3 & wOE! ¥D CA yiFe &0 FrEar
g 1 Zfaw a1 9% & S qFR & 77 I
F famogw @ &

UHETTHE U3OSW ¥ 31-12-1979 &
garfas & 1 wrRs R
fafas gstrfae 5054
LFfaae zifAat 7244
gAfrFa T Afagr 7368
#fera Mfaae 1029
argfa gafaas 82

2 1 Jm-garfaafor 2z & aw arg'air,gz
FEME 03 g% Afew, Ldmmer m@fy
¥ a3z oA E ) Ty g3 faEwr Am
F fau g 741 9y § 1 & W wdEm
q, @ F WA qATT I, AFAT A1240 3
‘fs 2 7% faq sar s ST @ §
38 f oge 3 fAafwa &a & Q
wrEdr me ¥ | F Fg @ ¥, fv fegeam
garT § 1 &7 wgr 3w 3, fergem gwra
21 v 3 fedt g7 | 9, @1 ST
fF agr s Al e mer, fawar,
Tafear wifs & aw fa@ gu ¥ ) faw
IgiA qer f& feggrmm  fom @1 &, Y
7 g1 fr 3o wfsam &1 & zwor AR 2
I9F arw § faven #fax @A & faw o,
A IgEr ARa 7 qer fF mg s ¥ Fman
w1 qfxx 27 M Fmr B gz favem Faar
T afre & | fez 37 qur s a2 a9 @
Fgar §? % wgr 5 oqw w1 IO AR
wEMTE FW@AT q3m fF wgi gAmr am
&1 89 a7 fr ag Au Raar § T 5w Az
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. W9 3T ¥ FE-HTEIA @) 93 §
afey 39 gFfmP B g A aw
o Agr 2 @war, HiFE I E =7 & afx
Ay mrew @ 18 @ @ gdEew ¥ 9w
1 dgr ady fmaar ) ogg fa¥ 3w & wrd
AT FE FY, IT F AL F FFay ArEw
Fom AR fefrz?l #1 &7 @ "wr 30
# xzar g f& wmm @t @At & @,
BATY AT WL T @, TW Al FW aAv |
“HETEE FT@EE ¥ AT mEwl d e

AT H AT FE I@T FT OE quv

wfed ¥T gwm 0% faad o sy
g%, 37 * dfecfres & @ § a8
Tfgd 1+ gF w0 & @ ax

bt
FATAT Iifgy, @ =2 aq

TE 787 wifgy 1+ w7 qwy fawr, wema
T # g *7 foear & @z @wm o®
e & afe gw W geiefa @ & osmar
year foear

SHR] XAVIER ARAKAL (Ernaku-
lam): 1 fu'ly support the demands
Nos. 58, 59 and 60 of the Ministry of
Industry. Thete 15 a saying: as you
sow, so shal] you reap. The Econo-
mic Survey and the CSO have report-
ed that the nationa] growth rate is
below 3.5 per cent; so alzo industrial
production ‘s helow 1.3 per cent which
indicate that the task before this
government is very important,



341 D, G. 1980-81—

MR. DEPUTY-SPEAKER: There
are about thirty members from the
ruling party; every one should take
only five minutes; only points should
be mentioned. Then the Minister will
reply. If you take more time, the
time of other Members, 1 will put
ithem against you.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): When wil! the hon.
Minister reply?.... (Interruptions).

MR. DEPUTY-SPEAKER: The hon.
M:nister will reply at quarter to five.

16 hrs.

SHRI XAVIER ARAKAL: In-
dustrialisation 15 closely connected
with planning and regulation, partici-
pation and economic stimulation. The
budget clearly indicates the direction
but T wouid like to give a few sugges-
tions for the consideration of the hon.
Minister.

1. The existing industrial and finan-
cial laws and existing legal systems
shauld be evaluated.

2. We must have aclogse look on
the entire banking and financial sys-
tems especially I D.BI, IL.F.C, N.I.D.C.
1.CIC. ang to see how far they have
helped the industrial development of

the nation and who are the bene-
ficiaries of those.

3. National and regional wages-
prices-incom~ policy should be evolv-
ed. I am not going into the details.

4. We should ban all our export of
raw materials. Even to-day’s paper
has indicated--millions and millions
of tonnes of iron ore are going tc be
exported. Why are the people un-
employed? Why js the poverty here?
My submission ig that the export of
raw materiais should be stopped.

5. We must look at the entire dis-
tribution system in our ccuntry. My
suggestion is that the distribution
system should be owned and con-
trolled by the Government

6. As has becen said by me in my
earlier speech we should ban strikes

and lock-out; in basic industries and
essentia] services.

SRAVANA 1, 1902 (SAKA)

Min. of Industry 342

7. Industrial and product prefercnces
shoulq be goelt out. 1948 Industrial
Policy Resolution wag moved by Shri
Mukherjee. Resolution of 1956 is
there. In addition to that policy of
1977 is therc. We should evaluate
what is the impact of these Resolu-
tiong and policies and try to evolve a
new pational policy in thig country.

These are my suggestions. May I
make some of my requests—

The first one is related to the
economy of the Kerala State. The
problem of the Scate ig acute gs those
of the problems of other 3tates, The
Kerala State Government is fritter-
ing away the hard earned moncy for
social and infrastructure purposes.
For what purpose? The leftist Gov-
ernments in cower? Therefore, T am
saying that unproductive expenditure
of the Kerala State Government has
a detrimental effect on the industrial
development of the State. Therefore,
I am making these requests for your
consideration—

1. In Kerala there is a vast scope
* for petro-Chemical industries. The
one whicn hag been pending before
the Government is aromatics pro-
ject. 1If it is established &t Cochin
Refinery, that will cost only Rs. 55
crores. wherea- if it is established
at Mathura. 1t will cost Rs. 200
crores. Whnere shoulq it be allcwed
and for which place should it be
sanctioned?

(Interruptions)

2. The second one iz aboup the
establishment of caprolactum project,
It wi'l be highly useful.

The deveivpmental scheme in the
gouth wil] sprout out if this ig sanc=
tioned. This Las been pending before
the Central Government for a long
time.

MR. DEPUTY-SPEAKER: His
time is over.

SHR] XAVIER ARAKAL: 7T will
conclude in a ininute. Thc¢ FACT at

Udyogamandalam is over 33 years old.
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[Shri Xavier Arakal] W 2w ¥yl wiew oert § fE
It has not been modernised and there W 32 T w @ Har I T

is no diversifioation. If it is not dene,
about 4000 employees will he thrown
out of employment. Imagine what
will be the impact of such a thing
happening. Obsolete and redundant
equipments are there. Ever since it
was installeg it is remaining there and
there is no modernisation. This should
be takén into consideration.

About Hindustan Aromatics Ltd.,
the Kerala Government have said-in
their letter daied 22-10-79 and again
On 18-2-80 that they will provide the
required ldnd, water, electricity and
other resources and requested the
Centre to start that factory. You know
what ig the reply? The reply cof
H. A. Ltd., No. MDA/360/16/319 dated
22-2-80 wias that the matter was “still
under consideration of the Govern-
ment of India”. May I know the
reason for thie delay?

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI XAVIER ARAKAL: In con-
clusion, I would like to sey that I am
sorry that after leaving the Congress
Party, Shri Unnikrishnan has stopped
reading our election manifesto, Mr.
George Fernandes wag telling ug how
he went abroad...

MR. DEPUTY-SPEAKER: 1 am
calling the next speaker—Mr. Jai Pal
Singh Kashyap.
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gt ag fefge ety & §
WA qiEt & AFA N, AFeA® € GIWL
Ry & q¥r AN KA war gre g Ing
fafgee o &2t @y W& 1 @l
fortas g Freg & W @ fgs § AN
kar cadt faar war §, sy et wqw
ow ¢ & ok oY ST awrw wiy O
Ty @5 fefger oo aax ¥ war =,
Tgl qx I ad NF g W §
XN | Tg AT SR § 1 & g gyt w5
w3 e Wit w9y 2 @ N AN genr
s gt



347  D..G..1980-81—.

[+t fodex wam)
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w1 FWF IAFY A7 A OARE FT R L

dwad fefegae & a} § w7 w10 §
fr 246 fefezges waddz wre sfewr F
1970-71 ¥ dxa¢ fexdar f&y 1 & %z
mgm g % & o Agfaua Avas fefigaea

w & v § §¥ FF u-adfaa, T,
qrzag § grdy e, seAee § Sgfaas
frdd ot gsdl gz atu & g2 e,
ag agferad #af ot =8 faa @ g | S
ﬂw{ agmw.qaﬁw wEr zw,
1] 9@z gg o oA 7% ¥ 95 WA
F27 § vHr a2 ¥ Fvvd cfma & W
T wT G R
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AT FuAr mied weuArL fEul 2 (SAg
101 e 73 1 & w2 7% 2 fF g9
fsari MESET, HiATgT g. EITIa F?f:ga’
g SEr d #ftes @efidr =i § Adr
foat war, sa f&F =9 WiE-aq F f5RF
At fe oiifres gfe & w58 &, gaa ffes
qATE wwm ¥ ¥ fAar a0 2 g@ AW
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¥ gga Wi 73 gn & AR 3D agA q9rd
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¥ AT fEEr g warm
L) qausr fooqvd & fegr mar g 5 30g9TR
mzﬂgﬂﬁhﬁﬁ | &7 T ¥ Wraw
TR wEd Wes ?,'x at w2 fa¥ o vew
AT ¥ A7 AE WM 5, 7 ¥IAY &
a7ge § o g faw magdh @ @ ¥
B wiEgwgR ¥ WRR 2 FAT TAY K
®IWQe Ugaqle AT &, AT AN ST T AR
A 3, TTE! T w1 &fufre @y A
& migm 2 fF @0 T UFAQE FAIRAT &I
AR a’rm E e

T ® 7 wErRg A v fragy @
f£ mam) ¥ X w97 F €1 W AW
arm R oenfrT w8 frar mar g 1 ¥ o34
figzs wem f& oy @@ @@ /A, WA
gfagfar £ A & 97 AR % afgq &%,
arfs maFTy W argaz gefrzafama =gi o
IWAT R AT FL

*SHRI C. CHINNASWAMY (Gobi-
chettipalayam): Hon. Mr. Deputy
Speaker, Sir, on behal! of my party,
the Al} India Anna D.M.K.,, I rise to
say a few words on the Demands for
Gronts o. the Ministry of Industry.
I &«m hapry that this important
Miniatry, which plays a pivotal role
in the economic progress of the
natien. is in the hands of a young
energetic Minister, who, 1 am sure
will circumvent the Energy constraints
which have become the cause of con-
cern for all in the country,

The Government is envisaging an
annual growth rate of 5 per cent dur-
ing the VI Plan with additional invest-
ment of 16.6 per cent in a situation of
20 per cent rise per annum. I wonder
how the propcsed growth rate can be-
come a reality. In the western coun-
tries the industrial growth rate is
astonishingly high. But our industrial
backwardness is high-lighted by the
stay-put 18 per cent contribution of
the industrial output in the total out-
put of the nation during the past four-
teen years. Can we afford to remain
under the euphoria of industrial ad-
vancement even after this dismal per-
formance?

*The original speech was delivered in Tarml
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It is not enough to establish indus-
tries. In a nation of never-ending
population growth, unless the indus-
tries generate employment opportuni-
ties the public purpose is not served.
The number c¢f persons employed per
Rs. one crore of net output in the
consumer goods is' 3131 and the num-
ber of persons employed per Rs. one
crore of net output in the capital
goods is 2596. These statistics urge
upon the need fer greater investment
in  industries producing consumer
goods bearing an impact on employ-
meat policy of our government,.

The Central Government is deter-
mined to encourage the cottage sector,
which  will generate emplcyment in
rura] areas. But it must be ensured
that the products of cottage sector are
properly marketed by the Khadi and
Village Industries Commission, with-
out the excuse of paucity of godown
space and lack of funds for procure-
ment. The K.V.I.C. should be streng-
thened adequately. It is a matter of
cendemnation that the country has to
import sugar, cement, oil, steel,
aluminium etc. at a cost of several
hundreds of crores when it has large
idie capacities had abundance of raw
materials. Though power shortage is
the cause for lesser production, it is
mainly bcause of bad management and
improper distribution. The industrial
units producing these items shculg be
allowed to utilise fully the installed
capacity and even be prompted to
expand further. At present only 45
per cent of the installed capacity is
being utilised. The nation cannot be
allowed to be held to ransom of arti-
ficial scarcity. Effective steps are the
need of the hour te save nation’s
valuable foreign exchange.

Sir, Periyar District in Tamil Nadu,
which has been recently created, is
industrially backward. It should be
declared as a backward district by the
Centre, so that it receives much-
needed financial incentives and other
amenities for industrial development.
In Satyamandalam, all the basic raw
materials required or setting up a;
paper mill are available in abwndance.
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1 demand that a paper mill should be-
set up in Satyamangalam. The Govern-
ment of India should pay special
attention to the industrial developmerit
of Dharapuram, Kangeyam, Bhavani,
Bhavanisagar and Aadhiyur in this
area. Upte 31 May, 1980 the Tamil
Nadu Government has forwarded 90
appiications from entrepreneurs. So
far the Government of India has not
approved even one application for
setting up an industrial unit.

1 have been hearing some hon.
Members repeatedly saying that Tamil
Nadu has gone down in industrial
development. I have tc point out that
these apprehensions are baseless be--
cause no statistics are heing given to
support this contention. The Govern-
ment of Tamil Nadu under the dyna-
mic leadrship of Puratchi Thalaivar
M.G.R. is going to organise industries
which will generate employment op-
portunities for 3 lakhs cf youth in
Tamil Nadu. The Government of
India have invested Rs. 15.682 crorves
in public sector industrial undertak-
ings throughout the country and
Tamil Nadu's share is just Rs. 616
crores, which is not even 4 per cent.
Does this not go to show industrial
imblance prevalent in the country?
There is a feeling in the minds of
Tamil people that the Centre is callous
towards the industrial needs of the
State of Tamil Nadu. I request that
the hon. Minister of Industry should
allay these apprehensions of the peo-
ple of Tamil Nadu by augmenting the
allocations for the industrial develop-
ment of Tamil Nadu.

. With these werds, 1 conclude my
speech expressing my gratitude to you
for giving me this opportunity to
participate in the Debate on the De-
mands for Grants of the Industry
Ministry.

SHRI R. L. BHATIA (Amritsar):
Mr. Deputy-Speaker, Sir, I rise to
support the Demands for Grants re-
lating to the Ministry of Industry.
My friend, Mr. Unnikrishnan ex-
pressed some fears that we are chang-
ing our basic Industrial Pelicy Resolu-
tion of 1956. This fear was express.-
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«d by Mr, Madhukar also. They need
have no such apprehension. We are
:not going to change it. We are going
to stick to it and the more fact that
‘we have nationalised five more banks
.is indicative of our mind.

SHRI KAVINDRA VARMA (Bem-
Ybay North): Six banks.

SHR] R. L. BHATIA: Mr. Unni-
krishnan also said that we are going
$to have technicians from abroad to run
cour power plants. It is not so. What
Mr. Ghani Khan Choudhry said the
«other day in this House was that, with
the power plants which were imported
from cutside, there is some trouble
.and that we would ask the foreign
technicians to come here and set them
right. No foreigner is going to come
©over here to run our power plants.

Mr. Jaipal Singh was talking about
yural economy, which is a pet theme
.of his leader, Mr. Charan Singh. The
«<ountry is moving fast. We want to
take the country forward. Actually,
the Janata and the Lok Dal Govern-
ments have ruined the economy in the
past. What Mr. Charan Singh did was
the worst that could happen to this
country. It is the old debris that we
are going to clear now. It is cur lot
to do so.

The Ministry of Industry apart from
being responsible for the formulation
-of the policy, are also responsible for
the develepment of the industries in
‘this country. The country has already
-suffered in the past, as I said, just
now, due to lack of policies or what-
‘ever reasons they are. So, I would
like to say that we should learn
from the mistakes committed by
-Janata and otherg previously. What
we shouwld do is to0, first of all iden-
‘tity the problems, identify the needs
-of the poor people the needs of the
millions, gbout which we are so much
perturbed and for which we are bring-
ing about 30 many policdeg and doing
s0 many other things After identify-
‘ing 4he problems, we ghould leek into
“this industry and try to solve the pro-

1568 LS—11,
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blems of the millions of people in this
ragpect,

Ours is a huge country gnd we also
need ap eguitable distribution of what
we produced. That is also a part of our
policy. I expect the new Minister, who
has robust common-sense, 5 lot of in-
itiative gnd who is very intelligent to
come forward with golutions to the
problems and with policies by which
we could achleve our objectives quick-
ly.

Coming to the public sector, the con-
cept of State enterprise or the pubtic
gector in the Industrial Policy Resolu-
tion is that the ‘peopie of this gpuntry
will progressively own the means of
production. That wag our objective
and policy. The object was to bring
about a social transformation by con-
trolling the heights of our economy.
A number of friendg were asking yes-
terday as to what ig the policy of this
Government. Well this is our policy.
Our objective ig not only to produce
gteel, but tg make steel an instrument
of change. In our endeavour to achieve
our objective, we need to see to so
many things. In the public sector, so
far, it is the bureaucrats who are run-
ning the show. They have a different
frame of mind. They are officers com-
ing from, gay, the Postal or Railway
Departments and they have no ex-
perience of pusiness. And you have put
them as headg of these public under-
takings. Naturally they are pot func-
tioning properly. They have g limita-
tion: they have a different frame
mind; they cannot be flexible for the
exigencies of business; they do not
have busineggs acumen, And you have
placed them there. The result is that
our public undertakingg are getting ga
bad name. So, I would suggest that
you have experts from industry and
trade to man these public undertak.
ings. I do not think that these bureau-
crate will like that. Some experiment
was made some time back, but they
forced them to leave; they created
conditions in which no outsider could
eome and man those public under-
takings. It is the monopoly of the IAS
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people. They do not tolerate anybody
to be above them, Therefore I do not
think that this scheme will ;)vork. But
I will give you an alternative scheme,
and that scheme is this. You have an
Advisory Committee op Council con-
sisting of people from industry, peonle
from Reserve Bank a itan trom ihe
Finance Ministry, a man from the Eco-
nomjc Ministry, and one or two MPs;
public men should alsg be attached:
these five or six people should act as
advisers to that public undertaking.
May be, this experiment will be suc-
cessful.

The second point I want to raise is
this. All our friends in the Opposition.
CPI and CPM, including Mr. Jyotir-
moy Bosu, are very happy when wc
nationalise a concern. We are all on
the same wave length so far as natio-
nalisation is concerned; there ig no
difference of opinion. Butthe differ-
ence arises in the implementation of
it. In the factories there are rivalries
among the unions. They acr looking at
the public undertaking from the same
angle as they see the private industry.
They must alsg see that this is a social
transformation. We have certain ob-
jectives, common objectives and we
want to achieve those. But the same
thing which they apply to the pri-
vate sector, they are applying to this
sector also. In some of the fac-
tories, I find that the union-dadas
are contractors also. That is how thefts
are taking place. Therefore, it is not
our responsibility alone; it ig their res-
ponsibility also. If they want to see
that the functioning of the public un-
dertakings is successful, then they
must mend their ways and see that the
lavour cnoperates with the administ-
ration and not fight with them. That is
how we will be able to achieve our
objective.

With regard to small scale sector I
would only say that 3 sum of Rs. 1
lakh invested in the small scale sec-
tor gives employment to saven peobple,
but if the same sum of Rs. 1 lakh is
invested in the big sector, it gives
employment to only one man. There-
fore, the small scale sectoy must be
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encouraged. Fifty per cent of the total
production in the private setcor 1s
done by the smal] scale industrics.
Therefore, it ghould be g part of our
policy {o encourage them. For
that, I give you a proposal, Do
not‘ permit big industries and mono-
polies for composite ynits. You shoul?
giv? them licence only for assembli:i
as in the case of Phillips; Phillips can
only assemble, and there are one thou-
sand anclliary units, which are feeding
them. But i. the _ase of Birlas and
others you have permitted composite
units. They re doing ginning, they are
spinning, they are weaving, they are
printing, they, are marketing. These
processes should not be given to the
monopoly sector or big sector. This is
barming us because they want profit
on every side. Therefore I would sug-
gest that all these big industries shnuld
be only assembling units; they should
be given only one job. The rest should
be given to the small scale sector, so
that they produce more and there is
no problem about marketability.

SHRI A, K. ROY (Dhanbad): I
know, while replying to the debate, the
hon. Minister will start refuting at the
top of his voice that they are not step-
ping back from the Industrial Policy
Resolution of 1956. But mayv I point
out that there is 5 genuine suspicion
among the people from the recent pro-
nouncements—giving power generation
to the private sector, dismantling of
Sindri Fertiliser and the proposal to
hand over Kumardhubi Engineering
Works to TISCO—that this Govern-
ment in the name of nationalisation,
in the name of talking big of socialism,
are going to step back and are gra-
dually leaning more znd more towards
the private sector. The point is mot
that. what industries or which con-
cerns would be nationalised by the
Ministry of Industry. The point is
how “to nationalise the Ministry of In-
dustry itself. All monopolists, all mul-
tinationals have their tentaclesinthe
Ministry of Industry. Officers of diffe-
rent departments gre classified with
different types of vested interests.
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Then, Sir, you know there is the
Bureau of Public Enterp:ises which
recruits the officials for all ihe public
sectors and you know who se.ects the
officers there? The Selection Board of
the Bureau of Public Enterprises—
whpo are its members? The Managing
Director of the Tatas, Mr. Rusi Modi
is one of its members and he sits in
ihe seletcion board of the Bureau of
Public Enterprises and that sele-ts
the officers for our bublic sector, So,
Sir, private sector people gare sitting
and selecting officials for our public
sector! Those who have got no faith
in the public sector are catering to or
are selecting or are choosing our man-
power. This is the way the Ministry
of Industry is in the hands of the pri-
vate sector and they are regulating its
entire policies and that is why the
public sector is cutting somewhese
some sorry figure.

The second point to which I would
like to draw the attention ¢f the hon.
Minister is my Dhanbad districl. Dhan-
bad district is to be the industria’
capital of the Eastern India. All core
sectors are there: coal, steel, fertili-
sers, firebricks and engineering indus-
try, all thesp industriss 4-2 to be there
and that is to be the sarden of all the
industries. To-day it looks like a
graveyard of industr:izs.

And among the industries ciosed is
one Kumardhubi Engineering Works
about which many hon. Members have
already spoken. I would also like to
regquest the Minister to make some
categorical statement in this House.
That particulay industry previously
was in the handg of Birq & Co. and
with some paper manipulation it has
come into the hands »f Hilgers group of
companies. This is just a paper mani-
pulation anq after that  since July
1979 the industry is lying closed and
4000 emp oyees are unrer starvation.
That is an imporiant cngineerine in-
dustry s1d that industry is indebted
to the Allahabad Bank to the tune
of Rs. 8 croreg and to Bihar Gov-
ernment to the tune of Rs. 2
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crores and to the workmen to
the tune of Rs. 14 1akhs and they cheal-
ed the government and everybody.
Now the company, under an order ol
the Calcutla High Ccurt, is in the
custody of the Allahabsd Bank. Weo
also had talks and discussions at diffe-
rent levels were held—with the Bihar
government, with the Centiral govern-
ment and with the Allahabad Bark
and we were all assured that the Gov-
ernment of India eithey directly or
through some public sector wili take
charge of that particular engineering
unit and run it. Now we are getting
this alarmiag news that they are
going—there is a conspiracy going en—
to hand over that factory to the TISCO
or some other monopoly house. That
is why we say that that will be a
glaring example that these people are
going to diltte the Industrial Pclicy
Resolution so far announced at the ton
of their voice. That is why I make 4n
appeal to the Minister that while re-
p.yieg to the debate he should catego-
rically say wnat he is going to do with
regard to the Kumardhubi Engineering
We.ks and how he is going to set free
the Bureau of Public Enterprises from
the guardianship of the Managing
Directors, etc. of these monopoly
llouses as I have already referred to.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The Government, in
the name of revision of the Industrial
Policy Resolution of 1956, are inviting
the multi-nationals to loot, the mono-
poly capitalists to  exploit the public
sector and to restrict their expansion
and the small and cottage industries to
ruinaticn. My friends hsve mentioned
that the government is inviting the
private sector ‘to construct thermal
power stations. But, still, about 100
collieries are functioning at the hands
of the private sector, My hon. friend,
Shr! &. K. Roy, mentioned that Govern-
ment have decided to nationalise Ku-
mardhubi Engineering Werks. Now,
they are going to hand over the con-
cern to Tatas. This shows which way
the Government is going: how they
want to revise the industrial policy
against the people, against the nation.
against the country
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Sir, you know that N.T.C. was incur-
ring a loss. At present, of course, it
has earned a profit. Now one unit of
NTC in West Bengal has been closed
down. I would request the Minister to
reopen it as  early as possible. The
N.T.C. has been entrusted to produce
contro led and coarse cloth. On the
cther hand, the private sector mills
have been entrusted to produce fine
and superfine cloth, At the same time,
the Government is importing cotton for
the private sector and financing the ex-
port varieties. The monopoly textile
mill; are producing less and are earn-
ing more money by monopolising the
market with the price hike. In textiles
both the private sector and the public
sector produce nearly fifty per cent of
the produce while the rest of the fiftv
per cent is produced by the handloom
and cottage industries. But what we
see is that credit given by the com-
mercial banks to the private sector
companies, both the private and
public sector textiies is about Rs. 500
crores yearly. Only 100 crores is given
fo the handloom and cottage industries.
If more money is allocated for the
handloom and cottage industiies, they
can produce mere than 50 per cent
thereby more people can get employ-
ment.

So. I would request the hon. Minis-
ter to allocate more money for the
handloom and the cottage industries.
Protection has been given te the hand-
loom industries in the form of rebate.
But, it is just symbolic and the traders
get the rebate. It does not actually
help the weavers. I  would suggest
that the real help will be by abolishing
the excise duty and it should be passed
on to the weavers by the public dis-
tribution system of yarn.

Smallscale industries of West Ben-
ga] are net getting adequate raw mate-
rials quota from the Centre such as
paraffin, yarn, steel etc. Smailscale
industries around Durgapur, Raniganj,
Asansol are not gotting  sufficient
orders and they are starving. I would
request the hon. Minister to coordinate
with the Steel Ministry, the Ministry of
Petroleum and Chemicals, Coal and
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Energy so that they can get the orders
from the D.S.Py, AS.P. and Eastern
Ceal fields and  smallscale industries
which are facing crisis.

MR. DEPUTY-SPEAKER: 1 give you
two more minutes. Kindly conclude.
This is the extended time.

SHRI KRISHNA CHANDRA HAL-
DER: I know that. But do not ring
the bell. I am concluding.

So, steps should be taken to develop
the smallscale industries in the back-
ward districts of Bankura and Purulia.
1 would suggest that public sector
should undertake to set up industries
in the backward areas.

Sir ycu know in all the units of the
Instrumentation Ltd. the workers are
on strike for more than four months
most of whom are casual; though they
are working here for three to twelve
years, they are not getting their wages
properly and fhere is no reguliarisation
of the service for them; they are not
given the benefits of the labour legisla-
tion and the ministers are not inter-
vening. 1 request the Minister to in-
tervene and solve the problems.

The Bharat Opthalmic Glass Ltd.,
Durgapur is In a bad shape. An ex-
pert committee was formed for intro-
ducing a continuous process technology
for the manufact¥re of ophthalmic
giasses. 1 wovld request that steps
should be taken for expansion to save
the concern. Indian Paper Pulp Com-
pany of Titagarh which employes
1,800 to 1,900 employees can produce
45 tonnes of good quality paper daily.
It is going to be closed. For the last
two years its economy is in bad shape.
The Chairman of the Hindus‘an Paper
Corporation was appointed by the
Government in the Board for its re-
vival but an impression was there that
it will be takep over. Chief Minister
of West Bengal has written to the
Prime Minister for assuring the sup-
ply of raw material and the Unions
are ready to cooperate for revival of
this company.

Sir, in regard to the Motor Machi-
nery Manufacturers Company Ltd. of
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Pum Dum, tite management is threa-
tening to close it from 26th July. The
company was taken over on 9th Octo-
ber 1974 under IDR Act. The company
retrenched many employees and the
Union is demanding that fifteen days
gratuity should be given instead of
thirteen days to retrenched employees
and in future when new recuritment
takes place the retrenched employees
should be given employment first. They
are demanding that dues in respect of
pre-take over should be paid immedia-

tely.

Sir, a word about Logur Jute Machi-
nery Ltd. It ts¥he only concern which
produces jute mill machinery. It was
a viable concern. It was nationalised
but it was subsidiary of M/s, James
Mackle & Holding Belfast Ltd., UK.
The managementf is sabotaging produc-
tion. The Karamchari Samiti. the re-
cognised union, is ready to cooperate.
I would like the Minister to go into
the details and to take proper steps
to make it viable,

MR. DEPUTY-SPEAKER: Please con-
clude now.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, just one minute mcre. Hin-
dustan Pilkington Glass Ltd, Asansol,
has declared a lock out. We had a
faik with the hon’ble  Minister and
apprised him of the fact as to how
Thapars have entered the management
and company also. They violated
MRTP Act and Foreign Exchange Re-
gulation Act. So, I would request that
an inquiry should be done immediate-
ly and measures should be taken to
open it up immediately. Sen Raleigh
group of industries employ about 5,000
workers. All the production units
were taken over in 1975. There was
improvement till 1978 but after that
production is coming down sericusly.
Nationalisation of the group of indus-
tries under a single integrated adminis-
tration is urgentiy necessary.

MR. DEPUTY-SPEAKER: You have
to caonclude now.
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SHRI KRISHNA CHANDRA HAL-
DER: I wanted to say a word about
Kanpur. In Kanpur three comncerns
are closed. The names are: J.K. Rayon,
Kanpur, Kanpur Chemicals, and J.K.
Manufucfurers Limited. Regarding all
these concerns, proper steps should be
taken for reopening.

MR. DEPUTY-SPEAKER: You have
sufficient opportunity for the next 4 1/2
years to speak on this matter. You
wil] be given every chance.

SHRI KRISHNA CHANDRA HAL-
DER: I demand nationalisation of the
foreign capital. I demaud naticnalisa-
tion of all the concerns of the Indian
monopoly capital. All of them should
be nationalised. With these words I
conclude my speech.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): I represent a major indus-
trial town. I got my name deleted
even from the general budget, speech
list because 1 wanted to speak speci-
fically cn the Industry Demands. 1f
you don't allow me, it is somewhat
unfair to me,

MR. DEPUTY-SPEAKER: Please
listen. The time aliotted has already
been exhausted. What to do? I have
already said that the  Minister will
have to reply now.

SHRI ARIF MOHAMMAD KHAN:
The Minister has agreed, Sir.

MR. DEPUTY-SPEAKER: How can
he agree, it is my decision.

SHRI ARIF MOHAMMAD KHAN:
He has agreed....

MR. DEPUTY-SPEAKER: All right.
You go on. Only 5 minutes.
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principles ajiogether. It is no more
the time, no more the situation which
our country is passing through as far
ag industry and gs far as economic
growth of our country js concerned,
that we involve ourselves only in
politica] prostitution. Let us not have
any phobias at all. I am not talking
much about Mr. Fernandes because
I just got a letter from him that he
is not well. 1 am sorry that he is not
well and he hag not been able to come.
A; for the type of slanderous langu-
age that he used, I told him when he
was a Minister, when 1 was on the
Opposition benches, that one who is
fond of that hobby forgeis one thing
that the other side has the potential
to rebut also. But our limitaticn is
that our party people work under a
discipline and ihat limitation in fact
regulates our behaviour ang our
character alsv. That does not exclude
the hon. Memters on the other side.
We have friends like Shri Halder,
Shri Jyotirmoy Bosu and others who
do not unnecesasrily get excited...
(Interruptionsy We Welcome that
criticism; sometlimes 1 provoke friends
like Shri Bosu lo criticise. Criticism
fis not bad at all. Criticism is, in fact,
a very healthy perameter in demo-
cracy.

17 hrs.

While Shri George Fernandes doe€s
not deserve a reply on the negative
points that he made, I would definite-
ly refer to those points that he raised
and which generated suspicion in the
minds of the people in the opposition.
I only find that he tried to develop
friction ang Le imagined friction and
said that something ig happening the
basis of which was either whispers in
the corridors or he was trying to pick
up some pregg cuttings without any
connection with them at all and he
was quoting. I am not referring to
them at all. I am referring to a few
other things that he mentioned. The
hon. Members would agre. with me
whep I give them the data that he
owed more for what he said to the
lack of economic intelligence or may
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be that it was convenient for him to
quote only a part of the data. He did
not go through the whole of the per-
formance budget or the reports which
have been given to the hon. Members.

The first thing that he said and the
hon. Members from the opposition fol-
lowed him also was that we have
generated a {ilt towards monopolies
and FERA ccmpanies. [t would be
of interest to know that during the
thirty-three months of the Janata
Government and its offshoot, Lok Dal
which, also, more or less, represented
them, they granted a totai of 209
Letters of Intent and fifty letters of
intent were issued to foreign major
companies and this is a record issuirg
of these letters, This only shows that
we should get rid of this lahgauge of
FERA phobia or MRTP phobia. MRTP
and FEPA were introduced by our
Government. And as far a; its appli-
cation ig concerned its implementation
is concerned, the only thing is that we
did not only try to lean on a slogan,
or a hollow slogan, we meant business
and we mean business. Here are the
statistics not generated by us, but
generateg by the 33 monthg of the
Government which was a miscellane-
ous Government, and wilth which, I
am gorry, some friendg sitting on the
other side, who were aiso criticising,
were associated.

17.02 hrs.

[Mr. SprEAKER in the Chair]

The hero of the public sector ves-
terday also spoke of the thirty three
months of the public sector undertak-
ings. But unfortunately, whatever
data ig available on the performance
of the public sector dJuring those
thirty three monthg is a very un-
fortunate one. I would only quote the
public sector performance data pub-
lished by them in theijr own days.
The hon. Mermbers would recal] that
I had raised a calling attention motion
on the mal-perfarmance of the public
sector during the Janata rule and at
that time, Shri Morarji Desai, the
then Prime Minister, refused to reply
to that because I would understand,
there was a very unpleagant data. I

-
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would only mention that they con-
verted the profit earning units into
the loss accruing units. T would like
to mention one thing that it is not
essentially a good symptom of the
public sector performance that when
it is losing, it ig giving service to the
people. This is because we must
understangd that public sector belongs
to us. The public undertakings sur-
vey shows that the total net profit
of the public sector which was
Rs. 183.89 crores in 1976~77 declined
in 1978-79 and became a net loss of
Rs. 31.96 crores. Would this data
provoke you to make a particular per-
son hero of the public sector who
talks of the public sector and says
that we are going to damage the pub-
lic sector? 1 am not going into
details of the other data; T have the
data also. Then I would like toO
remind the hon. House and particular-
ly my friends on the opposite that
MRTP was broiight on the statute
book by our party orly; we are
sticking on to that. Then the hon.
member has talked of <ome figures of
cement industry and of paper indus-
try. They are figures which are
partia] figures. He talks of the invest-
ment of a particular industry. 1 would
just bring ‘o your kind notice thatl
that particular Qata ig regarding the
Hindustan Paper Corporation. Now
Mr. Fernandeg c<poke of an {nvestment
which, in fact, was loon of Rs. 38.38
crores. Now he nnly read page 24
of the Performance Budget. T would
only like you and like him in absen-
tir—of course, he has promised that
he would read whatever 1 speak to-
morrow —to note thig thing that page
21 gives another thing, because invest-
ment does not mean investment out
of your own pocket; investment also
includes the loan. So, the Hindustan
Paner Corporation had an investment,
had a budget of Rs. 38.13 crores given
on page 21 ag investment and Rs. 38.28
crores 0n page 24, The total is
Rs. 76.51 crores and not as mentioned
by Mr. George Fernandes yesterday
Rs. 38.34 crores. Now I would not
like to accuse him of picking up these
statistics for his convenience. 1 can
only say that probably this budgetary
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process is a discipline in itself and the
hon. member may have to get orien-
tation in this; and then next time
when he speaks about this, he should
be cautious about it. Similarly, on
the Cement Corporation of India, he
has again given only half figures and
the other half, in the game way, he
has forgotten about it. Now the
Cement Corpnration of India’s figure
that he talked of was only on page 21
and he forgot to read gnother page;
and the amcunt that he mentioned
was only Rs. 17.69 crores. On page
21 of the same document, there is
further rrovision of Rs. 11,56 crores
under the major head 5-6 under
capital outlay. 'Thig represents the
cquity investment in the Cement Cor-
poration. The two together, that is
loan and the equity add up to nearly
Rs. 30 crores. There are other flgures
also on the Cemeni Corporation of
India. I would only reques* that the
Lion. Member should go through the
whole thing and if need be, ha can
come and discuss the whole thing with
me and we will give him orientation,
as far as going through this is con-
cerncd

T would no! like to devote much
more time on his speech, wnich he
made yesterday. I would only like to
clarify 2 few things 1 am not fond
of going abhroad very much, hecause
I had been many a time to different
countrics; end after I have become
Minister, if T go as Minister, I do not
£0 «n a holiday tr:o. 1 do not have
atlier commlexeg at all; 1 have only
cne complexion and that is the
national complexion. Cur tean., along
wah the Ministry ¢(-am, wen abroad
0a the officia] invitation of tre Gov-
ernment of Indonc.'a; and the reeult
that we had was this. The agreement
of under.‘anding that we had was a
‘very objective one. I have already
mentioned about it in a Press Con-
ference. The hon, member only
switched over and resorted to the
convenient figureg of his.

Now the other members have talked
about a few disciplines. In fact, first
of all, industry is a multi-disciplinary
concept. So, 1 would not say anything
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about sugar industry cr vegetable oil
industry to which some hon. Members
have referred. The Industries Minis-
try does have a foram which is a
coordination forum, that is the Direc-
torate-General of Technica) Develop-
ment. Otherwise, the administrative
Ministries are different. So, 1 am not
replying to the questions regarding,
for example, the National Textile Cor-
poration to which some hon. Members
have referred. I am not referring to
the individual cases to which [ have
already replied in the House. The
suggestions made by the hon. Mem-
bers even in individual cases have
heen taken down by me and I will see
to it that I take the maximum ad-
vantage out of the constructive sug-
gestions made by the hon. Members
on both sides of the ‘Iouse. 1 want
to mention one thing, that is not with
a complex of guilt at all; it is only
for the enlightenment of the Members
of the House whn itirn try te claim
ag if they are the only spokesmen of
the werkers. ..

SHRI JYNTIRMOY BOSU (Dia-
mond Harbour): You better cover
the growth »f socialism after the
industria) policy resolution.

SHR] CHARANJIT CHANANA:
Before 1 start reading the statement
on industrial policy, I would like to
say that most of the Members have
raiced prohlemg and issues which in
fact are covered by the statement
which 1 am going to make; may be
we are on the same thinking wave
length and perhaps all the pnints are
covered by the statement that 1 am
going to make. There is a fiction
which the lion. Members tried to raise
and I am just trying to clarify and
confirm. The Industrial Policy Reso-
lution of 1956 wag a resolutiun built
by our party; and at that time many
of the Members sitting on that side
probably could not digest that also.
The Industrial policy resolution of
1956 has served as a cornerstone of
the Congresg government policy-frame
for the past quarter of a century.
The industrial policy snnouncement
of 1956 in fact reflects the value sys-
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tem of our country and shown con-
clusively the merit of constructive
flexibility. In terms of that resolu-
tion the task of raising the pillars of
economic infrastructure in the couatry
was entrusted fo the public sector for
reasons of its greater reliability, for
the very large investment: required
and longer gastation periods of the
projects crucial for the economic
development. The 1956 resolutions
therefore forms the basis of this state-
ment of mine,

Coming to take-off stage, indus-
trialisation in a developing economy
has two aspects, namely, optimum
utilisation of installed capacity and
expansion of industries. The industrial
progress of India during the past
three decades can be attributed to the
policies pursued by the Congress
government. While the country had
reacheq the take-off stage towards
mid-seventies, both the growth
channels, optimisation of utilisation of
installed capacity as well ag expan-
sion of industries were choked off by
the 33 mcnths rule of the Janata
Party and its successor government.
The runaway of the 2conomy has been
damaged by the last ‘wo governments
and the entire procesg of development
was put in the reverse gear.. (Inter-
ruptions).

1 am glad the hon. Members have
raised one question; hefore I go to
the next para 1 shall refer to it. Hon.
Members yesterday talkeq of delay in
the announcement of the policy. It
wag very interesting when I got the
diagnosis from another colleague of
mine here who said that the Janata
government made the announcement
of industrial policy after 9 months. A
friend of mine, a doctor, said therefore
that Mr. Fernandes was looking to the
whole thing from a gynaecological
point of view. We were in these six
months trying to see how much
damage has been don2 by the past
governments and we were correcting
those damages. In fact it was g huge
task beforec us ang we are on that
particular thing... (Interruptions) We
should have, therefore, revival of the
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economy which is presently inhibited
by infrastructure gaps and inadegua~y
in performance. This put the cconomy
into a various cycle of shortage of
shortages of major industrial inputs
like energy, transport and coal,
To normalise the situation, Govern-
ment are working on war-footing, to
break this vicious circle and to put
the economy again on its feet.

Industrialisation and Economic Pro-
gress

Industrialisation is a sine qua non
of economic progress. Our Govern-
ment is committed to rapid and
balanceq industrialisation of the
country with g view to benefiting the
common man in the shape of increas-
ing availability of goods at fair prices,
larger employment and higher per
capita income. A higher standard of
living implies that more of industrial
goods go into the consumption basket
of the people. Industrialisation is
also essentia] to provide the much-
needed support for agriculture and
for the development of infrastructural
facilitieg like energy and transport.
The net economic impact of industria-
lisation must travel down yltimately to
the maximum number of people in
the country.

Distribution of benefits of industriali-
sation

The pattern of distribution of bene-
fits of industrialisation shoulg be such
as tp cover as large a segment of the
country’s  population, both rural
and urban, while avoiding economic
concentration in a few hands. New
thrusts need to be made to establish
a dynamic industrial economy as
indicated in the election manifesto of
the Congress Party. Now ithat the
Congress Party has Dleen entrusted
with the responsibility of the Gov-
ernment, what is needed above all is
a set of pragmatic poiicies which will
remove the lingering consiraints to
industrial production and, at the same
time act as catalysts for faster growth
in the coming decades, within the
following socio-economic objectives:
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Optimum utilisation of the instal-
led capacity.

Maximising production and achiev= .
ing higher productivity.

Higher employment generation.

Correction of regional imbalances
through a preferential development
of industrially backward areas,

Strengthening of the agricultural
base by according a preferential
treatment to agro-based industries,
and promoting optimum inter-
sectoral relationship.

Faster promotion of export-orient-

ed and import substitution indus-
tries.

Promoting economic federalism
with an equitable spread of invest-
ment and the dispersal of returns
amongst widely spread over small
but growing units in rural as well
as urban areas.

Consumer protection against high
prices and bad quality Role of Public
Sector;

An unfortunate development during
the recent political vacuum in the
country has been an erosion of faith
in the public sector which hag been
reflected in its rather poor performance
in recent years. Public sector, which
was conceived to provide the pillars
of the Country’s economic infrastruc-
ture, was rendered hollow, The
gigantic task before us, therefore, is
to rehabilitate faith in the public
sector. We have not only tp restore
people’s faith in the public sector but
also evolve effective operational
systems of management in the public
sector undertakings. The public
sector has to be identified as people's
sector and not as “No body’s sector”
as was rendered by the last Govern-
ment. Public sector constitutes a
substantial segment of industrial
activity in the country ang its contri-
bution in terms of generating sur-
pluses and employment for further
growth of the economy needs te be
improved,
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Unit-by-unit examination for correc-
tive stops:

Government have decided to launch
a drive to revive the efficiency of
public sector undertakings. Industrial
undertakings in the sector will be
closely examined on a unit-by-unit
basis and corrective action will be
taken in terms of a time-bound pro-
gramme wheever necessary. Some of
the units were allowed to get into
chronic problems and instead of
contributing surpluses tended to put
a drain on the publiz exchequer.
Priority will be accorded t, convert
losing concerns into viable c¢nes
through broad resicructuring of the
system and by providing dynamic and
competent management

Management Cadre: On the positive
side, public sector will continue play-
ing an increasingly important role.
Part of the reason for unsatislactory
performance of some of the unitg in
the public sector has been the absence
of proper management cadre. It is
proposed to take effective steps to
build the public sector undertakings
and emphasis will be placed on deve-
loping management cadres in func-
tional fields such as op<rations,
finance, marketing and information
system.

Role of Private Sector: The Gov-
ernmeni would pursue the goal of a
vibrant, self-reliant and modern
economy’ in which all seclors and all
segments of the society have a posi-
tive role to play. The Industrial
Policy Resolution of 1936 assigned a
role for industrial undertakings in
the private sector within the frame-
work of socio-economic policy of the
State and subject to certain regulations
in terms of relevant legisations.
Government recognises that it would
be, in general, desirable to allow
private sector undertakings to develop
in congonance with targets and objec-
tives of national plans and policies
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but shall not permit the growth of
monopolistic tendencie; or concentra-
tion of economic power and wealth in
a few hands.

SHRI A. K. ROY: On a point of
order, Sir. If it is some announce-
ment of policy, the Minister may
read from the papers. But while
replying to the debate, can he do it?

MR. SPEAKER: Let me know if
thze is any infringement of any
rule.

SHRI A. K. ROY: While replying
to the debate, the Minister canno: re-
sort to reading from papers. So many
pointg have been raisec and he
should reply to those puints.

MR. SPEAKER: No point of order.

SHRI CHARANJIT CHANANA: It
will be Government’s endeavour to
reverse the trends of the last three
years towards creating artificial divi-
siong between small and large-scale
industry under the misconception ihat
these interests are essentially conflict-
ing. While making all efforts {owards
integrated industrial development, it
is proposed to promote the concept of
economic federalism with the setting
up of a few nucleus vnlants in each
district  identified as industrially
backward, to generate as many ancil-
laries and small angd cottage units as
possible.

Nucleus Plants: A nucleus plant
would concentrate on assembling the
products of the ancillary units fall-
ing within its orbit on producing the
inputg needed by a large number of
smaller units and making adequate
marketing arrangements, The nuclei
will also ensure a widely sprecad pat-
tern of investment and employment
and will distribute the benefits of
Industrialisation tp the maximum
possible. The nucleus plants would
also work for upgrading the lechno-
logy o7 small units. Small is beau-
tiful only if it is growing. Just as
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the phased manufacturing program-
me with a view tp reducing reliance
on imported components and mate-
rials played ap important role in
diversifying our indusirial structure,
a carefully worked out time-bound
programme for greater ancillarisation
in certain industries wiil coatribute
considerably towards dispersanl of in-
dustry and growth of enirepreneur-
ship.

Ancilarisation Effect: The propo-
sed nucleus plants in industrially
backward districts would generate a
spread-out network of swmall-scale
units or the existing network of
small’ scale units in an area would
acquire a faster growth by the com-
ing up of a nucleus plant in the
area. Such a two-way traffic would
create an ancillarisation effect in
terms of larger empioyment, more
equitable distribution of the benefits
of such an industrialisation in the
shape of higher per capita income
for the larger number of people in
the area.

In between the nucleus large plants
and the satellite ancillaries, the Gov-
ernment would promote a system of
linkage for an integrated industrial
development, The Government
would evolve scha2me of phased
development of industrially backward
areas through ancillarisation.

Redefining of small scale units: In
order to boost the development of
small scale industries ang to ensure
their rapid growth, Government
have decided:

(i) to increase the limit of in-
vestment in the case of tiny
units from Rs. 1 lakh to Rs.
2 lakhs;

(ii) to increagse the limit of in-
vestment in the case of gmall
scale units from Rs. 10 lakhs
to Rs, 20 lakhs; and

(iii) to increase the limit of in-
vestment in the case of &n-
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ciltaries from Rs. 15 lakhs to
Rs. 25 lakhs.

This would eliminate the tendency
to circumvent the present limit by
understating the value of machin-
ery and equipment, falsificaiion of
accountg or resort to ‘benami’ units.
The enhancement of the limit in
terms of investment in plants and
machinery will also heip genuine
small scale units particularly those
being set up by young and techni-
cally qualified entrepreneurs, to
come up. Thig measure will also
facilitate long over due modernisation
of many of the existing small scale
units.

One of the major constraints to
the growth of de-centralised sector
has been the difficulties of finance ex-
perienced particularly by industrial
entrepreneurs in small, cottage and
rural sectors, Although, there is
adequate network of institutional
finance, yet there is need for cocrdi-
nating the flow of capital. both short
term and long term. Government
would evolve a system of coordina-
tion to ensure the flow of credit to
the growing units in the de-centra-
lised sector atthe right time and on
appropriate terms. Government
proposes to strengthen the existing
arrangements ang make such chan-
ges as mayv be necessary to facilitate
the availability of credit to the grow-
ing units in the small scale sector.

In order to assist the giowth of
small scale industries, it ig nropo-
sed to introduce g scheme fecr building
up of buffer stocks of c¢ssential mut-
erials which are often cifficult to ob-
tain. For this the existing set-up
such as Small Industries Develop-
ment Corporationg in the States and
the National Small Industries Cor-
poration in the Centre will alsp be
utilised. Special needs of States
which rely heavily on a few essen-
tial raw materials will receive pri-
ority.
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Policies regarding marketing sup-
port to the decentralised sectors ard
reservation of items for small scale
industries, shall continue to be in
force in the interest of growth of
the small scale industries.

Governriént is  determined to
promote such a form of industriali-
sation in the country as can generate
economic viability in the villages.
Promotion of suitable industries in
rural areas will be accelerated to
generate highey employment and
higher per capita income for the
villagers in the country  without
disturbing the ecological balance.
Handlooms, handicrafts, khadi and
other village industries will receive
greater attention to athieve g faster
rate of growth in the villages.

Industrialisation will play an im-
portant role in correcting the regio-,
nal imbalances and reviving the in-
dustrial growth to lead the economy
once again to the take-off stage.

PROF. N. G. RANGA;
in tribal areas.

SHRI CHARANJIT CHANANA:
Yes. For the achievement of this
goal, Government have decided to
encourage dispersal of industry and
setting of units in industrially back-
ward areas. Special concessions and
facilities will be offereq for this pur-
pose and these incentives will be
growth and performance oriented.

EVALUATION OF INCENTIVES.

Especially

In the past, numerous incentives
had been provided to industrieg from
‘time to time. It is Government’s
considered view that all incentives
given to industry must be perfor-
mance oriented. It is, therefore, pro-
posed that a regular vperiodic assess-
ment will be made of the impact of
these incentives to see the extent to
which they have fulfilled their initial
purpose. Unless it is apparent that the
purpose ig being served, Government
‘will review the system of incentives.
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Generation of Employment - and
higher Production:

Industrial development has to be
viewed in the broader context of
generating higher production and
employment. Overcoming the pro-
blems of poverty and backwardness
need a multi-prongeq approach. An
integral part of this approach would
be to create new focal pointg of indus-
trial growth which have the maxi-
mum effcet on the quality of life. This
will have to be based essentially on
the utilisation of lpcal materials and
locally available man-power. Tha
ripple effect of substantial investments
in backward districts ia th~ rast has
in many cases not been adequate,
mainly because such investments did
not have effective linkages with local
resources. Government, therefore,
propose to encourage investment by
public and private sector which will
meet these criteria and would also
promote a network of spread out
ancillaries.

Endorsement of Licences to reflect
existing productive capacity.

In 1975, Government had taken cer-
tain decisions in regard to the recogni-
tion of additional capacities as g result
of replacement and modernisation of
equipment, literalisation of investment
procedure for stimulating production
in a certain selected industries and for
endorsement of excess production over
licensed capacity on the basis of a sim-
piified procedure. Government {feels
that in several industries which arve
important from the point of view of
national economy or are ecngaged in
the production of articles of mass con-
sumption, the productive capacity en-
dorsed con the original licences or as
amended in terms of the 1975 notifica-
tions may not reflect the full produc-
tive potential of the unit. As a result
of increased labour productivity or
technological improvements, the pro-
ductive capacitiés may have increased.

Government prepose to recognise

such capacities on a selective basis. It
would not be in public interest to per-
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mit licensing _ procedures or a rigid
locationa] policy to stand in the way of
maximising production. The necessary
notifications listing the industries, and
spelling out the simplified procedures
for such endorsements will be issued
separately.

Provision for Automatic Growth:

In view of the constraints on rescur-
ces in a developing country like ours,
and also taking into acccunt the consi-
derable increases in the prices of capi-
tal goods, particularly those required
to be imported, it is necessary to ensure
that no avoidable restrictions are placed
on the fullest utilisation of the existing
industrial capacities. This is particu-
larly true of the core industries, cof in-
dustries which have direct linkages
with the core sector, and industries
whick have a long-term export poten-
tial. All these industries are of basic,
critical ang gstrategic importance for
the growth of the economy. In
February 1973, Government had
announced a list of such industries,
following the classification of jndus-
tries, mentioned in the First Schedule
to the Industries (Development and
Regulation) Act, 1951. Later in 1975,
Government had permitted the faci-
lity for automatic expansion in res-
pect of 15 industries. The extent of
increased capacity permitted in res-
pect of these jndustries was limited tg
5 per cent per annum or 25 per cent
in a five-year plan period and could
be undertaken in one or more stages.
Thig expansion was to be in addition
to the norma] permissible expansion
in production by 25 per cent of the
approved capacity, Government have
now decided that this facility will
also be extended to other industries
included in Appendix I. In this be-
half, the necessary notificationg will
be jssued geparately.

Export Oriented Units : Industry
must contribute itg share jn creating
a more favourable balance of trade
by catering to the ever increasing
foreign markets. Government would
sympathetically consider requests for
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setting up 100 per cent export orient-
ed units, requests for expansion of
existing units exclusively for purposeg
of export and for allowing higher
production for exploiting fully the
emerging export opportunities.

Advanced Technology for economizs
of gcale : In a number of cases Indian
industry has not been able to compete
in markets abroad because the scale
of output which is relateq to the Jeve]
of domestic demand is too gmall to
give them the advantages of modern
technology ang economieg of scale. In
cases where a larger production base
would increase the competitiveness of
Indian Industry abroad, Government
will consider favourably the induc--
tion of advanced technology ang will
permit creation of capacity large
enough to make it competitive in
world markets provided substantial
exportg are likely. The purpose of
introducing such a policy would be
not only to encourage exports but
also to enable industry to produce
better quality products at lower costs
which will ultimately benefit the con-
sumer in terms of price and quality.

I would just briely mention a few
things. Research and Development
would in fact be promoted. Transfer
of Technology would be promoted.
“Modernisation Packages” will be
evolved to guit the requirements of
each industry and will include all
aspects, i.e., appropriate location and
optimum use of energy ang the adop-
tion of the right kind of scale and
technology in order to minimise costs
and improve efficiency in the use of
scarce materials, the supply of which
come from non-renewable gources.

Energy-Industry dovetailing would
be done. Energy-saving and energy-
conserving units will be given a pro-
motional approach, The pollution
control will also be promoted, Whiie
the location of jndustry comeg in the
picture, we would see to it that eco-
logica] balance is maintained and the
industry doeg not add to the pollution
in air or water.
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Streamlining licensing procedures:
There has already been considerable
simplication and streamlining of
licensing procedures. Never-the-less,
there is scope for further improve-
ment and we are working pn that.

Monitoring system and data bank:
It is also pioposed that in future, the
agencies connecteq with the issuance
of letters of intent/industria] licences
wil! not merely concern themselves
with  letters of  intent/industrial
licences but woulq also evolve a com-
prehensive gystem of monitoring the
implementation of the gchemes For
this purpose, jt is proposed to build
up a Data Bank on the progress of
various licensed/registered invest-
ment schemes. The gbjectives of this
scheme wil] be to have in respect of
all major investments proposals so
that nobody sits on the investment
seclor.

Industrial Sickness: Devising an
early warning system. The Govern-
ment are concerneq at the growing
problem of gickness in a large number
of industries. Many friends showed
concern about industrial sickness.
What we inherited was nearer the
industrial epidemic rather than indus-
trial sickness, We will see that indus-
tria' cickness is set right and take al]
possible steps to cure it.

Merger and Amalgamation: 1 have
already said about it.

Taken-over to be in exceptional
cases. It is also Government's policy
to ensure that the State Govern-
ments, the financial institutions and
the labour cooperate effectively for
the revival of the gick units. Recourse
to take-over of the management under
the Industries (Development & Regu-
lation) Act wil] be taken only in
exceptional cases on grounds of pub-
lic interest where other means for the
reviva] of gick undertakings are not
considereq feasiblee. @ Where such
take-over  becomes necessary the
State Governments will alsy be in-
volveq in that.
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Industria] relations: Deteriorating
industrial relations in the last three
years affected a number of important
sectors of economy and led to fall in
the industrial production, Govern-
ment attach great importance to the
interests anq welfare of labour, but
they alsg consider that the mainten-
ance of constructive anq cordia] in-
dustrial relationg jn which both labour
and management have to cooperate in
a responsible manner jg essential for
the sustained growth of economy.
Government have decided to revive
the tripartite jabour Conference gnd
it is hoped that through an attitude
of mutual understanding and con-
structive cooperation it will be possi-
ble to establish higher ¢tandards of
productivity and industrial harmony.

Industrial Pricing Policy: It is Gov-
ernment’s policy that while gl] reason.
able facilities and incentives will be
provided to industry, it must recog-
nise and accept its social responsi-
bility particularly in termg of main-
taining the price ]ine, avoiding hoard.
ing and speculation, and maximising
production on an efficient basis. It is
proposed to start a gialogue with the
industry to ensure that within a
stipulated period of time the prices
are rationalised to the benefit of the
consumer.

Government have revised the
scheme of district industries centres
which has not produceq benefits com-
mensurate with the expenditure in-
curred. Government therefore pro-

pose tp jnitiate more effective alter-
natives.

Industrial Investment: An Inter-
Disciplinary Concept. Industrial
development is an inter-disciplinary
concept. It pertains not only to the
manufacturing activity but to all
related infrastructure development:
licensing ang corporate policies: fin-
ancial, fiscal, trade and pricing poli-
cies; industrig] relations and manage.
ment; scientific and technological
developments; angd broad socio-econo-
mic policies. As such, the implemen-
tation of the industrial policy requireg
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close ang effective coordination and
monitoring at various levels at the
Centre ag well as between the Centre
and the State. Jts ultimate success
will also depend on the extent of co-
oparation that Industry receives from
the other sections of society.

The Government of India trust that
the objectives set gut in this Paper
and the measureg outlined herein to
achieve them wil] receive the support
of all sections of the people to enable
the country to attain its larger goals,
namely, faster economic growth, pro-
sperity to it; citizens and the esta-
blishment wf an egalitarian society.

SHRT A. K. ROY: Sir, we had rais-
ed some pointg in the course of our
speeches. We would like that some
answerq should be given to them. He
bhas not answered. Ang we do not
deserve to be ignored like that. The
whole House hag been ignored.

SHRI K. P. UNNIKRISHNAN: This
is an astonishing performance. It hag
never happened before like this.

SHRI JYOT!RMOY BOSU: I want
to seek a clarification. I am not going
to discuss. Whatever the Minister
hag daone. The House will sit in
judgment on that whether the Minis-
ter wag duly-bound to reply to the
pointg raised or not. You are the
custodian of this House, Sir, and 1
expect you to make suitable observa-
tions on the same,

What I want to know from the hon.
Minister is this. The other day the
Prime Minister, jn her wisdom, had
given an ggsurance tg the House when
we had raised thig issue of allowing
a c¢ollaboration between Brooke Bond
anq Gillet blade company—it is a
low priority and highly profitable
area—, the Prime Minister had given a
specific assurance on the floor of the
House, that they would look into the
matter ang tell the House. Now, K we
want to know whether you are allow-
ing this multi-nationaj} to come and
destroy all our gmall scale industries
which are producing blades and are
providing employment—it is a low
priority and highly profitable area.
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SHRI CHARANJIT CHANANA:
Mr. Speaker, Sir, while talking of the
policy now, I would not go in to
specific cases like Gillet blade case gor
Coco Cola case. I have already talked
of the MRTP and FERA 6 and I have
assured the House that all the provi-
sions of those Acts, which were intro-
duceq by us and which were put by
us on the Statute Book, will be imple-
mented. (Interruptions)

SHRI JYOTIRMOY BOSU: The
Prime Minister gave a  categorical
assurance quring Question Hour that
she did not know about the Gillet
blade case and that she would Jook
into the matter and apprise the House.
I would only ask the Minister to reply
to that,

SHRI NIREN GHOSH (Dum Dum):
I want to know whether the Govern-
ment ig considering diluting the In-
dustria' Policy Resolution. Some of
the industries reserved for the core
sector are being thrown open to the
public gector. .

SHR] JYOTIRMOY BOSU: No; to
the private sector.

SHRI NIREN GHOSH: To the pri-
vate sector..

SHRI CHARANJIT CHANANA:
I would only request the hon. Mem-
ber, first of all, to be sure about whe-
ther they are being thrown open to
the ‘X’ sector or ‘Y’ sector. ] have
already replied to the question raised
by the hon. Member.

The hon, Member haq raised the
Gillet question in the House and he
was replieg to that. In the policy
matter we are not going to reply about
some paper pulp unit which an hon.
Member had raised or about NTC, etc
We have talked of the policy matter,
and within that policy matter. .
(Interruptions) Let me reply.

SHRI JYOTIRMOY BOSU: The
Prime Minister had given a specific
assurance. (Interruptions) He should
reply to it.

SHRI CHARANJIT CHANANA:
I will reply, Sir,
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SHR] RAVINDRA VARMA: I am
constrained to say that the hon,
Minister has made a totally disap-
pointing reply. It is conceivable, Sir,
that all the pointg raiseq cannot be
answered in the course of the debate.
But this is one of the extraordinary
occasions when the hon, Minister has
ignoreq the points raised by the
Opposition and indulged in casuistic
talk of gynaecology ang industry and
industrial gynaecology; that was an
index of the gtandard to which he
wanted to jower the debate. We are
totally disappointed with the fact
that he goes not care to answer to
the points that we have raised....

(Interruptions.)

MR. SPEAKER: Order, please,

SHRI A. K. ROY: I would like to
know whether the Kumardhubi Engi-
neering Works about which the hon.
Minister has already assured the
House once, will be taken over by
the Government, ...

(Interruptions.)

MR. SPEAKER: Please sit down.
What agre you doing? Why are you
not gitting? . .,

(Interruptions.)

SHRI A. K. ROY: Secondly, I want
to know whether the representatives
of private sector anq representatives
of the monopoly houses would be
removed from the selection Board of
the Bureau of Public Enterprises ...

(Interruptions.)

SHRI CHARANJIT CHANANA:
The constitution of this Board is not
done by my Ministry at all. The hon.
Member should know better that the
_constitution of this Board is not with-
In my orbit. It does not fall within
my Ministry. ...

(Interruptions)

SHR! NIREN GHOSH: Sir, it was
never done like this. ..

(Interruptions)
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SHRI KRISHNA CHANDRA HAL-
DER: I wanted to now whether the
public sector will undertake the indus-
trial development of the backwari
areas. I want your answer to this sim-
ple question. . .

(Interruptions.)

SHRI RAVINDRA VERMA: The hon.
Minister does nct want to answer ques-
tions. In view of the fact that the
reply has been flippant and unsatisfac-
tory, we would prefer to waik out...

(Interruptions.)

17.55 hrs.

Shri Ravindra Varma and some
other hon. Members then left the
House.

MR. SPEAKER: I shall now put all
the cut motions moved to the Demands
for Grants relating to the Ministry of
Industry to vote together, unless any
honourable Member desires that any
of his cut motions may be put sepa-
rately.

SEVERAL HON. MEMBERS: No, Sir.

MR. SPEAKER: Now, I shall put all
the cut motions moved to vote toge-
ther.

All the cut motions yere put and
negatived,

MR. SPEAKER: I shall now put the
Demands for Grants relating to the
Ministry of Industry to vote.

The question is:

“That the respective gums not ex-
ceeding the amounts cn Revenue Ac-
count and Capital Account shown in
the fourth column of the Order Pa-
per be granted tc, the President out
of the Consolidated Fund of India
to complete the sums necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1981,
in Tespect of the heads of demands
entered in the second column thereof
against Demands Nos. 58 to 60 rela-
ting to the Ministry of Industry.”

The motion was adopted,
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Demands for Granis (General), 1980-81 in respect of the Ministry of Industry voted by Lok Sabka

“No. of Name of Damand  Amount of Demand for Grant Amount of Demand for Grant
"Demand on account voted by the voted by the House
Houne on 14~3-1980
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MIN(STRY OF INDUSTRY

58. Ministry of Industry 1,27,91,000 2,00,92,000

59. Industries . 14,43,48,000  89,31,64,000  14,94,12,000  190,77,29,000

60. Village and Small industries, 9,84,39,000 71,33,000 19,17,05,000 1,42,67,000

SHRI K. LAKKAPPA (Tumkur):
With your permission, Sir, on behalf
.of Karnataka State I want to know
whether the Vijayanagar Steel Plant
ig going to be implemented or not.

MR. SPEAKER: No question now.

SHRI K. LAKKAPPA: I am putting
the question because it is not coming
up.

MR. SPEAKER: It is all over now.

SHRI G. M. BANATWALLA
(Ponnani): Still we have one minute.
We will distuss some demands.

MR. SPEAKER: Not one minute.
Only thirty five seconds are left.
Now I shall have to go ahead because
we are nearing gix.

I am sorry—not ong minute now,
only ten seconds are left. I wanted
to hear Shri Banatwalla. But, what
can I do? We have only ten seconds
left. Please bear with me.

18 hrs.

‘(ii) MINISTERS OF IRRIGATION,

CIVIL AVIATION, COMMUNICA-
TIONS, ETC. ETC.

MR. SPEAKER: I shall now put
the outstanding Demands for Grants
to vote.

The question is:

“That the respective sums not
exceeding the amounts of Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
Indian to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day
of March. 1981, in respect of the
heads of demands entered in the
second column thereof against:—

(1) Demand No. 10 relating
Ministry of Irrigation;

to the

(2) Demand No. 14 relating to the
Ministry of Civil Supplies;

(3) Demands Nos. 15 to 19 relating o
the Ministry of Communications;

(4) Demands Nos. 26 to 29 relating to
the Ministry of Education and
Culture;

(5) Demands Nos. 32 to 43 relating to
the Ministry of Finance;

(6) Demandg Nos. 44 to 48 relating to
the Ministry of Health and Family
Welfare;

(7) Demands Nos. 61 to 83 relating to
the Ministry of Information and
Broadcasting;



387 D. G. 1980-81—

[Mr. Speaker]

(8) Demands Nos. 64 to 65 relating 1o
the Ministry of Labour;

(9) Demands Nos. 66 and €67 relat-
ing to the Ministry of TLaw,
Justice and Company Affairs;

(10) Demands Nos. 68 to 70 relating
J to the Ministry of Petroleum,
Chemicals and Fertilisers;

(11) Demands Nos. 71 to 73 relating
to the Ministry of Planning;

(12) Demands Nos. 75 to 78 relating
to the Ministry of Shipping and
Transport;

(13) Demand No. 79 relating to the
Ministry of Social Welfare;

(14) Demand No. 80—Department of
Steel and Demand No. 8l1-—De-
partment of Mineg relating to the
Ministry of Steel, Mines and
Coal;

(15) Demands Nos. 83 to 85 relating
to the Ministry of Supply and
Rehabilitation;

(16) Demands Nos. 86 to 89 relating
to the Ministry of Tourism and
Civil Aviation;
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(17) Demands Nos. 90 to 94 relating
to the Ministry of Works and
Housing;

(18) Demands Nos. 95 to 97 relating
to the Department of Atomic
Energy;

(19) Demand No. ¢8 relating to the
Department of Electronics;

(20) Demands Nos. 99 to 101 yrelating
to the Department of Science and
Technology;

(21) Demand No. 102 relating to the
Department of Space;

(22) Demand No. 103 rzlating to the
Lok Sabha;

(23) Demand No. 104 relating to the
Rajya Sabha;

(24) Demand No. 105 relating to
the Department of Parliamentary
Affairs;

(25) Demand No. 106 relating to the
Secretariat of the Vice-Presi-
dent.”

The motion was adopted.

Demands for Grants (General), 1980-81 in respect of Ministries of Irrigation, Ciyil Aviation, Conmuni-
cations, etc. elc, voled by Lok Sabha

No. of Name of Demand Amount of Demand for Grant Amount of Demand for Grant
Demand on account voted by the to voted by the House
House on 14-3-1980
1 2 3 4
Revenue Captial Revenue Captial
Rs. Rs. Rs. Rs,

MINISTRY OF IRRIGATION
10. Ministry of Irrigation ,
MINISTRY OF CIVIL SUPPLIES

14. Ministry of Civil Supplies

11,35,93,000%

2,04,20,000** 1,79,08,000**

1,93,61,000* 21,03,38,000 7,45,89,000

7,63,71,000 4,10,67,000

*Amount voted on account was against Demand ‘Department of Irrigation.’
**Amount voted on account was against Demand ‘Civil Supplies’.
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and Deptts,

- —

— —

Reve e

Rs.

MINISTRY OF COMMUNICATIONS

15. Ministry of Communications

16. Overseas Gommunications
Service

17. Posts and Telegraphs—Work-

ing Expenses ,

18. Posts and Telegraphs—

Dividend to General
Revenues, Appropriations
to Reserve Funds and

Repayment of Loans from
General Revenues

19. Captial Outlay on Posts and

Telegraphs

MINISTRY OF EDUCATION
AND CULTURE

26. Department of Education

27. Education

28. Department of Culture

29. Archacology . .
MINISTRY OF FINANCE

g2. Ministry of Finance

33 Gustoms

34 Union Excise Duties

85. Taxes on Income, Estate Duty,
Wealth Tax and Gift Tax

86 Stamps.

37 Audit

38 GCurrency, Coinage and Minf
39 Pensions

40 Opium and Alkaloid Factories

83,25,000

5,52,70,000

264,49,51,000

79,81,94,000

148,52,91,000

81,23,000
75’32)00’000

3,93,45,000

2,29,33,000

15,17,83,000
16,36,89,000

20,53,33,000

21,79,60,000
6,93,40,000
27,36,46,000
15,76,32,000
21,51,39,000

23,63,54,000

41 Transfers to State Government 448,21,05,000

42 Other Expenditure of the
Ministry of Finance ,

43 Loans to Government
Servants, etc

421,84,55,000

Capital
Rs,

3,32,00,000

10,30,44,000

1,78,47,c00

47,13,000

2,08,33,000

31,14,000

8,11,91,000

29,03,000

322,66,93,000

31,33,60,000

Revenie

Rs,

1,69,91,c00

11,35,11,000

561,55,03,000

140,39,50,000

1,16,71,000
162,74,63,000
8,32,75,000
4,74,67,000

22,78,56,000

24,44,77,000
32,33,60,000

34,28,53,000
12,77,68,000

40,06,36,000
28,74,98,000

45,72,57,000
7,22,18,000

522,67,11,000

840,€6,77,000

Capital
Rs.

6,65,00,000

16,60,88,0n0

303,08,84,000

3,56,93,000

94,27,000

4,16,67,000

71,28,000

16,23,83,000

58,04,co0

577,49,39,000

50,67,22,000
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and Deptts,
1 2 3 4
Revenue Capital Revenue Capital

MINISTRY OF HEALTH AND
FAMILY WELFARE

44. Ministry of Health and
Family Welfare . 40,62,000 . 67,40,000

45. Medical and Public Health . 57,82,45,000 24,37,86,000  111,92,21,000  48,46,67,000
46. Family Welfare ., . .  51,87,22,000 .. 103,22,44,000

MINISTRY OF INFORMATION
AND BROADCASTING

61. Ministry of Information and

Broad casting . . . 35,10,000 .. 55,50,000
62. Information and Publicity . 8,09,87,000 36,82,000  14,66,64,000 1,79,86,000
63. Broadcasting . . . 26,03,29,000 5,46,79,000  47,40,60,000 9,72,88,000

MINISTRY OF LABOUR
©4. Ministry of Labour . . 33,63,000 .. 54,53,000
65. Labour and Employment .  21,04,26,000 5,25,000  43,78,26,000 10,50,000
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS

66. Ministry of Law, Justice and
Company Affairs ., . 9,20,22,000 ., 33,000 17,37,31,000 67,000

©67. Administration of Justice . 16,07,000 o 55,11,000
MINISTRY OF PETORLEUM,

CHEMICALS AND FERTILI-
ZERS

68. Ministry of Petroleum, Che-
micals and Fertilizers . 41,290,000 .. 67,10,000

69. Petroleum and Petro-Che-
micals Industries ., . 44,46,04,000  32,04,57,000  46,11,10,000 70,18,17,000

70. Chemicals and Fertilizers
Industries . . . 122,78,30,000 110,28,08,000 55,56,61,000  214,26,05,000

MINISTRY OF PLANNING
71. Ministry of Planning . . 1,30,000 Ve 2,62,000
72, Statistics | . . . 5,49,50,000 . 11,18,68,000

%3. Planning Commission . 1,61,44,000 . 3,43,60,000




D, G, 1980-81— SRAVANA 1, 1902 (SAKA)

remaining Ministries 304

393
7_6_ ang Deptts.
1 2 3 4
Revenue Captial Revenue Capital
MINISTRY OF SHIPPING AND
TRANSPORT
75. Ministty of Shipping and
Transport . . . 1,35,54,000 2,08,44,000 .o
76. Roads 38,30,49,000  34,97,53,000 81,61,g1,000  78,87,35,000
77. Ports, Lnghthouscs and thp-
ping 27,97,63,000  69,45,51,000  40,06,34,000  134,04,35,000
78. Road and Inland Water
Transport . 50,43,000  13,58,48,000 96,809,000  27,16,97,000
MINISTRY OF SOCIAL WEL-~
FARE
79. Ministry of Social Welfare 18,62,40,000 31,00,000  5§2,27,27,000 62,00,000
MINISTRY OF STEEL, MINES
AND COAL
80. Department of Stcel. 5,45,93,000 130,76,00,000  15,63,62,000 356,56,90,000
81, Department of Mines . 21,51,71,000  26,21,00,000  34,57,58,000 69,42,c0,000
MINISTRY OF SUPPLY AND
RERABILITATION
83. Department of Supply 9,90,000 15,16,000 '
84. Supplies and Disposals . 3,11,48,000 4,78,66,000

85. Department of Rehabilitation  8,47,41,000
MINISTRY OF TOURISM AND
CIVIL AVIATION
86, Ministry of Tourism and Civil
Aviation 20,55,000

85. Metcorology 5,86,46,000

88. Aviation 10,10,95,000

89. Tourism 1,69,09,000
MINISTRY OF WORKS AND

ROUSING

go. Ministi y of Works and Housing  51,44,000

g1. Public Works 38,08,46,000

92. Water Supply and Sewerage 22,16,30,000

93. Housing and Urban Development 7,46,96,000

3.46,37,000

2,76,24,000

14,71,17,000

2,51,58,000

9,70,95,0060

17,97,42,000

16,06,€5,cc0

" 41,12,000
11,62,92,000
23,81,90,(00

3,39,46,000

78,86,000
72,57,51,000
87,81,70,000
14,63,64,000

6,€9.98,cco

3,87,48,000

44 )8 1,33,0C0

5,03,15,000

20,25,40,000

36,27,34,000
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and Deptts,
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
94. Stationciy and P.inung . 15,86,94.000 29,02,28,000 ..
DEPARTMENT OF ATOMIC
ENERGY
95. Department of Atomic Energy 20,84,000 42,70,000
96, Atomic Eneigy Reseirch, Deve-
lopment ard Industiial Pio-
jects . . . . 32,00,45,000  22,44,66,000 64,70,90,000 67,17,01,C00
97. Nuclear Power Schemes . 19,64,86,000 19,62,72,000 39,35,30,000 4},74,96,000

DEPARTMENT OFELEGTRONICS

98. Department of Electronics, 3,78.,00,000

DEPARTMENT OF SCIENCE
AND TEGHNOLOGY

99, Department of Science and
Technology . . . 11,82,02,000

100. Survey of India . . . 9,55,75,000

101, Grants to Council of Scientific
and Industrial Rescarch . 1 {9,16,69,000

DEPARTMENT OF SPACE

102, Department of Space . 14,66,84,000

PARLIAMENT, DEPARTMENT
OF PARLIAMENTARY AFFAIRS,
SECRETARIATS OF THE
PRESIDENT AND VICE-
PRESIDENT AND UNION PUB-
LIC SERVICE COMMISSION

103, Lok Sibha . . . 2,15,17,000
104, Rajya Sabha . . . 73,05,000
105. Department of Parliamentary

Affairs . . . . 8,18,000
106, Secretariat of theVice-President 2,10,000

— — —

2,16,00,000

35,00,000

12,23,49,000

7,56,59,000  4.33,50,0C0

24,00,50,000 70,00,060

16,37,24,000

34,98,38,000

26,10,99,000  43,79,82,000

4,24,07,000

1,46,10,000

15,19,000

4,19,000
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18.02 hrs.

Appropriation (No, 3) Bill. 1980

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Sir,
1 beg to move for leave to introduce
a Bill to authorise payment and ap-
propriation of certain sums from and
out of the Consolidated Fund of India
for the services of the financial year
19380.81.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce 2 Bill to authorise paymrcnt
and appropriation of certain sums
from and ouy of the Consolidated
Fund of India for the services of
the financial year 1980.81"

The motion was adopied,

SHRI R. VENKATARAMAN: 1
introduce the Bill.
18.03} hrs.

HALF-AN-HOUR DISCUSSION

PER CAPITA INSTALLED CAPACITY, AVAIL~
ABILITY AND CONSUMPTION OF
ELECTRICITY

MR. SPEAKER: The House wil
now take up half-an-hour discussion
‘Shri Bhogendra Jha.

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, today’s half-an-hour
discussion pertains to a question which
T had raised concerning the problem
of availability, total generation and
consumption of power throughout
India including Bihar.

In the first place, I would like to
point out that the reply did not cover
all the points and was totally evacsive.
The questioner wanted also to know
‘per-capitq generation, availability
and consumption of power in North
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Bihar and the rest of Bihar. This
has been evaded. 1 would request
the Minister to give these f{igures
during his reply. The problem of
power hags become a national prob-
lem. Power crisis has assumed pro-
portions of national crisis.

18.05 hrs.

[MR. SpEAKER in the Chair]

In such a situation, we are searching
for various sources of energy. One
traditional source is thermal. There the
difficulty is, how Jong, {0 what extent,
in what quantity, coal will be avail-
ablz in the country. Secondly,
attached to thig subject, is the prob-
lem of the transportation and supply
of coal. Many a time we find, Sir,
that many trains have to be aban-
doned because of the non-availability
of coal. The country for long can-
not b2 dependent upon thermal power
for its onward march to modernisa-
tion. For nuclear power we are
striving. Regarding solar power, we
are waiting for it some time in the
future. So, the only source is hydel
and that is the cheapest source of
energy, it is the most dependable
source of energy. I would like the
House to give its due attention to this
matter. In our country up *ill now,
we have neglected the most ben=ficial
and cheapesy source of energy, the one
project which would supply energy
in abundance for our couniry. This
project has been surveyed for four
long years. There was site survey
for four long years. After that sur-
vey a project report was finalised.
I am reading out from that cfficial
document. It says:

‘After extensive surveys and in-
vestigations at site over a period
of about four years a comprehen.
sive project report wag prepared
by the Central Water and Vower
Commission in 1950.°

*Published in Gazette of India Extraordinary, Part II, dated 23-7-80.

#Introduced with the recommenda tion of the President.
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—this wag prepared ag long ago as
1950. Then it says;

‘....Thig project comprised:

(a) a dam of 783 ft. height above
foundation rock to impound
8.9 M .A F. in the reservoir,
of which 8.1 M.A.F. will be
dead storage to provide silt
reserve and minimum head
for power generation....’

Now, thig high dam over river Kosi
would give an assured irrigation to
about 38 lakh acres of land. This
will entirely eliminate the scourge
of floods of major parts of
North Bihar. Again we have begun
facing this problem, Sir., This will
stop the shifting of the river course
which has been happening endanger-
ing the embankments. This could
generate 18 Jlakh kw of electricity.
But that project was not undertaken.
Here again I am quoting from a letter
which I received from the then Addi-
tional Secretary to the Government
of India. He is now Secretary, C.C.
Patel. In that letter he has stated
this. It is dated 11-12-75.

“The construction of the high
dam was postponeq to a later stage
as at that time there was npo mar-
ket for the huge block of power and
stored water was not required for
irrigation.”

For such a huge block of power there
was no market in our country—this
is what they said. This was the sort
of combined judgment of the admin-
istrative, technical and political lea-
ders of our country. Wg are paying
very dearly indeed for that judgment!
On the basis of that judgment, this
project was given up. Had it peen
taken up this country woulg have
been in a different condition at pre-
sent, But, now, Sir, after this issue
was taken up in this very House,
after several years, in 1974, the Gov-
ernment of Bihar formed a Xosi Board
of consultants headed by that noted
engineer Mr. Kanwar Sain and that
Board submitted a provisional report
on 30th September, 1974 in which
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they said that it is high time that this:
Barahkshetra high dam project :s
taken up. The Board felt that th
time was now ripe to take up the
high dam project in hand. But, Sir,
again nothing was done. In Bihar,.
there has been a populay movement.
irrespective of party affiliations and
political views that an all-party State-
level High Dam Committee be form--
ed. Accordingly a, high Dam Com--
mittee was formed and this Commit-
tee held conferences and on behalfl
of that Committee on 27th August
1979. I was invited by the Power
and Water Minister of Bihar Govern-
ment in which all the Chief Engineers,
the Chairman of the Electricity Board,.
Bihar, were present and then it was:
decided that a formal report would
again be prepared. Then on the basis
of that report a conclusion was arri-
ved that 7000 megawatt of hydel
power can be obtained from the dam
on river Kosi. So, 7000 megawatt from
one project, that is. the Kosi project,
can be obtained. It is not like the
Bakhra Nangal Dam where you will
have to raise water and then gene-
rate power. Herg it is a natural fall,.
the biggest in Asia and water is dir-
ectly coming from glaciers into the
Kosi river. There is no dearth of
water ever.

Sir, the reply that has been given
to me here in this House from which
this discussion has arisen, is that
they are yet to prepare a preliminary
report and for 4 years site survey had
been undertaken in as long back as
in 1950. But now again they are try-
ing to shelve the matter. That is my
presumption. So, I would like to
know from the Minister whether it
is not a project which is not meant
for only averting floods in the major
part of Bihar; definitely. water will
be available for irrigation in North
Bihar for an area of about 38 lakh
acres, but also for power generation,
which is a matter of national im-
portance. Another thing I would like
to say is that there is a danger to
our Calcutta port. The Central Irri-
gation Minister, Mr. Kedar Panday,
had been to Bangladesh and the talks
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are going on beécause Calcutta port
will have less of water, I am not go-
ing into the Farakka Agreement, I
am not going to deal with that agree-
ment although I have also known that
the previous Government sacrificed a
bit of national interest in arriving at
that agreement. But Barahkshetra
dam on Kosi river will bring down
the natural maximum flow of water
from 9.5 lakh cusecs to 2 lakh cusecs.
That means it will come down to
one-fifth of the maximum flow. Dur-
ing lean months, Calcutta port re-
quires water of about 40,000 cusecs.
If we construct this dam, we can
give one lakh cusecs. This will solve
the problem of Calcutta port during
April-May. So, again, it is a matter
of national importance.

Again this reply states that gene-
ration and availability of power in
such a quantity in Bihar is attributed
to industrial backwardness. This is
putting the cart before the horse.
Industrial backwardness is mainly be-
cause of lack of availability of power.
But here it is stated that because of
industrial backwardness, this is the
position with regard to availability of
power. Here I would like to say that
this power generation ¢f 7000 mw. will
be sufficient for generations to come.
not only for Bihar, not only for a
major part of Nepal, not only for
West Bengal but for the whole of
the country. So, this will be a boon
to the whole of the country. I would
like to know whether the Govern-
ment js serious enough to undertake
this project. whereby the supply of
energy, from the cheapest source in
our hands, would become available.

Again the question of funds has
been raised here. Whatever may be
the present estimate, if it is further
delayed, the cost estimate will go up
because of the constant inflationary
trend. The capitalistic path that
we are pursuing will never stop this.
But if we only take into account the
power that will be generated by this
project, it will be the cheapest pro-
ject. If we forget about the flood
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control anq the irrigation benefits of
this project and talk of only the
power generateq by it, even then
this would be the cheapest project;
the cheapest project which we had
ever undertaken. The cost should
not come in the way and should not
act as a hurdle in implementing this
project. We have got various sour~
ces of credit for such big projects.
Last year, the Soviet Leader, the
Prime Minister of one of the Repub-
lics, Kirgizistan had come here and
at Delhi he had stated that in the
sphere of hydel projects also our two-
countries can have cooperation. They
do not generally want tg use the
word of aid or help. We can have
cooperation with the Soviet Union if
necessary and they would be very
happy for this. Sometimes, we have
got help from the World Bank and
other international sources. Funds
should not come in the way of im-
plementing  project. The Gov-
ernment should seriously undertake
this project at the earliest in the in-
terest of our national agriculture, in-
dustrial production and overall deve-
lopment of the country.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): I fully share
the sentiments expressed by the hon.
Member regarding the construction
of the Kosi High Dam; he has put
forth his views that it should be cons-
tructed forthwith and as early as
possible. We are also trying our
best to have an agreement with the
Government of Nepal so that it could
be constructed early. The hon. Mem-
ber, however, must understand that
the entire project site lies in the Ne-
palese territory which is a sovereign
State and we can only construct this
dam when the Government of Nepal
also enters into gn agreement with us.

The hon. Member has put forth
certain surveys, for example there
was a survey in 1950 and there was
a project report. I know that ‘here
was a survey in 1950 and the capa-
city which was estimated at that
time was 1800 megawatts and the
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irrigation  projection was 6.5 lakh
acres in Nepal and 13.45 lakh acres
in Bihar. The. estimateg cost at that
time was Rs. 177 crores, but a num-
ber of problems were there, For
example, a.part of Nepalese territory
haq to be submerged which the Ne-
palese authorities were not willing to
let it be submerged. Then, there was
the question of silt load and we were
trying our best for this project to
come through. But in spite of our
best efforts, we could not achieve the
goal. In 1979 again the Secretary,
Irrigation went to Nepal and had cer-
tain discussions with them, because
we are interested in construction of
this dam; it will control floods gene-
rate power and it will help the Bihar
State. The Nepalese Government
was interested in constructing another
dam, few miles above the site where
we were interested. If that varticu-
lar dam was constructed, the question
of Kosi High Dam coulg never arise.
That is why, a very high power team
went there and emphasised the im-
portance of Kosi High dam on them.
They were interested in constructing
a dam at Mulaghat site in Nepal.
We said that if they construcied that
dam,  the question of Kosi High Dam
could not arise. We said that this
will harm the interests of Nepal as
well as India, and we must agree to
construct Kosi High Dam. The high
officials of the two Governments met
and discussed this problem. After
considerable persuasion in December
1979, the Nepal side agreed to have a
second look at the Kosi Dam Project.
Accordingly, the Central] Water Com-
mission has been asked to update the
project in the light of the additional
hydrological and silt data which has
been collected during tne last several
years. The updated project report is
expected to be available in Septem-
ber, 1980.

Now from the studies which we
have carried out till today from 1950
onwards, we have found that the silt
Joad will be much morz than what
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was anticipated in 1950. Therefore,
it became necessary to raise the height
of the dam which automatically raised
the cost also.* The latest study in-
dicates that the hegiht of the dam
would be raised by 100 feet, and cost
of the height would be approximately
Rs. 3000 to Rs. 3500 crores. The power
generation expected is 2800 MW and
the storage capacity will be raised
to 12 million acre feet, whereas the
original was 6.9 million acre feet.
So, practically everything is double.
The original survey says it is 1800
MW. The present study indicates
that it can be raised to 2800 MW.
(Interruptions) That is what we are
trying to do. Apart from that, the
Chairman of the Central Water Com-
mission has reviewed the project in
a meeting in January 1980. They say
for the additional survey of this pro-
ject approximately Rs 2.4 crores will
be needed. But we will only enter
into these investigations after the
Nepal Government has agreed on the
construction of the dam. It will be
seen that India is making all efforts
to make some progress regarding the
Kosi high dam and we hope that the
Government of Nepal will cooperate
with us. Thus, there is neither neg-
ligence nor laziness on our part, but
we are making every effort; and
Nepal being a sovereign state, we
can go through the whole procedure
only by cooperation and by persua=-
sion. We are trying to do it and we
hope that ultimatcly we will succeed.

So far as other projects are con-
cerned, the Bihar Government had
given us a report only, but there is
no data to back it up that the entire
system of Kosi can probably generate
about 7000 odd MW. As I have said,
there is no data to support the claim
of the Bihar Government but we will
try our best to examine the whole
thing so that the maximum power
can be generated from this particu-
lar river. 1 can assure the hon.
member that we fully share the sen-
timents which he has expressed and
we hope that with the cooperation of
the members of the Housa and the
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cooperation of the Nepal Government,
we wil] be able to achieve this ob-
jective.

SHRI BHOGENDRA JHA: What
about the consumption of power? The
question of submerging is mot for
barrage dam; that was for the lower
dam. For Barakashetra dam, there
was no danger of submerging and
the Government of Ne—al has never
objected to it. With your permission,
1 would like to lay** on the Table
of the House a booklet on that very
issue.

MR. DEPUTY-SPEAKER: Yes.

SHRI VIKRAM MAHAJAN: As far
as Bihar is concerned, I will give you
the figures of per capita consumption.
In the main answer to the question,
we had already given the figures.
But for the benefit of the hon. mem-
bers. I am repeating them again. As
far as Bihar is concerned, in 1978-79,
it was 88.63. As far as power gene-
ration in Bihar is concerned, Bihar
seems tg be one of those few States
tion in Bihar. Padrattu, the power
generation has been comparatively
very poor. If Bihar power plant
could generate at the all India level,
whatever it is at the All India level
today, then there would be no diffi-
culty, so far as supplies are concern-
ed; they will meet the demand. Now,
for example, I would like to give to
the hon. Member’s benefit the posi-
tion in Bihar. Padrattu. the power
generating capacity is 620 MW but
production today is hardly 115 MW
lowest in the country...(Interrup.
tions) Machines have been purchased
from friendly country, Soviet Union.
We have a team of Russian experts;
we have requested them 1o look
through the whole thing again and
they have promised to give us help.
Another plant is Barauni; the capa-
city is 145 but generation is hardly
40 or 50 MW. It is very poor accord-
ing to All India figures. If we can
go from 45—48 per cent to the plant
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load factor which was in 1876-77, 66
per cent, there will be no problem
of power in Bihar. Apart from try-
ing to dgy these things in respect of
the existing capacity, we have sanc-
tioned many new projects which will
add about 725 MW before 1985, double
the existing capacity. With the im-
provement in the existing capacity
and the addition of new projects, we
hope to meet the basic demandg of
Bihar. Still I would like to add that
for that purpose we need the co-
operation of other parties because
generation is low; there are troubles
in labour union; there are troubles in
maintenance which again are caused
by inter union rivalries. If the hon.
Members help us I can assure them
that Bihar’s problem can be so.ved.

SHRI K. MALLANNA (Chitra-
durga): Just now I heard the answer
from the hon. Minister and I had
also gone through the answer to the
main question. It is an undisputed
fact that utilisation capacity and
power production is not uniform in

the country. Our entire economy,
agricultural as well as industrial,
depends upon power.

MR. DEPUTY-SPEAKER: Please

put a question, not make a speech.

SHRI K. MALLANNA. Records go
to show that for two years generation
or production is not keeping with
the growing demands of the country.
Apart from hydel, coal and oil, there
are other projects based on solar
energy and tidal energy. That can-
not be controlled by the States be-
cause it involves research and deve-
lopment and it involves investment
of money also. The Centre is shift-
ing the responsibility to ths State
and the States are shifting the res-
ponsibility to the Centre saying that
the Centre had not cleared some pro-
jects. The senior-Minister made a
statement that this would be taken
away by the Central Government. In
these circumstances, I want to know

"Tl;é Speakér not having subse quently accorded the necessary per-

mission, the document was not treated as laid on the Table.
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from the hon. Minister whether the
Central Government is going to take

power projects in hand.

MR. DEPUTY-SPEAKER: Shri

Bhogendra Jha has placed some paper
on the Table of the House; we shall

examine it.

IR T gfa wafra @wa faws
T qETC g— ¥ 11 feeare,
faga = 17 faeare, g 9, wrara §

H g1, ALANAW A 106, IOCIRW ¥ 108,
Y S2W A 112, I9ET ¥ 117, TSI
¥ 119, ¥ ¥ 122, I¥ 97 FTOHIC &
125, qfEy aTMw § 147, FAEH ¥ 189,
gfasare A 219, WHE-IAA-EE A 133,
USR] % 264, gf@m ¥ 265, TS A
268, Tiferd ¥ 268, 99w & 373, faesh
¥ 426 WX WS ¥ 717 fRemwE

tF a9 fea@e & wE @ @,
fagre & wTHT 69 T GgEAT § WX @A
e 717 foome & 1 @ & 9w
wia, fae sga § dffa waga )

WY 9w faga e gy whassifea
gaar & a8 ¥T@ WA g —gfamr
# 659.51 FimaTe, fgaraw dw # 110. 32,
oA ¥ 176,92, T9Td # 1082. 26,
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Twor § 300.00, wwwew ¥* 193,00,
wEraer ¥ 1197, 30, WP WX w ¥ 877, 93,
vaew ¥ 1334.80, ¥ & 1011. 50,

% 1369.00, fegx % 85.00,
JAT ¥ 664. 42, T Frw ¥ 38. 51
ERT WA fer § 104.00, fafers
¥ 14.55 Avrae )

8

% wfed Wit og wg @t § fv
T f= v # g wi g,
% wron A 0 fawe, Idn,

¥ N gwwr § oA gEe W
% § wOT Wi w7 Al far
ary fegm v fear o @ &,
% waemar wgAr g

% EEEE,
A?aia

MR. DEPUTY-SPEAKER: Already
the hon. Minister has said that he is
in agreement with Shri Bhogendra
Jha. Are you still convincing him?

st wfeae g ;W TR ¥
TEEE § 7. 12 AMATE, # 0.60,
AgeA A 126,71, Ao e ad,

ammEe § 1.50, faga # 10.00 WR
veam fraE 7 8 ad
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SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, most of the points have
already been made and I will mnot
take much time. My friend, Shri
Paswan has already said about re-

gional imbalances. These regional
imbalances cannot be removed un-
less we are going to increase our

power production. This question re-
lates to the per capita installed capa-
city, availability ang consumption of
electricity. My view is that unless
atomic power plants are set up. this
crisis of power cannot be removed so
easilly. Therefore, I want to know
whether the Government is planning
to instal atomic power planis in the
country in order to remove this power
crisis. Secondly, how much time
will be taken in commissioning the
Narorg atomic power plant in UP?
For the last so many years, the work
is going on but still it is not com-
plete. Thirdly, may I know whether
Government will start coal transpor-
tation through pipelines as suggested
by some experts? Our thermal plants
are not getting continuous supply of
coal. So, some experts have suggest-
ed that if coal is transported through
pipelines in pulverised form. it will
reach there easily and transportation
cost will be less. At the same time,
our railway wagons all the time en-
gaged in carrying coal will be free for
other purposes. Will the Government
Ao this or not?
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SHRI VIKRAM MAHAJAN: Mr.
Mallanna wanted to know whether
we will take over the State electricity
boards which are not doing well. I
would like to inform him that elec-
tricity generation is in the concur-
rent list. At present no decision has
been taken on this issue. But what
we are trying to do at present is to
develop expertise which could go to
the power plants run by the State
electricity boards, study their diffi-
culties and suggest measures. We are
trying to help them financially and
by giving them expertise. We are
also trying to help them to get spare
parts if the plant is an imported one.
This is the present thinking.

Shri Paswan has mentioned cer-
tain facts. He is under a wrong im-
pression that the demand in India is
27,000 MW. The present installed
capacity of the country is approxi-
mately 31,000 MW. Today, the peak
hour demand is approximately 16.000
tc 17,000 MW and the supply approxi-
mately 14,000 t, 15,000 MW. So, the
gap is hardly of 2500 MW. From the
existing installed capacity, if we can
raise the present generation to the
1976-77 plant load factor—today it is
45 per cent and in 1976-77 it was 56
per cent—even then. we are in a
comfortable position and there will
be no shortage of power in the coun-

try. Our installed capacity is much
more than the requirement of the
country. Therefore, to that extent

there is an erroneous impression.

Regarding Kosi High Dam. I have
already answered when Shri Bhogen-
dra Jha has made the point that we
fully share the sentiments of the hon.
Members. We are very much inlerested
in its early construction but there
are constraints which we are facing.
Nepal is a sovereign country. We have
to carry that country with us. We
are making every effort to seek the
cooperation of Nepal Government.
As soon as the Nepal Government
agrees for construction I can assure
the hon. Member that it will be im-
mediately considered for inclusion in
the Plan.

410
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I have earlier statedq in reply to
the question that after a consider-
able persuasion in the meeting in
December, 1979, the Nepal side agreed
to have a second look at the Xosi
Dam project. Accordingly, the Cen-
tral Water Commission has been
asked to update the project in the
light of the additional hydrological
and silt data which has been collected
during the last several years. The
update project report is expected to
be available in September, 1930.
Thereafter, we will again have a
meeting with the Nepal Government
and then we will try to persuade them
to agree to this project.

Regarding per capita data about
North Bihar, we have got the data
for the entire Bihar. We have not
been able to bifurcate the data of
South and North Bihar. As soon as
we are able to do it, I will pass on
the information to the hen. Member.

So far as regional imbalance is
concerned. the Prime Minister had
indicated that it should be removed
and the generation capacity should
be 10 per cent more than the demand.
We are drawing up a 10 to 15 year
plan because the hydel power station
take approximately 10 years and the
therma] power situation takes four to
five years. Therefore, we are drawing
a long term plan and we are making

every effort to remove the regional
imbalance,
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I had specifically stated in reply to
Mr. Jha's question that if we could
double the existing generating capa-
city in Bihar we would meet the
requirement. At the same time, I
have stated that there are new pro-
jects in Bihar which are under cons-
truction and under identification
which will further double the capacity
in the next five years. In the long
term plan, the per capita consumption
of power will also go up in Bihar.

SHRI RAM VILAS PASWAN: How?

SHRI VIKRAM MAHAJAN: By
installing more powwer units.

Coming to Mr. Harikesh Bahadur’s
question regarding atomic power
plants we are trying to expedite the
Narora power plant. The present
policy is that where there are coal-
mines, there should be super thermal
power stations, wherever the power
can be generated through hydel
sources, efforts should be made to put
up hydel power plants and wherever
there is no possibility of supplying
power through either of the source,
then we should go in for atomic power
plants. Thig is an integrated -ystem.
You cannot say that we will go only
for one type of power generation.. All
types of generation, coal, hydel atomic
and unconventional sources like solar
and tidal will be brought in so that we
can generate enough power to meet
the demand in the country.

18.46 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
July 24, 1980/Sravana 2, 1902 (Saka).





